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RAJYA SABHA 
Monday, the 15th March, 2021/24 Phalguna, 1942 (Saka) 

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair. 

PAPERS LAID ON THE TABLE 

Report and Accounts(2019-20) of DIAT, Pune and related papers 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN): Sir, on behalf of my colleague, Shri Rajnath Singh, I lay on the 
Table, a copy each (in English and Hindi) of the following papers:— 

(a) Annual Report and Accounts of the Defence Institute of Advanced
Technology, (DIAT), Pune, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

[Placed in Library. See No. L.T.3810/17/21] 

Reports and Accounts(2019-20) of CFSI, Mumbai and IIMC, New Delhi and related 
papers 

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Prakash Javadekar, I 
lay on the Table, a copy each (in English and Hindi) of the following papers: — 

(i) (a) Annual Report and Accounts of the Children’s Film Society, India
(CFSI), Mumbai, for the year 2019-20, together with the Auditor's 
Report on the Accounts. 

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers



mentioned at (a) above. 

[Placed in Library. See No. L.T.4047/17/21] 

(ii) (a) Annual Report and Accounts of the Indian Institute of Mass
Communication (IIMC), New Delhi, for the year 2019-20, together 
with the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

[Placed in Library. See No. L.T.4048/17/21] 

I.Report and Accounts(2017-18) of CMPFO, Dhanbad, Jharkhand and related paper
II. MoU between GoI and MECL

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Pralhad Joshi, I lay on 
the Table, a copy each (in English and Hindi) of the following papers:— 

I. (a) Annual Report and Accounts of the Coal Mines Provident Fund
Organisation (CMPFO), Dhanbad, Jharkhand, for the year    
2017-18, together with the Auditor’s Report on the Accounts. 

(b) Review by Government on the working of the above Organisation.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.

[Placed in Library. See No. L.T.3812/17/21] 

II. Memorandum of Understanding between the Government of India (Ministry
of Mines) and the Mineral Exploration Corporation Limited (MECL), for the
year 2020-21.

[Placed in Library. See No. L.T.3901/17/21] 

I. Reports and accounts(2019-20) of various companies and related papers
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II. Administration Reports of Cantonment Boards, New Delhi and related papers 

III. MoUs between GoI and HAL, HSL and GSL 

 

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Shripad Yesso Naik, I 
lay on the Table— 

 

I.(1)  A copy each (in English and Hindi) of the following papers under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:— 

(i) (a) Annual Report and Accounts of the  Mazagon Dock Shipbuilders 
Limited (MDL), Mumbai, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.3815/17/21] 

 

(ii) (a) Annual Report and Accounts of the Mishra Dhatu Nigam Limited, 
(MIDHANI) Hyderabad, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.3817/17/21] 

 

(iii) (a) Annual Report and Accounts of the Garden Reach Shipbuilders and 
Engineers Limited (GRSE), Kolkata, for the year 2019-20, together 
with the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.3814/17/21] 

 

(iv) (a) Sixty-eighth Annual Report and Accounts of the Hindustan 
Shipyard Limited, (HSL), Visakhapatnam, Andhra Pradesh, for the 
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year 2019-20, together with the Auditor's Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.3813/17/21] 

 

(v) (a) Annual Report and Accounts of the Goa Shipyard Limited (GSL), 
Vasco-da-Gama, Goa, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.3816/17/21] 

 

(vi) (a) Fiftieth Annual Report  and  Accounts  of the  Bharat Dynamics 
Limited (BDL), Hyderabad, for the year 2019-20, together with   
the Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

[Placed in Library. See No. L.T.2944/17/21] 

 

(vii) (a) Fifty-seventh Annual Report and Accounts of the Hindustan 
Aeronautics Limited (HAL), Bengaluru, for the year 2019-20, 
together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 

(2)   Statements (English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (i)(a) to (vii)(a) above. 

[Placed in Library. See No. L.T.3904/17/21] 

 

II.    A copy each (in English and Hindi) of the following papers:- 

(i) (a) Annual Administration Reports of the Cantonment Boards, New 
Delhi, for the year 2019-20. 
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 (b) Statement by Government accepting the above Report. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

[Placed in Library. See No. L.T.3905/17/21] 

 

III.(i) 
 

Memorandum of Understanding between the Government of India 
(Department of Defence Production, Ministry of Defence) and the 
Hindustan Aeronautics Limited (HAL), for the year 2020-21. 

[Placed in Library. See No. L.T.3818/17/21] 

 

(ii) Memorandum of Understanding between the Government of India (Ministry 
of Defence) and the Hindustan Shipyard Limited, (HSL), for the year 2020-
21. 

[Placed in Library. See No. L.T.3819/17/21] 

 

(iii) Memorandum of Understanding between the Government of India 
(Department of Defence Production, Ministry of Defence) and the Goa 
Shipyard Limited (GSL), for the year 2020-21. 

[Placed in Library. See No. L.T.3820/17/21] 

 

  

I. Notification of Ministry of Minority Affairs  

II. Reports and accounts of NDTL, New Delhi and LNIPE, Gwalior for the years 2018-19 
and 2017-18 respectively and related papers 

 

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Kiren Rijiju, I lay on the 
Table— 

 

I.    A copy (in English and Hindi) of the Ministry of Minority Affairs Notification No. 
S.O. 3834 (E), dated the 27th October, 2020, amending the Schedule to the Haj 
Committee Act, 2002 to substitute, under the heading ZONE-1 for the words “Jammu 

[15 March, 2021] 5



 

and Kashmir”, the words “Union territory of Jammu and Kashmir and Union territory of 
Ladakh”, under sub-section (2) of Section 41 of the said Act. 

[Placed in Library. See No. L.T.2964/17/21] 

 

II.    A copy each (in English and Hindi) of the following papers:— 

(i) (a) Annual Report and Accounts of the National Dope Testing 
Laboratory (NDTL), New Delhi, for the year 2018-19, together with 
the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Laboratory. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

[Placed in Library. See No. L.T.3216/17/21] 

 

(ii) (a) Annual Report and Accounts of the Lakshmibai National Institute of 
 Physical Education (LNIPE), Gwalior,  for the year 2017-18, 
together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

[Placed in Library. See No. L.T.3955/17/21] 

 

Reports and accounts (2019-20) of various organisations and related papers 

 

SHRI V. MURALEEDHARAN:  Sir, on behalf of my colleague, Shri Prahalad Singh Patel, 
I lay on the Table, a  copy  each (in  English and  Hindi) of  the following papers:– 

 

(i) (a)  Annual Report and Accounts of the National Council for Hotel 
Management and Catering Technology (NCHMCT), NOIDA (U.P), 
for the year 2019-20, together with the Auditor's Report on the 
Accounts. 

[Placed in Library. See No. L.T.3473/17/21] 
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 (b)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology & Applied Nutrition, (IHM), Bengaluru, for 
the year 2019-20, together with the Auditor's Report on the 
Accounts. 

[Placed in Library. See No. L.T.3470/17/21] 

 

 (c)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Bhopal, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3458/17/21] 

 

 (d)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Bhubaneswar, for the 
year 2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3467/17/21] 

 

 (e)  Thirtieth Annual Report and Accounts of the Dr. Ambedkar Institute 
of Hotel Management, Catering and Nutrition, Chandigarh, for the 
year 2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3452/17/21] 

 

 (f)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Chennai, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3463/17/21] 

 

 (g)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Ahmedabad, for the 
year 2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3472/17/21] 
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 (h)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Goa, for the year 2019-
20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3471/17/21] 

 

 (i)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Gwalior, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3459/17/21] 

 

 (j)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Guwahati, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3466/17/21] 

 

 (k)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Shillong, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3462/17/21] 

 

 (l)  Thirty-seventh Annual Report and Accounts of the Institute of Hotel 
Management, Catering Technology and Applied Nutrition, 
Hyderabad,  for  the year 2019-20, together with the Auditor's 
Report on the Accounts. 

[Placed in Library. See No. L.T.3468/17/21] 

 

 (m)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Jaipur, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3465/17/21] 

 

 (n)  Annual Report and Accounts of the Institute of Hotel Management, 
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Catering Technology and Applied Nutrition (Calcutta) Society, 
Kolkata, for the year 2019-20, together with the Auditor's Report on 
the Accounts. 

[Placed in Library. See No. L.T.3461/17/21] 

 

 (o)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Hajipur, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3464/17/21] 

 

 (p)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering and Nutrition, Kufri, Shimla, for the year 2019-20, together 
with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3456/17/21] 

 

 (q)  Annual Report and Accounts of the Institute of Hotel Management 
and Catering Technology, Thiruvananthapuram, Kerala, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3453/17/21] 

 

 (r)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Srinagar, Jammu & 
Kashmir, for the year 2019-20, together with the Auditor's Report 
on the Accounts. 

[Placed in Library. See No. L.T.3469/17/21] 

 

 (s)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Mumbai, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3457/17/21] 

 

 (t)  Twenty-sixth Annual Report and Accounts of the Institute of Hotel 
Management, Catering and Nutrition (Society), Gurdaspur, 
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Punjab, for the year 2019-20, together with the Auditor's Report on 
the Accounts. 

[Placed in Library. See No. L.T.3460/17/21] 

 

 (u)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering and Applied Nutrition, Lucknow, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T.3455/17/21] 

 

 (v)  Annual Report and Accounts of the Institute of Hotel Management, 
Catering and Nutrition, Pusa, New Delhi, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

 

(ii)  Review of Performance by the Government on the working of Institutes at (i) (a) 
to (v) above. 

[Placed in Library. For (v) and (ii), see No. L.T.3454/17/21] 

 

(iii) (a) Annual Report and Accounts of the Indian Culinary Institute Tirupati 
and Noida, for the year 2019-20, together with the Auditor's Report 
on the Accounts. 

 (b) Review of Performance by the Government on the working of the 
above Institute. 

[Placed in Library. See No. L.T.3475/17/21] 

 

(iv) (a) Thirty-eighth Annual Report and Accounts of the Indian Institute of  
Tourism and Travel Management (IITTM), Gwalior, Madhya 
Pradesh, for the year 2019-20, together with the Auditor's Report 
on the Accounts. 

 
 
 
  

(b) Review of Performance by the Government on the working of the 
above Institute. 

[Placed in Library. See No. L.T.3474/17/21] 
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Notifications of the Ministry of Ports, Shipping and Waterways 

 

SHRI V. MURALEEDHARAN:  Sir, on behalf of my colleague, Shri Mansukh Mandaviya, 
I lay on the Table  a copy each (in English and Hindi) of the following Notifications of the 
Ministry of Ports, Shipping and Waterways, under sub-section (3) of Section 458 of the 
Merchant Shipping Act, 1958, along with Delay Statement:-  
 

(1)  G.S.R. 453 (E), dated the 17th July, 2020, publishing the Merchant Shipping 
(Conditions for Carriage of Livestock) Rules, 2020. 
 

(2) S.O. 2378 (E), dated the 17th July, 2020, directing that the rules made 
under clause (w) of section 262 of the said Act, which do not expressly apply to 
sailing vessels, shall also apply to sailing vessels, with immediate effect. 
 

(3) G.S.R. 543 (E), dated the 2nd September, 2020, in supersession of 
notification No. G.S.R. 595 (E), dated the 14th August, 2014, declaring certain 
ports or places in India, to be ports or places of registry for the purposes of 
section 435D and also appointing certain officers to be registrars of Indian fishing 
boats for the purposes of section 435E of the said Act. 
 

(4) S.O. 2986 (E), dated the 2nd September, 2020, directing that the power, 
authority or jurisdiction exercisable by the Central Government under sub-section 
(1) of section 9 of the said Act shall also be exercisable by the Secretary to the 
Government of the respective States in charge of the Department of Fisheries or 
by the Administrator of the respective Union Territories for the purposes of Part 
XV A of the said Act relating to “FISHING BOATS”,. 

[Placed in Library. For (1) to (4), See No. L.T.4278/17/21] 

 

I. Reports and accounts of various organisations for various years and related papers 

II. MoUs between  GoI and CCI, REIL and HMT Ltd. 
 

SHRI V. MURALEEDHARAN:  Sir, on behalf of my colleague, Shri Arjun Ram Meghwal, I 
lay on the Table:- 
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I. (A)    A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:— 

 

(i) (a) Sixty-first Annual Report and Accounts of M/s. Hindustan Salts 
Limited (HSL), Jaipur, for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3873/17/21] 

 

(ii) (a) Fifty-fifth Annual Report and Accounts of  M/s. Sambhar Salts 
Limited (SSL), Jaipur, for the year 2019-20, together with   the 
Auditor's Report on the Accounts and the comments of the 
Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3872/17/21] 

 

(iii) (a) Sixty-seventh Annual Report and Accounts of the HMT Limited,   
Bengaluru, along with its subsidiaries, for the year 2019-20, 
together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3871/17/21] 

 

(iv) (a) Annual Report and Accounts of the Fluid Control Research Institute 
(FCRI), Palakkad, Kerala, for the year 2018-19, together with the 
Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3875/17/21] 

 

 (B)    A copy each (in English and Hindi) of the following papers:— 
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(i) (a) Fiftieth Annual Report and Accounts of the Automotive Research 
Association of India (ARAI), Pune, for the year 2019-20, together 
with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3516/17/21] 

 

(ii) (a) Annual Report and Accounts of the Central Manufacturing 
Technology Institute (CMTI), Bengaluru, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.3874/17/21] 

 

II. (a) Memorandum of Understanding between the Government of India 
(Department of Heavy Industry, Ministry of  Heavy Industries and Public 
Enterprises) and the Cement Corporation of India Limited (CCI), for the 
year 2020-21. 

[Placed in Library. See No. L.T.3878/17/21] 

 

(b) Memorandum of Understanding between the Government of India 
(Department of Heavy Industry, Ministry of Heavy Industries and Public 
Enterprises), and the Rajasthan Electronics & Instruments Limited, (REIL), 
for the year 2020-21. 

[Placed in Library. See No. L.T.3877/17/21] 

 

 (c) Memorandum of Understanding between  the Government of India 
(Department of Heavy Industry, Ministry of Heavy Industries and Public 
Enterprises) and the HMT Limited, for the year 2020-21. 

[Placed in Library. See No. L.T.3876/17/21] 
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Notifications of the Ministry of Road Transport and Highways 

 
SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, General (Retd.) V. K. 
Singh, I lay on the Table a copy each (in English and Hindi) of the following 
Notifications of the Ministry of Road Transport and Highways, under Section 10 of 
the National Highways Act, 1956:- 

 
(1) S.O.1409 (E), dated the 2nd May, 2020, regarding the rate of fee to be 

collected from users of the stretch from K.M. 0.000 to K.M. 17.660 
(Gorakhpur Bypass Section) on National Highway No. 24 in the State of 
Uttar Pradesh, along with Delay Statement. 
 

(2) S.O.1416 (E), dated the 4th May, 2020, regarding the rate of fee to be 
collected from users of the stretch from K.M. 41.500 to K.M. 15.290 
(Hazaribagh-Ranchi Section) on National Highway No. 33 in the State of 
Jharkhand, along with Delay Statement. 

 
(3) S.O.1417 (E), dated the 4th May, 2020, regarding the rate of fee to be 

collected from users of the stretch from K.M. 440.000 to K.M. 520.000 
(Kotwa-Muzaffarpur Section) on National Highway No. 28 in the State of 
Bihar, along with Delay Statement. 

 
(4) S.O.1418 (E), dated the 4th May, 2020, regarding the rate of fee to be 

collected from users of the specified stretch from K.M. 49.700 to K.M. 
99.005 (Jhansi-Lalitpur Section) on National Highway No. 26 in the 
State of Uttar Pradesh, along with Delay Statement. 

 
(5) S.O.1419 (E), dated the 4th May, 2020, regarding the rate of fee to be 

collected from users of the specified stretch from K.M. 0.000 to K.M. 
49.700 (Jhansi-Lalitpur Section) on National Highway No. 26 in the 
State of Uttar Pradesh, along with Delay Statement. 

 
(6) S.O.1420 (E), dated the 4th May, 2020, regarding the rate of fee to be 

collected from users of the stretch from K.M. 180.000 to K.M. 243.470 
(Madurai-Kanayakumari Section) on National Highway No. 7 in the State 
of Tamil Nadu, along with Delay Statement. 
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(7) S.O.1421 (E), dated the 5th May, 2020, regarding the rate of fee to be 

collected from users of the stretch from K.M. 8.800 to K.M. 66.482 
(Meerut-Bulandshahr Section) excluding 3.522 Km of Hapur Bypass on 
National Highway No. 24 (New NH-9)   in the State of Uttar Pradesh, 
along with Delay Statement. 

 
(8) S.O.1435 (E), dated the 9th May, 2020, amending Notification No. S.O. 

2162 (E), dated the 7th July, 2017, along with Delay Statement. 
 

(9) S.O.1436 (E), dated the 11th May, 2020, regarding the rate of fee to be 
collected from users of the stretch from K.M. 52.300 to K.M. 116.500 
(Madurai-Kanayakumari Section) on National Highway No. 7 in the State 
of Tamil Nadu, along with Delay Statement. 

 
(10) S .O.1514 (E), dated the 18th May, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 0.000  to K.M. 80.820 
(Phagwara-Rupnagar Section) on National Highway No.344A  in the 
State of Punjab, along with Delay Statement. 

 
(11) S.O.1696 (E), dated the 29th May, 2020, regarding the rate of fee to be 

collected from users of the stretch from K.M. 284.000 to K.M. 335.713 
(Kharwandi-Kasar to Junction of National Highway No. 211 Section) on 
National Highway No. 211 in the State of Maharashtra, along with Delay 
Statement. 

 
(12) S.O.1697 (E), dated the 1st June, 2020, amending Notification S.O. 

No. 2341 (E) dated 26th July, 2017, modifying/revising certain entries 
specified therein, along with Delay Statement. 

 
(13) S.O.1757 (E), dated the 5th June, 2020, regarding the rate of fee to 

be collected from users of the stretch from K.M. 0.000 to K.M. 52.300 
(Madurai-Kanayakumari Section) on National Highway No. 7 in the State 
of Tamil Nadu, along with Delay Statement. 

 
(14) S.O. 2046 (E), dated the 25th June, 2020,  regarding the rate of fee 

to be collected from users of the stretches from K.M. 6.875 to K.M. 
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68.660 (Bhiwani - Mundal - Jind Section)  and from K.M. 68.660 to 
K.M. 153.70 (Jind-Karnal Section) on National Highway No. 709A in the 
State of Haryana, along with Delay Statement. 

 
(15) S.O. 2063 (E), dated the 25th June, 2020,  regarding the rate of fee 

to be collected from users of the stretch from K.M. 116.500 to K.M. 
180.00 (Madurai to Kanyakumari Section) on National Highway No. 7 in 
the State of Tamil Nadu, along with Delay Statement. 

 
(16) S.O. 2272 (E), dated the 8th July, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 71.156 to K.M. 
120.535(Andhra Pradesh/Telangana Border to Rudrampur Section) on 
National Highway No. 221 (New NH-30) in the State of Telangana, along 
with Delay Statement. 

 
(17) S.O. 2286 (E), dated the 9th July, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 129.600 to K.M. 185.150 
(Kharagpur to Chichira Section) on National Highway No. 6 in the State 
of West Bengal, along with Delay Statement. 

 
(18) S.O. 2342 (E), dated the 15th July, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 320.580 to K.M. 
400.575 (Mahagaon to Yavatmal Section) on National Highway No. 361 
in the State of Maharashtra, along with Delay Statement. 

 
(19) S.O. 2343 (E), dated the 15th July, 2020,  regarding the rate of fee to 

be collected from users of the stretches from K.M. 0.000 to K.M. 46.000 
and from K.M. 82.600 to K.M. 310.467 (Munabao - Tanot Section) on 
National Highway No. 70 in the State of Rajasthan, along with Delay 
Statement. 

 
(20) S.O. 2482 (E), dated the 29th July, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 97.400 to K.M. 132.850 
(Rohna/Hassangarh-Jhajjar Section) on National Highway No. 334B in 
the State of Haryana, along with Delay Statement. 

 
(21) S.O. 2561(E), dated the 31st July, 2020, regarding the rate of fee to 
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be collected from users of the stretch from K.M. 0.000 to K.M. 43.000 
(Thiruvananthapuram-Kerala/Tamil Nadu border Section) on National 
Highway No. 47 (New NH 66) in the State of Kerala, along with Delay 
Statement. 

 
(22) S.O. 2563 (E), dated the 31st July, 2020,  regarding the rate of fee to 

be collected from users of the stretch from K.M. 3.450 to K.M. 26.000 
(Piska More to Palma Section) on National Highway No. 23 in the State 
of Jharkhand, along with Delay Statement. 

 
 

(23) S.O. 2564 (E), dated the 31st July 2020, amending Notification No. 
S.O. 440 (E), dated the 30th January, 2018 revising certain entries in the 
original Notification, along with Delay Statement. 

 
(24) S.O. 2780 (E), dated the 17th August, 2020, amending the 

Notification No. S.O 2272 (E), dated the 20th July, 2017, along with 
Delay Statement. 

 
(25) S.O. 2868 (E), dated the 26th August, 2020,  regarding the rate of fee 

to be collected from users of the stretch from K.M. 356.766 to K.M. 
473.00 (Porbandar-Dwarka Section) on National Highway No. 8E (Ext.) 
in the State of Gujarat, along with Delay Statement. 

 
(26) S.O. 2875 (E), dated the 26th August, 2020,  regarding the rate of fee 

to be collected from users of the stretch from K.M. 7.090 to K.M. 53.585 
(Bhavnagar-Talaja Section) on National Highway No. 8E in the State of 
Gujarat, along with Delay Statement. 

[Placed in Library. For (1) to (26), see No. L.T.4279/17/21] 

 
(27) S.O. 3184 (E), dated the 18th September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 139.915 to K.M. 
180.478 (Kagavdar – Una Section) on National Highway No. 8E in the 
State of Gujarat. 
 

(28) S.O. 3185 (E), dated the 18th September, 2020, regarding the rate of 
fee to be collected from users of the stretch from K.M. 108.850  to K.M. 
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160.130 (Rayachoty – Kadapa Section) on National Highway No. 18 
(New NH-40) in the State of Andhra Pradesh. 

 
(29) S.O. 3186 (E), dated the 18th September, 2020, regarding the rate of 

fee to be collected from users of the stretches from K.M. 32.225 to K.M. 
66.693 (Lokhandi – Sawargaon – Renapur Section) and from K.M. 
0.000 to K.M. 3815 (Ambajgaon Bypass) on National Highway No. 548B 
in the State of Maharashtra. 

 
(30) S.O. 3217 (E), dated the 22nd September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 35.400 to K.M. 
86.855 (Gagalheri – Saharanpur – Yamunanagar  Section) on National 
Highway No. 73 in the State of Uttar Pradesh. 

 
(31) S.O. 3254 (E), dated the 23rd September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to K.M. 
56.000 (Ananthapuramu – Kalyandurg Section) on National Highway 
No. 544DD in the State of Andhra Pradesh. 

 
(32) S.O. 3255 (E), dated the 23rd September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to K.M. 
80.600  (Balasore – Baripada – Jharpokharia Section) on National 
Highway No. 5 (New NH-18) in the State of Odisha. 

 
(33) S.O. 3256 (E), dated the 23rd September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to K.M. 
50.275  (Kalamb – Ralegaon – Wadki Section) on National Highway 
No. 361B in the State of Maharashtra. 

 
(34) S.O. 3298 (E), dated the 25th September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 15.525 to K.M. 
62.880 (Jadcherla – Kalwakurthy Section) on National Highway No. 167 
in the State of Telangana. 

 
(35) S.O. 3425 (E), dated the 30th September, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 170.380 to K.M. 
194.040 (Talwandi Bhai – Ferozepur Section) on National Highway No. 
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05 (Old NH-95) in the State of Punjab. 
 

(36) S.O. 3469 (E), dated the 6th October, 2020, regarding the rate of fee 
to be collected from users of the stretches from K.M. 0.000 to K.M. 
136.520 (Gagaria – Bakhasar Section) on National Highway No. 925 
and K.M. 0.000 to K.M. 60.450 (Satta – Gandhav Section) on National 
Highway No. 925 A in the State of Rajasthan. 

 
(37) S.O. 3508 (E), dated the 9th October, 2020, regarding the rate of fee 

to be collected from users of the stretch from K.M. 0.000 to K.M. 68.280  
(Pallahara – Pitiri Section) on National Highway No. 149 in the State of 
Odisha. 

 
(38) S.O. 3509 (E), dated the 9th October, 2020, regarding the rate of fee 

to be collected from users of the stretches from K.M. 342.000 to K.M. 
444.000 (Junction NH-211 to Manwath [Tadborgaon]) on National 
Highway No. 222 (New NH-61) in the State of Maharashtra. 

 
(39) S.O. 3510 (E), dated the 9th October, 2020, regarding the rate of fee 

to be collected from users of the stretch from K.M. 0.000 to K.M. 71.200 
(Ibrahimpatnam – Andhra Pradesh/Telangana Border Section) on 
National Highway No. 30 (Old NH-221) in the State of Andhra Pradesh. 

 
(40) S.O. 3637 (E), dated the 16th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 140.900 to K.M. 
224.900  (Adenigada – Maichheli Section) on National Highway No. 
224/ New National Highway No. 57 in the State of Odisha. 

 
(41) S.O. 3638 (E), dated the 16th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to KM 
13.400 and KM 13.800 to KM 31.800 (Avinashi – Tirupur - 
Avinashipalayam Section) on National Highway No. 381 in the State of 
Tamil Nadu. 

 
(42) S.O. 3815 (E), dated the 26th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 713.215 to KM 
785.859 (Handia - Rajatalab Section) on National Highway No. 19 (old 
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NH – 2) in the State of Uttar Pradesh. 
 

(43) S.O. 3887 (E), dated the 29th October, 2020, regarding the rate of 
fee to be collected from users of the stretch from K.M. 385.000 to K.M. 
420.000 (Barhani Kataya Chowk Section) on National Highway No. 730 
in the State of Uttar Pradesh. 

 
(44) S.O. 3888 (E), dated the 29th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to K.M. 
40.500 (Barhi – Hazaribagh Section) on National Highway No. 33 in the 
State of Jharkhand. 

 
(45) S.O. 3889 (E), dated the 29th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 323.745 to KM 
351.000 (Balrampur - Tulasipur Section) on National Highway No. 730 in 
the State of Uttar Pradesh. 

 
(46) S.O. 3890 (E), dated the 29th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 131.000 to K.M. 
166.000 (Muzzaffarnagar - Haridwar Section) on National Highway No. 
58 in the States of Uttar Pradesh and Uttarakhand. 

 
(47) S.O. 3891 (E), dated the 29th October, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 101.740 to K.M. 
159.258 (Majalgaon – Kaij Section) on National Highway No. 548C in 
the State of Maharashtra. 

 
(48) S.O. 3939 (E), dated the 2nd November, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 1022.494 to K.M. 
1100.694 (Gundugolanu - Kanaka Durgamma Varadhi Section) on 
National Highway No. 16 (Old NH – 5) in the State of Andhra Pradesh. 

 
(49) S.O. 4033 (E), dated the 9th November, 2020, regarding the rate of 

fee to be collected from users of the stretches from K.M. 0.530 to K.M. 
51.490 and from K.M. 51.490 to K.M. 70.560  {Govindpur (Rajganj) - 
Chas - West Bengal Border Section} on National Highway No. 32  in the 
State of Jharkhand. 
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(50) S.O. 4180 (E), dated the 23rd November, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 624.480 to K.M. 
653.225  (Mohgaon - Khawasa Section) on National Highway No. 7  
(new NH – 44) in the State of Madhya Pradesh. 

 
(51) S.O. 4181 (E), dated the 23rd November, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 82.400 to K.M. 
132.300  (Rampura – Maur – Talwandi - Raman Section) on National 
Highway No. 254  in the State of Punjab. 

 
(52) S.O. 4248 (E), dated the 26th November, 2020, regarding the rate of 

fee to be collected from users of the stretches from K.M. 76.000 to K.M. 
99.971 and K.M. 99.971 to K.M. 133.471 (Ananthapuramu - Mudigubba 
Section) on National Highway No. 42 in the State of Andhra Pradesh. 

 
(53) S.O. 4258 (E), dated the 27th November, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 285.000 to K.M. 
326.000 (Kalupur to Lalta Section) on National Highway No. 76 in the 
State of Uttar Pradesh. 

 
(54) S.O. 4423 (E), dated the 7th December, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 0.000 to K.M. 
45.750 (Bolangir-Sonepur Section) on National Highway No. 57 (Old 
N.H.-224) in the State of Odhisa. 

 
(55) S.O. 4502 (E), dated the 11th December, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 73.000 to K.M. 
175.000 (Nagina-Kashipur Section) on National Highway No. 74  in the 
States of Uttar Pradesh and Uttrakhand. 

 
(56) S.O. 4586 (E), dated the 18th December, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 30.790 to K.M. 
92.200 (EPE Crossing-Shamli bypass Section) on National Highway No. 
709B in the State of Uttar Pradesh. 

 
(57) S.O. 4587 (E), dated the 18th December, 2020, regarding the  rate of 
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fee to be collected from users of the stretches from K.M. 211.000 to K.M. 
218.200 and from K.M. 165.000 to K.M. 196.825  (Haridwar-Dehradun 
Section) on National Highway No. 58 (New N.H.-34) in the State of 
Uttrakhand. 

 
(58) S.O. 4635 (E), dated the 22nd December, 2020, regarding the rate of 

fee to be collected from users of the stretch from K.M. 263.250 to K.M. 
356.766 (Gadu-Porbandar Section) on National Highway No. 8E  in the 
State of Gujarat. 

 
(59) S.O. 4791 (E), dated the 31st December, 2020, amending Notification 

No. S.O. 298 (E), dated the 14th January, 2019, to revise certain entries 
in the original Notification. 

 
(60) S.O. 27 (E), dated the 5th January, 2021, amending Notification No. 

S.O. 651 (E), dated the 4th March, 2014, to substitute certain entries in 
the original Notification. 

 
(61) S.O. 63 (E), dated the 7th January, 2021, regarding the rate of fee to 

be collected from users of the stretch from K.M. 89.600 to K.M. 133.520 
(Harpalpur-Sugira Section) on National Highway No. 76 in the State of 
Uttar Pradesh. 

 
(62) S.O. 64 (E), dated the 7th  January, 2021, regarding the rate of fee to 

be collected from users of the stretch from K.M. 0.000 to K.M. 65.000 
(Indo-Nepal border to Rudhauli Section) on National Highway No. 233  
in the State of Uttar Pradesh. 

 
(63) S.O. 280 (E), dated the 20th January, 2021, regarding the  rate of fee 

to be collected from users of the stretch from K.M. 166.000 to K.M. 
211.000 (Muzaffarnagar-Haridwar Section) on National Highway No. 58  
(New N.H.-334) in the State of Uttrakhand. 

[Placed in Library. For (27) to (63), see No. L.T.3312/17/21] 

 
II.   A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Road Transport and Highways, under sub-section (3) of Section 9 of 
the National Highways Act, 1956:- 
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(1) G.S.R. 298 (E), dated the 15th May, 2020, publishing the National 

Highways Fee (Determination of Rates and Collection), Amendment 
Rules, 2020. 
 

(2) G.S.R. 523 (E), dated the 24th August, 2020, publishing the National 
Highways Fee (Determination of Rates and Collection), Amendment 
Rules, 2020. 
 

(3) G.S.R. 804 (E), dated the 30th December, 2020, publishing the National 
Highways Fee (Determination of Rates and Collection), Third 
Amendment Rules, 2020. 

[Placed in Library. For (1) to (3), see No. L.T.3315/17/21] 

 
III.    A copy (in Hindi only)* of the Ministry of Road Transport and Highways, 

Notification No.  S.O. No. 384 (E), dated the 27th January, 2020, publishing 
corrigendum to Notification No. S.O. 3433 (E), dated                 23rd September, 
2019 (in Hindi only), under Section 10 of the National Highways Act, 1956 along 
with Delay Statement. 

[Placed in Library. See No. L.T.4280/17/21] 

 
IV.  A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Road Transport and Highways, under Section 37 of the National 
Highways Authority of India Act, 1988, along with Explanatory Memorandum and 
Delay Statement:- 

 
(1) No. 11012/248/2015-Admn, dated the 11th February, 2020, publishing the 

National Highways Authority of India (Recruitment, Seniority and 
Promotion) amendment Regulations, 2020. 
 

(2) No. 11012/248/2015-Admn-I, dated the 7th August, 2020, publishing the 
National Highways Authority of India (Recruitment, Seniority and 
Promotion) Second Amendment Regulations, 2020. 

                                        
* The  Chairman, Rajya Sabha has granted exemption to the Ministry of Road, Transport and Highways 
to lay the aforesaid Notification in Hindi only, as per PRO 6.1 { Para 4.1(h)} of the Manual of 
Parliamentary Procedure in the Government of India. 

[15 March, 2021] 23



 

 
(3) G.S.R. 666 (E), dated the 23rd October, 2020, publishing the National 

Highways Authority of India (the Term of Office and Other Conditions of 
Service of Members) (Amendment) Rules, 2020. 

[Placed in Library. For (1) to (3), see No. L.T.3313/17/21] 

 
 
 
 

Reports and accounts of GBPIHED, Almora, WII, Dehradun,  and CZA, New Delhi 
for various years and related papers 

 

SHRI V. MURALEEDHARAN:  Sir, on behalf of my colleague, Shri Babul Supriyo, I lay 
on the Table, a copy each  (in English and Hindi) of the following papers:— 

 

(i) (a) Annual Report and Accounts of G.B. Pant Institute of Himalayan 
Environment (GBPIHED), Almora, Uttarakhand, for the year 2019-
20, together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 

[Placed in Library. See No. L.T.4084/17/21] 

 

(ii) (a) Annual Report and Accounts of the Wildlife Institute of India (WII), 
Dehradun, Uttarakhand, for the year 2018-19, together with the 
Auditor's Report on the Account 

 (b) Review by Government on the working of the above Institute. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

[Placed in Library. See No. L.T.4085/17/21] 

 

(iii) (a) Annual Report and Accounts of the Central Zoo Authority (CZA), 
New Delhi, for the year 2019-20, together with the Auditor's Report 
on the Accounts. 
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 (b) Review by Government on the working of the above Authority. 

 (c) Statement giving reasons for the delay in laying the papers   
mentioned at (a) above. 

[Placed in Library. See No. L.T.4087/17/21] 

 

Reports and accounts (2019-20) of various companies and related papers 
 

SHRI V. MURALEEDHARAN: Sir, on behalf of my colleague, Shri Pratap Chandra 
Sarangi, I lay on the Table:— 

 

I.     A copy each (in English and Hindi) of the following papers, under sub-
Section (1) of Section 19 and sub-section (4) of Section 17 of the Coir Industry Act, 
1953. 

 (a) Sixty-sixth Annual Report of the Coir Board, Kochi, for the year 
2019-20. 

 (b) Annual Accounts of the Coir Board, Kochi, for the year 2019-20, 
and the Audit Report thereon. 

 (c) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4007/17/21] 

 

II.    A copy each (in English and Hindi) of the following papers under sub-section 
1 (b) of Section 394 of the Companies Act, 2013:— 

 

 (a) Sixty-fifth Annual Report and Accounts of the National Small 
Industries  Corporation  Limited (NSIC), New Delhi, for the year 
2019-20, together with the Auditor's Report on the Accounts and 
the comments of the Comptroller and Auditor General of India 
thereon. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4002/17/21] 
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III.    A copy each (in English and Hindi) of the following papers:— 

 

(i) (a) Annual Report and Accounts of the MSME-Tool Room (Central 
Tool Room and Training Centre) (CTTC), Kolkata, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4003/17/21] 

 

(ii) (a) Annual Report and Accounts of the Indo Danish Tool Room, 
(MSME-Tool Room), Jamshedpur, for the year 2019-20, together 
with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4002/17/21] 

 

(iii) (a) Annual Report and Accounts of the MSME-Tool Room           
(Central Tool Room) (CTR), Ludhiana, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4005/17/21] 

 

(iv) (a) Annual Report and Accounts of the MSME-Tool Room Central 
Institute of Hand Tools) (CIHT), Jalandhar, for the year 2019-20, 
together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4004/17/21] 

 

(v) (a) Fiftieth Annual Report and Accounts of the MSME-Tool Room 
(Central Institute of Tool Design) (CITD), Hyderabad, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T.4006/17/21] 
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MR. CHAIRMAN:   This facility is confined only to this Session because of Covid.  
Otherwise, every Minister, against whom the Business is listed, he or his deputy, has 
to come.  This is to save time and also because of the sitting arrangement. 

 
 

MESSAGE FROM LOK SABHA 
 

The National Capital Territory of Delhi Laws (Special Provisions) Second 
(Amendment) Bill, 2021 

 
SECRETARY-GENERAL:  Sir, I have to report to the House the following message 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:- 
 

"In accordance with the provisions of rule 120 of the Rules of Procedure 
and Conduct of Business in Lok Sabha, I am directed to inform you that 
the Lok Sabha, at its sitting held on the 10th March, 2021, agreed 
without any amendment to the National Capital Territory of Delhi Laws 
(Special Provisions) Second (Amendment) Bill, 2021, which was 
passed by Rajya Sabha at its sitting held on the 9th February, 2021. 
 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON HOME AFFAIRS 

 
SHRI ANAND SHARMA (Himachal Pradesh):  Sir, I present the following Reports (in 
English and Hindi) of the Department-related Parliamentary Standing Committee on 
Home Affairs:— 
 

(i) 230th Report on 'Atrocities and Crimes against Women and Children'; 

(ii) 231st Report on the Demands for Grants (2021-22) of the Ministry of 
Home Affairs; and 

(iii) 232nd Report on the Demands for Grants (2021-22) of the Ministry of 
DoNER. 
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE 

 

SHRI T. G. VENKATESH (Andhra Pradesh):  Sir, I present the following Reports (in 
English and Hindi) of the Department-related Parliamentary Standing Committee on 
Transport, Tourism and Culture:- 

 

(i) Two Hundred Eighty Ninth Report on the Demands for Grants (2021-22) 
of the Ministry of Culture; and 

(ii) Two Hundred Ninetieth Report on the Demands for Grants (2021-22) of the 
Ministry of Ports, Shipping and Waterways. 

 
 

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE  
 

SHRI MALLIKARJUN KHARGE (Karnataka):  Sir, I lay on the Table a copy each (in 
English and Hindi) of the following Reports of the Public Accounts Committee:-  
 

(i) Thirty-first Report on "Implementation of Prime Minister’s Employment 
Generation Programme (PMEGP)"; 

(ii) Thirty-second Report on "Preparedness for the Implementation of 
Sustainable Development Goals (SDGs)"; 

(iii) Thirty-third Report on Action taken by the Government on the        
Recommendations/Observations of the Committee contained in its One 
Hundred and Twenty-second Report (Sixteenth Lok Sabha) on 
"Kendriya Vidyalaya Sangathan and Gujarat Vidyapith";  

(iv) Thirty-fourth Report on Action taken by the Government on the 
Recommendations/Observations of the Committee contained in its One 
Hundred and Twenty-seventh Report (Sixteenth Lok Sabha) on "Supply 
and Infrastructure Development for Natural Gas";  and 
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(v) Thirty-fifth Report on Action taken by the Government on the 
Recommendations/Observations of the Committee contained in its One 
Hundred and Thirty-seventh Report (Sixteenth Lok Sabha) on 
"Procurement of Air Combat Maneuvering Instrumentation System". 

 
 

MATTERS RAISED WITH PERMISSION 
 

MR. CHAIRMAN:  Hon. Members, I have received two notices from Shri Deepender 
Singh Hooda and Shri Sanjay Singh under Rule 267.  I have disallowed them because 
I have already stated the reasons in the House.  

 
Need to set up a special task force for protection of archaeological sites and historical 

monuments of Manipur 
 

SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, Manipur State 
Archaeology established in 1978 has devoted to preservation, protection, 
maintenance and conservation of monuments and sites.  It has also conducted 
various exploration and excavation ventures, documentation, registration of 
antiquities, etc., and creating awareness among the general public by publishing 
books, brochures, organizing seminars, workshops, etc., on archaeological theme. 
  

 At present, there are 63 protected archaeological sites and historical 
monuments all over Manipur under the Manipur Ancient and Historical Monuments 
and Archaeological Sites and Remains Act, 1976.  However, some of these protected 
monuments/sites are located at international border or State border area, namely 
inscribed stones of Maharaja Chandrakriti of Behiang, Churachandpur, Megaliths at 
Mao, etc, and interior parts of State. 
 
MR. CHAIRMAN: Maharajaji, you can only speak; you cannot read.  I am allowing 
because you are a new Member. 
 
SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, I will conclude. 
 
MR. CHAIRMAN: Okay.  But, be brief. 
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SHRI MAHARAJA SANAJAOBA LEISHEMBA:  Megalitho at Phunyyar, Anal Khullen 
(Chondel), Khangkhuieave (Ukhrul), etc. 
 
 In order to protect and preserve these monuments from encroachers, 
vandalism and unwanted incidents, a Special Task Force is required to set up. 
 Therefore, I request the Government of India to set up a Special Task Force for 
the same purpose.  Thank you. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I associate myself with the Zero Hour 
submission made by the hon. Member. 

 
Need for giving Classical Music status to Odishi music 

 
SHRI PRASHANTA NANDA (Odisha): Mr.  Chairman, Sir,  historical evidences 
suggest that in Odisha music and dance were being seriously pursued under royal 
patronage right from 2nd Century B.C. and by around 10th Century A.D. Odissi music 
had crystallized into a distinctive classical form.  The treatises unmistakably point to 
the fact that Odissi is one among the few schools of classical music, it has a 
distinctive system of Raga and Taala and a characteristic style of rendition that is 
lyrical in its movement with wave like ornamentations. 
 

The tradition always has two components - written and oral.  Of the many 
treatises written on the distinctive tradition of music, the bulk were written between 
16th and 18th Centuries.  Five of these treatises, such as, Geeta Prakash, Sangeeta 
Narayan, Sangeta Kalpalata, etc., are now available in parts and two are in the form 
of palm leaf manuscripts. 

 
Odissi music is the finest reconciliation of harmony with melody which loses 

nothing of the essential quality of the classical music.  The individualist character of 
Odissi music makes every recital an enjoyable exercise in interpretation and self 
expression.  

 
MR. CHAIRMAN: Mr. Nanda, be extempore. 
 
SHRI PRASHANTA NANDA: It has its core Ragas of its own.  Bharat Natyasashtra 
also mentioned about Udra Magadhi Prabutti which is Odissi.  Athatali is unique to 
Odissi music.   It is nowhere in any other classical music. 
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Therefore, I fervently request the concerned Minister to give due classical 

status to Odissi music which it deserves.   
  

SHRI SUJEET KUMAR: Sir, I associate myself with the Zero Hour submission made 
by the hon. Member. 
 
SHRIMATI  PRIYANKA CHATURVEDI (Maharashtra): Sir, I also associate myself with 
the Zero Hour submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member.   
   
SHRI PRASANNA ACHARYA (Odisha): Sir, I also associate myself with the Zero 
Hour submission made by the hon. Member.   
  
SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, I also associate myself with the 
Zero Hour submission made by the hon. Member. 
  
�ी सभापित:  �ीमती फूलो देवी नेतम।  आपको पढ़ना नहीं है, केवल संके्षप में बताना है।   
 
Need for relaxation in rules related to allotment of accommodation to personnel of the 

Central Para Military Forces 
 

�ीमती फूलो देवी नेतम (छ�ीसगढ़):  सभापित महोदय, मेरा िवषय अधर्-सैिनक बलों के जवानों 
को आवास आविंटत करने के िनयमों में िशिथलता देने के बाबत है।  महोदय, मैं आपका ध्यान 
अधर्-सैिनक बलों के जवानों की महत्वपूणर् समस्या की ओर आक�षत करना चाहती हंू। सरकार 
�ारा िदल्ली में रह रहे जवानों को आवास उपलब्ध कराए जाते हैं।  आवास देने के िनयमों के 
अनुसार जवानों की तैनाती देश के अन्य िहस्सों में होती है, तो िदल्ली में िदए गए आवास को तीन 
साल में खाली करना पड़ता है।  महोदय, जवानों के सामने बड़ी समस्या है।  उनके बच्चे िदल्ली में 
पढ़ते हैं और आवास खाली होने पर उनकी पढ़ाई छुड़वाकर व ेकश्मीर, नक्सल और जोिखम भरे 
इलाकों में पिरवार को नहीं ले जा सकते हैं।  कभी-कभी जवानों को कई सालों तक एक ही जगह 
पर �कना पड़ता है, जबिक अन्य मं�ालयों में काम करने वाले कमर्चारी दो साल का समय पूरा 
करके िदल्ली आ जाते हैं।  ऐसे में उनका आवास सुरिक्षत रहता है और जवानों का पिरवार सड़क 
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पर आ जाता है।  वतर्मान में कई जवानों को 23 से 28 हज़ार की पेनल्टी लगती है। मैं आपके 
माध्यम से िनवदेन करना चाहंूगी िक शहरी िवकास मं�ालय केन्�ीय अ�र् सैिनक बलों के जवानों 
के िलए कम से कम छह साल तक आवास रखने का िनयम बनाए और िजन जवानों पर पेनल्टी 
लगाई गई है, उसे माफ िकया जाए। 
         
�ी राजमिण पटेल (मध्य �देश): महोदय, मैं माननीय सदस्या �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू।  
 
डा. फौिजया खान: महोदय, मैं भी माननीय सदस्या �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करती हंू।  
 
SHRI SUBHASH CHANDRA SINGH:   Sir, I associate myself with the matter raised by 
the hon. Member.   
 
DR. AMAR PATNAIK:    Sir, I associate myself with the matter raised by the hon. 
Member. 
 
DR. SASMIT PATRA (Odisha):  Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I also associate myself with the matter raised 
by the hon. Member. 
         
Need to honour Rani Abbakka Chowta and inclusion of her story in school curriculum 

 
SHRI TIRUCHI SIVA (Tamil Nadu):    Mr. Chairman, Sir, as always, we recently 
celebrated the International Women's Day.  But, it does not stop with that.  The 
Governments of the day, the political parties, and the society are now aspiring to 
empower women socially, economically, politically, and in all other aspects.   
 
 I feel it is very essential to pay obeisance to the freedom fighters belonging to 
the women community, who have been unsung, unheard and unknown in many parts 
of the country.  It is said that the Sepoy Revolution of 1857 was the first Revolution.  
But, despite that, they call it a 'mutiny'.  The British belittled it.  It was a Revolution.  
Even before that in the Sixteenth Century, Rani Abbakka, the Queen of Tulu Nadu, 
belonging to the Chowta Dynasty, was so skilled in warfare that she not only 
protected her fort, but also seized the Mangalore Fort and drove away the 
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Portuguese.  But, she is not known beyond the borders of Karnataka.  Similarly, there 
is Rani Chennamma of Kittur.  There is also Hazrat Mahal  who participated in the 
Sepoy Revolution of 1857.   The name of Uda Devi  is also not much known.  She also 
participated in the Sepoy Revolution of 1857.  Hon. Chairman has been writing 
every week and posting on Facebook about those who fought during the Freedom 
Struggle. Similarly,  Rani Veeramangai Velu Nachiyar of Sivaganga was the first ever 
queen who regained not only her fort, but also her Government, from the British with 
the help of  Hyder Ali Tipu Sultan and Maruthu brothers.  Sir, her main Commander-
in-Chief was one, Kuyili, a dalit girl, who belonged to Arunthathiyar community.  
When Rani Velu Nachiyar was not able to withstand the modern ammunitions of the 
Britishers, Kyuili applied ghee all over her body, set fire to herself and jumped into the 
ammunition room of the British and demolished all their ammunitions and helped Rani 
Velu Nachiyar. Sir, our history is full of so many brave women fighters.  But, they stay 
only in the folk tales and some school syllabuses.   
 
 So, I urge upon the Union Government that the CBSE syllabus should include 
lessons in the school textbooks to inspire our young students that these women had 
been testimony to the spirited and strong will in the past.  It would help our young 
students to know about them.  It is very essential.  I wish that the Minister of 
Education concedes to this very genuine demand. Thank you very much.   
              
DR. AMAR PATNAIK:    Sir, I associate myself with the matter raised by the hon. 
Member. 
 
DR. SASMIT PATRA:  Sir, I also associate myself with the matter raised by the hon. 
Member. 
 
SHRI RAKESH SINHA (Nominated):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRIMATI  PRIYANKA CHATURVEDI:  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 

[15 March, 2021] 33



 

SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI T.K.S. ELANGOVAN (Tamil Nadu):   Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI RAKESH SINHA:  Sir, I also associate myself with the matter raised by the hon. 
Member. 
 
SHRI K.T.S. TULSI (Chhattisgarh): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI K.C. RAMAMURTHY (Karnataka): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
DR. L. HANUMANTHAIAH (Karnataka): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI G.C. CHANDRASHEKHAR (Karnataka): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI SUBHASH CHANDRA SINGH: Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI SUJEET KUMAR:  Sir, I also associate myself with the matter raised by the hon. 
Member. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra):  Sir, I also associate myself with the 
matter raised by the hon. Member. 
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MR. CHAIRMAN:  It is a very pertinent issue for the nation.  There are such heroes 
and heroines in different parts of the country.  But, their lives and their sacrifices are 
not known.  So, the CBSE as well as the State Boards should seriously think about 
the suggestion given by the hon. Member. Next, Shri Subhash Chandra Bose Pilli. 
  

Need to amend Section 54 of the Limitation Act, 1963 regarding registration of sale 
agreements 

 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh):  Hon. Chairman, Sir, this 
is for the kind consideration of the hon. Minister for Law.  Through you, I would like to 
bring to his kind notice that some of the people belonging to minority communities, 
retired employees, senior citizens, and others are sometimes forced to sell their 
properties with the intent to encash their assets and fulfill their day-to-day needs.  
But, unfortunately, when they sell their properties, many of the purchases enter into 
the Sale Agreement with the sellers by giving them petty amounts as a part of 
consideration.  And, after entering into agreement, they do not perform the 
agreements for years together. Consequently, the sellers fail to fulfil their life desires. 
The reason is that purchasers intentionally delay executing the agreements entered 
between them due to hike in prices by filing suits in the court and thus delaying the 
matters.   Consequently, the sellers are not getting the consideration amount within  
the time decided by them.  
 
 There are some occasions where purchasers went to court and filed a suit 
even after a delay of 25 years and  40 years.   It is an appropriate place to submit– I 
am giving two citations --  that in 2002, in the case of Raj Narain Sarin Vs.  Laxmi Devi 
and others, a suit was filed in the Supreme Court 40 years  after the execution of the 
sale deed.   That is the pity, Sir.   Similarly, in the case of Urvashiben  Vs. Krishnakant 
Manuprasad Trivedi, which was reported in AMLJ I SC, 2019, a suit was filed 25 years 
after the sale deed was executed.    That is the pity, Sir.    
 
MR. CHAIRMAN:  Boseji, you have to conclude now.  
 
SHRI SUBHAS CHANDRA BOSE PILLI: It is an appropriate place to submit that the 
reason for delay is due to the Second Limb/part of Section 54 of the Limitation Act, 
1963.    The Second Limb of  Section 54 of the Limitation Act of 1963 does not 
prescribe any limitation for filing the suit for specific performance of contract.   So, 
taking advantage of the same, the purchasers  are delaying execution of contracts.  
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MR. CHAIRMAN:  Right. 
 
SHRI SUBHAS CHANDRA BOSE PILLI:  Sir, my prayer is…       
 
MR. CHAIRMAN:  As you know, I can’t extend it. Subhas Chandra Boseji,  you have 
been a senior  person in the Legislature.  It will not go on record even if I allow you.    
That is the problem.   Time is over.    You have to conclude.    
 
SHRI SUBHAS CHANDRA BOSE PILLI: ∗ 
 
MR. CHAIRMAN: You should have said it beforehand so that it would have gone on 
record.   It is a very important point.   But it is not going on record. Now, Shri Ashwini 
Vaishnaw. Please understand, anything said beyond three minutes will not go into 
record.  The very purpose of this is to put it on record, so that the concerned Minister 
can apply his mind and do something.   
 
SHRI SUBHASH CHANDRA  SINGH: Sir, I associate myself with the issue raised by 
the hon. Member. 
 
DR. AMAR PATNAIK:  Sir, I also associate myself with the issue raised by the hon. 
Member. 
 
DR. SASMIT PATRA: Sir, I also associate myself with the issue raised by the hon. 
Member. 
 
SHRI BHASKAR RAO NEKKANTI: Sir, I also associate myself with the issue raised by 
the hon. Member. 
 

Racism in the United Kingdom 
 

SHRI ASHWINI VAISHNAW (Odisha): Hon. Chairman, Sir, I draw the attention of the 
House to a shared global concern about racism.  There appears to be a continuation 
of attitudes and prejudices from the colonial area,  especially in the United Kingdom.  
 

                                        
∗ Not Recorded. 
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The recent case of Rashmi Samant, a young student from Karnataka, Udupi 
area, is a classic case in point.  She is a bright student from Karnataka. She 
persevered and overcame all the challenges to become the first Indian women 
President of the Oxford Students’ Union.      What was the treatment meted out to 
her?  Shouldn’t have this diversity been celebrated?   Instead of that, she was cyber 
bullied to the point that she had to resign.     Even the Hindu religious beliefs of her 
parents were publicly attacked by a faculty member and that also went unpunished.  
Sir, if this happens at an institute like Oxford, what is the kind of message that goes 
out to the world? 

 
The second instance is the widely publicised interview of Meghan Markle, one 

of the erstwhile members of the royal family of the UK.   A behaviour of a society is 
actually a reflection of its beliefs and value systems.   If  such practices of racial 
discrimination are followed at the highest level in a society, what would be the 
following at the lower level? 

 
These two instances are not isolated instances.   The  treatment of migrants 

and their segregation in the UK on racial basis is very well known all over the world.    
There is a recent report, by Public Health England, which reported that the death rate 
among the people of Asian origins because of Covid-19 is higher than the death rates 
in other communites in the U.K.  Doesn’t this raise a major question about the 
equitable access to health and indeed about basic human rights? Sir, we are a 
country with a large diaspora  in the U.K.  This is a natural concern for all of us.  The 
era of colonialism is over but the mindset seems to be still persisting.  This is where 
the U.K. has to change. If it wants our respect, it has to change.  Through your kind 
office, Sir, I request the hon. External Affairs Minister to take up this matter with the 
U.K. Government. ...(Interruptions)... 

 
SOME HON. MEMBERS:  Sir, we associate. ...(Interruptions)...  
 
SHRI SUJEET KUMAR: Sir, I would like to associate myself with the Zero Hour 
mention made by the hon. Member.  
 
SHRI SUBHASH CNANDRA SINGH: Sir, I would also like to associate myself with the 
Zero Hour mention made by the hon. Member.  
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SHRI IRANNA KADADI (Karnataka): Sir, I would also like to associate myself with the 
Zero Hour mention made by the hon. Member.  
 
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, I would also like to associate 
myself with the Zero Hour mention made by the hon. Member.  
 
SHRI Y.S. CHOWDARY (Andhra Pradesh): Sir, I would also like to associate myself 
with the Zero Hour mention made by the hon. Member.  
 
SHRI K.C. RAMAMURTHY: Sir, I would also like to associate myself with the Zero 
Hour mention made by the hon. Member.  
 
 DR. SASMIT PATRA:  Sir, I would also like to associate myself with the Zero Hour 
mention made by the hon. Member.  
 
DR. AMAR PATNAIK: Sir, I would also like to associate myself with the Zero Hour 
mention made by the hon. Member.  
 
DR. FAUZIA KHAN: Sir, I would also like to associate myself with the Zero Hour 
mention made by the hon. Member.  
 
SHRI PRASANNA ACHARYA: Sir, I would also like to associate myself with the Zero 
Hour mention made by the hon. Member.  
 
SHRI BHASKAR RAO NEKKANTI: Sir, I would also like to associate myself with the 
Zero Hour mention made by the hon. Member.  
 
�ी िशव �ताप शु� (उ�र �देश): महोदय, मैं माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू। 
 
�ी दुष्यतं गौतम (हिरयाणा): महोदय, मैं  भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू। 
 
�ीमती कान्ता कदर्म (उ�र �देश): महोदय, मैं  भी माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करती हंू। 
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�ीमती गीता उफर्  चं��भा (उ�र �देश): महोदय, मैं  भी माननीय सदस्य �ारा उठाए गए िवषय 
से स्वयं को सम्ब� करती हंू। 
 
�ी हरनाथ िंसह यादव (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करता हंू। 
 
�ी सतीश चं� दुबे (िबहार): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू।  
 
�ी राकेश िसन्हा: महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करता हंू। 
 
�ी सकलदीप राजभर (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करता हंू। 
 
�ी परशो�म �पाला (गुजरात): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं 
को सम्ब� करता हंू। 
 
�ी िवजय पाल िंसह तोमर (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय 
से स्वयं को सम्ब� करता हंू। 
 
डा. अशोक बाजपेयी (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करता हंू। 
 
�ी सैयद जफर इस्लाम (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करता हंू। 
 
�ी महेश पो�ार (झारखंड): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू। 
 
�ी जुगलिंसह माथुरजी लोखंडवाला (गुजरात): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए 
िवषय से स्वयं को सम्ब� करता हंू। 
 
�ी रामकुमार वम� (राजस्थान) : महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं 
को सम्ब� करता हंू। 
 

[15 March, 2021] 39



 

डा. िवकास महात्मे (महाराष्�): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं 
को सम्ब� करता हंू। ...(व्यवधान)... 

 
MR. CHAIRMAN:  The Minister wants to respond.  ...(Interruptions)...   Please. 
...(Interruptions)... You all send your names. ...(Interruptions)... Yes, Jaishankarji.  
 
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR):  Let me, first of all, 
commend the hon. Member for bringing up such an important issue.  I note the 
sentiments of the House, Government does.  I do want to say, Sir, that as the land of 
Mahatma Gandhi, we can never ever turn our eyes, away from racism wherever it is, 
particularly, so when it is in a country where we have such a large diaspora.  As a 
friend of the U.K., we also have concerns about its repetitional impact.  What I do 
want to say, Sir, is that we have strong ties with the U.K.  We will take up such 
matters with great candour when required. We will monitor these developments very, 
very closely. We will raise it when required and we will always champion the fight 
against racism and other forms of intolerance. Thank you, Sir.   
 
MR. CHAIRMAN:  Thank you. It is a very serious matter. ...(Interruptions)... Shrimati 
Priyanka Chaturvedi.  
 
SHRIMATI PRIYANKA CHATURVEDI: Sir, can I stand and speak or should I sit?   
 
MR. CHAIRMAN:  Oh, yes.  The only thing is, you are taller like me and the mike is 
smaller like mine.  

 
Alleged discrimination by Government between different online news portals 

 
SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Thank you so much Chairman, 
Sir, for allowing me to raise this important issue.  In mid 2020, as per the reports that 
have come in the newspapers, a Group of Ministers was formed where nine Ministers 
were asked to come forward with suggestions on how to neutralize some media 
agencies which were speaking up against the Government, not against the nation but 
against the Government, and how to neutralize them and how to promote those 
agencies which are talking pro-Government.  I would want to ask through your Chair, 
Sir, how can we discriminate in a democracy between those agencies which speak 
up for the cause of the people of the country and speak against the Government and 
question them.  Doesn't this go against the freedom of speech as well as Press 
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freedom that has been consistently sliding down as far as India is concerned? I think 
this is a matter of serious concern and should be raised through your channel. Thank 
you. ...(Interruptions)...         
                                                                   
DR. FAUZIA KHAN: Sir, I would like to associate myself with the Zero Hour mention 
made by the hon. Member. 
  
SHRIMATI VANDANA CHAVAN: Sir, I would also like to associate myself with the 
Zero Hour mention made by the hon. Member.  
 
SHRI SUBHASH CHANDRA SINGH: Sir, I would also like to associate myself with the 
Zero Hour mention made by the hon. Member.  
 
SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I would also like to associate 
myself with the Zero Hour mention made by the hon. Member.  
 
SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, I would also like 
to associate myself with the Zero Hour mention made by the hon. Member.  
 
�ो. मनोज कुमार झा: महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करता हंू। 
 
�ी िवशम्भर �साद िनषाद (उ�र �देश) : महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय 
से स्वयं को सम्ब� करता हंू। 
 
MR. CHAIRMAN:  Shrimati Vandana Chavan. ...(Interruptions)... No allegation in Zero 
Hour.  But issue raised has to be taken note of.  Vandana Chavanji.  
 

Need to criminalise marital rape 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Thank you, Sir, for giving me this 
opportunity to raise a very important issue before this House, that is, the need to 
criminalize marital rape.   
 
 Sir, since decades now, there have been demands from several quarters, 
several women's organizations, groups asking that marital rape has to be made a 
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criminal offence.  After the lockdown, especially, we have seen that these instances 
have increased, and, in fact, the seriousness also amplified to a great extent.  
 
 Sir, I feel proud as a woman of this country that after we have been a signatory 
to the CEDAW, which seeks to eliminate any form of violence against women, we, as 
a country, have been a front-runner in the whole world to make certain legislations to 
protect women.  We passed the Domestic Violence Act, we passed the Sexual 
Harassment at Work Place Act, the POCSO Act and several others.  Sir, even after 
the unfortunate Delhi gang rape, we saw that the Government proactively set up a 
Committee in the form of Justice Verma Committee which came up with 
recommendations to see what amendments need to be made in the law to give 
protection to the women, and, as a consequence, we passed the Criminal Law 
Amendment Act in 2013 whereby we widened the definition of rape.  
 

Sir, with such a positive approach towards women why then are we not 
treating marital rape as an offence?  Sir, apart from demands from several quarters, 
the CEDAW also in 2013 has expressly recommended that the Indian Government 
should criminalize marital rape.  Back home, the Justice Verma Committee 
recommended the same. Sir, more than hundred countries in the world have made 
marital rape an offence and we fall only amongst the 36 countries which have not.   

 
 Sir, I wish to submit that the Government's argument on several platforms is 
that criminalizing marital rape destabilizes the institution of marriage or would be a tool 
for the wives to harass their husbands.  Sir, this argument is absolutely not palatable. 
Sir, when a husband beats his wife or subjects her to mental or physical cruelty, it is 
an offence.  So, if he forcibly sexually abuses her, does this not amount to an 
offence?  So, this is an absurd argument.  
 

Sir, I look at you as an extremely sensitive brother and father to those millions 
of sisters and daughters of our country.  I urge you to direct the Government to 
address this issue, to relook and revisit this issue and make sure that marital rape is 
made an offence.  Thank you.  

 
SHRIMATI JAYA BACHCHAN:  Sir, I associate myself with the matter raised by the 
hon. Member. 
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DR. AMAR PATNAIK:  Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
DR. SASMIT PATRA: Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRI SUBHASH CHANDRA SINGH: Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
DR. FAUZIA KHAN:  Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
SHRIMATI PRIYANKA CHATURVEDI: Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRI NARAIN DASS GUPTA: Sir, I too associate myself with the matter raised by the 
hon. Member. 
 
DR. BANDA PRAKASH (Telangana):  Sir, I too associate myself with the matter 
raised by the hon. Member. 
 
PROF. MANOJ KUMAR JHA:  Sir, I too associate myself with the matter raised by the 
hon. Member. 
 
SHRI P. WILSON: Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
�ीमती छाया वम� (छ�ीसगढ़): महोदय, मैं भी स्वयं को माननीय सदस्या �ारा उठाए गए िवषय 
के साथ सम्ब� करती हँू। 
 
�ीमती फूलो देवी नेतम: महोदय, मैं भी स्वयं को माननीय सदस्या �ारा उठाए गए िवषय के साथ 
सम्ब� करती हँू। 
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MR. CHAIRMAN:  We have to evolve a consensus.  It is an important issue. Dr. 
Ashok Bajpai. 

 
Need for inclusion of Awadhi language in the Eighth Schedule to the Constitution 

 
डा. अशोक बाजपेयी (उ�र �देश): माननीय सभापित महोदय, आज मैं आपके माध्यम से सदन 
का ध्यान एक बड़े गम्भीर िवषय की ओर आक�षत करना चाहता हँू।  िहन्दुस्तान की लगभग 5 
करोड़ आबादी में और मध्य उ�र �देश के लगभग 25 िजलों में अवधी भाषा को मातृभाषा के �प में 
�योग िकया जाता है।  आज से नहीं, ब�ल्क अनािद काल से अवधी भाषा का �योग इस के्ष� में 
होता रहा है।  मान्यवर, आप देखें िक अवधी भाषा में िजतना समृ� सािहत्य रचा गया है, चाहे 
तुलसीदास जी �ारा रिचत मय�दा पु�षो�म राम जी के जीवन से जुड़ी हुई रामचिरतमानस हो, 
चाहे हनुमान चालीसा हो, चाहे बरवै रामायण हो, चाहे छप्पय रामायण हो, इतने �ंथ िलखे गए।  
इसके अलावा उसमें तमाम अलग-अलग िवधाएँ, चाहे छन्द हो, दोहा हो, सोरठा हो, सवैया हो, 
इन सबकी रचना अवधी भाषा में हुई।  िजतना समृ� सािहत्य अवधी भाषा में िमलता है, वह शायद 
ही िकसी अन्य भाषा में िमलता हो।  अवधी भाषा भगवान राम के जन्मस्थान से जुड़ी हुई है।  उस 
काल से ही अवधी भाषा का �योग होता रहा है।  आज जब इस वषर् हम लोग मय�दा पु�षो�म राम 
की जन्मस्थली पर भव्य म�न्दर का िनम�ण कर रहे हैं, तो उनके जीवन-चिर� को िहन्दुस्तान ही 
नहीं, ब�ल्क दुिनया के जनमानस से जोड़ने में अवधी भाषा का योगदान है।  तुलसीदास जी ने 
अवधी भाषा में रामचिरतमानस की रचना करके भगवान राम को जन-जन तक पहँुचाने का काम 
िकया है।  मेरा आपसे आ�ह है िक एक ऐसे समय पर, जब 500 वष� के बाद भव्य राम म�न्दर का 
िनम�ण हो रहा है, तो अवधी भाषा को संिवधान की आठवीं अनुसूची में स�म्मिलत िकया जाए।  
मान्यवर, संिवधान का अनुच्छेद 351 वैसे भी संघ को यह अिधकार देता है, यह कतर्व्य देता है िक 
िहन्दी भाषा को कैसे समृ� िकया जाए, वे �यास िकए जाएँ।  अवधी भाषा की समृि� से िहन्दी 
भाषा समृ� होगी और िहन्दी भाषा बोलने वाले लोगों को भी िहन्दी भाषा को और ज्यादा समृ� 
बनाने में सहयोग िमलेगा।  इसिलए मेरा आपसे यह आ�ह है, वैसे भी भारतीय भाषाओं के �ित 
आपका बड़ा उदार ��ष्टकोण रहा है और आपने समय-समय पर भारतीय भाषाओं में चच� करने 
की अनुमित भी �दान की है, तो आपसे इस िवषय पर भी मेरा यह आ�ह होगा िक सरकार को 
अवधी भाषा को संिवधान की आठवीं अनुसूची में स�म्मिलत िकए जाने के िनद�श देने की कृपा करें।  
मैं अनुगहृीत होऊँगा,  बहुत-बहुत धन्यवाद। 
 
�ी हरनाथ िंसह यादव: महोदय, मैं स्वयं को माननीय सदस्य �ारा उठाए गए  िवषय के साथ 
सम्ब� करता हँू। 
 
�ी िवजय पाल िंसह तोमर: महोदय, मैं भी स्वयं को माननीय सदस्य �ारा उठाए गए  िवषय के 
साथ सम्ब� करता हँू। 
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SHRI BHASKAR RAO NEKKANTI:  Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
DR. SASMIT PATRA: Sir, I too associate myself with the matter raised by the hon. 
Member.                                                      
 

Need for COVID vaccination for Indian Delegation for Tokyo Olympics, 2021 
 
DR. SASMIT PATRA (Odisha):  Hon. Chairman, Sir, the Indian delegation for 
Olympics to be held later this year is already preparing and the Ministry of Sports is 
working very hard with the delegation to ensure that we come up with a wonderful 
result in the upcoming Olympics.   
 

Sir, one area of concern which was found by the Department-related 
Parliamentary Standing Committee -- the Report is already tabled; you were also a 
part of that video conference and it was discussed with you -- was that there is a 
need for Covid-19 vaccination for our athletes and sportspersons who would be 
appearing and contesting in the 2021 Olympics.  Sir, there are, approximately, 150 
sportspersons and athletes who would be participating, about 150 support staff and 
presently about 700 support staff and athletes are practicing with them, which comes 
to 1000.  Sir, there have been repeated discussions between the Ministry of Health 
and the Ministry of Sports for Covid vaccination.  The Department-related 
Parliamentary Standing Committee, under the chairmanship of Dr. Sahasrabuddhe, 
had already requested that these be taken up on priority for Covid vaccination.  Bio-
bubbles are something under which the athletes are presently working, but if the 
Covid vaccination is provided at the earliest, it would not only reassure the 
sportspersons, athletes and the support staff, but would also bolster our efforts for 
the Olympics in 2021. 

 
 Therefore, Sir, I seek your kind indulgence and your kind support to direct the 
Ministry of Health to notify that immediate and urgent attention is provided to Covid 
vaccination of the Indian Olympics team, so that they can practise well.  I have been 
told informally by the Ministry of Sports that they can actually take those doses in their 
local areas where they are.  But if this is taken up at the earliest, it would really help 
our efforts for the Olympics.Thank you, Sir.      
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SHRI PRASANNA ACHARYA: Sir, I associate myself with the matter raised by the 
hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRI SUBHASH CHANDRA SINGH: Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
DR. AMAR PATNAIK:  Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
�ी िवशम्भर �साद िनषाद: महोदय, मैं भी स्वयं को माननीय सदस्य �ारा उठाए गए  िवषय के 
साथ सम्ब� करता हँू। 
 
DR. FAUZIA KHAN:  Sir, I too associate myself with the matter raised by the hon. 
Member. 
 
SHRIMATI PRIYANKA CHATURVEDI: Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
MR. CHAIRMAN:  Thank you, Dr. Sasmit Patra.  It is a good issue.  Shri Partap Singh 
Bajwa.  
         
SHRI PARTAP SINGH BAJWA: Sir, I will be speaking in Punjabi.   
 
�ी सभापित: मुझे कोई आपि� नहीं है, मैं तो खुश हो जाऊँगा, लेिकन अगर आपने नोिटस पहले 
नहीं िदया है, तो �ासंलेशन नहीं हो पाएगा।  
 
�ी �ताप िंसह बाजवा : सर, मैंने नोिटस दे िदया है।  
 
�ी सभापित : ठीक है, आप बोिलए।  
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Need for development aid to Punjab 
 
SHRI PARTAP SINGH BAJWA (Punjab): ∗"Sir, due to Covid19, you know, the kind of 
circumstances that have prevailed, due to the slowdown in the economies of all the 
State Governments; the economic condition is very weak. The State Governments 
implement the various welfare social schemes like pensions for old, elderly people, 
and as we give salaries to our employees in conformity with the latest scales of the 
Central Government and our enhanced schemes for the poor,  our funds are definitely 
very low now. 
 

I wish to draw the special attention of the Government of India towards this fact 
that we have seen that since the times, farmers’ agitation against these three Farm 
Bills began, and the farmers from Punjab and Haryana began participating in this 
movement from the front; the Government of India’s behaviour also towards these 
states, especially Punjab, has become like that of a step-mother. 

I wish to inform everyone first that the RDF,  Rural Development Fund' that is 
there, this we used to get per cent, when Food Corporation of India used to procure 
wheat etc. from us and now, you have reduced it from 3per cent to 1 per cent. 

 
Sir, the State of Punjab is suffering a loss of Rs. 1,000 crores annually. 

Secondly, Sir, the GST, has been mentioned here by all the states. This was 
definitively stated, when in the beginning, the GST regime came into effect, that every 
month, the States would be given their due share in the GST collections by the 
Centre. Till date, Punjab has not got its due share of last six months, amounting to 
Rs. 8,200 crores, from the Centre. 

 
Thirdly, Sir, I wish to bring to your kind notice today that this is a very 

prominent English newspaper from Punjab, which has mentioned that one month is 
left in the arrival of the wheat crop; in one month, the wheat crop will be harvested 
from 13th April. And the Food Corporation of India has finalised new rules. FCI to 
tighten the foodgrain procurement norms. It has just come one month earlier to the 
procurement.  Policymakers, farmers see it as yet another attack on State amid 
ongoing stir against agri laws. So, i wish to ask Sir, whether Global Warming is in the 
hands of any farmer.  You are bringing the norms one month before that. 'Reduce 
moisture content from 14 per cent to 12 per cent; only then we will buy.' Alongwith 

                                        
∗ English translation of the original speech delivered in Punjabi. 
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that, about the grain, you said that. 'Reduce foreign matter.'  Are foreign matters in 
the hands of Punjab and Haryana farmers. Then, third thing you have said is this. 
Pre-hectare weight to be introduced for export. So, what I mean to say is that very 
definitively, attempts are being made." 

 
MR. CHAIRMAN: Right, Pratap Singh ji.  
 
SHRI SUBHASH CHANDRA SINGH: Sir, I associate myself with the Zero Hour matter 
raised by the hon. Member. 
 
�ी िवशम्भर �साद िनषाद: सर, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करता हंू।  
 
�ी शमशेर िंसह ढुलो: सर, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करता हंू।  
 
SHRI M. SHANMUGAM: Sir, I also associate myself with the Zero Hour matter raised 
by the hon. Member. 
 
DR. SASMIT PATRA: Sir, I also associate myself with the Zero Hour matter raised by 
the hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI: Sir, I also associate myself with the Zero Hour 
matter raised by the hon. Member. 

 
 

WELCOME TO THE PRESIDENT OF INTER-PARLIAMENTARY UNION 
 

MR. CHAIRMAN: Hon. Members, we have with us seated in the Special Box His 
Excellency, Mr. Duarte Pacheco, President of the Inter-Parliamentary Union.  On 
behalf of the Members of the House and on my own behalf, I take pleasure in 
extending a hearty welcome to him and wish our distinguished guest an enjoyable and 
fruitful stay in our country.  We hope that during his stay here, he would be happy to 
witness our parliamentary system and know more about our own country and our 
people.  Through him, we convey our greetings and best wishes to the IPU 
Secretariat and its Member countries.  Thank you. 
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MATTERS RAISED WITH PERMISSION --contd. 
 

Epidemic proportion of cancer in the country 
 
�ी हरनाथ िंसह यादव (उ�र �देश):  माननीय सभापित जी, मैं कैं सर रोग के तेज़ी से बढ़ते हुए 
फैलाव की ओर सदन एव ंसरकार का ध्यान आक�षत करना चाहता हंू। भारत सरकार के आंकड़ों 
के अनुसार, वषर् 2017 से 2019 तक, तीन वष� में 39,76,181 कैं सर के रोगी हुए हैं। इनमें से 23 
लाख से अिधक लोगों की मृत्यु हो गई है। िदन-ब-िदन कैं सर की ��ष्ट से बड़ी भयावह �स्थित 
बनती चली जा रही है। सबसे बड़ी िचन्ता का िवषय यह है िक अब इस रोग का फैलाव 18 वषर् से 
कम आयु के बच्चों में भी बढ़ने लगा है और देश भर में �ित वषर् बाल कैं सर रोिगयों की अनुमािनत 
संख्या 70 हजार से एक लाख के करीब है।  
 
 मान्यवर, यह एक बहुत ही डरावनी �स्थित बनती चली जा रही है। शोधकत�ओं के अनुसार 
कैं सर रोग के तेज़ी से फैलाव के िलए रसायनयु� तथा नशीले पदाथ� का सेवन, हमारी 
अिनयिमत जीवन-शैली और भिूम, जल व वायु का अशु� होना िवशेष कारण हैं। इसके िलए 
रासायिनक खादों, कीटनाशकों तथा िडब्बाबंद खा� पदाथ� पर बंिदश लगाना आवश्यक है। देश 
में कैं सर से सव�िधक मौतें नशीले पदाथ� के कारण होती हैं, लेिकन हमारे देश में आज़ादी से लेकर 
आज तक एक िविच� खेल चल रहा है और इस खेल में चाहे पक्ष हो या िवपक्ष हो, सभी एकमत हैं। 
सरकारें शराब के लाइसेंस देकर देशवािसयों को शराब िपलाती हैं और दूसरी ओर नशामुि� 
अिभयान पर हज़ारों करोड़ �पये भी खचर् करती हैं। सरकारों �ारा शराब से राजस्व �ाप्त करने के 
िलए देश के नागिरकों को मौत के मंुह में ढकेलना मेरी ��ष्ट में एक जघन्य अपराध है और यह 
खेल बंद होना चािहए।  
 
 महोदय, मैं आपके माध्यम से सरकार से �बल शब्दों में, आ�ह के साथ मागं करता हंू िक 
सरकार कैं सर के फैलाव को रोकने के िलए एक दीघर्कािलक रणनीित तैयार करे और देश भर में 
शराब और नशीले पदाथ� का सरकार जो व्यापार करती है, वह बंद होना चािहए, धन्यवाद। 
 
MR. CHAIRMAN: It is a larger issue.  Whoever wants to associate, please send the 
slip.  
 
DR. AMEE YAJNIK (Gujarat):  Sir, I associate myself with the matter raised by Shri 
Harnath Singh Yadav. 
 
DR. VIKAS MAHATME (Maharashtra):  Sir, I also associate myself with the matter 
raised by Shri Harnath Singh Yadav. 
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DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the matter raised 
by Shri Harnath Singh Yadav. 
 
SHRI VIJAY PAL SINGH TOMAR (Uttar Pradesh):  Sir, I also associate myself with 
the matter raised by Shri Harnath Singh Yadav. 
 
SHRIMATI PRIYANKA CHATURVEDI (Maharashtra):  Sir, I also associate myself with 
the matter raised by Shri Harnath Singh Yadav. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the matter raised by 
Shri Harnath Singh Yadav. 
 
SHRI BHASKAR RAO NEKKANTI (Odisha):  Sir, I also associate myself with the 
matter raised by Shri Harnath Singh Yadav. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised by 
Shri Harnath Singh Yadav. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
Shri Harnath Singh Yadav. 
 
SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, I also associate myself with the 
matter raised by Shri Harnath Singh Yadav. 
 
�ी सुभाष चं� िंसह (ओिडशा): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय से स्वयं 
को सम्ब� करता हंू। 
 
�ीमती फूलो देवी नेतम (छ�ीसगढ़): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय से 
स्वयं को सम्ब� करती हंू। 
 
�ी िवशम्भर �साद िनषाद (उ�र �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय 
से स्वयं को सम्ब� करता हंू। 
 
�ी रामकुमार वम� (राजस्थान): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय से स्वयं 
को सम्ब� करता हंू। 
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�ी संजय िंसह (राष्�ीय राजधानी के्ष� िदल्ली): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये 
िवषय से स्वयं को सम्ब� करता हंू। 
 
�ी राजमिण पटेल (मध्य �देश): महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय से स्वयं 
को सम्ब� करता हंू। 
 

Need for concrete steps for conservation of Taj Mahal 
 

�ी हर�ार दुबे (उ�र �देश): सभापित महोदय, िवश्व िवरासत में शािमल भारत का ताजमहल 
देशी-िवदेशी पयर्टकों के घूमने का सबसे बड़ा पसंदीदा स्थल है, जहा ं �त्येक वषर् लगभग 8 
िमिलयन पयर्टक ताजमहल की सुन्दरता देखने के िलए आते हैं, लेिकन बढ़ता वायु �दूषण और 
जल �दूषण पयर्टन की सेहत को खराब कर रहा है और अपनी सुन्दरता खो रहा है। िवदेशी और 
देशी पयर्टक �दूषण के कारण ताजमहल से दूर हो रहे हैं। 
 
 महोदय, ताजमहल की सुन्दरता खराब होने के कई कारण हैं। ताजमहल      टूिरज़्म ज़ोन 
के चारों तरफ कचरा इक�ा होना, पे�ोल, डीज़ल के वाहनों की आवाजाही, औ�ोिगक िचमिनयों 
से उठने वाला धंुआ अम्लीय वष� करता है। कभी ताज की सुन्दरता में चार चादं लगाने वाली यमुना 
नदी भी अब उसके िलए मुसीबत बन गई है। नाले में तब्दील हो चुकी यमुना की गंदगी में पनपे 
कीड़ों ने समय-समय पर ताज की सतह पर.. 
 
�ी सभापित: दुबे जी, आपने पढ़ना नहीं है, केवल बोलना है। आप इतने अनुभवी सदस्य हैं, आगरा 
के ताजमहल के बारे में बोलने में क्या किठनाई है? आप बोिलये, लेिकन पिढ़ये मत। 
 
�ी हर�ार दुबे: ताज की सतह पर भरेू और गहरे रंग के दाग छोड़ देते हैं। ताज पर लगे ये दाग 
आज भी अंतरराष्�ीय सु�खयों में बने हुए हैं। यमुना से उठने वाली दुगर्न्ध भी पयर्टकों को परेशान 
करती है, लेिकन उसकी दशा में कोई सुधार नहीं हो रहा है। यमुना नदी आज िदल्ली से िनकले 
हुए केवल एक नाले के �प में आगरा में बह रही है और इसके कारण ताजमहल की सुन्दरता 
खराब हो रही है।  
 

केन्� सरकार तथा �देश सरकार ने समय-समय पर इस तरफ कदम उठाये हैं। माननीय 
सव�च्च न्यायालय का भी आदेश हुआ है और उन्होंने इस पर िंचता जताई है और उ�र �देश 
सरकार को ताजमहल के संरक्षण के िलए िवज़न डाक्यमेून्ट का एक �ाफ्ट �स्तुत करने के िलए 
कहा है।  

 
 आपके माध्यम से मेरा िनवदेन है िक पय�वरणीय क्षित से ताजमहल की सुन्दरता को बचाने 
के िलए तत्काल आवश्यक कदम उठाये जाएं। ताजमहल टूिरज्म ज़ोन के चारों ओर यह सुिन�श्चत 
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िकया जाए िक िकसी भी �कार का वायु �दूषण व जल �दूषण न हो और न ही कचरा एकि�त हो। 
इसके िलए सरकार �ारा ठोस कदम उठाये जाएं और कठोरतम िनयम लाग ूिकये जाएं।  
 
 अत: �स्थित की गंभीरता को देखते हुए आप भारतीय पुरातत्व संरक्षण को आगाह करें और 
आवश्यक कदम उठायें, तािक दुिनया के सात अजूबों में  भारत की शान, िवश्व धरोहर 
ताजमहल �दूषण की भेंट न चढ़े तथा िफर से पयर्टकों के बीच आज भी अपनी सुन्दरता बनाये 
रखे, धन्यवाद। 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I also associate myself with the matter raised by 
Shri Hardwar Dubey.  
 
DR. FAUZIA KHAN: Sir, I also associate myself with the matter raised by Shri Hardwar 
Dubey. 
 
SHRIMATI VANDANA CHAVAN:  Sir, I also associate myself with the matter raised by 
Shri Shri Hardwar Dubey. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I associate myself with the matter raised by 
Shri Hardwar Dubey. 
 
DR. AMAR PATNAIK: Sir, I associate myself with the matter raised by Shri Hardwar 
Dubey. 
 
DR. SASMIT PATRA:  Sir, I associate myself with the matter raised by Shri Hardwar 
Dubey. 
 
�ी िवशम्भर �साद िनषाद: महोदय, मैं भी माननीय सदस्य �ारा उठाये गये िवषय से स्वयं को 
सम्ब� करता हंू। 
 
MR. CHAIRMAN: Zero Hour is over.  Now, Special Mentions.  �ी �दीप टम्टा।  व े
उप�स्थत नहीं हैं।  �ी सकलदीप राजभर। 
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SPECIAL MENTIONS 
 

Demand to grant special economic package to revive sugar and spinning mills in 
eastern Uttar Pradesh 

 
�ी सकलदीप राजभर (उ�र �देश): महोदय, उ�र �देश के पूव�चल में आने वाले जनपद 
बिलया में िकसान सहकारी गन्ना िमल रसड़ा, कताई िमल, रसड़ा व जनपद गाजीपुर में पूव�चल 
कताई िमल, बहादुरगजं और जनपद मऊ में �स्पिंनग कताई िमल, परदहा, स्वदेशी कॉटन िमल, 
मऊ, उ�र �देश राज्य सरकार �ारा संचािलत की जा रही थी, िजससे यहा ँके लोगों को रोज़गार 
�ाप्त हो रहा था।  ये सभी उ�म बन्द हो गये।  पिरणामत: इन िमलों में काम करने वाले सभी 
कमर्चारी बेरोज़गार हो गये।  अब इन िमलों में काम करने वाले कमर्चािरयों के पिरवार भखुमरी के 
कगार पर पहँुच चुके हैं।  गन्ना िमलों के बन्द होने से और कोई अन्य गन्ना िमल न होने से गन्ना 
िकसानों ने गन्ने की फसल लगाना ही छोड़ िदया।  गन्ना िकसानों की मुख्य नकदी फसल रही है, 
िजससे गन्ना िकसान लाभा�न्वत होकर अपने बच्चों की िशक्षा-दीक्षा, शादी-िववाह औसत दज� में 
करके भी खुशहाल रहे हैं।  कई बार वतर्मान राज्य सरकार �ारा इन िमलों को चलाने के िलए 
आ�थक पैकेज देकर �यास िकया गया, लेिकन धन आविंटत करने के उपरान्त भी इन िमलों का 
संचालन आज तक नहीं हो सका। 
 
 अत: मेरा आपके माध्यम से सरकार से अनुरोध है िक जनपद बिलया, मऊ और गाजीपुर में 
बन्द पड़ी गन्ना िमल और कताई िमल को केन्� से िवशेष आ�थक पैकेज देकर चाल ूकराने की 
कृपा करें, तािक इन के्ष�ों के बेरोज़गार युवक-युवितयों को रोज़गार िमल सके और �ामीण 
बेरोज़गारों का शहर की तरफ पलायन रोका जा सके तथा िकसानों के िहत में केन्� सरकार की 
मंशा के अनु�प इनकी आय को दोगुना िकया जा सके। 
 
DR. SASMIT PATRA (Odisha): Sir, I associate myself with the issue raised by the 
hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the issue 
raised by the hon. Member. 
          
�ी सभापित: सकलदीप जी, धन्यवाद।   सदस्यों को इस बात को ध्यान में रखना है िक स्पेशल 
मेंशन को पढ़ना है, जो आपने िदया है और ज़ीरो ऑवर में जो परिमशन दी गयी, उसमें बोलना है, 
उसमें पढ़ना नहीं है और इसमें जो िलख कर िदया है, उसी को पढ़ना है।  डा. िकरोड़ी लाल मीणा। 
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Demand to connect delhi-vadodara express highway through an approachable road 
to a sacred place of tribals near district dausa, rajasthan 

 
डा. िकरोड़ी लाल मीणा (राजस्थान): माननीय सभापित जी, राजस्थान के िजला दौसा में 
National Highway 11A के KM 16.5/00 पर आिदवािसयों का एक बहुत बड़ा पिव� स्थल है, 
िजसके करीबन 2.5 िकमी दूरी से िदल्ली-बड़ोदरा एक्स�ेसव ेगुजर रहा है।  राज्य में िनवास करने 
वाले करीबन 13.5 �ितशत आिदवािसयों की मागँ है िक उ� स्थल को िदल्ली-बड़ोदरा एक्स�ेसव े
के KM 199/00 के पास clover leaf बना कर व्यापक जनिहत में इस स्थान को जोड़ा जाना 
चािहए।  इस सम्बन्ध में माननीय मं�ी, भतूल एव ंपिरवहन िवभाग तथा NHAI के अिधकािरयों को 
कई बार ज्ञापन देकर मागँ की जा चुकी है।  इस सम्बन्ध में NHAI के PD, दौसा �ारा एक प� 
�माकं 23011/21/पकाई/दौसा/भारतमाला/VIP Ref./Clover leaf/7770 िदनाकं 02.03.2021, 
NHAI के उच्चािधकािरयों को िलखा गया है। आिदवािसयों के सबसे बड़े स्थान के महत्व को 
��ष्टगत रखते हुए पैकेज नं. 7 के चैनल संख्या 199.817 पर एक माइनर ि�ज का िनम�ण िकया 
जा चुका है। IRC:92:2017 के अनुसार उ� स्थान पर clover leaf िनम�ण हेतु लगभग 7.30 
हेक्टेयर भिूम वाछंनीय है।  इस भिूम की आवा�प्त की आवश्यकता इसिलए नहीं है िक सम्पूणर् भिूम 
सरकारी भिूम है, इस स्थान पर clover leaf बनाये जाने हेतु करीबन 50-60 करोड़ �पये की 
आवश्यकता होगी। 
 
 उ� महत्वपूणर् कायर् हेतु change of scope वाछंनीय है।  अत: उ� स्थान पर एक अ�ोच 
रोड के जिरए िदल्ली-बड़ोदरा एक्स�ेसव ेसे आिदवासी स्थल को जोड़ा जाये। 
 
DR. SASMIT PATRA: Sir, I associate myself with the issue raised by the hon. 
Member. 
 
SHRI BHASKAR RAO NEKKANTI: Sir, I also associate myself with the issue raised by 
the hon. Member. 

 
Demand for the establishment of AIIMS in Sundargarh, Odisha 

 
DR. AMAR PATNAIK (Odisha):  Sir, the Odisha Government has proposed to the 
Centre to set up an AIIMS in Sundargarh district.  Since a second AIIMS has already 
been established in Bihar and a similar proposal is under consideration in another 
State, it is proposed that a second AIIMS may be considered at Sundargarh.  The 
second largest district of the State, Sundargarh is a tribal dominated district with 50.7 
per cent tribal population, the second highest tribal population district in the State.  
Scheduled Castes also constitute a large proportion of the district population and 
have reported much higher incidence of poverty.  The majority of farmers are marginal 
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farmers with average operational holding of 0.59 hectare.  Thus, establishing a 
second All India Institute of Medical Sciences at Sundargarh would cater to this 
vulnerable population and help in providing quality tertiary care in the backward areas 
of entire western Odisha.  The institution of national repute will also promote medical 
education in the area.  Further, the infrastructure available at Sundargarh can be 
utilised for setting up of AIIMS, and the Centre may not immediately have to invest on 
infrastructure.  As part of a CSR initiative, an MoU has already been signed between 
the Odisha Government and NTPC to establish a medical college and hospital.  The 
construction of the project has been completed and the equipment procurement 
process is underway.  The hospital is designed for 500 beds and the college will be 
adequate enough to have 100 MBBS students.  Additionally, the location will be 
suitable for setting up AIIMS as it is easily accessible through road, railways and air.  
Therefore, I demand establishment of AIIMS in Sundargarh in Odisha.  Thank you, 
Sir. 
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I associate myself with the Special Mention 
made by the hon. Member.   
 
SHRI PRASHANTA NANDA (Odisha):  Sir, I also associate myself with the Special 
Mention made by the hon. Member.   
 
DR. SASMIT PATRA: Sir, I also associate myself with the Special Mention made by 
the hon. Member.   
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I also associate myself with the Special 
Mention made by the hon. Member.   
 

Demand for release of funds and grant of additional mandays under NREGA to 
karnataka 

 
SHRI K.C. RAMAMURTHY (Karnataka):  Sir, I take this opportunity to thank our hon. 
Prime Minister for the commendable job he has done in providing Rs. 1.1 lakh crores 
for NREGA in 2020-21 and providing employment to millions of unskilled workers 
during Corona pandemic.   
 

The Government of Karnataka, with the same spirit, has also undertaken 
works under NREGA during pandemic to help poor labourers for their sustenance.  
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The hon. Chief Minister of Karnataka has requested for release of Rs. 788 crores 
under material component and Rs. 375 crores under wage component for 2020-21 to 
meet the additional demand under NREGA.  Hence, I request the Finance Minister to 
kindly release the amount early.   

 
 Secondly, in view of huge demand for NREGA in Karnataka, the Government 
of Karnataka is incurring huge amount of money.  So, to address this, the Chief 
Minister of Karnataka had also written a letter to the Finance Minister requesting for 
additional 50 mandays for Karnataka and also requested for release of money for 
material component.  
 
 Hence, I request the hon. Finance Minister and the Minister of Rural 
Development to kindly consider the request of the Government of Karnataka and help 
the State to take up NREGA works for the benefit of poor, unskilled labour force in the 
State. 
 
DR. SASMIT PATRA: Sir, I associate myself with the Special Mention made by the 
hon. Member.   
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I also associate myself with the Special 
Mention made by the hon. Member.  
 

Demand for steps for the welfare of denotified and nomadic tribes 
 

�ी जय�काश िनषाद (उ�र �देश): महोदय, यह िविदत है िक देश में िवमु� जाित/जनजाित 
(घुमन्तू, अधर्-घुमन्तू एव ंस्थायी िनवास) के लोगों की एक िवशाल जनसंख्या िनवास करती है, 
िजसने अतीत में ि�तानी हुकूमत से सीधी टक्कर ली थी। ि�तानी सरकार ने इन िवमु� 
जनजाितयों को ि�िमनल �ाइब्स एक्ट, 1871 बना कर जन्मजात अपराधी घोिषत कर िदया था। 
हालािँक इस ि�तानी शासन के कानून को भारत सरकार ने 1952 में समाप्त कर िदया था, लेिकन 
यह दुखद तथ्य है िक आज भी देश में इन िवमु� जनजातीय लोगों को उनका हक नहीं िमल रहा। 
उन्हें उनके िनिम� िनध�िरत सुिवधाएँ नहीं िमल रहीं और व ेिवकास की मुख्यधारा से सवर्था विंचत 
हैं। हालािँक िवमु� एव ं घुमन्तू जनजाितयों को अनुसूिचत जाित/अनुसूिचत जनजाित और अन्य 
िपछड़ा वगर् की �ेणी के अंतगर्त आरक्षण देने का �ावधान िकया गया है, लेिकन चूिँक उ� आरक्षण 
�ेणी के अन्तगर्त आने वाली अन्य जाितया ँइनकी तुलना में अिधक समृ� हैं, इसिलए इन घुमन्तू 
जाितयों को आरक्षण का समुिचत लाभ नहीं िमल पाता। राष्�ीय िपछड़ा वगर् आयोग ने भी इन 
िवमु� एव ं घुमन्तू जनजाितयों को सव�िधक िपछड़ा मानते हुए इनके िलए एक पृथक उप�ेणी 
सृिजत करने की िसफािरश की थी। 
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 अत: मैं सरकार से यह मागँ करता हँू िक पूरे देश में िवमु� जाित-जनजाितयों की पहचान 
की जाए, उन्हें जाित �माणप� जारी िकया जाए, उन्हें एक पृथक उप�ेणी में रखा जाए, उन्हें 
आरक्षण की सुिवधाएं �दान की जाएं, उन्हें मुख्यधारा में लाने के िलए एक िवशेष आ�थक पैकेज 
तैयार िकया जाए और उन्हें के्ष�ीय �ितबंध संबंधी िविधक उपबंधों से मु� िकया जाए। 
 
�ी िवशम्भर �साद िनषाद (उ�र �देश): महोदय, मैं माननीय सदस्य �ारा उठाए गए िवषय से 
स्वयं को सम्ब� करता हंू।  
 
�ो. मनोज कुमार झा (िबहार): महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को 
सम्ब� करता हंू।  
 
डा. फौिजया खान: महोदय, मैं भी माननीय सदस्य �ारा उठाए गए िवषय से स्वयं को सम्ब� 
करती हंू।   
 
DR. SASMIT PATRA: Sir, I also associate myself with the Special Mention made by 
Shri Jaiprakash Nishad. 
  
SHRI BHASKAR RAO NEKKANTI: Sir, I also associate myself with the Special 
Mention made by Shri Jaiprakash Nishad.  
              
MR. CHAIRMAN: Now, Shri Subhash Chandra Singh. You have given Zero Hour 
notice regarding passenger train from Haridaspur to Paradip via Kendrapada.  

 
 

MATTERS RAISED WITH PERMISSION -- contd. 
 

Need to start passenger train from Haridaspur to Paradip via Kendrapada 
 
SHRI SUBHASH CHANDRA SINGH (Odisha): Mr. Chairman, Sir, after 75 years of 
Independence, in seven districts out of 30 districts of Odisha, there is no train 
connectivity; there is no train facility.  
  
 Sir, work on new train line from Haridaspur to Paradip via Kendrapada is 
already over and commercial train has been allowed on this line by the Railway 
Ministry of the Government of India. I request the Railway Ministry to sanction 
passenger train to Kendrapada because thousands of workers go from Kendrapada 
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to Paradip for day-to-day work.  I demand and request the Railway Ministry to 
sanction passenger train from Harisdapur to Paradip via Kendrapada.  Thank you, 
Sir.  
 
DR. SASMIT PATRA (Odisha): Sir, I associate myself with the matter raised by the 
hon. Member.  
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I associate myself with the matter raised by the 
hon. Member. 
 
MR. CHAIRMAN: Ms. Saroj Pandey; not here. Shri Samir Oraon; not here.  Then, Dr. 
Narendra Jadhav. 
  

 
 

Need to give priority to teachers and school staff for vaccination 
 

DR. NARENDRA JADHAV (Nominated): Mr. Chairman, Sir, as the vaccination drive 
progresses and the society returns to normalcy, the next challenge is to overcome the 
loss of learning during the pandemic. In most States, new academic year will start in 
April and there is a need to accelerate the process of safe reopening of schools, 
colleges and universities. Sir, this, however, will be possible if and only if teachers are 
prioritized. Teachers at all levels, their supporting staff and childcare workers should 
be prioritized; they should get the vaccine on priority.  Given the potentially huge 
adverse multiplier effect, I strong feel that the Government should categorise teachers 
as frontline workers and take measures to vaccinate teachers at all levels, 
Anganwadi, Balwadi, from primary school to university level including associated 
school and college staff, irrespective of their age or co-morbidities. Also, Sir, all 
citizens have to go in person to centres for vaccination. This is not possible for very 
senior citizens who are 90+ or those who are bed-ridden. They cannot travel all the 
way to the vaccination centres. Sir, I submit to you and I strongly feel that the 
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Government should provide a mobile ambulance service, area-wise, which will go to 
their homes and give them vaccination dose in the presence of a doctor.  This will 
make the vaccination drive effective in its coverage of people who cannot access the 
vaccine otherwise.   
 

Hence, I urge upon the Central Government, through you, Sir, to issue 
necessary instructions to States to include teachers in the priority list in the ongoing 
Phase-2 and also provide mobile ambulance services to cater to very senior citizens 
and those who are bedridden.  Thank you, Sir. 

 
DR. AMAR PATNAIK:  Sir, I associate myself with the issue raised by the hon. 
Member. 
 
DR. SASMIT PATRA:  Sir, I too associate myself with the issue raised by the hon. 
Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I too associate myself with the issue raised by 
the hon. Member. 
 
�ो. मनोज कुमार झा (िबहार): महोदय, मैं भी स्वयं को इस िवषय के साथ संब� करता हँू। 
          

 
Need for establishment of libraries in prisons 

 
�ी राकेश िसन्हा (नाम िनद�िशत): सभापित महोदय, देश में िजतनी जेलें हैं, उनमें criminals या 
accused को रखा जाता है और post colonial India में हमारा यह भाव रहा है िक जो criminals 
हैं, उनमें सुधार हो, क्योंिक जेल िसफर्  सज़ा देने की जगह नहीं है।  कई राज्यों में, खासकर केरल 
और तिमलनाडु में हमने देखा है िक वहा ँजेलों में लाइ�ेरी की व्यवस्था है, लेिकन वह व्यवस्था एक 
symbolic �प में है।   
 

मैं आपके माध्यम से और इस सदन के माध्यम से सरकार के सामने एक बात रखना चाहता 
हँू िक देश की तमाम जेलों में पुस्तकालयों की व्यवस्था की जाए और वे पुस्तकालय िसफर्  
साकेंितक न हों।  जेल के prisoners के nature को देखते हुए, उनके �ाइम को देखते हुए उन 
पुस्तकालयों में ऐसी पुस्तकें  रखने की व्यवस्था की जाए, िजनको पढ़ने से उनमें लगातार सुधार 
हो।  आज देश में हज़ारों जेलें हैं, िजनमें बंद कैिदयों के पास बौि�क िवकास का कोई साधन नहीं 
है।  ऐसे बहुत-से लोग हैं, जो �ाइम करते हैं, accidental crime करते हैं और व ेसुधरना चाहते 
हैं।   
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अत: मेरा आपके माध्यम से सरकार से आ�ह है िक देश की सभी जेलों में पुस्तकालयों की 

व्यवस्था की जाए और उन पुस्तकालयों में ऐसी पुस्तकें  रखी जाएँ, िजनको पढ़ने से कैिदयों में 
सुधार हो।  वे पुस्तकालय केवल साकेंितक �प में न हों, ब�ल्क व ेसा�ंस्थक �प में हों, धन्यवाद। 

 
SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, I associate myself with the issue raised by the 
hon. Member. 
 
DR. AMAR PATNAIK:  Sir, I too associate myself with the issue raised by the hon. 
Member. 
 
DR. SASMIT PATRA:  Sir, I too associate myself with the issue raised by the hon. 
Member. 
 
SHRI BHASKAR RAO NEKKANTI:  Sir, I too associate myself with the issue raised by 
the hon. Member.  
       
MR. CHAIRMAN:  Hon. Members, I have to inform that a Supplementary List of 
Business has been issued by the Secretariat today regarding the introduction of 'The 
Insurance (Amendment) Bill, 2021' to be taken up immediately after the disposal of 
the Item - Statement by Minister, listed in today's Revised List of Business.  The 
Supplementary List has been uploaded on the Rajya Sabha website and the 
Members' Login.   
 
 Today, with the cooperation of the hon. Members, we were able to take up 17 
Zero Hour Mentions and also 5 Special Mentions.  That was made possible because 
of the cooperation of all the hon. Members of the House.  Sometimes, when on a 
particular day, a Zero Hour issue is admitted and it could not be taken up because of 
the disturbance in the House, I do not normally encourage it to be taken up the next 
day.  But whenever there is time available for these Special Mentions or Zero Hour 
submissions, which are to be made, these will be taken up.  The Special Mentions 
also, normally, are taken up at the time of adjourning the House for the day but as I 
had time, I allowed Special Mentions and asked them to be read.  There was a 
suggestion by hon. Chief Whip of the Congress Party saying, "Sir, as the time is 
there, why don't you allow them to read instead of laying it on the Table of the 
House?"  When there is paucity of time, it is laid on the Table of the House.  
Whenever there is time -- now, or even for the sake of Deputy Chairman or others 
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who are presiding the House -- please allow them to be read in the House so that 
Members will have the satisfaction that they have been able to draw the attention of 
the Government on an important issue.  This is one.   
 
 Secondly, some Members, I do not want to name them, have the habit of 
giving notice on an issue again in the Session, which was admitted in the last Session 
and taken up.  So, we cannot have it. This is about some State issues and all.  
People search for issues.  My suggestion to you is, please take up issues which were 
not taken up so that you would be able to do justice and everybody, all the Members 
concerned, would get an opportunity. Thank you very much. Now, Question Hour.  
  

 
12.00 Noon 

 (MR. DEPUTY CHAIRMAN in the Chair.)   
 

ORAL ANSWERS TO QUESTIONS 
 

Impact of Climate Change 
 

*196. DR. AMEE YAJNIK: Will the Minister of ENVIRONMENT, FOREST AND 
CLIMATE CHANGE be pleased to state: 
 
(a) whether Government has taken note of the Climate Change across the 

country; 
 

(b) if so, the details thereof; 
 

 
(c) the geographical areas that have witnessed the most significant Climatic 

Change, with special reference to the Himalayas, indicating the impact of such a 
change on the environment in the country; and 
 

(d) whether Government has conducted any study to examine the trend of 
declining rainfall in certain areas of the country and if so, the details thereof? 
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THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH 
JAVADEKAR): (a) to (d) A Statement is laid on the Table of the House. 
 

Statement 
 
(a) & (b) The Government is seized of the matter and has been assessing climate 
change over the years through various Ministries and Agencies.India Meteorological 
Department (IMD) brings out the publication ‘Annual Climate Summary’ at the end of 
every year that features highlights of climate patterns including temperature and 
rainfall over the country, long term changes since the year 1901 in all India temperature 
and rainfall in annual and seasonal scales. As per the report by the World 
Meteorological Organization (WMO), the average global temperature for 2015-2019 is 
currently estimated to be 1.1 degree Celsius above pre-industrial (1850-1900). 
According to the MoES, the surface air temperature over India has risen by about 0.7 
°C during 1901–2018 which is accompanied with an increase in atmospheric moisture 
content. The sea surface temperatures in the tropical Indian Ocean have also 
increased by about 1 °C during 1951–2015.On an average, at present, the sea level 
along the Indian coast is estimated to be rising at about 1.7 mm/year.  
 

India is a Party to the United Nations Framework Convention on Climate 
Change (UNFCCC), its Kyoto Protocol (KP), and the Paris Agreement (PA). 
Independent studies rate India’s efforts highly and compliant with the requirements 
under PA.The Government of India stands committed to combating climate change 
through its several programmes and schemes including the National Action Plan on 
Climate Change (NAPCC)which comprises missions in specific areas of solar energy, 
energy efficiency, water, agriculture, Himalayan ecosystem, sustainable habitat, 
green India, and strategic knowledge on climate change. The NAPCC provides an 
overarching framework for all climate actions.Thirty-three States /Union Territories 
have prepared their State Action Plan on Climate Change (SAPCC) in line with 
NAPCC taking into account the State’s specific issues relating to climate change. 
These SAPCCs outline sector-specific and cross-sectoral priority actions, including 
adaptation. 
 
(c) While many studies monitor current changes in the environment, the science of 
attribution of these changes particularly to global warming is far more complex and is 
currently an evolving subject. Such changes as are observed may arise from a 
number of causes, including the inherent variability in climatic systems that are 
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common in the biosphere and geosphere. Most studies so far have relied on 
mathematical modelling of climate change impacts but these are yet to be empirically 
verified.  
 

According to the information provided by Gobind Ballabh Pant National 
Institute of Himalayan Environment, some of the impacts of climate change observed 
in the Indian Himalayan Region are as follows: (i) upward movement of treeline of 
woody species at a slow rate having likely impact on alpine pastures over the time 
span of several decades, (ii) upward movement of herbaceous plants over the time 
scale of a century which has already been observed and documented in states such 
as Sikkim,  (iii) gradual shifting of production zone of horticultural crops like apple 
orchards in Himachal Pradesh, over decades, and (iv) melting or retreat of certain 
glaciers, though there are also stable or even advancing glaciers in the Himalaya, 
thereby emphasizing the complex geographical and cyclical nature of the glacial 
dynamics. 

 
The monitoring of glaciers is pursued by the Indian Space Research 

Organization (ISRO), Geological Survey of India (GSI), Ministry of Earth Sciences 
(MoES), Defence Geoinformatics Research Establishment (DGRE), and also 
through various research projects sponsored by the Department of Science and 
Technology (DST). The latter also has an autonomous institution on Himalayan 
Geology, namely, the Wadia Institute of Himalayan Geology, Dehradun. The Central 
Water Commission (CWC) monitors 477 glacial lakes and water bodies in the 
Himalayan Region of the Indian river basin system, having an area of more than 50 
hectares on a monthly basis in the monsoon season since 2011. Further, the National 
Disaster Management Authority has issued guidelines titled ©Management of Glacial 
Lake Outburst Floods (GLOFs)© in October 2020, which inter-alia includes a 
discussion on Early Warning Systems. 
  
(d) India Meteorological Department (IMD) has carried out an analysis of observed 
monsoon rainfall variability and changes of 29 States & Union Territory at State and 
District levels based on the IMD’s observational data of recent 30 years (1989- 2018) 
during the Southwest monsoon season from June-July-August-September (JJAS). 
The reports on observed rainfall variability and its trend for each State and Union 
Territory are available in the IMD website.Although there is inter-annual variability, the 
total precipitation during the Indian summer monsoon has remained largely stable 
over the period 1901-2019 and has shown a weak decreasing trend during the recent 
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few decades. Further, the followingare findings of the IMD on the changes of rainfall 
and its intensities during the last three decades: 
 
 
• Five states viz., Uttar Pradesh, Bihar, West Bengal, Meghalaya, and Nagaland 
have  shown significant decreasing trends in southwest monsoon rainfall during the 
recent 30 years period (1989-2018). 
• The annual rainfall over these five states along with the states of Arunachal 
Pradesh and Himachal Pradesh also show significant decreasing trends. 
• Other states do not show any significant changes in southwest monsoon 
rainfall during the same period.  
• Considering district-wise rainfall, there are many districts in the country, which 
show  significant changes in southwest monsoon and annual rainfall during the recent 
30  years period (1989-2018).  
• With regard to the frequency of heavy rainfall days, a significant increasing 
trend is observed over Saurashtra & Kachchh, Southeastern parts of Rajasthan, 
Northern parts of Tamil Nadu, Northern parts of Andhra Pradesh and adjoining areas 
of Southwest Odisha, many parts of Chhattisgarh, Southwest Madhya Pradesh, West 
Bengal, Manipur & Mizoram, Konkan & Goa, and Uttarakhand. 
 
DR. AMEE YAJNIK: I have gone through the reply given by the Hon. Minister.  But, I 
would like to know that India is a party to UNFCCC as well as the Paris Agreement but 
to achieve the targeted carbon sink of 2.5 to 3 billion, the carbon dioxide equivalent 
sink, by 2030, India will need to more than double its current rate of forest cover 
expansion.  
 

What are the plans to increase this tree cover to bring 33 per cent of India's 
total area under the green cover?  

 
SHRI PRAKASH JAVADEKAR: Hon. Member, has put a very relevant question. Let 
me tell you that in the last six years, there is a net increase of 15,000 sq. kilometers of 
tree cover.  More importantly, the pace will increase because last year we have 
distributed nearly Rs. 48,000 crore to the States and we have given a direction also 
that 80 per cent of this money should go in for afforestation.  So, afforestation gets a 
big boost.  There are also State-level programmes of tree plantations all over the 
country.  At the same time, there is Green India Mission and there is big programme 
of Horticulture Mission by the Agriculture Ministry.  So, all this put together, I am very 
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sure that we will achieve it but beyond that our Prime Minister has also declared that 
we will restore 26 million hectares of land in 10 years, from degraded land to good 
land, and that also creates carbon sink for us.   
 
DR. AMEE YAJNIK: Sir, I would like to know whether the Government has conducted 
any detailed risk assessment how climate change is affecting each and every path of 
our country.  What kinds of adaptation measures will be required after this 
assessment is done?   
 
SHRI PRAKASH JAVADEKAR: Yes, we have done and we have been continuously 
observing what changes are happening, and as in the answer itself, I have said that 
over the period of one century, what we have observed is that in five States of Uttar 
Pradesh, Bihar, West Bengal, Meghalaya and Nagaland, there is significant 
decreasing trend in southwest monsoon.  The total precipitation during the Indian 
summer monsoon has remained largely stable over the period of 1901 to 2019.  So, 
over nearly 130 years that precipitation has not changed but there are certain definite 
areas which have suffered and Himachal and Arunachal have also seen significant 
decrease.  At the same time, there is Saurashtra, Kachchh, southeastern parts of 
Rajasthan, northern parts of Tamil Nadu, northern parts of Andhra Pradesh and 
adjoining areas of southwest Odisha, many parts of Chhattisgarh, southwest Madhya 
Pradesh, West Bengal, Manipur & Mizoram, Konkan & Goa, and Uttarkhand are 
seeing more rains.  So, this kind of climate change impacts come and we are 
observing it.  There are six institutes which observe all such changes.  But, all 
changes cannot be attributed to only climate change.  We need to understand this 
also.  It is because it is  cyclical and it is a natural phenomenon which operates.  
 
�ी उपसभापित : डा. भागवत कराड़, कृपया briefly सवाल पूछें। 
 
डा. भागवत कराड़ : महोदय, मेरा मं�ी जी से यह �श्न है िक क्लाइमेट चेंज होने की वजह से 
महाराष्� के मराठवाड़ा और िवदभर् में वॉटर टेबल नीचे जा रहा है, िजससे िकसानों की पैदावार 
पर असर पड़ रहा है और वहा ं सूखा पड़ने जैसी पिर�स्थित हो रही है। मेरा �श्न यह है िक 
मराठवाड़ा और िवदभर् में जैसी पिर�स्थित है, वैसी पिर�स्थित देश में ऐसे िकन �देशों में है और इन 
सबसे िनपटने के िलए सरकार की क्या योजना है?  
 
�ी �काश जावडेकर : महोदय, साउथ वैस्ट मानसून में जो बदलाव आया है, मैंने उसका एक 
वणर्न िकया, लेिकन साथ में यह भी बताया िक बािरश में या हवा की �स्थित में जो बदलाव होता है, 
हर बदलाव को क्लाइमेट चेंज से relate नहीं िकया जा सकता। हमें यह समझना चािहए िक 
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मराठवाड़ा में या कहीं भी जब water table down जाता है, तो surface water िकतना है, उसके 
साथ-साथ िकतना ground water बाहर िनकलता है और  िकतना use होता है, यह भी matter 
करता है।  इसीिलए अनेक राज्य सरकारों ने जो  underground water है, उसके िनष्पादन पर 
�ितबंध लगाया है।  
 
�ी शि�िंसह गोिहल : उपसभापित महोदय, मं�ी जी ने अपने िलिखत उ�र में जवाब िदया है िक 
जहा-ंजहा ंभी rainfall बढ़ रही है और unseasonal हो रही है,  उसमें सौराष्� और कच्छ का िज़� 
है, लेिकन unseasonal rain भी बढ़ रही है। वहा ंका जो भी दिरया िकनारा है, वहा ंपर pollution 
बहुत बढ़ रहा है। क्या उनकी वजह से unseasonal rainfall तो नहीं हो रही है?  क्या आपने 
इसका कोई assessment करवाया है या नहीं? जो घटना उ�राखंड में घटी थी,  party in 
power के एक मं�ी रह चुके आपके लीडर ने भी tweet िकया है िक यह उसी वजह से हो रहा है, 
क्योंिक उ�राखंड में मना िकया गया था िफर भी वैसे power stations वहा ंलगाए गए हैं। आप इन 
दोनों से climate change के साथ  इसको कैसे करेंगे?  
 
�ी  �काश जावडेकर :  शि�िंसह जी, यह मु�ा केवल climate change का नहीं है, इसिलए हमें 
इसको समझना चािहए। दूसरा एक �श्न है, जब हम चमोली दुघर्टना के संदभर् में चच� करेंगे तब 
तो यह मु�ा आएगा ही है, लेिकन मेरा मानना यह है िक pollution के कारण बािरश unseasonal 
हो रही है, ऐसा संबंध जोड़ना scientific नहीं है।  
 
SHRIMATI JAYA BACHCHAN: Where does India stand in comparison to the other 
countries? 
 
SHRI PRAKASH JAVADEKAR: It is a very good question, Jayaji. India is the only G-20 
country which is implementing the Paris commitments given through Nationally 
Determined Contributions.   Be it renewable energy or reducing the emission 
intensity, as well as creating more forest area; on all these three commitments, we 
are much ahead of many other countries.  
 
�ीमती जया ब�न : सर, यह मेरे सवाल का जवाब नहीं है।  I am not satisfied with the 
answer.  
 
�ी उपसभापित :  अब सवाल हो चुका है। आप satisfied नहीं हैं, तो उसके procedure हैं, आप  
उन्हें follow करें।  Q. No. 197.   

 
Participation of youth of UTs of Jammu & Kashmir and Ladakh in sports 
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†*197. SHRI BRIJLAL: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 
 
(a) the efforts being made to increase interest, participation and inspire youth of the 
newly created Union Territories of Jammu & Kashmir and Ladakh towards sports, 
after their becoming as Union Territories, subsequent upon passing of a bill in both 
houses of Parliament in August, 2019; 
 
(b) whether any funds have been provided to these Union Territories by the Central 
Government for the same; and 
 
(c) if so, the details thereof? 
 
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS 
(SHRI KIREN RIJIJU): (a) to (c) A statement is laid on the Table of the House. 
 

Statement 
 
(a) to (c) Since August 2019, the Union Government has made various efforts to 
increase interest, participation and inspire youth of the newly created Union Territories 
of Jammu & Kashmir and Ladakh towards sports. The details of the same, including 
the funds released to these Union Territories by the Central Government, are at 
Annexure. 
 

Annexure 
Details of efforts made by the Union Government to increase interest, participation 
and inspire youth of the newly created Union Territories of Jammu & Kashmir and 
Ladakh towards sports, since August 2019 
 
I. JAMMU & KASHMIR 
 
A. Sports infrastructure projects sanctioned under the Khelo India Scheme 
 

                                        
† Original notice of the question was received in Hindi. 
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Since August 2019, one sports infrastructure project, namely, construction of 
Multipurpose Indoor Sports Hall at Shalnar, Argam, Budgam, Jammu and 
Kashmir has been sanctioned on 23.10.2020 at a cost of ₹ 4.50 crore. 

 
B. Sports competitions/events conducted under the Khelo India Scheme 

 
 Following sports competitions/events have been conducted in Jammu and 

Kashmir under the Khelo India Scheme, since August, 2019:- 
 
(i) 1st edition of Khelo India National Winter Games, 2020 were conducted in 

Gulmarg, Jammu and Kashmir in March 2020. An amount of ₹ 2.00 crore has 
been sanctioned by this Ministry to the Government of Jammu and Kashmir for 
conducting these games. 
 

(ii) 2nd edition of Khelo India National Winter Games, 2021 were conducted in 
Gulmarg, Jammu and Kashmir in February-March 2021. An amount of ₹ 4.64 
crore has been sanctioned by this Ministry to the Government of Jammu and 
Kashmir for conducting these games. 

 
C. Other initiatives under the Khelo India Scheme 
 

Since August 2019, forty Khelo India Centres have been approved in twenty 
districts of Jammu and Kashmir. An amount of ₹ 2.00 crore has been 
sanctioned by this Ministry to the Government of Jammu and Kashmir for this 
purpose. Further, two Khelo India State Centres of Excellence have been 
approved in Jammu and Kashmir. 
 

D. Sports infrastructure sanctioned under the Prime Minister’s Development 
Package for ‘Enhancement of sports facilities at J&K’ 

 
‘In-principle’ approval has been given for up-gradation of Mini Stadium at 
Hiranagar Town, Kathua District, Jammu & Kashmir to the National/ 
International level in the memory of Late Shri Arun Jaitley at a cost of ₹ 60.00 
crore in September 2020. The foundation stone was laid on 12th September, 
2020. 

 
II. LADAKH 
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A. Sports infrastructure projects sanctioned under the Khelo India Scheme 
 

Following sports infrastructure projects have been sanctioned in Ladakh under 
the Khelo India Scheme, since August 2019:- 

(Amount in ₹ lakh) 
S. 

No. 
Name of Project Date of 

Sanction 
Amount 

Sanctioned 
1.  Laying of Synthetic Track and Astro Turf for 

football in Open Stadium at Leh 
29.04.2020 1038.00 

2.  Construction of Gymnasium Hall at NDS Sports 
Complex, Leh  

29.04.2020 112.00 

3.  Construction of Ice Hockey Rink at 24thBn, ITBP 
Leh 

23.10.2020 277.24 

 
B. Sports competitions/events conducted under the Khelo India Scheme 

 
 Following sports competitions/events have been conducted in Ladakh under 

the Khelo India Scheme, since August, 2019:- 
 
(i) 1st edition of Khelo India Ladakh Winter Games, 2020 were conducted in 

Ladakh in February 2020. An amount of ₹ 40 lakh has been sanctioned by this 
Ministry to the Government of Ladakh for conducting these games. 

 
(ii) 2nd edition of Khelo India Ladakh Winter Games, 2021 were conducted in 

Ladakh in February 2021. An amount of ₹ 69 lakh has been sanctioned by this 
Ministry to the Government of Ladakh for conducting these games. 
 

(iii) Khelo India Zanskar Youth Festival, 2021 was conducted in Ladakh in January, 
2021. An amount of ₹ 19 lakh has been sanctioned by this Ministry to the 
Government of Ladakh for conducting this event. 

 
C. Other initiatives under the Khelo India Scheme 
 

Since August 2019, two Khelo India Centres have been approved in Ladakh. 
An amount of ₹ 10 lakh has been sanctioned by this Ministry to the Government 
of Ladakh for this purpose. 
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�ी बृजलाल: सर, जम्मू-कश्मीर में normalcy बहाल हुई है। हम लोगों ने कभी West Indies 
versus India cricket match खेला था। उस समय हमारी टीम पर पत्थर फैं के गए थे, लेिकन इस 
समय वातावरण अच्छा है। क्या सरकार BCCI को  suggestion देना चाहेगी िक वहा ं cricket 
match हो तािक  इस समय जम्मू-कश्मीर के युवाओं में cricket के �ित जो पहले से �िच है, 
उसको बढ़ावा िमले।  इस के्ष� के कई िखलाड़ी ऐसे हैं, जो हमारी भारतीय टीम में भी शािमल हुए 
हैं।  
 
�ी िकरेन िरिजजु : उपसभापित महोदय, माननीय सदस्य ने जो cricket से संबंिधत सवाल पूछा 
है, जो BCCI है, वह पूरे देश में cricket को promote करता है,  हम उसको directly control 
नहीं करते हैं। वे वहा ं पर िजतने भी cricket promotion के िलए कायर्�म कर सकते हैं, 
िखलािड़यों को �ोत्साहन दे सकते हैं, हम उनको  encourage ज�र करेंगे।  हमारी �ाथिमकता 
Olympic sports को  लेकर है और जो खेल, Olympics, Asian Games, Commonwealth में 
खेले जाते हैं, उनको लेकर जम्मू-कश्मीर के युवाओं में हमने जो संभावनाएं पाई हैं, उनको आगे 
करने के िलए तमाम कदम उठाए गए हैं। हमने �श्न के जवाब में भी कुछ details िदए हैं।  यिद 
आप को और भी details चािहए, तो हम आपको दे सकते हैं। हमने िपछले दो सालों में िजतने 
कदम उठाए हैं, मुझे यकीन है िक माननीय सदस्य  अवश्य ही उनकी तारीफ करेंगे।  
 
�ी बृजलाल: माननीय मं�ी जी, आपने जो िलिखत में जवाब िदया है, मैंने वह जवाब पढ़ा है।   वहा ं
काफी खेलों को बढ़ावा िदया जा रहा है। लेह में एक बहुत अच्छी चीज़ हो सकती है। जो Indo-
Tibet Border Police  की 24 बटािलयन है, उसके  campus में  ice hockey के िलए पिरयोजना 
चल रही है। यह खेल ऐसा है,  जो ल�ाख के्ष� में बहुत अच्छा िकया जा सकता है। क्या माननीय 
मं�ी जी इसको बढ़ावा देने पर िवचार करेंगे? 
 
�ी िकरेन िरिजजु :  सर, मैंने पहले भी कहा है िक िपछले दो सालों में जो कदम उठाए गए हैं, 
िवशेषकर िपछले दो सालों में खासकर winter sports को लेकर पूरे ल�ाख के्ष� और जम्मू-
कश्मीर में कदम उठाए गए हैं।  अभी मैं खुद Zanskar गया था।   वहा ंपहली बार Winter Sports 
Festival का आयोजन हुआ और पूरे देश में ही नहीं, ब�ल्क दुिनया भर में इसका मैसेज गया।  
िपछले साल हमने ल�ाख में ice hockey और बाकी winter sports का आयोजन िकया और कई 
infrastructure का भी project िदया।  यिद आप कहेंगे, तो हम आपको िडटेल में बता देंगे, क्योंिक 
उसकी बहुत लंबी सूची है।  मैं इतना बताना चाहंूगा िक ल�ाख, जम्मू-कश्मीर और िजतनी भी िहल 
स्टेट्स हैं, जहा ंwinter sports की संभावनाएं हैं, तो उसके िलए पहली बार historic steps उठाए 
गए हैं।  अभी ल�ाख और जम्मू-कश्मीर में winter games दूसरे चरण में शु� हो चुके हैं।  मैं सभी 
माननीय सदस्यों को और पूरे सदन के मेम्बसर् को िरक्वसे्ट करना चाहंूगा िक आप जब भी जम्मू-
कश्मीर या ल�ाख जाएंगे, तो sports activities को लेकर सरकार ने जो कदम उठाए हैं, आप 
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उन्हें ज�र जाकर देिखए।  आपको भी अच्छा लगेगा िक हमने इतने सारे कदम उठाए हैं और लोग 
उनको पसंद भी कर रहे हैं।   
 
�ी उपसभापित:  धन्यवाद िरिजजु जी।  माननीय सुशील कुमार मोदी जी।  
 
�ी सुशील कुमार मोदी:  उपसभापित महोदय, वहा ं पर Indian Institute of Skiing and 
Mountaineering है।  This Institute is facing acute financial crisis and it is at the verge of 
closure.  There is a shortage of staff, no regular Principal, the equipments are old and 
obsolete. उपसभापित महोदय, मैं आपके माध्यम से  माननीय मं�ी महोदय से जानना चाहंूगा िक 
गुलमगर् में जो Indian Institute of Skiing and Mountaineering है, जो at the verge of closure 
है, उसको पुनज�िवत करने या उसके सुधार के िलए क्या कदम उठाए जा रहे हैं और साथ ही 
साथ मैं मं�ी जी से यह भी जानना चाहंूगा िक गुलमगर् एक International Centre for Skiing के 
�प में develop हो सकता है।  हम लोग अभी गए थे और हम लोगों ने देखा भी है।  मैं माननीय मं�ी 
जी से आ�ह क�ंगा िक they should think of developing Gulmarg as an International 
Centre for Skiing.  इसके बारे में अगर मं�ी जी बता सकें , तो अच्छा रहेगा।   
 
�ी िकरेन िरिजजु : सर, यह बहुत ही सटीक और अच्छा सवाल है।  अभी गुलमगर् में 'खेलो इंिडया' 
िंवटर गेम्स आयोिजत िकए गए हैं और मैं वहा ंपर दो िदन था।  हमने उसमें record participation 
देखा।  जम्मू-कश्मीर में, खासकर गुलमगर् में जो उत्साह िदखा, जम्मू-कश्मीर के इितहास में इस 
तरह का बड़ा कायर्�म आज तक नहीं हुआ है।  अभी Indian Institute of Skiing and 
Mountaineering के बारे में बोला गया है, तो मैं खुद वहा ंपर गया था।  मैं आपको बताना चाहता हंू 
िक वह कई साल पहले Ministry of Culture ने establish िकया था।  उसका िजतना 
management है और िजतने भी players हैं, मैंने उनसे बात की थी और मैंने वहीं spot पर घोषणा 
भी की िक इस साल से, अभी जो वषर् चल रहा है, इस साल से national camp, क्योंिक जो िंवटर 
ओलंिपक्स होते हैं उसका जो नेशनल कैम्प होगा, वह वहीं गुलमगर् में होगा।  उसकी सारी funding 
हम खेल मं�ालय से करेंगे और साथ-साथ जो इंस्टी�ूट की बात की गई है, तो हमने अभी एक 
िनणर्य िकया, क्योंिक �धान मं�ी जी ने िंवटर गेम्स के उ�ाटन में भी संबोधन िकया था।  जो �धान 
मं�ी जी ने detail में कहा है, उसी बात को आगे ले जाते हुए हमने वहां world standard, world 
class winter sports academy, Gulmarg में institute करने की घोषणा की है और उसका 
approval हो चुका है।  अगले साल से अच्छी consultancy के साथ बातचीत करके दुिनया का 
एक जाना-माना winter sports institute गुलमगर् में आपको बहुत िनकट भिवष्य में देखने को 
िमलेगा। 
 
�ी उपसभापित :  धन्यवाद, माननीय मं�ी जी।  �ी सैयद जफर इस्लाम जी।  
 
SHRI SYED ZAFAR ISLAM:  Sir, through you, I would like to ask the hon. Minister as 
to what are the initiatives that have been taken to promote football in Jammu and 
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Kashmir because I have been there for three weeks and the kind of interest I have 
seen in youths, particularly, in football, is something which needs to be promoted.  I 
want to know from the hon. Minister as to what are the initiatives which have been 
taken by him. 
 
SHRI KIREN RIJIJU:  Sir, this is another very important question.  We all know that 
Kashmir has amazing potential, particularly, in football, as hon. Member was 
mentioning.  They have performed exceedingly well. The Kashmir team is progressing 
exceedingly well in all levels of football. In the National League also, they have 
performed very well. So, keeping that in mind and looking at the interest of the 
Kashmiri youth in football, we have decided to promote football as our priority along 
with all other sports. I will be going to Kashmir again just after this Session of 
Parliament and we are going to launch some more programmes in Kashmir because 
winter is over and summer is coming. So, we will start summer sports, water sports 
there and football will be one of our main agendas.  
 
�ी राकेश िसन्हा:  उपसभापित महोदय, जम्मू-कश्मीर में जो वातावरण बदला है, उसके कारण 
लोगों को अवसर िमल रहा है।  मेरा आपके माध्यम से �श्न है िक क्या मं�ी जी वहा ंके जो स्थानीय 
स्पोट्सर् हैं, उनको बढ़ाने के िलए कोई Central Institute की स्थापना करेंगे?  मेरा दूसरा �श्न 
है... 
 
�ी उपसभापित:  आपको एक ही सवाल पूछना है।   
 
�ी राकेश िसन्हा:  वहां पर बाहर से कोच भेजने की व्यवस्था की जाए, चूंिक स्थानीय लोगों में 
स्पोट्सर् की जो भावना है, जो िक दबी रही है - खासकर ल�ाख और लेह में -  मुझे लगता है िक 
यिद Central Institute की स्थापना की जाती है, तो उसका लाभ स्थानीय स्पोट्सर्मेन को िमलेगा।  
    
�ी िकरेन िरिजजु:  सर, हमने वहां दो Khelo India State Centre of Excellence की घोषणा की 
है;  एक �ीनगर में होगा और एक जम्मू में होगा।  दोनों के disciplines अलग-अलग हैं।  Sports 
Authority of India का सेन्टर पहले से ही जम्मू और �ीनगर में है।  उसके अलावा अभी हमने 40 
छोटे-छोटे सेन्टसर्,जो ब्लॉक लेवल पर होंगे, उन सेन्टसर् को ऑलरेडी 'खेलो इंिडया' के तहत 
sanction कर िदया है।  हमने 60 सेन्टसर् की और घोषणा की है।  इनकी टोटल संख्या 100 है, जो 
िक एक िरकॉडर् है।  मैं आपकी और सदन की जानकारी के िलए बताना चाहता हंू िक 100 small 
‘Khelo India’ centers have already been declared only in the Union Territory of Jammu 
and Kashmir. We will also establish some more institutes there. जैसे मैंने कहा िक मैं अभी 
अ�ैल में वहा ं जा रहा हंू और मैं वहा ं कई जगहों पर िविज़ट क�ंगा।  उसमें हमने बहुत सारी 
घोषणाएं की हैं।  उसके अलावा Shri Mata Vaishno Devi Shrine Board, जो archery में बहुत 
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अच्छा काम कर रहा है, Lieutenant-Governor उस बोडर् के चेयरमैन हैं, उसको भी हम 'खेलो 
इंिडया' में accreditation दे चुके हैं।  इसके साथ-साथ वहा ंपर युवाओं के िलए और �ेिंनग कैम्प 
लगाने के िलए जो भी मदद होगी, वह भी हम देंगे।   
 
MR. DEPUTY CHAIRMAN: Now, Question No. 198. 
 

Development of sports in tribal and hilly areas 
 
*198. SHRI SUJEET KUMAR: Will the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 
 
(a) whether Government has initiated any schemes for the development of 
sports/games and sports institutions for tribal and hilly areas of the country; 
 
(b) if so, the details thereof and if not, the reasons therefor; and 
 
(c) whether Government has any plan to introduce new schemes for nurturing 
sportspersons belonging to tribal areas? 
 
THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS 
(SHRI KIREN RIJIJU): (a) to (c) A statement is laid on the Table of the House. 
 

 
Statement 

 
(a) to (c) ‘Sports’ being a State subject, the responsibility of development of sports, 
including development of sports/games and sports institutions for tribal and hilly 
areas of the country, rests with the State / Union Territory Governments. Central 
Government supplements their efforts by bridging critical gaps. The effort of the 
Central Government is to promote sports/sports institutions all over the country, 
including tribal and hilly areas. Moreover, under the Khelo India Scheme launched in 
the year 2016-17, ‘Promotion of rural and indigenous/tribal games’ is a priority area. 
Further, majority of the sportspersons getting benefits under various schemes of this 
Ministry belong to the rural, backward, tribal and hilly areas of the country. 
 
SHRI SUJEET KUMAR: I have only one supplementary. Sir, in his reply, the hon. 
Minister has mentioned about ‘Khelo India’ Scheme which is, of course, a good 
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scheme launched in the year 2016-17 for ‘promoting indigenous and rural sports’. 
But, Sir, we all know apart from this indigenous and rural sports, our youth, 
particularly tribal youth have great sporting talent in professional and mainstream 
sports as well, be it football, archery, kabaddi or athletics. Sports Authority of India 
(SAI) was launched in the year 1984 and its stated goal is ‘talent scouting at micro 
level and nurturing talent towards excellence’. So, I would like to know from the hon. 
Minister what steps SAI has taken to promote the sporting talent and eco-system in 
rural areas for professional sports among tribal and rural youth. 
 
SHRI KIREN RIJIJU: Sir, we all know that majority of talent in India is lying in the rural 
areas, hilly areas and tribal areas. Our focus of getting the talent from the rural areas 
has extensively been driven in the last few years. Of course, we have talent in the 
cities also, but, rural area is the focus area when we target India to be in top ten by 
2028 Los Angeles Olympics. We have to ensure that rural talents are augmented. So, 
under a special vertical of the Khelo India Scheme for the promotion of rural and 
indigenous/tribal games, we have already included four indigenous sports recognized 
by the Ministry of Sports; Mallakhamb, Kalaripayattu, Gatka, Thang-Ta along with 
that Yogasana has also been declared as sports from this year. So, we are hugely 
focusing in the rural areas and the results are coming. Right now, 330 athletes from 
the rural areas in these four indigenous games have already obtained scholarships. 
We have already released the money and they are receiving it. On top of that, we will 
go deeply for search of talent in rural areas. I assure the hon. Member that if he has 
anything to suggest me for any particular rural sports, he can contact me, I am ready 
to help and work together. 
 
SHRI SUJEET KUMAR: Sir, my first supplementary was actually regarding the steps 
taken by the Ministry to promote professional and mainstream sports.  I compliment 
the Ministry and the hon. Minister for taking steps to promote indigenous sports like 
Mallakhamb Yoga, but there is a huge sporting talent among tribal youths regarding 
football, kabbadi, athletics, archery, and so on.  So, my specific query from the hon. 
Minister was regarding the steps taken to promote these professional sports.   
 
MR. DEPUTY CHAIRMAN:  Thank you.  
 
SHRI KIREN RIJIJU: Sir, definitely, we cannot forget that Olympic sports have to be 
given the top priority because that is where the international competition takes place.  
I am talking about the indigenous games only because we have to promote Indian 
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sports also.  But, Sir, for the Olympic sports, we have majority of these SAI Training 
Centres located in different parts of the country, if you calculate, the tribal and the 
rural areas are the dominant numbers in all the Sports Authority of India Training 
Centres. If I count all the details of the steps taken, it is too long.  But, I can always 
share with the hon. Member because the steps taken are very extensive.  So, I was 
not counting the numbers of the steps taken. 
 
डा. अशोक बाजपेयी: माननीय उपसभापित महोदय, मैं आपके माध्यम से माननीय मं�ी जी से 
जानना चाहंूगा िक देश के �ामीण के्ष�ों में खेलों के िवकास के िलए िविभन्न योजनाएं पिरचािलत 
की गईं, �ामीण स्तर पर स्टेिडयम भी बनाए गए, लेिकन वहा ंपर कोच या �िशक्षक के अभाव में 
जो �ामीण �ितभाएं खेल के के्ष� में हैं, उनको िवकिसत होने का पूरा अवसर नहीं िमलता है। क्या 
माननीय मं�ी जी इन �ामीण के्ष�ों में राज्य सरकारों के सहयोग से इस तरह के स्टेिडयम, िजनमें 
िक कोच भी उपलब्ध हों, स्थानीय �ितभाओं को िवकिसत करने के िलए खेल के के्ष� में �ामीण 
के्ष�ों की सहभािगता बढ़े, इस िदशा में कोई कारगर योजना बनाएंगे, कोई कारर्वाई करेंगे? 
 
�ी िकरेन िरिजजु: उपसभापित महोदय, मैंने पहले भी इस बात का िज़� िकया िक �ामीण 
इलाकों के िलए जो हमारा फोकस है, वह तो रहेगा।  जो इन्�ास्�क्चर सैंक्शन िकए हैं "खेलो 
इंिडया" और 'नेशनल स्पोट्सर् डेवलपमेंट फंड' के तहत, उनमें हम कोचेज़ देते हैं। कई-कई 
चीज़ों में राज्य सरकारें भी िकसी-िकसी सेंटर को चलाती हैं और उसके िलए जो हम फंड देते हैं, 
उसे राज्य सरकारें इस्तेमाल करती हैं। हम डायरेक्ट्ली उन संस्थाओं को, उन केन्�ों को चलाते हैं 
िजन्हें स्पोट्सर् अथॉिरटी ऑफ इंिडया establish करती है। लेिकन जो इन्�ास्�क्चर  हम देते हैं, 
उसका सही इस्तेमाल कैसे हो, इसके िलए हम ज�र राज्य सरकारों से चच� करेंगे और खासकर 
के जो unutilized facilities हैं, जो ऐसे ही पड़ी हुई हैं - जैसे कोचेज़ के बारे में कहा है िक उन 
facilities के उपयोग के िलए �ॉपर �ेिंनग और कोिंचग कैसे हो सकती है। 
 

 सर, आपको तो जानकारी है िक जब तक �ेिंनग और कोिंचग नहीं होगी, तब तक ऐसे ही 
खेलने के िलए, टाइम पास करने के िलए, िफटनेस के िलए, 'िफट इंिडया' के िलए यह ठीक है, 
लेिकन आप मैडल के िलए सोचेंगे, कॉ�म्पिटशन के िलए सोचेंगे, तो �ेिंनग और कोिंचग बहुत 
ज�री है। हम स्पोट्सर् अथॉिरटी ऑफ इंिडया से भी कई जगह पर कोचेज़ देते हैं, जो स�टफाइड 
कोचेज़ हैं, व ेभी हम उपलब्ध करवाते हैं। 

 
�ी उपसभापित: �श्न संख्या 199. माननीय �ी के.के. रागेश। Absent. 
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Amendments in ESZ notification at Wayanad, Kerala 
 

*199.  SHRI K. K. RAGESH: Will the Minister of ENVIRONMENT, FOREST AND 
CLIMATE CHANGE be pleased to state: 
 

(a) whether amendment in the draft Eco-Sensitive Zones (ESZ) notification to 
exclude some of the densely populated hamlets at Wayanad, Kerala is 
under consideration; 
 

(b) if so, whether any fresh proposal in this regard is ready with the Central 
Government; 
 

(c) if so, the details thereof; 
 

(d) whether any consultation with State Government of Kerala and the people 
in the affected areas has been conducted or is under consideration; and 
 

(e) if so, the details thereof? 
  

 
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH 
JAVADEKAR): (a) to (e) A Statement is laid on the Table of the House. 

Statement 
 
(a)  The Ministry of Environment, Forest & Climate Change has not received 

any proposal from the Government of Kerala for seeking amendment in 
the draft Eco-Sensitive Zone Notification around Wayanad Wildlife 
Sanctuary.   

 
(b) and (c)      Does not arise in view of (a) above. 

 
(d)          The draft ESZ Notification, issued on 28th January, 2021 is to seek the 

views/comments of the public in the area proposed to be notified.  The 
State Government submits the proposal of ESZ to the Ministry of 
Environment, Forest & Climate Change, Government of India in 
accordance with the procedure provided in the Guidelines dated 9.2.2011 
of Declaration of ESZ around National Parks & Wildlife Sanctuaries.  On 
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the basis of the proposal received from the Government of Kerala, 
Ministry has issued draft Eco-Sensitive Zone Notification around 
Wayanad Wildlife Sanctuary vide S.O.No. 438 (E) dated 28.01.2021.  The 
draft notification is available in public domain for 60 days from the date of 
its issue for seeking objections and suggestions from all the 
persons/stakeholders.  The comments/suggestions received on the said 
draft notification will be duly addressed by the State Government and 
considered by the Central Government before finalization of the 
notification. 

 
(e)              Does not arise in view of (d) above. 
 
 
�ी उपसभापित: माननीय मं�ी जी। कोई सप्लीमेंटरी नहीं।  �श्न संख्या 200, माननीय चौधरी 
सुखराम िंसह यादव जी। 
 

Review of environmental clearance for projects 
 
†*200.  CH. SUKHRAM SINGH YADAV: Will the Minister of ENVIRONMENT, FOREST 
AND CLIMATE CHANGE be pleased to state: 
 
(a) whether the Ministry propose to review the earlier environmental clearance for 

projects in the Himalayan region in view of the disaster of Rishi Ganga 
Hydroelectric Project in Uttarakhand; and 
 

(b) the project which is more environmentally viable between hydropower and solar 
power project? 

 
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH 
JAVADEKAR): (a) and (b) A statement is laid on the Table of the House. 
 

Statement 
 

(a)  No such proposal is under consideration of the Ministry. 

                                        
† Original notice of the question was received in Hindi. 
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The Environmental Clearance (EC) to all projects is granted by the Ministry 

only after the appraisal and recommendation of Expert Appraisal Committee 
comprising domain area experts in terms of provisions of Environmental Impact 
Assessment (EIA) Notification, 2006. The Hydro Power projects of ≥ 25MW electricity 
generation capacity are required to obtain Environmental Clearance under the 
provisions of the EIA Notification, 2006, as amended. The HEPs with capacity of ≥ 50 
MW are considered by the MoEF&CC at Central level as Category ‘A’ project giving 
highest attention to the environmental concerns associated with these projects.    

 
The Expert Appraisal Committee after detailed examination of various aspects 

like E- flow, Dam break analysis, Disaster Management Plan and Fisheries 
Management Plan, Detailed Social Impact analysis, Conservation plan for Schedule I 
species, Solid waste Management with scientific practices, Forest Protection Plan 
etc. and other anticipated impacts of the proposed project,suggests appropriate 
environmental safeguards as applicable.  

 
The compliance of environmental safeguard conditions is regularly monitored 

by the Integrated Regional Office of the Ministry.  Further, Ministry has conducted 
river basin studies of the major rivers of Himalayan regionto assess the carrying 
capacity of the river to provide optimum support for various natural processes and 
allowing sustainable development. The recommendations of the river basin studies 
are also taken into consideration while appraising any hydro-electric project on a 
particular river for grant of EC.   
 
(b) Hydropower and solar power are both renewable energy source and do not 
involve any consumption of fossil fuel.  Hydropower is the power acquired from the 
energy of moving water with the help of turbines and whereas Solar power is the 
process of converting the sunlight through solar panels and into electricity. Both the 
power generating sources have their advantages and limitations.  

 
चौधरी सुखराम िंसह यादव: उपसभापित महोदय, यह �श्न मैंने इसिलए पूछा क्योंिक अभी 
उ�राखंड में भीषण आपदा आई और गवनर्मेंट का ऐसा �ोजेक्ट बन रहा था िजसके कारण िव�ुत 
पिरयोजना का िवस्तार हो रहा था। उसमें सैकड़ों लोग मर गए, िजनके बारे में आज तक पता नहीं 
चला है, कोई जानकारी नहीं है, न उनके बारे में कोई सूचना आ रही है।  ऐसे �ोजेक्ट्स बनाने के 
बारे में मना भी िकया गया था।  जो ऐसे �ोजेक्ट्स बनाए जा रहे हैं, उनके िलए ऐसे स्थान उिचत 
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नहीं हैं और इससे हमें होिशयार रहना चािहए, सावधान रहना चािहए, लेिकन सरकार ने ध्यान 
नहीं िदया। 
 
 मैं माननीय मं�ी जी से कहना चाहंूगा िक भिवष्य में जब ऐसी योजनाएं बनाई जाएं, तो 
�देश की पूवर् स्वीकृित के साथ-साथ, केन्� की स्वीकृित के साथ-साथ, िवशेषज्ञों की स्वीकृित 
लेने के बाद ही योजनाएं शु� की जाएं, तािक भिवष्य में ऐसी घटनाएं न हों। 
 
�ी उपसभापित: धन्यवाद। यह सुझाव भी है और सवाल भी है। 
 
�ी �काश जावडेकर: सर, माननीय सदस्य ने बहुत महत्वपूणर् मु�ा उठाया है। इसके बारे में मैं 
इतना ही कहंूगा िक िपछले छह साल में कोई नई परिमशन नहीं दी गई है, 19 �ोजेक्ट्स already 
operational हैं, 7 under-construction हैं, उसमें भी दो 25 मेगावॉट से कम हैं और six run of 
the rivers हैं, यह �स्थित है। हमें यह भी समझना चािहए िक अभी चमोली में जो हादसा हुआ,  वह 
ऊपर एक ग्लेिशयर का स्खलन होने के कारण हुआ। इससे जो पानी और मड आई, यह जो सब 
कुछ बहा अथ�त् मड और पानी बहा और एकदम फ्लड आयी, उसके कारण यह हादसा हुआ था। 
क्या वह पावर प्लाटं के कारण हुआ था, अभी इसकी जाचँ चल रही है। यह पावर प्लाटं के कारण 
नहीं हुआ, ब�ल्क एक ग्लेिशयर के कारण हुआ, लेिकन ग्लेिशयर क्यों मेल्ट हुए, क्योंिक 37,000 
ग्लेिशयसर् हैं, उनमें से कुछ  िरसीड कर रहे हैं, कुछ बढ़ रहे हैं।  
 
�ी उपसभापित : धन्यवाद। माननीय आनन्द शम� जी आप �श्न पूिछए।  
 
चौधरी सुखराम िंसह यादव : सर,  मेरा दूसरा सप्लीमेंटरी क्वशे्चन है।  
 
�ी उपसभापित :  सॉरी, आप अपना सेकंड सप्लीमेंटरी �श्न पूिछए।  
 
चौधरी सुखराम िंसह यादव :  उपसभापित जी, मैं माननीय मं�ी जी से जानना चाहता था िक 
आपदा में िकतने लोग मारे गए हैं, उन्होंने इस �श्न का जवाब नहीं िदया है, लेिकन इसके साथ-
साथ मेरा दूसरा सवाल यह है िक जल िव�ुत पिरयोजनाओं में लागत और जोिखम तथा पय�वरण 
हािन को देखते हुए क्या सरकार जो अन्य ऊज� �ोत हैं, उनके बारे में भी कोई योजना बना रही है 
तािक आज हम ऐसे स्थानों पर पय�वरण को शु� रखें और जन हािन भी न हो? मैं जानना चाहता 
हंू िक जैसे सौर ऊज� जैसी पिरयोजना है, क्या ऐसी पिरयोजनाएं बन रही हैं, क्या सरकार ऐसी 
पिरयोजनाओं पर िवचार कर रही है?  
 
�ी �काश जावडेकर : उपसभापित जी,  आपको पता होगा िक अभी जैसे मैंने पीछे कहा है िक 6 
सालों में - क्योंिक जल शि� मं�ालय नया मं�ालय बना है, इसिलए जल शि� मं�ालय, 
पय�वरण मं�ालय और एनज� िवभाग ने िमलकर, इक�ा बैठकर यह भी तय िकया है िक इस 
एिरया में, अपर गैंजेस रीजन में अभी हाइडल का कोई भी नया पावर �ोजेक्ट मंज़ूर नहीं करेंगे।  
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आज देश भर में हाइडल की ज�रत है, क्योंिक वह एक क्लीन पावर है, इसिलए जहा ँ�कृित के 
साथ कोई िखलवाड़ नहीं होता और वहा ँवैसा पिरणाम भी नहीं है, वहा ँपर  हाइडल  �ोजेक्ट्स 
ज�र होंगे।   
 
�ी उपसभापित : माननीय आनन्द शम� जी।  
 
SHRI ANAND SHARMA: Sir, the matter is a serious one, as the hon. Minister in his 
reply mentioned about the environmental clearances. More importantly, Himalayas 
are still young mountains and very fragile, because the Indian plate is continuously 
pushing against the Eurasian plate. There have been various instances of not only the 
glacial or seismic activity but also earthquakes. This has been aggravated by many 
projects, not only the hydel projects but also the highway projects and rail projects 
which go through the natural reserves and affect, overall, the ecology and the habitat. 
What is noticed is, dynamites are being used by companies which are resulting in a 
huge loss of tree cover, whereby millions of trees have been lost not just in 
Uttarakhand but all across the Himalayas in the last few years. My query is whether 
the Minister will consider (a) completely banning use of dynamites in the higher 
Himalayas for any project, and (b) setting up of an expert committee to review each 
and every project, including those which are threatening the wildlife and going 
through the reserves. 
 
SHRI PRAKASH JAVADEKAR: Sir, as the hon. Member knows, whether to allow 
dynamite to be used is a highly technical subject, which the technical committees of 
NHAI and other authorities take care of. But, what we are interested is to ensure that 
forest trees are not cut beyond what was permissible. Before doing that also, they 
have to plant nearly ten-fold of trees elsewhere in a given landscape. That they are 
following up. That is what our concern is. As far as your second suggestion of setting 
up an expert committee is concerned, already the Supreme Court has appointed a 
special committee for various purposes, and there are so many committees, inter-
ministerial as well as within the Ministry.  
 
�ी रेवती रमन िंसह: मान्यवर,  अभी तक दो आपदाएं हो चुकी हैं। एक केदारनाथ की और दूसरी 
अभी तपोवन वाली। इसका कारण मं�ी जी ने अपने जवाब में बताया िक ग्लेिशयर फटने की वजह 
से ऐसा हुआ। ग्लेिशयर इसिलए फटा िक वहा ंका तापमान कुछ और था तथा नीचे का कुछ और 
था। उसकी गम� से ग्लेिशयर फटा। �कृित ने आपको यह चेतावनी दी है। आपके माध्यम से मैं मं�ी 
जी से पूछना चाहता हंू िक क्या कोई भी हाइ�ो �ोजेक्ट आप बंद करेंगे या नहीं करेंगे, और नहीं 
करेंगे तो उसका कारण क्या है ? 
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�ी �काश जावडेकर : पहला मु�ा एकदम सही है िक क्लाइमेट चेंज का पिरणाम ग्लेिशयसर् पर 
होता है। उसकी स्टडी हमारे देश की छ: �मुख संस्थाएं करती हैं। 'इसरो' से लेकर िडपाटर्मेंट 
ऑफ साइंस एंड टेक्नोलॉजी तथा नेशनल िमशन ऑन िहमालयन स्टडी िमशन चल रहा है, उसमें 
भी यह अध्ययन होता है। उसमें कई पिरणाम पाए जाते हैं। इसीिलए िर�ीिंटग ऑफ ग्लेिशयसर् होता 
है, स्खलन होता है, एक तरह से नेचुरल िफनोिमना भी है और क्लाइमेट चेंज से ए�ेवटे होने वाला 
इश्य ूभी है। आपने जो कहा, मैं िफर कहना चाहता हंू िक अपर गंगा रीजन्स में जो पहले से स्वीकृत 
�ोजेक्ट्स हैं, उनके अलावा िकसी भी नए �ोजेक्ट को मंज़ूरी नहीं दी है और न ही देंगे। 
 
�ी उपसभापित : �श्न संख्या 201,  �ी एम.  शनमुगम। 
 

The Paris Agreement on Climate Change  
 
*201.  SHRI M. SHANMUGAM: Will the Minister of ENVIRONMENT, FOREST AND 
CLIMATE CHANGE be pleased to state: 
 
(a) the stand of the Government on Paris Climate Agreement, in respect of carbon 

space; 
 

(b) whether other developing nations are also consulted for strengthening the stand 
of India; 
 

(c) if so, the details thereof; and  
 

 
(d) the details of initiatives taken for pursuing the developed countries to meet their 

commitments of transfer of funds and patent free technology to the developing 
countries, to mitigate the effect of climate change?  

 
 

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH 
JAVADEKAR): (a)to (d) A Statement is laid on the Table of the House. 

 
Statement  

 
(a) The central aim of the Paris Agreement is to strengthen the global response to the 
threat of climate change, in the context of sustainable development and efforts to 
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eradicate poverty, by keeping global temperature rise from pre-industrial levels to well 
below 2 degree Celsius and pursing efforts to limit the temperature increase to 1.5 
degrees Celsius. It is well established scientifically that this requires that cumulative 
global emissions have to stay within a global carbon budget from pre-industrial levels, 
with such budget being determined by the appropriate probability of not exceeding 
the desired temperature goal.  India has always emphasized that the global carbon 
budget should be equitable and fairly shared, based on the foundational principles of 
equity and common but differentiated responsibilities and respective capabilities laid 
down in the United Nations Framework Convention on Climate Change (UNFCCC) 
and reiterated in the Paris Agreement.   
 
However, India’s share in cumulative historical global greenhouse gas emissions is 
only about 3 percent and India’s per capita emissions are just about one-third of 
global average. According to the Global Carbon budgets and Equity in Climate 
Change, published in 2010, the historical carbon spaces occupied by various 
countries in 2009 (with 1850 as base year) are: USA: 29%; other Developed 
countries: 45%; China: 10% and India: 3%. According to India’s Third Biennial 
Update Report (BUR) submitted to UNFCCC in February 2021, the per capita GHG 
emission in India was 1.96 tonne of carbon dioxide (CO2) equivalent and net GHG 
emission was 2.531 billion tonne of CO2 equivalent. The total CO2 emission with Land 
Use, Land-Use Change and Forestry (LULUCF) was 1.922 billion tonne and per 
capita emission of CO2 was approximately 1.5 tonne in 2016. India’s contribution to 
the problem of climate change is limited but its actions are fair and ambitious.  
 
India has repeatedly noted in climate negotiations that the developed countries have 
historically consumed far more than their fair share of the global carbon budget.  
 
The historical responsibility of the developed countries in the disproportionate 
appropriation of carbon space and the need for them to reduce their emission rapidly 
to allow sufficient carbon space for the developing countries including India, was 
particularly emphasised by the Hon’ble Prime Minister in his address to the Paris 
Agreement talks at COP-21 in Paris in 2015. 
 
India continues to uphold the need for equitable access to carbon space as among 
the key principles guiding  implementation of the Paris Agreement,  as well as the 
achievement of the larger goal of sustainable development in keeping with the needs 
and aspirations of its people.  
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(b) and (c) Over the years, India is engaging constructively with other developing 
countries to consolidate its stand on common issuesunder climate change 
negotiations.  India is an active member of Like Minded Developing Countries 
(LMDC), G77+China and BASIC (Brazil, South Africa, India and China). Further, 
India coordinates withthese groups and other developing countries on a regular basis 
for a common position and strengthening India’s stand.  
 
(d)  The Paris Agreement has stipulated the role of developed countries for 
mobilizing climate finance and technology transfer to support developing countries for 
climate actions.The Paris Agreement Work Programme adopted in the Conference of 
Parties (COP) at Katowice, Poland reiterates the importance of the support, 
including financial support, that shall be provided to developing country Parties for 
strengthening cooperative action on technology development and transfer.India has 
been a strong and vocal advocate for the developed countries to meet their 
commitments of technology transfer and climate finance and to take lead in climate 
actions, while also highlighting the failure of the developed countries in terms of 
scope, scale and speed in the provision of climate finance. India raises these issues in 
all the available multilateral and bilateral platforms and meetingsincluding, inter alia, 
the Conference of Parties to the UNFCCC, Petersberg Climate Dialogue, and 
Ministerial Meeting on Climate Action. 

 
 
SHRI M. SHANMUGAM: Sir, I would like to know from the hon. Minister what efforts 
have been made in various international forums, including G-20, to ensure that green 
technologies and finances are made available to developing countries, including India, 
to collectively meet the challenges of climate crisis. 
 
SHRI PRAKASH JAVADEKAR:  Sir, the Member is absolutely right that this is not an 
area-specific problem, but the problem across the globe and, there, we need 
common efforts.  It is not only that one country is doing something and some other 
country is doing nothing. That won't solve the problem.  Therefore, we are already 
emphasising about the finance which was promised in 2009, that is, 100 billion dollars 
per year, for countries to adapt to the situation and to take mitigating actions.  These 
100 billion dollars today means it is more than one trillion dollars, and finance is not on 
the table. It is not coming in the way it should have come.  Therefore, in all our recent 
talks this year, with all concerned authorities, and also with many Ministers and 
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counterparts, we have said that finance and technology support is very basic to this 
whole arrangement of mitigating climate change and making provision for adaptation. 
 
SHRI M. SHANMUGAM: Sir, my second supplementary is this.  One of the 
commitments in the Paris Climate Agreement is to increase the generation of 
renewable energy.  I would like to know what efforts have been made in this direction 
to reach the target of 175 gigawatts of renewable energy by next year in the country. 
 
SHRI PRAKASH JAVADEKAR:  Sir, the world is accepting that India is in leadership 
position as far as renewable energy is concerned.  As you know, in 2014 the total 
production of solar energy was just 2000 odd megawatts. Now, it is 90,000 
megawatts of all renewable energies put together and solar is spreading all over.  
More than 14-fold increase in solar production has taken place in the last six years.  
More importantly, the Prime Minister declared 175 gigawatts target to be achieved by 
2022 and we are all forced to achieve that.  You will also be happy that the Prime 
Minister has further scaled it up to 450 gigawatts and the world has absolutely 
accepted India's leadership position in renewable energy. 
 
DR. NARENDRA JADHAV:  Mr. Deputy Chairman, Sir, the hon. Minister has given the 
details of the initiatives taken for pursuing the developed countries to meet their 
commitments about transfer of funds as well as transfer of patent-free technology to 
developing countries.  
 
 Sir, my supplementary question is this:  Are there any domestic initiatives, 
public or private, to study and innovate such patent-free technology in our country?  
 
SHRI PRAKASH JAVADEKAR:  Sir, as you know, these are two different things.  
One, our nation's innovation.  The hon. Prime Minister has taken lead in creating that 
spirit of innovation in all sectors of industries and, therefore, we are innovating and 
right from the school-age we have started with Atal Tinkering Labs to hackathons in 
colleges and, then, great challenges in the open.  We have created various 
infrastructures also in various IITs.  The issue is that as far as world is concerned, my 
plea has always remained that if we are thinking climate change as a disaster, then, 
nobody should profit from disaster.  Therefore, they should provide technological 
support at affordable cost.  One should not profit from it.  And, even if that affordable 
cost is available, there will be more technological gaps to be filled and more 
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technology will be available for having sustainable energy and other efficient modes of 
industries.  
 
�ीमती ि�यकंा चतुव�दी : सर, आज मैं यहा ँपर यह सुन कर हैरान हँू िक climate change को 
deny िकया जा रहा है, िक unseasonal rains हों या incessant rains हों, व ेclimate change 
का मु�ा नहीं हैं।  मैं इस बात से हैरान हँू, पर मैं एक स्पष्टीकरण चाह रही हँू। 
 
�ी उपसभापित : आप कृपया सवाल पूिछए। 
 
�ीमती ि�यकंा चतुव�दी : सर, मैं सवाल ही पूछ रही हँू, मैं उसी पर आ रही हँू। Climate change 
impact का assessment और acknowledgement करना बहुत महत्वपूणर् है।  हमारा 
civilizational इितहास भी कहता है िक �कृित के पाचँ तत्व होते हैं।  मैं आपके माध्यम से 
Environment Minister साहब से यह पूछना चाहँूगी िक उन पर क्या काम िकए गए हैं?  जब हम 
Paris Climate Change Agreement की बात करते हैं और targets match करने की बात करते 
हैं, तो इन पाचँ तत्वों पर क्या-क्या कायर् हुए हैं, मुझे उनकी सूची दी जाए। 
 
�ी �काश जावडेकर : सर, मैंने ऐसा कभी नहीं कहा िक जलवायु पिरवतर्न और हो रही घटनाओं 
का कोई सम्बन्ध नहीं है, लेिकन मैंने कहा िक  everything should not be related only to 
climate change, यानी हर चीज का एक ही कारण' climate change' है, ऐसा भी नहीं है।  मैंने 
केवल इतना fact बताने के िलए कहा।   
 
 दूसरी बात यह है िक जैसे अभी मैंने solar energy के बारे में बताया, renewable energy 
के बारे में बताया, उसके साथ-साथ reduction in emission intensity के ऊपर Paris 
Agreement का हमारा एक target था िक हम 35 परसेंट reduction करेंगे।  आज तक हम 26 
परसेंट reduction कर चुके हैं।  हमें 2030 में 35 परसेंट achieve करना है, अभी ही यह 26 परसेंट 
हो गया है, तो  we will be over-achieving our targets  क्योंिक यहा ँके corporate world ने भी 
इसमें सहयोग िकया।  अभी मैंने सारे corporate CEOs से एक बात की िक आप अपनी तरफ से 
क्या कर रहे हैं, तो मुझे बहुत तसल्ली हुई िक सरकारी �यासों के अितिर� भी ये सभी कम्पिनया ँ
अपनी तरफ से काबर्न का उत्सजर्न कम करने, renewable energy को बढ़ावा देने, अपने 
campus और area में greenery ज्यादा लगाने, पानी की बचत, िबजली की बचत और इस तरह 
के सभी �यास कर रही हैं।  ये सब �यास करके इस climate change के िखलाफ लड़ाई में पूरा 
corporate world भी एक साथ खड़ा है, इसका भी मुझे िन�श्चत उल्लेख करना चािहए। 
 
SHRI JAIRAM RAMESH:  Sir, my question is very simple and direct. The hon. Minister 
has just said that the target was 175 GWs and the hon. Prime Minister has increased it 
to 450 GWs.  And, everybody applauded for it.  My question is very simple.  Is it 
capacity or is it supply?  Hon. Minister knows that solar plants will not give you more 
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than 20 per cent of supply.  So, it is very easy to reach capacity target, but I would 
like to applaud when supply target is actually achieved.  So, I would like the 
clarification:  Is it capacity or supply? 
 
SHRI PRAKASH JAVADEKAR: Sir, I would also give direct answer to Jairam 
Rameshji's question.  And, the answer is very clear that we have not changed any 
nomenclature or standard of calculating solar energy targets or solar energy 
capacities.  As you know, the Sun is not there for 24 hours.  But, whatever capacity is 
generated that is available and that is what we have counted that we have to meet 
forty per cent of our energy capacity by 2030.  And, as I said, we have practically 
achieved that also in advance and we will be going ahead.  As on today, we have 
achieved 38.5 per cent.  And, as the demand for thermal power grows, our supply of 
renewable energy will also grow and we will be over-achieving our targets.   As the 
hon. Prime Minister has said, 175 GWs will be achieved by 2022 and 450 GWs, that is, 
4,50,000 MWs by 2030. And, we will achieve it.  
 
MR. DEPUTY CHAIRMAN: Q.No.202.  

 
Reforms in coal sector 

  
*202. LT. GEN. (DR.) D.P.VATS (RETD):  Will the Minister of COAL be pleased to 
state: 

(a) whether it is a fact that despite being world’s fourth largest producer, India is the 
second largest importer of the dry fuel; 
 

(b) whether it is also a fact that India is still importing coal, if so, the details thereof; 
 

(c) whether Government has brought reforms in coal sector with the vision to build 
an ‘AtmaNirbhar Bharat’, by promoting commercial mining of coal in the country 
and unlocking coal mining for private players; and 
 

(d) if so, the details thereof along with achievements made by Government in this 
regard? 
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THE MINISTER OF COAL (SHRI PRALHAD JOSHI): (a) to (d) A statement is laid on 
the table of the House. 

 
Statement 

  
(a) As per Coal Directory 2018-19, India is the second largest coal producer 

and importer in the world. 
 

(b) The quantity of total coal imported during last five years and current year 
upto the month of December, 2020 is given below:- 

                                                                                    (in Million Tonnes) 
Year 2015-16 2016-17  2017-18 2018-19 2019-20 2020-21 

(Upto Dec.20) 
Import of Coal 203.949 190.953 208.268 235.240 248.536 156.50 
  
 

(c) Yes, Sir.   
  

(d) Ministry of Coal has launched the auction of 41 coal mines for commercial 
mining on June 18, 2020 under CM (SP) Act, 2015 and MMDR Act, 1957. 
38 mines were actually put up for auction for commercial mining. It will open 
up the coal sector to private and foreign players. These Blocks, spread 
over five states, have total geological reserves of 16,979 million tonnes and 
a cumulative peak capacity of 225 million tonnes per annum. The 
commercial coal mine auction is an attempt to attract private investment 
into the coal mining sector thus bringing in more competition and efficiency 
in the coal sector. This will ramp up the indigenous production of coal in the 
country.  19 coal mines have been successfully auctioned under 1st Tranche 
of commercial auction of coal blocks and agreements for these 19 mines 
were executed on 11.01.2021. 

 
 

   
 
LT. GENERAL (DR.) D.P. VATS (RETD.):  Mr. Deputy Chairman, Sir, through you, I 
would like to know from the hon. Minister the extent of profit from open auction of 
coal blocks.  Are we having any plan to reduce our dependence on imports? 
 

[15 March, 2021] 87



 

SHRI PRALHAD JOSHI:  Sir, as far as the profit or revenue generation is concerned, 
recent auction of commercial coal mines would generate about Rs. 6,556 crores as 
and when production starts.  As we all know, after the allocation of a particular coal 
block, or any mine block for that matter, it will take two to three years to actually start 
production.  We have taken so many measures to put it on fast track and bring the 
production at the earliest.  As far as revenue is concerned, it goes to the State.  
Approximately Rs. 6,556 crores will be the revenue when the production starts.  
 
 As far as reduction of imports is concerned, many measures have been taken 
in this regard.  But, in coking coal and non-substitutive coal, means the power is 
generated only from the imported coal, it may be a little difficult there. But, the target 
of the Modi Government is that all avoidable imports should be stopped by 2024. 
 
LT. GENERAL (DR.) D.P. VATS (RETD.):  Sir, my second supplementary is this.  
What are the measures taken by the Coal and Mining Ministry to preserve the green 
cover over the mines? 
 
SHRI PRALHAD JOSHI: Sir, many measures have been taken in this regard. 
Plantation has been done on the unused land of the Coal India and in the coal mines 
where extraction is over.  In the previous question, my senior colleague, Shri Prakash 
Javadekar, has mentioned about what the overall perspective of renewal energy is.  
India is the only country amongst the G-20 nations on track to meet the Paris 
Agreement on Climate Change.   
 
 As far as the Coal Ministry is concerned, in all the coal mines where the 
extraction is over, the plantation is going on in a huge way.  The mine water is also 
purified and supplied, wherever it is possible, for drinking and, wherever it is not 
possible, for the irrigation purpose.   So many such measures have been taken.  
India's per capita CO2 emission is also very less, as compared globally. It was 1.9 
tonnes in 2019, whereas the global average is 4.7 tonnes.  Thus, we are very 
concerned about environment preservation. The hon. Environment Minister has also 
explained in detail the measures taken in this regard.   
 
DR. AMAR PATNAIK: Sir, in the previous round of auctions of coal mines done 
before, we found that operation of a number of coal mines never took off.    There 
were several structural issues relating to  operation of coal mines after the auction.  I 
would like to know from the hon. Minister very specifically whether these reasons 
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were studied.   And, what measures have been taken to ensure that in the latest 
round of auctions also, some of these mines will start producing as expected? 
 
SHRI PRALHAD JOSHI:  Sir, right now, I do not have figures but some of the mines 
have not started the production.   On a day-to-day basis, the Ministry of Coal is 
monitoring this thing.   We are also changing the norms, and, whatever auction is not 
being done, we are trying to withdraw from them.   Be it the coal blocks or mine 
blocks, once it is given, either through allotment route or through auction route, a 
majority of the things has to be done by the respective State Government.  The hon. 
Member comes from Odisha.  We are continuously interacting with many State 
Governments, including Odisha. I would also like to acknowledge that the 
Government of Odisha is giving very positive suggestions, and, accordingly, we are 
acting.  
 
�ीमती सीमा ि�वेदी: उपसभापित महोदय, मैं आपके माध्यम से माननीय मं�ी जी से जानना 
चाहती हंू िक कोयला पिरवहन पिरयोजना में 1979 में पूवर् सैिनकों, उनके आि�तों और िवधवाओं 
के िलए एक योजना बनी थी, जो अब तक लगातार सुचा� �प से चलती चली आई थी। कोरोना 
काल में 30 जून, 2020 को सीआईएल ने यह कहकर इस योजना को बंद कर िदया िक इससे 
हमारा भला नहीं हो रहा है, इसिलए हम इसे बंद कर रहे हैं।  
 
 महोदय, मैं आपके माध्यम से माननीय मं�ी जी से कहना चाहती हंू िक यह सीआईएल के 
िहत में नहीं था, इन्होंने अपने मन से एकाएक फैसला लेते हुए इसे बंद कर िदया। मैं यह जानना 
चाहती हंू िक आपने तो इसे वापस ले िलया, लेिकन इस फैसले के कारण इस सुिवधा के बंद होने 
से िवधवाओं, पूवर् सैिनकों और उनके आि�तों के ऊपर जो असर पड़ा है, उससे िनजात पाने के 
िलए क्या सरकार ने उनके िलए कोई योजना बनाई है? अगर कोई योजना बनाई है तो कृपया 
बताने की कृपा करें।  
 
SHRI PRALHAD JOSHI:  Sir, the question is regarding commercial coal mining and it 
is out of the ambit of this question.    However, I will send the reply to her directly.  
 
�ी समीर उरावं: उपसभापित महोदय, मैं सरकार को धन्यवाद और साधुवाद देता हंू। 
 
�ी उपसभापित: आप सवाल पूिछये। 
 
�ी समीर उरावं: वषर् 2020-21 में कोयले का आयात कम होता दीख रहा है, परंतु दुभ�ग्य है िक 
सौ वष� से अिधक कोयला िडपॉिज़ट के बावजूद हम कोयले का आयात कर रहे हैं। इसे रोकने के 
िलए कई नीितया ंबनी हैं।  
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 मैं माननीय मं�ी जी से कहना चाहता हंू िक झारखंड सरकार इन नीितयों का िवरोध कर 
रही है। यिद इससे िवदेशों से आयात में कमी या �कावट होगी। 
 
�ी उपसभापित: यह राज्य की नीित का सवाल है, आप यह सवाल न पूछें। ...(व्यवधान).. राज्य 
की नीित का सवाल यहा ंनहीं पूछ सकते।  
 
�ी समीर उरावं: यिद �कावटें हो रही हैं तो उन्हें ठीक करने के िलए क्या सरकार कोई कदम 
उठा रही है? 
 
�ी उपसभापित: समीर उरावं जी, स्टेट पॉिलसी पर यहां िडस्कशन न करें। यिद आपको सवाल 
पूछना है तो सीधे कोयले पर सवाल पूछें।  
 
�ी समीर उरावं: सर, मैं माननीय मं�ी जी से यह कहना चाहता हंू िक िजस �कार से नीितयों का 
िवरोध हो रहा है, तो उससे आयात करने में �कावटें हो रही हैं और यिद �कावटें हो रही हैं तो 
उन्हें ठीक करने के िलए क्या सरकार कोई कदम उठा रही है? 
 
�ी उपसभापित: धन्यवाद, आप बैिठये, यह स्टेट पॉिलसी का सवाल है।  
  
SHRI PRALHAD JOSHI: Sir, as far as coal production and coal import is concerned, 
India is having the largest reserves of coal. हमारे पास बहुत बड़ी मा�ा में कोयला है, लेिकन 
इतना कोयला होने के बावजूद भी हम पावर जेनरेशन के िलए जो थमर्ल कोल यज़ू करते हैं, 
उसको भी हम इम्पोटर् कर रहे हैं। इसके कारण हैं। There were so many restrictions for 
allocation of mines, whether it is through allocation route or through auction route.   
So, those have been eased out. But, in recent days, I have very deep level 
consultations with the State Governments. The Government of India has brought out 
an auction policy for the commercial mining. उ�ेश्य इतना ही है िक in 2019-20, we have 
imported around 250 million tonnes of coal, and it is worth around Rs. 1,70,000 
crores.  I can understand if you import the crude oil.  But importing coal, according to 
me, is a big sin. That is why the Government of India has changed the provisions for 
the allocation and auction, and we have consulted the State Government.  Even we 
have consulted the State of Jharkhand also. Initially they appreciated; then they have 
opposed it.  But we are in regular consultation with the State Government. We are 
trying to consult and convince them because ultimately it is the interest of the State 
also.  Whatever revenue is generated, the Government of India doesn't get a single 
naya paisa. The entire revenue goes to the State Government.  We are trying to 
convince them, and I hope that they will be convinced. Already, the auction is done 
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but now since the cooperation of the State is needed, we are in regular touch with the 
State Government.   
 
MR. DEPUTY CHAIRMAN: Q.No.203. 

 
Utilisation of CAMPA fund for activities other than afforestation 

 
†*203. SHRI ANIL BALUNI: Will the Minister of ENVIRONMENT, FOREST AND 
CLIMATE CHANGE be pleased to state: 
 

(a) whether funds for Compensatory Afforestation Fund Management and 
Planning Authority (CAMPA) are being used by States for other activities 
as well apart from afforestation, if so, the details thereof; and 
 

(b) whether the budget of Forest Department of States has been decreased 
due to the allocation of CAMPA funds, if so, the details thereof? 

 
THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE (SHRI PRAKASH 
JAVADEKAR): (a)  and (b)  A statement is laid on the table of the House. 
 

Statement 
 
(a) The respective State Authorities constituted under the Compensatory 

Afforestation Fund (CAF) Act, 2016 prepare the Annual Plan of 
Operations (APOs) for the utilization of their State Funds established 
under the CAF Act. The APOs are prepared as per the provisions of the 
CAF Act and the Rules made thereunder. Rule 5 (2), (3) and (4) and 
Rule 6 (a) and (b) of CAF Rules, 2018 provide for permissible and non-
permissible activities. Accordingly, the State CAMPA Funds are utilized 
primarily for regeneration and protection of forests and plantations, 
silivicultural operations in forests, forest fire prevention and control, soil 
and moisture conservation in forest, improvement of wildlife habitat, 
etc., besides strengthening of forest and wildlife related infrastructure, 
capacity building of related personnel, recurring/non-recurring 

                                        
† Original notice of the question was received in Hindi. 
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expenses of State Authority. Non-permissible activities are also listed 
under the CAF Rules, 2018 and include expenses of payments of 
salaries and allowances, purchase of vehicles or staff cars for officers of 
State Forest Departments, construction of residential and official 
buildings for officers above the Forest Ranger Officers, undertaking 
foreign visits, payment of legal services not related to the management 
of State Authority, etc. 

 

In addition to above statutory provisions and as the spirit of the 
Compensatory Afforestation (CAF) Act, 2016 is to make up for the loss 
of trees, forest land, wildlife and ecological services, in the successive 
meetings of State Forest Ministers on 29.08.2019, 30.11.2019 and 
17.08.2020 and in the advisory issued to all States/UTs through DO No. 
NA-1/47/2020-NA dated 22.10.2020, it has been emphasized that 80% 
of State Fund should be used for activities related to development of 
forest and wildlife and only the remaining 20% should be utilized for 
strengthening of forest and wildlife related infrastructures and capacity 
building. 

 
(b) As per the report received till 12.03.2021 from 33 State Authorities 

constituted in State/UTs so far, the State/UT Plan budget of the Forest 
Department has not reduced due to allocation under Compensatory 
Afforestation Fund. However, the allocation under the State Plan 
budget (excluding allocation under CAF) isless in the current financial 
year (2020-21) in some states while it is more in other states as 
compared to the last year (2019-20).The details areattached at 
Annexure. 

 
Annexure 

₹ in crore 

S. 
No. 

State Authority 
State Plan Budget (excluding CAMPA budget) 

2019-20 2020-2021 

1.  
Andaman & Nicobar 
Islands* 

- - 
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2.  Andhra Pradesh  129.86 78.60 
3.  Arunachal Pradesh 14.84 6.27 
4.  Assam  188.51 186.16 
5.  Bihar 643.87 450.00 
6.  Chandigarh* - - 
7.  Chhattisgarh 855.16 921.29 

8.  
Dadra & Nagar Haveli** 

39.17 36.10 
Daman & Diu 

9.  Delhi 71.00 48.71 
10.  Goa** 102.95 137.24 
11.  Gujarat** 1374.60 1148.46 
12.  Haryana 135.40 145.77 
13.  Himachal Pradesh 158.45 255.46 
14.  Jammu & Kashmir* - - 
15.  Jharkhand 453.31 371.00 
16.  Karnataka 881.44 788.24 
17.  Kerala 255.82 267.47 
18.  Ladakh*** - - 
19.  Madhya Pradesh 1355.98 1602.15 
20.  Maharashtra 2516.25 2209.32 
21.  Manipur 24.43 23.03 
22.  Meghalaya 85.86 91.30 
23.  Mizoram** 86.03 84.24 
24.  Odisha 279.85 264.90 
25.  Punjab 43.44 44.06 
26.  Rajasthan 202.98 251.23 
27.  Sikkim 95.77 67.85 
28.  Tamil Nadu 187.07 115.01 
29.  Telangana 49.66 167.40 
30.  Tripura** 134.94 165.94 
31.  Uttar Pradesh 957.57 529.94 
32.  Uttarakhand 360.91 354.28 
33.  West Bengal 289.31 137.20 

* These States/UTs have reported that their State Plan Budget has not reduced due to allocation of 
CAMPA fund 
**Includes salary, establishment expenses etc. 
***Ladakh is newly formed UT  
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�ी अिनल बलूनी: उपसभापित जी, मैं आपके माध्यम से माननीय मं�ी जी से यह पूछना चाहता हँू 
िक CAMPA Fund का उपयोग गैर-वािनकी काय� में न हो सके, इसके िलए क्या CAMPA 
guidelines में संशोधन पर कोई िवचार िकया जा रहा है या िकया जा सकता है? 
 
�ी �काश जावडेकर: सर, जैसा मैंने पहले उ�र में भी कहा था िक जैसे हमारे ध्यान में आया िक 
कैम्पा के िलए एक ऐसा �ोसेस तय िकया गया है िक हर राज्य अपना annual plan बना कर हमारे 
यहा ँभेजेगा, उस पर सामूिहक चच� होगी और उसके अनुसार उसको मंजूरी िमलेगी।  लेिकन जब 
यह देखा गया िक कुछ राज्य गैर-वािनकी काम के िलए ज्यादा पैसा बता रहे हैं, तो हमने सबको 
एक डायरेक्शन भेजी है िक 80 फीसदी afforestation और water and fodder augmentation - 
यह उसी का िहस्सा है, उसके िलए यज़ू करना चािहए, क्योंिक आपको भी पता है िक �ाणी बाहर 
क्यों आते हैं, जब जंगल में खाना नहीं िमलेगा, पानी नहीं िमलेगा, तब व ेबाहर आते हैं, यह मूल 
tendency है।  इसिलए जंगल में खाना और पानी अच्छी तरह से पैदा हो, वहा ँपेड़ और हिरयाली 
अच्छी रहे, इसके िलए इस बार LiDAR technology. का उपयोग करके, सव� करके, हर राज्य के 
एक जंगल में हम पूरा step-by-step LiDAR system से उसका watershed development 
करेंगे, तािक वहा ँका पानी वहीं रहे और वह जंगल के काम आये।  यह पहला मु�ा है। 
 
 दूसरा, गैर-वािनकी काम न हों, इसके िलए हमने राज्यों को भी कहा है िक आप बजट 
कम कैसे करते हैं -  कैम्पा का पैसा आया, तो बजट कम कर िदया, तब बोला गया िक आपके पास 
कैम्पा का पैसा है।  हमने जानकारी मागँी, तो पता चला िक 18 राज्यों ने बजट थोड़ा कम िकया है 
और 14 राज्यों ने बढ़ाया है।  िजन्होंने बढ़ाया है, उनको मैं बधाई दँूगा, लेिकन िजन्होंने नहीं 
बढ़ाया, उनको यह भी कहना चाहँूगा िक इस तरह से रास्ता नहीं िनकलेगा।  इसमें फाइनेंस 
कमीशन ने भी, 15वें िव� आयोग ने भी.. 
 
�ी उपसभापित: माननीय मं�ी जी, प्लीज़। 
�ी �काश जावडेकर: मैं समझ गया।  सर, इसमें 15वें िव� आयोग ने भी 10 फीसदी weightage 
िदया है और उसका भी खयाल राज्यों को रखना चािहए। 
 
�ी अिनल बलूनी: महोदय, मैं आपके माध्यम से माननीय मं�ी जी से यह जानना चाहता हँू िक 
CAMPA Fund �ारा िकतने के्ष�फल में वनों का िवस्तार हुआ है और क्या सख्ती के साथ इसकी 
समीक्षा की जाती है?  
 
�ी �काश जावडेकर: सर, यह सजेशन भी है और अच्छा �श्न भी है।  हम इसमें regular 
monitoring करते हैं।  अब हम एक नये तरह की monitoring शु� कर रहे हैं िक कैम्पा के एवज़ में 
जहा ँवन बनेगा, उसके coordinates लेकर उसकी आज की �स्थित क्या है और हर साल जंगल 
कैसे बढ़ रहा है, यह देखा जायेगा और वह public domain में रखा जायेगा।  इस स्कीम के िलए 
हम अभी काम कर रहे हैं। 
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DR. FAUZIA KHAN:  Sir, with your permission, I would like to put this question to the 
hon. Minister.  Speaking of afforestation, we spend such a lot of money on planting 
trees through various schemes, whether it is CAMPA or any other fund.  After all, it is 
the taxpayers' money.  Many of these trees are not visible because many a time they 
are planted where there is no water. 
 
MR. DEPUTY CHAIRMAN:  Please put your question. 
 
DR. FAUZIA KHAN:  Sir, I would like to ask the Minister whether there is a mechanism 
to know how many trees were planted, how many have survived and will there be an 
audit where you would place in the public domain details like how many trees were 
planted and how many have survived in various regions? 
 
SHRI PRAKASH JAVADEKAR:  Sir, the hon. Member has raised a very important 
question.  Let me assure you that we are creating a mechanism of continuous audit 
where how the plants are growing, how many have survived, all this, will be mapped 
and put up on public domain because that is the best system of audit that we can 
have. 
 
SHRIMATI VANDANA CHAVAN:  Sir, my question was exactly the same as Dr. Fauzia 
Khan has asked.  I would ask only one question then.  The Minister has said that he 
would be putting it up in the public domain.  So, when is that expected?  Now 
technology has reached such a level that it can all be put under the GPS.  So, it 
needs to be in public domain.  When can we expect that to happen? 
 
SHRI PRAKASH JAVADEKAR:  Sir, preparation for declaration of this scheme is on 
and as soon as it happens, we would declare it. 
 
MR. DEPUTY CHAIRMAN:  Question No. 204; Shri Vishambhar Prasad Nishad. इस 
सवाल के बारे में माननीय कोयला मं�ी जी का प� आया िक चूिँक यह सवाल िव� िवभाग से 
संबंिधत है, इसिलए इसका जवाब िव� िवभाग के माननीय मं�ी देंगे। िवशम्भर �साद जी, आप 
अपना पहला supplementary question पूिछए। 
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Disinvestment of PSUs 
  
†*204.  SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of MINES be pleased 
to state: 
 
(a) the names of Public Sector Undertakings (PSUs) which Government is poised 

to disinvest; 

(b) the difficulties faced by the Undertakings which Government is disinvesting and 
the steps taken by the Ministry to overcome those difficulties; 

(c) the number of people working for these Undertakings who will lose their jobs 
due to disinvestment; and 

(d) the mechanism being adopted to determine the value of the assets of the 
Undertakings which the Ministry is selling, so that the property of the country is 
not handed over to private companies at a very cheap price? 

  
THE MINISTER OF MINES (SHRI PRALHAD JOSHI): (a) to (d)  A Statement is laid 
on the table of the House. 
  

Statement 
 

(a) As per the information furnished by Department of Disinvestment and Public 
Asset Management (DIPAM), the Government follows a policy of disinvestment in 
Public Sector Enterprises (PSE) through Strategic sale/privatization and Minority 
stake sale.  The government has so far given ‘in-principle’ approval for strategic 
disinvestment of 35 CPSEs and Subsidiaries/Units/Joint Ventures of CPSEs since 
2016, the list of which is Annexed. Out of 35 cases, strategic disinvestment in 8 cases 
have been completed; 4 CPSEs are under consideration for closure; 2 cases held up 
due to litigation; and remaining 21 transactions are at various stages.  
 

Besides, in certain other PSEs, the Government carries out disinvestment of 
minority stake without transfer of management control from time to time through 
various SEBI-approved methods such as Initial Public Offer (IPO), Offer for Sale 
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(OFS), Buyback of shares and Exchange Traded Funds (ETFs) offers, depending 
upon prevailing market conditions. 
  
(b) The Policy for Strategic Disinvestment of PSEs is based on the economic 
rationale of improving productivity of the assets in the hands of private buyer through 
infusion of private capital, technology, innovation and best management practices. 
Post-disinvestment growth of PSEs may generate higher economic activities resulting 
in new job opportunities and growth of the ancillary industries. The resources 
unlocked would be used to finance various social sector/ developmental programmes 
of the Government, which shall benefit the public.  The policy will eliminate 
unnecessary overlap of PSEs within the same sector and improve economies of scale 
and reduce wasteful administrative costs. 
 
(c) The strategic disinvestment of the PSEs are on a ‘going concern’ basis, with 
change in ownership only and hence, there is no question of any loss of job of the 
existing employees, who will continue to be company’s employees in terms of the 
agreed terms and conditions laid down in the Share Purchase Agreement for specific 
transactions. 
  
(d) For the purpose of privatization, process of financial bidding is guided by the 
principles of transparency, fair play, promoting competition and ensuring highest 
degree of integrity and probity. The strategic sale is of a business on a going concern 
basis, and not of individual assets and is subject to business continuity, and 
restriction on asset striping. The selection of Strategic buyer and the determination of 
sale price is made through the approved process of competitive bidding, where the 
bid price is compared against a reserve price which is determined based on 
independent valuation by the professional agencies, and kept confidential.  
 
At present, CPSE’s under Ministry of Mines are not figuring in the list annexed in reply 
to part (a). 
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Annexure 
  

List of CPSEs and Subsidiaries/Units/Joint Ventures of CPSEs for which Government 
has given ‘in-principle’ approval for strategic disinvestment since 2016. 

  

a. Ongoing Transactions 

  

S.No Name of CPSE 

1.   Project & Development India Limited  

2.   Engineering Project (India) Limited  

3.   Bridge and Roof Co. India Limited 

4.   Units of Cement Corporation of India Limited  

5.   Central Electronics Limited 

6.   BEML Limited 

7.   Ferro Scrap Nigam Limited (subsidiary) 

8.   Nagarnar Steel Plant of NMDC Limited 

9.   Alloy Steel Plant, Durgapur; Salem Steel Plant; Bhadrawati Steel Plant – 
units of Steel Authority of India Limited  

10.   Pawan Hans Limited  

11.   Air India and five of its subsidiaries  

12.   HLL Lifecare Limited  

13.   Indian Medicines Pharmaceuticals Corporation Limited  

14.   Various Units of India Tourism Development Corporation Limited  

15.   Hindustan Antibiotics Limited  

16.   Bengal Chemicals & Pharmaceuticals Limited  

17.   (a) Bharat Petroleum Corporation Ltd(except Numaligarh Refinery 
Limited) (b) BPCL stake in Numaligarh Refinery Limited to a CPSE 
strategic buyer. 

18.   The Shipping Corporation of India Limited  
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19.   Container Corporation of India Limited  

20.   Neelachal Ispat Nigam Limited 

21.   Rashtriya Ispat Nigam Ltd. 

  

b. Transactions held up due to litigation 

  

22.    Hindustan Newsprint Limited (subsidiary) 

23.   Karnataka Antibiotics & Pharmaceuticals Limited  

  

c. Transactions halted as the CPSEs recommended / approved for closure 

  

24.   Hindustan Fluorocarbons Limited (subsidiary)* 

25.   Scooters India Limited* 

26.   Bharat Pumps & Compressors Limited* 

27.   Hindustan Prefab Limited 

 * CCEA approved closure of the CPSE on 22.01.2020 

            # CCEA approved closure of the CPSE on 20.01.2021 

            @ CCEA approved closure of the CPSE on 09.12.2020 

 Transactions Completed 

 S.No. Name of CPSE 

28.   Hindustan Petroleum Corporation Limited  

29.   Rural Electrification Corporation Limited  

30.   HSCC(India) Limited  

31.   National Projects construction corporation Limited  

32.   Dredging Corporation of India Limited  

33.   THDC India Limited  

34.   North Eastern Electric Power Corporation Limited  

35.   Kamrajar Port Limited  
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�ी िवशम्भर �साद िनषाद : माननीय उपसभाित महोदय, माननीय मं�ी जी ने जो जवाब िदया है, 
उसके अनुसार 35 पीएसयज़ू को बेचने का िनणर्य िलया गया है। चूिँक पूरे देश में लोगों के मन में 
यह आशंका है िक कुछ ही घरानों के िलए सारे सरकारी उप�म बेचे जा रहे हैं, इसिलए मैं यह 
जानना चाहता हँू िक जब ऐसे सरकारी उप�मों को �ाइवटेाइज़ िकया जाएगा, तो आज एससी, 
एसटी, ओबीसी वगर् के जो लोग इन उप�मों में काम करते हैं, खास करके जो मिहलाएँ काम 
करती हैं, उनके आरक्षण का क्या होगा? उनकी मेिडकल सुिवधा, पीएफ, पेंशन आिद की क्या 
व्यवस्था होगी? क्या इन उप�मों के �ाइवटेाइज़ होने के बाद भी उनके िलए ये सारी सुिवधाएँ 
पहले की तरह बहाल रहेंगी?  
 
िव� मं�ालय में राज्य मं�ी; तथा कारपोरेट कायर् मं�ालय में राज्य मं�ी (�ी अनुराग िंसह 
ठाकुर): माननीय उपसभापित जी, माननीय सासंद महोदय का �श्न गंभीर भी है और जनता से 
जुड़ा हुआ भी है। इस संबंध में सरकार ने जो िनणर्य िलया है, उसके अंतगर्त यह भी तय िकया है 
िक िकन-िकन सेक्टसर् को strategic sector में रखा जाएगा। उस strategic sector में Atomic 
Energy हो, स्पेस हो, िडफें स हो या Transport, Telecommunication हो, Power, Petroleum, 
Coal या other minerals हों, Banking, Insurance, Financial Services हों - यह तो strategic 
sector हो गया, बाकी non-strategic sector में आएँगे। अगर सेन्�ल प�ब्लक सेक्टर 
एंटर�ाइजेज़ को privatization के िलए िदया जाता है या strategic sale के िलए िदया जाता है, 
तो जो share purchase agreement होगा, उसमें यह तय िकया जाएगा िक लोगों का रोज़गार न 
जाए और उसके अंतगर्त ये सारी सुिवधाएँ दी जाएँ। मेरा व्यि�गत �प से मानना भी है और इस 
पॉिलसी में भी कहा गया है िक इससे इन्वसे्टमेंट भी आएगी, technology infusion भी होगा, 
रोज़गार का सृजन भी होगा और इसके कारण ancillary units भी और बढ़ पाएँगी। कुल िमला कर 
रोज़गार के अवसर बढ़ेंगे, कम नहीं होंगे। इस तरह से रोजगार के अवसर बढ़ेंगे और व्यापार भी 
बढ़ेगा, तो िन�श्चत �प से सुिवधाएँ भी बढ़ेंगी, सुिवधाएँ कम नहीं होंगी। 
 
�ी िवशम्भर �साद िनषाद : मान्यवर, इन्होंने 34 उप�मों को बेचने का िनणर्य िलया है, लेिकन मैं 
यह जानना चाहता हँू िक 2014 से लेकर अब तक िकतने सरकारी उप�म देश के िहत में और 
बेरोजगारों के िहत में बनाए गए हैं, िजससे लोगों को रोज़गार िमल सके? आप 35 उप�म तो बेच 
रहे हैं, रेल से लेकर एयर इंिडया तक आप बेच रहे हैं, लेिकन आपने 2014 से लेकर अब तक 
िकतने सरकारी उप�म बनाये हैं, िजनमें लोगों को रोज़गार िमल सके? 
 
�ी उपसभापित : माननीय मं�ी जी, चूिँक और भी सवाल हैं, इसिलए आप briefly जवाब दीिजए।  
 
�ी अनुराग िंसह ठाकुर : सर, जैसा मैंने पहले कहा िक पॉिलसी बहुत clear है, transparent है। 
Strategic and non-strategic sector में बाटँा गया है और strategic sector में कम से कम 
कंपनी रखनी ही है, जो चलानी है, जो देश के िहत में बहुत महत्वपूणर् भी है और जहा ँपर लगता है 
िक competitive market के कारण अब ऐसे अवसर हैं िक वहा ँपर बहुत सारी कंपनीज़ already 
आ चुकी हैं, इसिलए सरकार को धंधे में रहने की आवश्यकता नहीं है। The Government 

100 [RAJYA SABHA]



 

doesn't need to be in business.  The Government has no business to be in business.  
There has been a very clear and transparent policy by the NITI Aayog. 
 
MR. DEPUTY CHAIRMAN:  Question Hour is over.  The House stands adjourned till 
2.00 p.m. 
 
[Answers to Starred and Unstarred Questions (Both in English and Hindi) are 
available as Part-I to this Debate, published electronically on the Rajya Sabha website 
under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise ] 

 
The House then adjourned for lunch at one of the clock.  

 
 

The House reassembled after lunch at two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

 
STATEMENT BY MINISTER  

 
Recent developments pertaining to the welfare abroad of Indians, Non-Resident 

Indians (NRIs) and Persons of Indian Origin (PIOs) in the COVID situation 
 
MR. DEPUTY CHAIRMAN: Statement by the Minister of External Affairs, Shri S. 
Jaishankar. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Mr. Deputy 
Chairman, Sir, I rise to apprise this august House of recent developments  pertaining 
to the welfare abroad of Indians, non-resident Indians  (NRIs) and Persons of Indian 
Origin in the COVID situation. This is a subject on which many hon. Members have 
expressed deep interest. We, in the Ministry of External Affairs, also regularly receive 
communications relating to individual cases and respond to the best of our ability. 
Such concern is natural and I take this opportunity to place before the House a 
comprehensive picture on the global state of affairs as a result of COVID, its impact 
on our people and the Government's response to the challenges that emerged.  

Hon. Members would be aware that the big issue through the last year was to 
address the situations of difficulty and distress that many stranded Indians faced 
abroad. The Prime Minister directed that we undertake the Vande Bharat Mission to 
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bring back our countrymen and women home. This was an all-of-the-Government 
effort, involving the Ministries of External Affairs, Civil Aviation, Home Affairs, Health, 
Defence and Shipping, amongst others. A total of 45,82,043 people from 98 countries 
have returned to India under  the aegis of the Vande Bharat Mission. The vast majority 
came through flights, though there were also some who came by ship and across 
land crossings. Kerala received the maximum returnees, followed by Delhi, 
Maharashtra and Tamil Nadu. UAE was the country from where the maximum number 
of stranded Indians returned, followed by Saudi Arabia, USA and Qatar. 39 per cent 
of the returnees were workers, 39 per cent professionals, 6 per cent students and 
about 8 per cent visitors and 4.7 per cent stranded tourists.  

Hon. Deputy Chairman, Sir, while organizing the return home, the Government 
was also focussing on ensuring that our people were provided the necessary 
amenities in foreign countries. This applied to those awaiting repatriation as well as 
those who stayed behind.  It involved a vast range of activities that were coordinated 
by our Embassies and High Commissions. They included providing food, shelter and 
transportation to supplying masks, PPEs, medical support and even facilitating 
hospital stays. It involved intense and continuous interactions with foreign 
Governments, pro-active and responsive measures by our Embassy staff and close 
coordination with community organizations abroad. The Government expended an 
amount of Rs.33.5 crores from the Indian Community Welfare Fund (ICWF), whose 
mandate was perceptively broadened by the Government in 2017 with such 
contingencies in mind. I should also add that we facilitated the return from India of 
more than 1.1 lakh foreign passport holders to 120 countries in the same period. Many 
of them were PIOs and NRIs.  

 Hon. Members would appreciate that the largest repatriation exercise in the 
history of the world could not have happened without the goodwill and cooperation of 
partner Governments. And if that was so forthcoming, it is because of the enormous 
efforts of this Government's diplomacy, starting from the Prime Minister personally. 
Whether it was in reaching out, invoking relationships, using our networking or 
engaging in direct contacts, we really went all out to ensure the welfare of our 
brothers and sisters abroad. And let me emphasize this: at the end of the day, the 
sympathetic response of others reflected their positive image of us. Indeed, this was 
a real testimony of India's enhanced global standing as a result of 6 years of 
exceptionally energetic diplomacy.  
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The focus of our efforts in the last few months has now shifted to Indians going 
back to their usual places of work, study and domicile. To that end, our Government 
has concluded air transport bubbles that are temporary reciprocal arrangements for 
commercial passenger services until the resumption of regular international flights. 
Such arrangements have been concluded with 27 nations so far. The Air India group 
alone has operated more than 9,500 flights under this, taking 10.9 lakh passengers 
abroad. The largest numbers, not surprisingly, have gone to the Gulf. During the 
pandemic, our Prime Minister had declared that the Government would take care of 
both lives and livelihood. It is this guidance that has been the basis for our activities of 
our diplomacy abroad. Mr. Deputy Chairman, Sir, just as the Government has led the 
way for an economic recovery at home, we are also similarly untiring in our efforts to 
help renew livelihoods for our people abroad.  The air travel arrangements are a 
necessary enabling measure.  But beyond that, we have been active in urging our 
partner Governments to look sympathetically at the employment of our citizens as 
they chart their own recovery pathway. The Gulf has been the focal point of our 
endeavours, though this is a global effort on our part.  In recent months, the hon. 
Prime Minister has engaged the leaders of Saudi Arabia, UAE, Qatar and Oman. 
Under his directions, I have travelled even during the COVID to UAE, Qatar, Bahrain 
and Oman to discuss with the Governments there about the welfare of our people.  
Because of restrictions at their end, such travel was not possible to Saudi Arabia and 
Kuwait.  But I have been in regular touch with their Foreign Ministers.  The Minister of 
State, Shri V. Muraleedharan, on his part, has also gone to Oman and UAE.  I have 
recently hosted the UAE Foreign Minister in India and expect to do so of Kuwait very 
soon.  

 
During our visits to the Gulf, we have interacted with both the representative 

community organizations and the partner Governments.  From the community, the 
overall picture was that our people were well taken care of during the pandemic by the 
host authorities.  From the Governments, the message was of appreciation for the 
responsibility shown by our people amidst the pressures of the pandemic.  We were 
told that the message of discipline and social distancing that was so strongly 
propagated by our leadership at home had an equally strong impact abroad.  The 
support extended from India for the stay and travel of our citizens was warmly 
acknowledged by community and Governments alike.  The provision of medical 
supplies and food items from India as an exceptional gesture to the Gulf during this 
period clearly had powerful resonance.  So did the arrival of health professionals and 
medical staff, especially the dedicated medical team we sent to Kuwait.  From our 
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recent interactions, we have reason to expect that partner Governments in the Gulf 
would be helpful in facilitating the early return of many who had been compelled to go 
back during the pandemic.  

 
Sir, the Government is fully cognizant of the employment concerns that our 

people abroad have in the context of the COVID pandemic.  Especially in the Gulf, 
there has been tremendous economic and social disruption that has impacted them.  
We have softened it somewhat but real challenges are there to be addressed.  Let me 
assure the House that we take this as a priority.  Both my MOS and myself, and 
indeed our Ambassadors and senior officials, spend time and effort to go into these 
problems in the greatest detail.  We have been in touch with most community 
organizations and get a regular feedback on both the health situation and the 
economic recovery.  We are aware that there are problems of compensation, re-
employment and re-skilling that need solutions.  And these are today the core of our 
agenda with our partner Governments.  

 
The welfare of students studying abroad has also been of particular concern for 

all of us.  Across the world, our Embassies were given instructions to reach out to 
them, monitor their situation and assist their return, where required.  As with workers 
and professionals, the focus has now shifted to their going back to universities.  
Some countries have been more open in this regard than others, obviously reflecting 
their particular COVID challenge.  This, therefore, remains a high priority and our 
endeavour will be to encourage an early return to normalcy.  

 
Seafarers have been another category requiring particular attention. We have 

worked with shipping companies across the world to ensure their well-being and 
where required, return to India.  The challenges presented by crew change 
procedures were daunting but the flexibility shown by various stake holders allowed 
us to overcome them.  Members would recall the predicament of two crews who were 
in particular difficulty outside Chinese ports. Their predicament too was also 
eventually resolved through great perseverance.  We continue to interact with many 
Governments to devise more friendly SOPs for crew change requirements.  

 
Our fishermen have also been affected by the difficulties arising from the 

pandemic.  We saw, in particular, serious problems faced by those who were working 
out of Iran.  Some Gulf nations also witnessed this, perhaps, to a lesser degree.  
Many Members expressed their anxieties on this point at that time.  Here too, the 
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repatriation phase is over and the re-employment one has just started. Hon. 
Chairman Sir, in conclusion, let me underline that from the very beginning, the Modi 
Government has been deeply committed to the welfare and protection of Indians 
abroad. And equally, we value and nurture our relationship with PIOs.  The COVID 
pandemic was a test of our commitment on this matter, as on so many others.  
Whether it was the problems of the worker or the student, the professional or the 
tourist, we have risen to the occasion.  A huge collective effort by nameless and 
faceless individuals from our embassies and other organizations - in India and abroad 
- made that possible. Like the nation at home, they too were inspired by leadership 
and vision of the Prime Minister.  I wish to assure this august House that in the days 
ahead, as our quest for normalcy progresses, as the global market place and work 
place resume activities, as centres of study reopen the doors, we will be there to 
encourage, facilitate, secure and support.   Thank you. 

MR. DEPUTY CHAIRMAN: Clarifications.  Shri Tiruchi Siva ji. 

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, first of all, I would like to thank the hon. 
Minister who acceded to all our requests during the pandemic to help the NRIs who 
were stuck abroad.  It should be mentioned here that in that crucial situation, many 
people were evacuated including the students and the workers, and, the Minister 
gave us immediate response even to an e-mail or whatsapp message.  Sir, I 
appreciate the statement that he has made now.  However, I have a simple query.  
Many people have decided to stay here and not to go back.  Does the Government 
have any plans in this regard?  What measures are you going to take to keep them 
here because many have given up their jobs and come here, and now they are living 
without any source of livelihood?  Apart from those who want to go back and the 
steps taken by you by way of interacting with those Governments, what are the plans 
of the Government for those who wish to stay here.  I would like to know it because 
many people have represented to me that they have come back and settled here.  
So, I will be thankful to the hon. Minister if he could tell us about the steps that the 
Government proposes to take for their future.  

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I fully endorse what Shri Tiruchi 
Siva has said.  We have gone through the statement of the Minister of External Affairs.  
Sir, during the period of lockdown when there were curbs globally, many of us 
personally experienced how a national effort was made involving the Ministry of 
External Affairs, and, for that matter, various other departments of the Government 
like Civil Aviation, and also our Missions abroad.  So, Sir, it would be in order, 
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therefore, for us to place on record our deep appreciation for our officers in the 
Ministry of External Affairs, the Minister himself and our Missions abroad for being 
very receptive, very helpful in bringing back thousands of stranded Indians. There 
were many occasions when I personally reached out when parents of the stranded 
students contacted us, as also for other citizens, and there was prompt response.  I 
have personal experience of having helped through the Government hundreds and 
hundreds of students and others during this critical period.   

Sir, there are a few issues, although the hon. Minister has referred to them.  
One issue is about the workers in the Gulf, in the Middle East, who have come back.  
Yes, the economies have been disrupted, and, not only India, the entire world has felt 
its social and economic impact.  It has also affected our inward remittances because 
the workers lost their jobs, they could not send money and now they have come 
back.   It has also affected a large number of families, as the Minister is aware and he 
has also alluded to that.  In case of those who are returning, for them, it will take time 
for normalcy to return and to get the same employment opportunities which existed 
prior to the pandemic. Many may not be able to go back even this year because of 
lack of opportunity.  What will be done for them?  Is the Government of India along 
with the State Governments taking any steps in this direction?  As you have said, you 
are talking with the Governments of those countries.  But within our country, from 
where a large number of workers go, for example, from Kerala or some other 
southern States, and also some States in the north, like Haryana and others, what is 
being done for them?   

Secondly, about the students, they have lost one year and the parents had 
paid the fee.  Nobody can be blamed for that situation.  As normalcy returns, will 
there be a special cell for monitoring the students' case so that they can go back to 
the universities and complete their education?  Thank you.  

 
SHRI PRAFUL PATEL (Maharashtra): Sir, we all compliment the overall efforts the 
Government and all stakeholders have put in to bring our stranded fellow Indians back 
from most of the countries where they were residing, especially the Gulf areas which 
the hon. Minister read in his Statement.  While things are getting back to normal, a lot 
of issues still need to be addressed.  As he has pointed out, air bubble arrangements 
are there with 27 countries.  I think we need to do a little bit more.  Especially east of 
India, I think, we are having very few arrangements with the countries.  For a lot of 
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people who are in the western world or who are in the Gulf areas, things are okay or 
getting better, but on the eastern front, there is a problem.   

The second thing I would like to request the Minister is, as businesses are 
coming back to normalcy, within our country at least, a lot of business travel, 
especially for technical and trained people from overseas to come to India to help, is 
taking place.  You know some industries are being set up.  There is exchange of 
technical information.  For that, physical presence of people in India is also required.  
I think we should try to be a little bit more understanding towards the needs of local 
industry.  If somebody, some technical people or some others, has to come from 
overseas, our regulations should be slightly flexible to make it a little easier for 
businesses to come back to normalcy.  Thank you. 

 
PROF. MANOJ KUMAR JHA (Bihar):  Hon. Deputy Chairman, Sir, I join my 
colleagues in complimenting the hon. Minister for making it very smooth.  However, I 
think, he is aware that there are certain countries where there were issues which were 
difficult to handle.  Particularly, I am aware of Bihari medical students in Russia.  That 
is number one.  Number two, in Gulf and Middle-East countries, a large number of 
people are there from Bihar and Eastern U.P.  They have come back, probably 
forever.  I know it is not in your personal domain, but right behind you is the hon. 
Finance Minister.  Please make sure that the workers who have come back from Gulf 
and Middle-East countries, they are accommodated and provided security as per the 
norms.  Thank you, Sir.   
 
SHRI NARESH GUJRAL (Punjab): Sir, first of all, I would like to compliment the 
Government, the hon. Minister and all the officers who went out of their way to help 
fellow Indians during this pandemic.  On a couple of occasions, I reached out to the 
Foreign Minister's office and I got immediate response from them.  My first question is 
this.  Many of our fellow Indians lost their lives abroad.  In many cases, their accounts 
abroad are still to be settled by their employers.  Would the Minister ensure that Help 
Desks are set up in the Embassies so that the families here who are stuck, who need 
to get that money back from the employers of their deceased relatives receive 
immediate help? Also, the telephone numbers of these Help Desks may be publicised 
through TV and the media.  Thank you, Sir. 
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE):  Sir, I just 
want to seek one clarification regarding the Pravasi Bhartiya Bima Yojana.  It is an 
insurance scheme meant for the people who are working abroad.  The Government's 

[15 March, 2021] 107



 

own reply in the Lok Sabha shows that the number of beneficiaries covered, amount 
of claims settled as well as the number of claims settled have all gone down 
consistently since 2014-15.  The number of claims settled per year has gone down 
from 336 in 2014-15 to just 41.  Here in the statement, it is all right.  Whatever good 
work is done, we have to appreciate that.  There is no doubt about that. It means the 
Government is not working properly on this scheme.  The amount of claims settled 
per year has also gone down from Rs.20,55,00,000 in 2014-15 to only 
Rs.3,72,00,000.  It shows how this Pravasi Bharatiya Bima Yojana is being 
implemented and how many people have got the benefit.  This is very unfortunate.  
On the one hand, we announce it.  On the other hand, we don't implement it 
properly.  And still we get praise for all the works.  That is why I want to ask this.  
How much money have you kept and how much money have you spent under this 
scheme?   
 
SHRI S. JAISHANKAR:  Sir, through you, first of all, I want to say that I appreciate all 
the positive sentiments which hon. Members have expressed.  If I were to take up the 
common issues, because many of them raised similar issues, I think the first issue is 
of our workers  abroad, especially in the Gulf.  Our main endeavour is to get them 
back.  What is today the focus of our engagement with the Gulf?  They will also 
prioritise in terms of their recovery.  As you know, they take expatriates from many 
countries.  So sometimes it is a question of whether they lean a little bit more towards 
us or not.  Our expectation is that as their recovery picks up, we are able to get our 
workers back there on a priority.  That I think is the biggest service that we can do 
there.  Having recognised this, Sir, I would also say, yes, there will be situations 
where people either will not go back or will have delays in going back.  I think hon. 
Members are very reasonably asking what happens to those people.  Right from the 
very beginning, we started a skill mapping programme especially for workers coming 
back from the Gulf.  They were giving us the data.  The data are available here which 
we have then sent out to the State Governments telling them about the skills of the 
people who are returning.  To some extent, our expectation is that State 
Governments and employers will use the data that we have provided through this skill 
mapping programme called SWADES.  They will have a sense of the skills which are 
available.  Now in terms of what are the employment opportunities for these people at 
home, I think Prof. Manoj Jha very rightly pointed towards the Finance Minister sitting 
behind me.  I think from the Budget that she has presented, it is very clear that there 
is going to be a very strong recovery and high growth will mean good employment 
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prospects.  I think many of their prospects will come out of economic development at 
home.  

The second issue was about students.  I think there is a big challenge there.  
Some universities have permitted them to return and in many cases they are keeping 
them 'online'.  Now our endeavour in every case has been to ensure that they don't 
lose a year.  I think many of the concerns which Anand Sharma ji expressed are very 
valid.  How do we make sure that they don't lose an academic year?  We are not just 
trying to make sure they don't lose a year, but we are actually trying to make sure 
they can get back as soon as possible. Obviously, in some countries, it is easier; in 
some countries, it is harder.  Then, I come to the issue of bubble. Can we do more 
bubbles? Absolutely!  We are talking to everybody.  In fact, today, our priorities for 
bubble would be for Saudi Arabia and Kuwait in the West; Japan, China and 
Singapore in the East.  These are the countries where so far bubbles have not really 
worked very well.  Again, we are very cognizant of it; we will keep extending bubbles 
as we go along.  

  
In so far as the issue of Pravasi Bharatiya Bima Yojana is concerned, I think, 

the Leader of Opposition has brought up an issue and I will be very happy to look into 
the claims.  I don't think it is an issue of what were the claims before and what are the 
claims that are settled. I think the issue would be: what were the claims raised and 
what was the percentage of settled claims?  I would be very happy to look into that 
and give him a detailed reply. I don't have the exact numbers with me right now and I 
would not obviously like to convey anything on that point to the House.  Thank you, 
Sir.  

 
MR. DEPUTY CHAIRMAN: Okay.  Now, Bill for introduction.  Shrimati Nirmala 
Sitharaman to move for leave to introduce the Insurance (Amendment) Bill, 2021.  

 
 

GOVERNMENT BILLS 
 

The Insurance (Amendment) Bill, 2021 
 
THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN):  Sir, I move for 
leave to introduce a Bill further to amend the Insurance Act, 1938. 
 

The question was put and the motion was adopted.  
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SHRIMATI NIRMALA SITHARAMAN:  Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN:  Now, the National Institutes of Food Technology, 
Entrepreneurship and Management Bill, 2019.  Shri Narendra Singh Tomar to move a 
motion for consideration of the National Institutes of Food Technology, 
Entrepreneurship and Management Bill, 2019. 
  
The National Institutes of Food Technology, Entrepreneurship and Management Bill, 

2019 
 

कृिष एव ंिकसान कल्याण मं�ी; �ामीण िवकास मं�ी; पंचायती राज मं�ी; तथा खा� �संस्करण 
उ�ोग मं�ी  (�ी नरेन्� िंसह तोमर):  महोदय, मैं �स्ताव करता हंू:-  
 

"िक खा� �ौ�ोिगकी, उ�िमता और �बंध की कितपय संस्थाओं को राष्�ीय महत्व की 
संस्थाएं घोिषत करने और खा� �ौ�ोिगकी, उ�िमता तथा �बंध में िशक्षण और 
अनुसंधान करने और ऐसी शाखाओं में िव�ा की अिभवृि� तथा ज्ञान का �सार करने 
तथा उससे संबंिधत या उसके आनुषंिगक िवषयों का उपबंध करने के िलए िवधेयक पर 
िवचार िकया जाए।"  

 
The question was proposed.  

 
MR. DEPUTY CHAIRMAN:  Now, Dr. L. Hanumanthaiah.  
 
DR. L. HANUMANTHAIAH (Karnataka):  Hon. Deputy Chairman, Sir, I thank you for 
giving me an opportunity to speak on the National Institutes of Food Technology, 
Entrepreneurship and Management Bill, 2019.  The stated objective of the Bill is to 
confer the status of national importance to two Institutes which are working in the 
country.  One is at Kundli in Haryana and the other one is at Thanjavur in Tamil Nadu. 
The above Institutes are presently administered by the Ministry of Food Processing 
Industries under the Societies Registration Act, 1860.  

 
[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.] 

 
Sir, to provide additional autonomy and flexibility, the Bill aims to provide 

functional autonomy to these two Institutes to design and develop courses, undertake 
research and achieve enhanced status in their academic pursuits to emerge as 
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pioneers at the global level.  These new Institutes will be non-profit legal entities. That 
is number one.  Secondly, implement reservation policy as per Central Educational 
Institutions Act, 2006.  The Bill establishes Board of Governors and Senate for each 
Institute, a Central Council to oversee the performance of the Institutes and the 
Council to be headed by the Minister of Food Processing Industries.  Sir, it will be 
financed annually by the Government of India. It will be passed by Parliament and the 
accounts will be audited by CAG.  It is a good step which has been taken now. Sir, 
India is a major producer of agriculture and food items in the world.  India is the third 
largest producer of agriculture products which include pulses, milk, tea and spices. 
First is China and the second is USA.  The food production depends on agro-climatic 
conditions of any country. India needs developed, skilled, technical manpower for 
achieving the real targets.  The Government of India's target is 3 per cent international 
food trade as against 1.5 per cent now.  So, only 10 per cent of the food is processed 
in India now.  Opportunities are great. Demand for processed food, in India and 
abroad, is increasing now and for the future times also.   

 
 Sir, the NIFTEM Bill, 2019  was introduced in Rajya Sabha on 13.01.2019 by the 
then Minister, Shrimati Harsimrat Kaur Badal and referred to the Standing Committee 
on 22.02.2019.  The Standing Committee elaborately discussed with stakeholders and 
a lot of new things have been introduced in the Bill.  The introduction of the Bill is to 
lower the wastage of food in the country which is of  serious concern.  According to 
the U.N. Food and Agriculture Organization study, about 40 per cent of the food is 
either wasted or lost in the country, which is of a very serious concern.  Secondly, it is 
valued at about 14 billion dollars.  The waste food in the country is about 14 billion 
dollars according to one of the estimates.  So, India ranks 94 out of 107 countries.  
Every third child is malnourished in the country which is also of a serious concern.  On 
the  one side, we are wasting about 40 per cent food, on the other side, the deprived 
children are in a big number who are malnourished in the country, which is of very 
serious concern to us.  There is a demand in this industry to create alternative 
employment.  The study says that there is a demand for one lakh as against ten 
thousand skilled people available in the country.  One per cent growth in the food 
processing industry would generate five lakh direct employment and fifteen lakh 
indirect employment.  This is the study again.  So, there is a great demand for skilled 
professionals, for food collection, food processing, cold chain management, etc.  
So, to strengthen the domestic supply chain is the concern of the day which is in high 
level demand.  Therefore, food processing industry has got a big challenge and a big 
scope also.  The corporate data analysis says that food processing firms are 
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profitable but the value addition component needs to increase significantly in the 
country. India has made vast progress over the time providing food security for its 
people -- though it is a big number; about 130 crores -- by bringing the Food 
Security Act, and we are growing the food products in large numbers.  In the whole 
world, we are number one in many areas. Food processing industry is one area which 
has the potential to add value addition to farm products.  About 11.2 per cent of total 
arable land in the world is ranked in our country as No.1 in production of milk, pulses 
and jute.  We are at No.2 in fruits and vegetables.  We are at No.3 in cereals as per 
the Government of India 2019 study.  So, India is the Sixth largest food and grocery 
market in the world.  As per available data of 2017-18, we have a large scope of food 
processing industry in the country.  As per the 2017-18 study, food processing 
industry accounted for 7.9 per cent as against 9.5 per cent in agriculture, if agriculture 
value is added.     Sir, so, a major employment provider is agriculture which is 11.4 per 
cent of the organizational manufacturing employment.  The food processing in the 
world and India comparably is a shocking news also.  There are countries, 
particularly, China, their food processing capacity is 30 per cent.  In western 
countries, 60 to 80 per cent food processing is being done and particularly, in the 
U.S.A, 65 per cent of the fruits and vegetables are processed.  The overall processing 
of agricultural produce in many countries is:- 23 per cent in China, 30 per cent in 
Thailand, 78 per cent in Brazil and 80 per cent in Malaysia, etc.  But, in India,  
processing of fruits and vegetables is only 2.2 per cent.  I think we have to take note 
of this.  We are the biggest in processed milk and milk products.  It is about 35 per 
cent in the country. 
 
�ीमती जया ब�न :  व ेआपको देखकर बोल रहे हैं।  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : ओ.के.। 
 
DR. L. HANUMANTHAIAH: Sir, we are processing 21 per cent for meat and six per 
cent in poultry products.  This is the status of Indian food processing system.  Food 
processing in India is at a nascent stage.  Less than 10 per cent of the total food in 
India is processed as per the Government study of 2016.  We have to take it up very 
seriously. The food processing in India has a lot of scope and we have to take it up.  
Sir, less than 10 per cent is processed in India and traded.  In India, we have to gear 
up by investing in necessary infrastructure which is very, very important.  It requires 
steady flow of raw materials from the farmers and meeting specific quality standards 
at stable prices, and, so, ensuring steady flow of income to farmers can reduce 
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wastage particularly in perishable items.  The Institute should be encouraged to build 
bridges with industry, with farmers and farmer producer organizations and co-
operatives.  This is the most required thing to develop these institutes.  Income 
generation potential of food processing should be a priority.  Why I am telling you this 
so that the primary producers can retain the larger share of value at the farm gate and 
village level.  The Standing Committee to which the Bill was referred has given very 
valuable suggestions after an elaborate discussion with the stakeholders.  They have 
noted the Institute of Technology Act of 1961 recommends three Members of 
Parliament to be in the Governing Council which is not there.  I also demand that the 
Parliament Members should be in this Governing Council.  There are a lot of farmers 
who are working with farm products and agricultural area.  They can contribute more 
in this system.   
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  हनुमंतय्या जी, आपका समय समाप्त हो गया है।  
 
DR. L. HANUMANTHAIAH: I will conclude.  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): One minute. 
 
DR. L. HANUMANTHAIAH:  Sir, I will finish in two minutes.  It is because of this 
connecting farmers can contribute a lot, particularly, MPs.  I demand the Government 
to include, at least, two to three MPs into the Governing Council of this.  So, the 
NIFTEM of Thanjavur and Kundli are not providing fee waiver.  This is one of the 
recommendations of the Standing Committee.  As per the AICTE Act, fee waiver must 
be given so that you can encourage a lot of bright people into this.  They can be 
trained and their employment opportunity will be a big opportunity for this.  So, that is 
one of the demands of mine to get very good skilled persons.  We need to encourage 
fee waiver into this.  On the other hand, the Thanjavur Institute had recommended for 
fee waiver long back. That institute has not implemented it.  I again demand that the 
institute should waive the fee and encourage the rural students to come into the 
system.  ...(Interruptions)... Sir, I will take only a few seconds.   Reservation to 
SC/ST/OBCs should be implemented properly in these institutes, which has been 
recommended by the Standing Committee. 

 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  डा. अशोक बाजपेयी, अब आप अपनी बात कहें। 
 

[15 March, 2021] 113



 

डा. अशोक बाजपेयी (उ�र �देश) : उपसभाध्यक्ष जी, आपने National Institutes of Food 
Technology, Entrepreneurship and Management Bill, 2019 पर हो रही चच� पर मुझे बोलने 
का मौका िदया, इसके िलए मैं आपका आभार व्य� करता हंू। महोदय, यह एक छोटा सा  
िवधेयक है। इस िवधेयक के माध्यम से जो दो संस्थाएं पहले से संचािलत थीं, उन्हें  राष्�ीय स्तर 
का दज� देकर, राष्�ीय स्तर का महत्व देकर,  िवश्वस्तरीय बनाने का उ�ेश्य है। इससे फूड 
�ोसेिंसग के के्ष� में दुिनया में हमारा देश अ�णी स्थान अ�जत कर सकेगा। आज फूड �ौ�ोिगकी 
के के्ष� में  भारत ने िनरंतर �यास िकया, लेिकन अभी भी हमारी सहभािगता दुिनया के तमाम 
िवकिसत देशों के मुकाबले कम है। हम कैसे ज्यादा अच्छी से अच्छी फूड टेक्नोलॉजी के के्ष� में 
लोगों को तैयार कर सकें , लोगों को िशक्षा और ज्ञान दे सकें , इस कारण  इन दोनों केन्�ों को 
राष्�ीय स्तर का दज� देंगे तो िन�श्चत �प से एक बड़ा पिरवतर्न आएगा।  
 
 मान्यवर,  चाहे  हिरयाणा का संस्थान हो या तंजावुर का संस्थान, दोनों संस्थान आज से 
नहीं, पहले से संचािलत हैं। इन दोनों संस्थानों में पहले से ही फूड �ोसेिंसग की िशक्षा दी जाती रही 
है। लेिकन भारत सरकार का उ�ेश्य है िक इनकी हम अंतर�ष्�ीय स्तर पर पहचान िदलाने का 
काम कर सकें  और यहां की िशक्षा की गुणव�ा के स्तर में, यहा ंके पा��मों को िवकिसत करने 
का, तथा यहा ं पर शोध और अनुसंधान का कायर् हो सके, इसिलए यह िवधेयक लाया गया है। 
इसके अलावा िव�ाथ� यहा ं पर �ेजुएट, पोस्ट �ेजुएट और पीएचडी की उपािधया ं अ�जत कर 
सकें , उन्हें िवश्वस्तरीय ज्ञान फूड टेक्नोलॉजी के के्ष� में िदया जा सके, ऐसा �ावधान भी इस 
िवधेयक में है। इसिलए इस संशोिधत िवधेयक को लाने की सरकार को ज�रत महसूस हुई, 
िजससे हम फूड �ोसेिंसग के के्ष� में दुिनया में अपना एक सम्मानजनक स्थान बना सकें ।  
 

हमारे यहा ंचाहे िमल्क इंडस्�ी  हो,  देखा जाए तो आज हम दूध के के्ष� में अ�णी हैं। इसी 
तरह फल-फूल और स�ब्जयों के उत्पादन में भी िहन्दुस्तान बहुत आगे है। लेिकन उसके बाद 
�ोसेिंसग के के्ष� में हमारी वह सहभािगता नहीं हो रही, िजसकी वजह से हमारे बहुत सारे उत्पाद  
बेकार हो जाते हैं। उस िदशा में यह िवधेयक एक मील का पत्थर सािबत होगा। इन दोनों संस्थानों 
के िवकिसत होने से िन�श्चत �प से फूड टेक्नोलॉजी का िवस्तार होगा। इसके अलावा इस के्ष� के 
माध्यम से कई लोगों को रोज़गार के अवसर उपलब्ध होंगे और िकसानों की आय में भी वृि� होगी। 
एक तरीके से इस िवधेयक से बहुआयामी िवकास होगा। इससे लोगों को रोज़गार िमलेगा, िकसानों 
को अपने उत्पादों का उिचत मूल्य िमल सकेगा और �ौ�ोिगकी के के्ष� में, फूड टेक्नोलॉजी और 
�ोसेिंसग के के्ष� में  िहन्दुस्तान दुिनया में आगे बढ़-चढ़कर अपनी िहस्सेदारी िनभा सकेगा। 
इसिलए इस िवधेयक को लाने की आवश्यकता पड़ी। 

 
 मान्यवर, इस िवधेयक में कुछ महत्वपूणर् िंबदु हैं। इसमें NIFTEM, IIFPT और राष्�ीय 
महत्व के संस्थान आईएनआई यानी इंिडयन नेशनल इंस्टी�टू बन जाएंगे। नतीजन् दोनों 
संस्थानों के नामकरण होंगे। इन्हें व्यि�गत �प से National Institutes of Food Technology, 
Entrepreneurship and Management कहा जाएगा। इसके साथ ही नए संस्थान िबना लाभ के 
कानूनी इकाई होंगे। इनके पास शि�यां होंगी और व ेशैक्षिणक अनुसंधान और �शासिनक काय� 
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से सम्ब�न्धत कायर् िनष्पािदत कर सकें गे। इनकी दो बॉडीज़ होंगी। बोडर् ऑफ गवनर्सर् होगा,  
�शासिनक अिधकार बोडर् ऑफ गवनर्सर् के पास होंगे। बोडर् ऑफ गवनर्सर् में 16 सदस्य होंगे। इसी 
तरह से एक सीनेट होगी। सीनेट में िशक्षण सम्बन्धी कायर् होगा, जहा ंपर िशक्षा के कौन-कौन से 
सब्जेक्ट्स इं�ो�ूस िकए जा सकें , कौन-कौन सी उपािधया ंइसमें दी जा सकें , यह देख पाएगा। 
इसके अलावा िशक्षा के स्तर को कैसे िवश्वस्तरीय बनाया जा सके। इस तरीके से ये दो �शासिनक 
बॉडीज़ होंगी। एक �शासन सम्बन्धी होगी, दूसरा शैक्षिणक काय� के िनष्पादन का दाियत्व सीनेट 
के पास होगा। बोडर् ऑफ गवनर्सर्  �शासिनक दाियत्वों का िनवर्हन करेगा।  सीनेट शैक्षिणक काय� 
का, परीक्षा के मानकों का िनध�रण करेगी, रख-रखाव का शैक्षिणक िनकाय होगी। इसकी 
अध्यक्षता एक अध्यक्ष और सात सदस्य िमलकर करेंगे। पिरषद् सभी संस्थानों की गितिविधयों का 
समन्वय करेगी और यह संस्थानों के �दशर्न को बढ़ाने के िलए अनुभवों, आदश� और िंचताओं को 
साझा करके सुिवधा �दान करेगी।   
 
 मान्यवर, इसके साथ ही केन्� सरकार संसद �ारा िकए गए उिचत िविनयोग के बाद 
�त्येक िव�ीय वषर् में संस्थानों को ऐसी धनरािश का भगुतान करेगी।  �त्येक संस्थान के खातों का 
भारत के िनयं�क और महालेखापरीक्षक �ारा समय-समय पर ऑिडट भी होगा और वह उसके 
ऊपर जवाबदेह होगा।  CAG �ारा �मािणत ऑिडट िरपोटर् के साथ ही �मािणत खातों को संसद 
के �त्येक सदन के समक्ष रखा जाएगा।  मतलब इसमें बहुत democratic ढंग से यह सारी 
functioning होगी।  इन संस्थानों के बनने के बहुत लाभ होंगे।  यह कानून संस्थानों को काय�त्मक 
स्वाय�ता �दान करने, पा��म तैयार करने, अनुसंधान गितिविधयों को शु� करने और उनकी 
शैक्षिणक गितिविधयों को उन्नत �स्थित का लाभ उठाने के िलए अवसर �दान करेगा, तािक ये 
िवश्व स्तर के संस्थान बन सकें ।  
 
 मान्यवर, ये संस्थान सरकार की आरक्षण नीित को लागू करेंगे और सम्ब�न्धत िहतधारकों 
के लाभ के िलए िवशेष outreach गितिविधया ँभी करेंगे।  ये संस्थान नवीन �थाओं को अपना कर 
िवश्व स्तरीय िशक्षा और अनुसंधान का अनुभव �दान करने में सक्षम होंगे।   
 
 मान्यवर, इस सम्बन्ध में मैं एक और बात कहना चाहता हँू।  इससे पहले यह िवषय कृिष 
की Standing Committee के समक्ष गया था।  Standing Committee ने भी इसमें अपने 
महत्वपूणर् सुझाव िदए थे, संस्तुितया ँकी थीं।  इसमें उनको भी समािहत करने का काम िकया गया 
है।  Standing Committee की महत्वपूणर् िसफािरशें थीं िक "सिमित सरकार से NIFTEM, 
Kundli �ारा िकए जा रहे उल्लंघन की सीमा का िवश्लेषण करने के  िलए उच्च स्तरीय सिमित 
बनाने की िसफािरश करती है और अितिर� शुल्क के बारे में अब तक छा�ों से िलए गए अितिर� 
शुल्क की गणना करे।  यह सिमित भी चाहती है िक मं�ालय मौजूदा स� से AICTE की िसफािरश 
के अनुसार राष्�ीय शुल्क सिमित के माध्यम से मौजूदा पा��मों पर शुल्क लाग ूकरे।"   
 
 मान्यवर, �ूशन छूट शुल्क योजना के बारे में भी यह व्यवस्था की गई िक जो िव�ाथ� 
गरीब हैं, जो गरीबी रेखा के नीचे रहने वाले हैं, इन �िशक्षण संस्थानों में उनको शुल्क मु� करने 
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की भी व्यवस्था होगी।  अभी तक यह व्यवस्था नहीं थी और गरीब, होनहार बच्चे उच्च स्तरीय 
िशक्षा �ाप्त नहीं कर पाते थे।  अब इस िवधेयक के माध्यम से ऐसे बच्चों को 5 �ितशत तक शुल्क 
मु� होने की व्यवस्था की गई है, िजससे 5 �ितशत बच्चों को फीस माफी दी जा सकेगी।  यह 
व्यवस्था भी इस अिधिनयम में की गई है।  मान्यवर, इसके साथ ही इसमें आ�थक �प से कमजोर 
छा�ों को छा�वृि� और इसके साथ-साथ उनको आ�थक सहायता देने की भी व्यवस्था की गई है।   
 

मान्यवर, इसके साथ ही खा� �संस्करण के्ष� में मानव शि� की आवश्यकता है।  खा� 
�संस्करण उ�ोग एक �म �धान के्ष� होने के नाते भारतीय अथर्व्यवस्था के िलए रोजगार का 
�मुख �ोत बन सकता है।  इस कानून के बाद िन�श्चत �प से रोजगार के नए आयाम खुलेंगे और 
तमाम बेरोजगार नवयुवकों को इससे काम िमल सकेगा।  NIFTEM की आत्मिनभर्रता और �स्थरता 
के सम्बन्ध में देश के औसत नागिरक के आय स्तर को देखते हुए यह मानना है िक औ�ोिगक 
िनम�ण में आत्मिनभर्रता के स्तर को �ाप्त करने के िलए उच्च िशक्षा के िलए संस्थान को समथर्न 
जारी रखने की तत्काल आवश्यकता है।  खा� �संस्करण के्ष� के िलए मानव शि� की 
आवश्यकता है।  मान्यवर, इस िवधेयक के आने से िन�श्चत �प से �ामीण के्ष� में अथर्व्यवस्था में 
आमूलचूल पिरवतर्न आएगा, कृिष पर आधािरत उ�ोग लगेंगे, हमारे food processing के के्ष� में 
�ामीण के्ष� में छोटी-छोटी इकाइया ँलगेंगी और उनसे बड़े पैमाने पर हम अपने उत्पादों का िनय�त 
कर सकें गे, िजससे देश की आमदनी बढ़ेगी और हमारी �ामीण अथर्व्यवस्था को मजबूती िमलेगी।  
इन सारे काय� में बड़े पैमाने पर रोजगार सृजन होगा और िन�श्चत �प से इससे हमारे बहुत सारे 
बेरोजगार युवकों को काम िमलेगा और हमारे इन दोनों �िशक्षण संस्थानों में िशक्षण के के्ष� में 
िवश्व स्तरीय िशक्षा �ाप्त हो सकेगी, जहा ँ हम food and technology के के्ष� में उस स्तर के 
िव�ाथ� और िजज्ञासु तैयार कर सकें गे, जो दुिनया के िकसी भी उच्च संस्थान में स्थान स्थािपत 
कर सकते हैं, अपने िलए जगह बना सकते हैं और उनको रोजगार के अवसर उपलब्ध हो सकते 
हैं।  इस तरह से माननीय मं�ी जी यह बहुत ही महत्वपूणर् िवधेयक लाए हैं।  मैं समझता हँू िक इससे 
एक बड़ा पिरवतर्न होने वाला है और खास तौर से �ामीण अथर्व्यवस्था में इससे एक बड़ी मजबूती 
िमलने वाली है।  इस िवधेयक में कोई ऐसी बड़ी चीज नहीं है।  मैं चाहँूगा िक इस िवधेयक को सदन 
सवर्सम्मित से पािरत करे, क्योंिक यह लोक महत्व का िवधेयक है और बहुत िदनों से इस िवधेयक 
की �तीक्षा थी।  इस पर स्थायी सिमित ने भी िवस्तार से चच� कर ली, इस पर सदन में भी चच� हो 
चुकी है, इसिलए अब मैं इसमें बहुत कुछ चच� की आवश्यकता नहीं समझता हँू और मैं चाहँूगा िक 
इसको सभी लोग सवर्सम्मित से पािरत करें।   

 
इन्हीं शब्दों के साथ, मैं माननीय मं�ी जी को यह िवधेयक लाने के िलए बधाई देता हँू और 

समय देने के िलए आपका आभार व्य� करता हँू। 
 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): The next Speaker is Shri 
Bhaskar Rao Nekkanti; you have two minutes. 
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�ी भास्कर राव ने�ािंत (ओिडशा): माननीय उपसभाध्यक्ष महोदय, मुझे इस िबल पर  बोलने का 
मौका देने के िलए आपका धन्यवाद। इसमें मैं दो-तीन concerns के बारे में बताना चाहता हंू। 
First, need to cap maximum fees charged. Fees में unaffordable levels पर ज्यादा चाजर् 
िलया जा रहा है। इसके बारे में स्टैंिंडग किमटी ने िरकमंड भी िकया है। इस बात को ध्यान में रखते 
हुए, field level में लोगों को जैसी सुिवधा हो सके, fees के ऊपर वैसी सुिवधा दी जाए। इस पर 
ध्यान देने के िलए मैं मं�ी जी से अनुरोध करता हंू। 
 
 Secondly, skill gaps in the industry. इस इंडस्�ी में काम करने वाले skilled and 
trained persons available नहीं हैं। िजतने लोगों की ज�रत है, उतने लोग नहीं हैं। जहा ंएक 
लाख लोगों की ज�रत होती है, उस जगह पर दस हज़ार लोगों की availability भी नहीं है। मैं 
आपसे िवनती करता हंू िक skill development के ऊपर थोड़ा ध्यान देना ज�री है, 
encouragement देना ज�री है। अगर फील्ड में अच्छा skill develop होगा, तो जैसा अभी बताया 
गया, vegetables में केवल one per cent or 1.5 per cent का processing हो रहा है।  इसको 
देश के अन्दर बढ़ावा देने की ज�रत है। Skill को बढ़ावा िदए िबना कोई स्कोप नहीं बन सकता है, 
इसिलए मैं मं�ी जी से अनुरोध क�ंगा िक skill training के िलए, जहा ंतक हो सके ज्यादा से 
ज्यादा ध्यान दें और इस िबल में भी उसी तरह का पिरवतर्न लाएं।  
 

Food Processing Sector के बारे में मैं अपने के्ष� का एक अनुभव आपको बताना चाहंूगा। 
वहा ंपर Mega Food Processing का जो पाकर्  बन रहा है, उसका काम चल रहा है, िजसको छ: 
साल हो गए हैं। मेरे के्ष� में एक Mega Food Park है, लेिकन अभी तक उसमें संतोषजनक काम 
नहीं हो पा रहा है।  उसमें क्या िदक्कत है, यह देखने के िलए आपके िडपाटर्मेंट का interference 
ज�री है। उस पाकर्  को मदद देने की ज�रत है, उसको viable करने की ज�रत है।  हम यह 
नहीं कहते िक िजसका कसूर हो, उस पर पेनल्टी लगाएं, लेिकन आपकी तरफ से helping hand 
देकर उसको रास्ते पर लाना ज�री है, तब जाकर कुछ काम हो सकता है।  उसकी वजह से एक 
food processing unit - अगर mega food park default हो गया है, तो उस स्टेट में दूसरा 
mega food park देने का भी उसमें �ावधान रखा गया है, लेिकन दूसरा पाकर्  नहीं िमलने के 
कारण हम लोग deprive हो रहे हैं। इसके ऊपर ध्यान देने के िलए भी मैं मं�ी जी से अनुरोध 
क�ंगा। Food Processing Industry में जो FDI के बारे में कहा गया है, उसमें भी.... 

 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : भास्कर राव जी, अब आप समाप्त कीिजए, आपका तीन 
िमनट का समय पूरा हो गया है। 
 
�ी भास्कर राव ने�ािंत : जी हा,ं एक िमनट। उसके ऊपर भी आपको थोड़ा ध्यान देना पड़ेगा। it is 
less than 2 per cent of the total share in 2018-2019. अभी वहा ंक्या �स्थित है, यह आप देख 
लीिजए।  
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Need for Academia-Industry-Farmer Collaboration, ज्यादा से ज्यादा फामर्सर् के 
साथ िमल कर काम हो सके, इसके िलए फामर्सर् के साथ food processing units का ज्यादा से 
ज्यादा link up हो। इसके ऊपर ध्यान देने के िलए भी मैं मं�ी जी से अनुरोध क�ंगा और आशा 
क�ंगा िक कम से कम समय में व ेइस पर ज�र ध्यान देंगे, धन्यवाद।  

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): The next Speaker is Shri 
Tiruchi Siva; you have two minutes. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, this legislation, namely, the National Institutes 
of Food Technology, Entrepreneurship and Management Bill, 2019, proposes to 
confer the status of national importance upon two institutes. One is the National 
Institute of Food Technology Entrepreneurship and Management in Haryana and the 
other one is the Indian Institute of Food Processing Technology in Thanjavur in Tamil 
Nadu. I want only two simple clarifications from the hon. Minister. Whenever any 
institute is elevated to the status of ‘national importance’ the question of reservation 
comes up. It has been in practice that the institutes of national importance do not 
follow the reservation policy which is hard-earned one. So, I think, if the Minister can 
waive the apprehension that the reservations will not be affected in any manner, then 
only, the attempt of making it an institute of national importance will be applicable. 
Also, in the Board of Governors, the Central Government has got a Member, ex-
officio and two representatives having special knowledge in the field of food 
processing industry nominated by the Central Government and one more member 
also from the Central Government whereas there is only one representative from the 
State Government. So, I would urge that since the Institutes are in certain States, the 
number of State Governments’ representatives should be more.  Otherwise, we have 
an apprehension that every time the States’ powers are slowly going down. So, they 
should have a say when an Institute is in a particular State, the number of 
representatives should be equal.  When the Chairman is also from the Central 
Government and the Minister, and then all the nominees, all the members of the 
Board of Governors are mostly from the Central Government or from other Institutes, 
the State Governments should also be given the due importance.  My main issue is 
about the reservation policy to be followed up by the Institute.  Thank you very much.  
 
DR. BANDA PRAKASH (Telangana): Mr. Vice-Chairman, Sir, I thank you very much 
for giving me the opportunity to speak on this Bill.  Sir, we support the Bill.  This Bill 
states that the two existing Institutions shall become the Institutes of National 
Importance.  Consequently the nomenclature of both the existing Institutions will be 
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individually called as National Institute of Food Technology and Entrepreneurship and 
Management. Sir, particularly the food processing industry is expecting to expand at 
the growth rate of 11.5 per cent in the coming days. India being the third largest 
producer of all the food items, there will be more demand for such courses in the 
country. Presently, as per the reports, 1,12,633 technical workmen requirement is 
there in the food sector.  At the lower level also, only about 10,000 trained technical 
people are available whereas demand is for more than 1,00,000.  If you take into 
consideration the unorganized sector, this will cross more than 5,00,000 people.  Sir, 
in view of this, I request hon. Minister that like other Institutions of National 
Importance like IIMs and IITs, it should not just confine only to two Institutes.  I 
request the hon. Minister to expand it for more Institutions in different parts of the 
country.  I would like to submit to the hon. Minister that our Telangana Government is 
doing a good work in food processing industry, particularly in agriculture sector, 
fishery and veterinary sectors.  They have brought a lot of reforms.  Our production 
has also increased in a multilevel.  Wherever there is a demand for such institutions, I 
request hon. Minister to expand these Institutions and give it to the new areas, new 
places of the country.  I also totally endorse the opinion whatever the other Members 
of Parliament have expressed about the representation of Parliamentarians, two from 
Lok Sabha and one from Rajya Sabha, should be there on all the prime Institutions or 
Institutions of National Importance.  Similarly, a provision should be made in this case 
also.  The other point is about the reservation policy.  It should be implemented and 
fee reimbursement or fee concession should be there for SC, ST and OBC and 
economically weaker students.  Thank you, Sir.  
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, I thank you for giving 
me this opportunity to speak on National Institutes of Technology Entrepreneurship 
and Management Bill, 2019.  This Bill confers the status of Institutions of National 
Importance to the National Institute of Food Technology, Entrepreneurship and 
Management at Kundli, Haryana and the Indian Institute of Food Processing 
Technology at Thanjavur, Tamil Nadu.  The object of the Bill, that is, to improve the 
research at these two institutions and to take the challenges faced by the 
stakeholders in the food technology sector will definitely help the food processing 
sector of the country.  
 
3.00 P.M. 
 
 Mr. Vice-Chairman, Sir, thank you for giving me an opportunity to speak on 
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the National Institute of Food Technology, Entrepreneurship and Management Bill, 
2019. Sir, this bill confers the status of Institution of National Importance to the 
National Institute of Food Technology, Entrepreneurship and Management (NIFTEM) 
at Kundli, Haryana, and the Indian Institute of Food Processing Technology (IIFPT)  
at Thanjavur, Tamil Nadu. 
 

The objective of the Bill is to improve research at these two institutions and to 
tackle the challenges faced by the stakeholders in the food technology sector. It will 
definitely help the food processing sector of the country. And as food Processing is a 
labour-intensive industry, it will help in providing localized employment opportunities 
and thus will reduce the need of migration.  

 
I would first like to highlight some of the problems faced by the food  

processing sector at present and how this Bill can address those issues. Firstly, India 
is the world's second largest producer of fruits & vegetables after China but hardly 2 
per cent of the produce is processed. Secondly, in spite of a large production by our 
farmers, the level of processing is low. Approximately 2 per cent of fruits and 
vegetables, 8 per cent marine, 35 per cent milk and 6 per cent poultry are processed. 
Lack of adequate processable varieties continues to pose a significant challenge to 
this sector.  

 
Now, through this legislation, better quality research would be done at the two 

institutions which will ultimately help in reducing wastages, increase value addition, 
ensure better prices for farmers while ensuring availability of affordable and quality 
produce to consumers.  

 
The farming economy of the country cannot progress unless the food  

processing technology is advanced and provide better solutions by connecting to the 
farm fields and offering high quality processed food in the market. This can then be 
even exported to other countries.  

 
I would like to congratulate these two institutions. They have done great work 

on food technology so far and have definitely earned the status of the Institutes of 
National Importance.  

 
I would request the Central Government to establish an institution of  national 

importance in Andhra Pradesh also. We have a talented pool of researchers and 
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highly motivated students who are ready to shoulder responsibility of developing the 
food technology sector of the country. By extending this responsibility to more 
institutions, we can position India as  the most preferred investment destination for 
the agri-business and food  processing in future. With this, on behalf of our party, I 
support the Bill. Thank you.  

 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  थैंक य।ू  �ी िवशम्भर �साद िनषाद, आप दो िमनट में 
अपनी बात समाप्त कीिजए। ...(व्यवधान)... आप दो िमनट में अपनी बात समाप्त कीिजए।  
 
�ी िवशम्भर �साद िनषाद (उ�र �देश): माननीय उपसभाध्यक्ष महोदय, आपने राष्�ीय खा� 
�ौ�ोिगकी, उ�िमता और �बंध संस्थान िवधेयक, 2019 पर बोलने के िलए मुझे मौका िदया है, 
इसके िलए बहुत-बहुत धन्यवाद।   
 
 मान्यवर, इसमें दो संस्थान कंुडली में और तंजावुर में हैं, जो NIFTEM & IIFPT हैं, अब ये 
INI बन जायेंगे।  यह शैक्षिणक संस्थान 2012 में चाल ू िकया गया था, जो B.Tech, M.Tech, 
PHD. और MBA की िड�ी �दान करता था।  इसमें संस्थानों के बारे में कुछ ऐसा रखा गया है िक 
िववादों का िनपटारा ि�ब्यनूल ही करेगा, िसिवल न्यायालय से बाहर रहेगा।  िजस तरह से 
िकसानों के िलए िबल पास हुए, उसमें कह िदया गया िक िसिवल कोटर् में नहीं जा सकते, उसी 
तरह से इसमें िकया गया है, तो इसमें कहीं आगे िफर संशोधन की ज�रत पड़ेगी।  िशक्षण शुल्क 
में माफी योजना में भी जो EWS की आय सीमा 8 लाख रखी गयी है, अब इसमें कह रहे हैं िक 6 
लाख वाले लोगों का माफ होगा, तो इसमें िवसंगितया ँहोंगी, इस तरह की तमाम बातें आयेंगी।  मैं 
आपसे यह कहना चाहता हँू िक हमारे देश में खा�ान्न तो पैदा हो रहा है, बरबाद भी बहुत हो रहा 
है, तो इस संस्थान के बन जाने से देश को बहुत बड़ा लाभ होगा।   हम चाहते हैं िक अभी तक देश 
में िजतनी भी ए�ीकल्चरल युिनव�सटीज़ चल रही थीं - जो काम कर रही थीं, लेिकन संतोषजनक 
नहीं थीं, इसिलए ऐसे और भी संस्थान देश में बनें तथा हम अपने यहा ँिवदेशों से वैज्ञािनक बुलायें 
और उनसे अपने संस्थान को और आगे �ो�ेस कराने का काम करें, िजससे हमारा देश खा�ान्न 
के मामले में आत्मिनभर्र बन सके तथा हमारे देश के बच्चे पूरे वल्डर् के स्तर पर वैज्ञािनक बन कर 
देश का नाम रौशन करें, बहुत-बहुत धन्यवाद। 
 
�ी राम चन्� �साद िंसह (िबहार): वाइस-चेयरमैन महोदय, मैं इस िवधेयक का समथर्न करता 
हँू। इसमें मेरे दो-तीन सुझाव हैं। यह Institute of Food Technology से संबंिधत है और फूड का 
िरश्ता सीधे िकसान से है। उसमें एक सबसे बड़ा stakeholder िकसान है, लेिकन इसके Board of 
Governors में या काउंिसल में िकसानों का कोई �ितिनिधत्व नहीं है। मेरा माननीय मं�ी जी से 
अनुरोध होगा िक उसमें िकसान का भी �ितिनिधत्व हो।  
 
 दूसरी बात यह है िक CSIR के अंतगर्त एक Central Food Technological Research 
Institute मैसूर में है। वह भी पूरा का पूरा फूड टेक्नोलॉजी पर काम करता है। आपने जो काउंिसल 
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की व्यवस्था की है, उसमें िजतने भी institutes हैं, उन सबको standardize करने के िलए आप 
मॉनीटर करेंगे, इसिलए मेरा अनुरोध होगा िक जो हमारा CFTRI, Mysore है, अगर आप 
काउंिसल में इसको भी स�म्मिलत कर लेंगे, तो आप जो इन दोनों institutes को राष्�ीय स्तर का 
दज� दे रहे हैं, उसमें इनका भी पूरा योगदान िमलेगा। 
 
 अंत में, मैं यह अनुरोध क�ँगा िक हमारा यपूी, िबहार, झारखंड, प�श्चमी बगंाल का जो 
के्ष� है, वहा ँसब जगह फल, सब्जी आिद की बहुत संभावना है, इसिलए उस इलाके में भी इस 
तरह के institute खोले जाएँ, िजससे वहा ँपर इसका लाभ िमल सके, बहुत-बहुत धन्यवाद। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : धन्यवाद, राम चन्� �साद िंसह जी। �ी िबकास रंजन। Not 
present. �ो. मनोज कुमार झा। आप दो िमनट में अपनी बात समाप्त करें। 
 
�ो. मनोज कुमार झा: उपसभाध्यक्ष महोदय, कम में रहने की आदत सी हो गई है। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आप कम समय में अच्छा बोल लेते हैं। 
 
�ो. मनोज कुमार झा (िबहार): माननीय मं�ी जी, आजकल आपके ऊपर बहुत सारे और दबाव 
हैं, मैं समझता हँू, लेिकन महत्वपूणर् चीज़ यह है िक Thanjavur और Kundli से मेरा िवरोध नहीं है, 
लेिकन िबहार को लेकर हूक उठती है। िबहार पर नज़र नहीं होती है, िबहार नज़र से बाहर होता 
है। आपसे एक आ�ह क�ँगा, हाथ जोड़ कर िवनती क�ँगा िक 2024 से पहले यानी अगले चुनाव 
से पहले उस इलाके में इस तरह का एक institute खोल दीिजए, क्योंिक वहा ँमक्का है, मखाना है 
- जब लोग िदल्ली में मखाना खरीदते हैं, तब उसके बारे में पता कीिजए - अगर आप उसकी best 
technology वहा ँलाएँगे, एक institute होगा, तो मैं समझता हँू िक इससे आपका नाम भी होगा। 
आपके नाम का जो पहला अक्षर है, वह और भी महत्वपूणर् है। मैं समझता हँू िक अगर ऐसा होगा, 
तो इससे फायदा होगा। 
 
 दूसरा, फूड �ोसेिंसग अभी भी हमारे यहा ँabysmally low stage पर है, उसके िलए क्या 
व्यवस्था हो सकती है, इसको देखें। तीसरी चीज़, जो मेरे से पूवर् के व�ा ने भी कही, मैंने भी बोडर् 
ऑफ गवनर्सर् देखा, सीनेट तो खैर academic है और काउंिसल देखी - बेचारा िकसान यहा ँनहीं 
है। जो फल उपजा रहा है, जो अन्न उपजा रहा है, वही इससे बाहर है। यह रवायत अच्छी नहीं है, 
इससे अच्छा संदेश नहीं जाता है। वैसे भी िकसानों के बारे में इन िदनों संदेश अच्छा नहीं जा रहा 
है। Fee waiver को लेकर मेरी भी अपनी िंचताएँ हैं।  
 
 सर, आिखरी चीज़ जो मैं िटप्पणी करना चाहँूगा, वह यह है िक जब आप िकसी को राष्�ीय 
कहते हैं -- सर, आप ऐसे देख रहे हैं, लग रहा है िक आप बैठने के िलए कह रहे हैं। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  नहीं, नहीं, अभी आपके पास एक िमनट का टाइम है। 
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�ो. मनोज कुमार झा : जब आप राष्�ीय कहते हैं, तो राष्� की धाराएँ उसमें represent हों, चाहे 
कोई भी आरक्षण की व्यवस्था है, वह होना चािहए। यह नहीं िक यह national eminence की चीज़ 
है, तो इसको संिवधान के दायरे से अलग कर िदया जाए। 
 
 सर, मैं एक आिखरी िटप्पणी क�ँगा, जो आपकी नज़र में लाना ज�री है िक  Financial 
Memorandum of the Bill Provides that declaring both the existing Institutes as 
Institutions of National Importance would not involve any additional financial 
implications; whereas clause 33 (1) enumerates moneys provided by the Central 
Government as one source of fund.  मैं समझता हँू िक इन सारी चीज़ों को ध्यान में रखा जाए 
और इसी बहाने िकसान को बोडर् ऑफ गवनर्सर् में लाइए, क्योंिक वही गवनर् करता है। बहुत-बहुत 
शुि�या, जय िहन्द! 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you Sir, for 
giving me this opportunity.  The main objective of the Bill is to give national 
importance to the two institutions.  My grievance is with regard to the Board of 
Governors, which manages the entire institute.  My main grievance is that the farmer 
should be included in the Board of Governors.  Likewise, as per the 
recommendations of the Standing Committee, Members of Parliament also should be 
included.  Andhra Pradesh is also one of the largest States contributing to the food 
production of the country.  There is a need to establish a branch of this institute in 
Andhra Pradesh.   
 
 Sir, adulteration of food items is a major issue. For this purpose, skill 
development has to be taken care of by these two institutes in order to prevent food 
adulteration, suggest modalities and implement a mechanism to be created for this 
purpose.  There has to be a mechanism, though institutes are not directly related to 
prevention.  So, skill development has to be taken care of by this legislation. 
 
 And, while framing rules, sufficient focus should be given on storage capacity 
of foodgrains and adulteration. There is no sufficient representation of States in the 
Board of Governors.  So, States should be given proper representation in the Board 
of Governors.  Thank you. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, when it comes to creation of Institutes of 
National Importance we are on the side of the Government.  Raising quality of 
education ought to be a priority and passion for every good Government. I must 
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applaud here, on record, the recently presented Budget of the Delhi Government.  It 
has earmarked 24 per cent of its overall Budget for education. The vision here is 
commendable and needs to be replicated as much as possible. I would like to make a 
quote here.  

"मंिज़ल से आगे बढ़कर मंिज़ल तलाश कर, 
िमल जाए तुझको दरया तो समन्दर तलाश कर, 

हर शीशा टूट जाता है पत्थर की चोट से, 
पत्थर ही टूट जाए वो शीशा तलाश कर।" 

 
Mr. Vice-Chairman, Sir, food technology and agriculture education are 

branches as a whole, not just limited to these institutes, should be receiving a special 
patronage of the Government if Bharat really intends to move towards Atmanirbharta.  
Value addition to agriculture produce and curtailment of immense amount of losses 
that incur due to storage, transportation and other things can become a true antidote 
to the ailments of agriculture sector and the farmer as a whole.  So, this sector needs 
a lot of attention.  If farmer is simultaneously trained effectively to become an 
entrepreneur, India can march-forward with her head held high.  What is needed is 
increased investment – again I am saying – as a whole in rural infrastructure, 
agriculture research, development and transfer of technology to farmers not only to 
boost production but also to add additional value to agriculture produce.  Sir, 
Atmanirbhar Bharat initiative must include strengthening of all such institutes of crucial 
importance that are functioning in the nation.  I also take this opportunity to urge the 
Government to pay attention and strengthen the KVKs which are centres of 
information for farmers.  While I wind up, I will just make a small quote: 

 
“Farming looks mighty easy when your plough is a pencil and 

you are a thousand miles from corn field.” 
 

At the end, like everybody else, I would only like to emphasize that when you 
wanted to do something for farmers, please seek their approval and you understand 
what they want and this applies to the protest of farmers that is going on too.  Thank 
you. 

 
�ी सुशील कुमार गु�ा (राष्�ीय राजधानी के्ष�, िदल्ली) : उपसभाध्यक्ष महोदय, मैं इस िबल के 
समथर्न में खड़ा हुआ हँू। आप एक इंस्टी�ूशन को हिरयाणा में और एक इंस्टी�ूशन को 
तिमलनाडु में इम्पॉट�स देना चाह रहे हैं। मैं कहना चाहता हँू िक अगर इस देश के िकसानों की 
हालत सुधारनी है, तो ऐसे संस्थान देश के हर राज्य में बनने चािहए।  
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सर, मैं हिरयाणा के िवषय में कहना चाहता हँू। िपछले लंबे समय से िकसान बॉडर्र पर बैठे 

हुए हैं। असंख्य िकसानों ने शहादतें दी हैं। माननीय मं�ी जी पहले तो बात करते थे, लेिकन 
आजकल पता नहीं है, बात भी करनी छोड़ दी है। महोदय, िपछले छ: साल में हिरयाणा में िकसानों 
की एक भी फूड �ोसेिंसग इंडस्�ी नहीं लगी है। उपसभाध्यक्ष महोदय, मैं आपके माध्यम से 
माननीय मं�ी जी से भी िनवदेन करना चाहँूगा िक अगर इस देश के िकसानों की हालत को 
सुधारना है, तो जो institutions हैं, व े तो बनने ही चािहए, परंतु agro-based industries भी 
लगनी चािहए।  आज िकसान को अगर उसकी उपज की असली कीमत िमलनी है, तो जब तक 
agro-based industries इस देश के अंदर िदन दोगुनी रात चौगुनी नहीं बढ़ेंगी, तब तक िकसान 
की हालत सुधर नहीं सकती।   

 
 सर, मेरा आपके माध्यम से मं�ी जी से िनवदेन है िक आप ये institutions लगाएँ, परंतु 
आप यह भी सोचें िक इन institutions के अंदर िकसानों के पढ़ने वाले बच्चे अगर आज के िकसान 
के हालात देखेंगे, तो क्या व ेखेती के अंदर जाना चाहेंगे?  आज िकसानों को इस �कार से कुदरत 
के रहमो-करम पर छोड़ िदया गया है िक आप बॉडर्र के ऊपर बैठे रहो, हम तो आपकी तरफ 
देखते ही नहीं, आपकी बात ही नहीं करना चाहते! ...(व्यवधान)... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : अब आप समाप्त कीिजए। ...(व्यवधान)... 
 
�ी सुशील कुमार गु�ा : ऐसे हालात के अंदर इस देश में ...(व्यवधान)... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : समाप्त कीिजए, प्लीज़।  �ी रामजी, बोिलए। 
 
�ी सुशील कुमार गु�ा : सर, मैं बस एक िमनट के अंदर अपनी बात खत्म करना चाह रहा हँू। 
...(व्यवधान)... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आपका समय समाप्त हो गया।  �ी रामजी, बोिलए। 
...(व्यवधान)... 
 
�ी सुशील कुमार गु�ा : मैं कहना चाहता हँू िक आप पुण्य के भागी बनेंगे, अगर आप उन िकसानों 
की बात मान कर उन तीनों कानूनों को वापस ले लेंगे, धन्यवाद। ...(व्यवधान)...  
 
�ी रामजी (उ�र �देश): महोदय, आपको धन्यवाद देने के साथ-साथ मैं अपनी पाट� की 
मुिखया, बहन कुमारी मायावती जी का भी आभार व्य� करता हँू िक उन्होंने इस िबल पर बोलने 
के िलए मुझे अिधकृत िकया। 
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 �ीमान् जी, The National Institutes of Food Technology, Entrepreneurship and 
Management Bill, 2019 एक स्वागत-योग्य कदम है और इसके बाद कम से कम फूड 
टेक्नोलॉजी के के्ष� में बड़ी-बड़ी िरसच�ज़ होंगी और एजुकेशन दी जाएगी।  मैं आपके माध्यम से 
सरकार से यह भी कहना चाहता हँू िक िजस तरह से देश के अंदर आईआईटी और आईआईएम 
हैं, िजनमें reservation का system follow होता है, उसी तरह इन institutes के अंदर भी 
reservation का system follow होना चािहए।   
 

�ीमान् जी, मेरा आपके माध्यम से सरकार से यह भी कहना है िक कम से कम इस देश के 
अंदर दिलतों, आिदवािसयों और िपछड़ों के बच्चों को भी आपके institutes में free education 
िमलनी चािहए, उन्हें िकसी तरह की फीस न भरनी पड़े।  मैं इसका एक उदाहरण आपको देता हँू।  
जब बहन कुमारी मायावती जी उ�र �देश की मुख्य मं�ी थीं, तब वषर् 2003 में वहा ँपर दिलतों, 
आिदवािसयों और िपछड़ों के बच्चों के िलए सभी तरह की पढ़ाई �ी थी।  मतलब, जो ज़ीरो लेवल 
से लेकर हायर लेवल तक की एजुकेशन थी, वह टोटली �ी थी।  मैं आपके माध्यम से सरकार से 
कहना चाहता हँू िक वह इसी तरह के एजुकेशन िसस्टम का �ावधान करे, तािक जो बैकवडर्, 
दिलत और आिदवासी समाज के बच्चे हैं, वे भी हायर एजुकेशन में पढ़ाई कर सकें ।  ऐसा न हो िक 
एडिमशन के समय आप उनसे फीस मागँ लें और बाद में कह दें िक आपको जो फीस जमा करनी 
है, वह आपके स्टेट की गवनर्मेंट फॉलो करेगी, तो इस तरह का िसस्टम नहीं होना चािहए।  At 
the time of admission, उनकी zero fee पर admission होना चािहए।  मैं आपसे अनुरोध करता 
हँू िक सरकार इसको फॉलो करे, धन्यवाद। 

 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : अब, कृिष मं�ी जी। 
 
�ी नरेन्� िंसह तोमर: माननीय उपसभाध्यक्ष महोदय, NIFTEM Bill फरवरी, 2019 में राज्य सभा 
में आया था, िजसके बाद वह स्थायी सिमित में गया।  स्थायी सिमित में इसमें कुछ संशोधन हुए, 
उन संशोधनों को मंि�पिरषद् ने स्वीकार िकया और अब यह िफर से राज्य सभा के समक्ष िवमशर् के 
िलए आया है।  मुझे बहुत �सन्नता है िक अनेक िव�ान सदस्यों ने इस िबल पर अपने िवचार व्य� 
िकए और सबने अपने-अपने सुझाव देने के साथ इस िबल के �ित िन�श्चत �प से संतोष व्य� 
िकया।  इसके िलए मैं सभी महानुभावों का �दय से बहुत आभार �कट करता हँू और उन्हें धन्यवाद 
देना चाहता हँू। 
 
 सर, NIFTEM और IIFPT, ये दोनों संस्थान पहले से �स्थत हैं और food processing के 
के्ष� में काम कर रहे हैं, लेिकन आज की पिर�स्थित में हम सब इस बात को भली-भािंत जानते हैं 
िक हमारे देश की िकसान िहतैषी नीितया,ँ िकसानों का पिर�म, उनकी जाग�कता, उन सबके 
पिरणामस्व�प, चाहे खा�ान्न का िवषय हो, चाहे बागबानी का िवषय हो, चाहे कृिष से संबंिधत 
अन्य जो उत्पाद हैं, उनका िवषय हो, सबमें हमारा देश तेजी के साथ अ�णी होता जा रहा है। 
अगर हम पूरे िवश्व में तुलना करें, तो कहीं हम उत्पादन के के्ष� में �माकं एक पर हैं और कहीं हम 
�माकं दो पर हैं। जहा ंहम �माकं दो पर हैं, वहा ंहमारे लोगों की लगातार कोिशश है िक हम 
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�माकं एक पर आएं। ऐसी �स्थित में स्वाभािवक �प से हम सबके सामने �मुख �प से एक िवषय 
है िक हमारी नीितयां उत्पादन कें ि�त रहीं, उत्पादन के के्ष� में हम बहुत तेज़ी के साथ आगे बढ़े 
और आज िनरंतर इस िदशा में हमारे िकसान �गित कर रहे हैं। लेिकन फसल के उपरान्त जो 
फसल का �बंधन होना चािहए, यह आज भी हमारे सामने संकट का िवषय बना हुआ है, चाहे 
भण्डारण का िवषय हो, चाहे कोल्ड चेन का िवषय हो, चाहे �ोसेिंसग का िवषय हो। इन सब के्ष�ों 
में हम �ित वषर् चच� करते हैं, सरकारी उपाजर्न भी होता है, बाकी सारी चीज़ें होती हैं, लेिकन 
उसके बावजूद भी जो बरबादी हो रही है, उस बरबादी के कारण पय�वरण का नुकसान हो रहा है, 
िकसान का भी नुकसान हो रहा है। इस िदशा में िन�श्चत �प से हम सब लोगों के िलए काम करना 
काफी आवश्यक है। 
 

जब हम फूड �ोसेिंसग की बात करते हैं, तो आज यह एक ऐसा के्ष� है, जो कृिष के के्ष� में 
�स्थत अनेक समस्याओं को समाधान दे सकता है, खा� पदाथ� की बरबादी को रोक सकता है, 
रोज़गार के अवसर सृिजत कर सकता है और हमारे उत्पादों को िवश्व में एक बड़ा स्थान िदला 
सकता है। इस ��ष्ट से भारत सरकार ने फूड �ोसेिंसग िमिनस्�ी को अलग से बनाया है और उस 
िमिनस्�ी के माध्यम से अनेक योजनाओं का सृजन िकया। मुझे यह कहते हुए �सन्नता हो रही है 
िक फूड �ोसेिंसग िमिनस्�ी की एक umbrella scheme है, वह स्कीम '�धान मं�ी िकसान सम्पदा 
योजना' है। इस योजना के अंतगर्त अभी तक जो काम हुआ है, उसमें 106 लाख टन फूड को 
संरक्षण और �ोसेिंसग के अंतगर्त लाया गया है। इसी के्ष� में अगर हम देखें तो इस योजना के 
अंतगर्त 444 लाख रोज़गार के अवसर भी सृिजत हुए हैं और 147 लाख िकसान इससे िन�श्चत �प 
से लाभा�न्वत हुए हैं। अभी िपछले िदनों आप सब लोगों के ध्यान में आया होगा, जब 'आत्मिनभर्र 
पैकेज' की चच� हुई, एक लाख करोड़ �पये का infrastructure fund ए�ीकल्चर के के्ष� में िदया 
गया और fisheries, animal husbandry तथा उसके साथ-साथ 10 हज़ार करोड़ �पये फूड 
�ोसेिंसग के िलए भी िदये गये। जो छोटी यिूनट्स हैं, उनको सरकार की मदद िमले और व ेछोटी 
यिूनट्स एक िजला, एक उत्पाद के तहत कुछ उत्पादों के िलए काम करें, िजससे िक हमारी छोटी 
industries मज़बूती के साथ खड़ी हों और स्कीम के माध्यम से 10 हज़ार करोड़ �पये इन लोगों 
तक पहंुचें; इस िदशा में काफी अच् छे से काम करने की कोिशश की जा रही है। हम सब इस बात 
को जानते हैं िक भारत कृिष के के्ष� में और कृिष के उत्पादन के के्ष� में एक तौर से महारथ हािसल 
िकए हुए है और िकसानों के पिर�म के पिरणामस्व�प यह महारथ आने वाले कल में और बढ़ती 
ही जानी है। इसिलए जब इन फसलों के �बंधन की बात आएगी तो हमको िन�श्चत �प से 
�ोसेिंसग की तरफ बढ़ना पड़ेगा। बाकी जो infrastructure है, वह एक लाख करोड़ �पये के 
infrastructure fund के माध्यम से हो रहा है, कृिष िवभाग की अनेक स्कीम्स के माध्यम से हो रहा 
है, लेिकन जब �ोसेिंसग के के्ष� में हम आगे बढ़ेंगे तो िन�श्चत �प से हमको एक दीिक्षत मैनपावर 
की आवश्यकता होगी और यह मैनपावर खड़ी होगी और ऐसे संस्थान, जो सभी �कार से सक्षम हों 
और व ेदेश ही नहीं, ब�ल्क दुिनया में भी �ित�ष्ठत संस्थानों के �प में जाने जाएं, उनकी अपनी 
क्षमता हो, उनकी अपनी �स्थित हो, उनको अपनी स्वतं�ता हो, वे स्वयं अपने िनणर्य ले सकें , 
स्वयं अपने कोस�ज़ चला सकें , स्वयं अनेक यिूनव�सटीज़ से, िव�ानों से, इंडस्�ीज़ से, िवदेश से 
व्यवहार कर सकें । इसके िलए िन�श्चत �प से यह स्वतं�ता की आवश्यकता हमारे दोनों संस्थानों 
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को कई िदनों से महसूस हो रही थी।  जब िपछली बार भी यह िबल आया था, तब भी सभी लोगों ने 
इस पर अपने अच्छे िवचार �कट िकए थे।  इसमें स्टैंिंडग कमेटी ने भी संशोधन िकए,  हम लोगों ने 
उन संशोधनों को स्वीकार भी िकया है और मुझे लगता है िक अभी कुल िमलाकर ये दोनों संस्थान 
400 के आसपास manpower को जोड़ते हैं।  जब इनको अंतर�ष्�ीय महत्व का दज� िमल जाएगा, 
तो ये हमारे IIT और IIM के बराबर हो जाएंगे, तो  िन�श्चत �प से िशक्षा से जुड़े हुए लोग, 
technology से जुड़े हुए लोग और जो छा� इस के्ष� में आना चाहते हैं, व ेसब इस ओर आक�षत 
होंगे।  उनके भिवष्य की ��ष्ट से भी यह ठीक होगा और जब technology से लैस हमारी 
manpower खड़ी होगी, िन�श्चत �प से processing बढ़ेगी। जब  processing बढ़ेगी तो 
अंततोगत्वा िकसान को फायदा होगा,रोज़गार के अवसर सृिजत होंगे और हम अपने िनय�त को 
भी बढ़ाने में सफल होंगे। मैं समझता हंू िक इस िदशा में यह िबल सरकार अच्छी भावना से लेकर 
आई है।  सभी सदस्यों ने इसका समथर्न िकया है। मैं बहुत अिधक न बोलते हुए, आप सभी लोगों से 
यह अनुरोध करना चाहता हंू िक इस िबल की मंशा को समझते हुए सभी लोग इसका समथर्न करें। 
एक-दो मेम्बसर् ने अपनी व्यि�गत बात कही है, जैसे �ो. मनोज कुमार  झा ने िबहार की बात कही 
है, भास्कर जी ने अपने के्ष� की बात कही है, यिद वे मुझे बताएंगे तो िन�श्चत �प से जो मैं ध्यान दे 
सकता हंू, मैं अवश्य दंूगा। एक बात हमारे सदस्य िशवा जी ने उठाई थी िक यह राष्�ीय महत्व का 
संस्थान बन जाएगा तो आरक्षण का क्या होगा?  मैं उनको आश्वस्त करना चाहता हंू िक राष्�ीय 
महत्व का संस्थान बनेगा, तो राष्�ीय महत्व के िजतने कानून हैं, शायद सभी इस पर लागू होंगे। 
इसमें आरक्षण रहेगा, इसिलए बेिफ� रहना चािहए। एक बात यह भी आई है िक िकसानों को इसमें 
रहना चािहए, तो मैं िवन�ता के साथ आ�ह करना चाहता हंू िक स्टैंिंडग कमेटी में भी यह िवषय 
आया होगा, चूंिक यह िवषय food processing से जोड़ा हुआ है,  इसिलए processing से 
संबंिधत िजतने अनुभवशील लोग हैं, व ेइसके सीनेट में, पिरषद् में हैं और संसद का �ितिनिधत्व 
भी पिरषद् में रहेगा, इस बात का �ावधान इस िबल में है, बहुत-बहुत धन्यवाद।  

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Now, the question is: 
 

"That the Bill to declare certain institutions of Food Technology, 
Entrepreneurship and Management to be the institutions of national importance 
and to provide for instructions and research in food technology, 
entrepreneurship and management and for the advancement of learning and 
dissemination of knowledge in such branches and for matters connected 
therewith or incidental thereto, be taken into consideration." 

 
The motion was adopted. 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): We shall now take up 
clause-by-clause consideration of the Bill.  
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Clauses 2 to 10 were added to the Bill. 
 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 11, there is one 
Amendment (No. 3) by the hon. Minister. 
 

CLAUSE 11 - BOARD OF GOVERNORS 
 

�ी नरेन्� िंसह तोमर :  महोदय, मैं �स्ताव करता हंू: 
 

(3) िक पृष्ठ 6, पंि� 5 में, "या लोक �शासन" शब्दों को हटा िदया जाए।  
 

The question was put and the motion was adopted.  
 

Clause 11, as amended, was added to the Bill. 
 

Clauses 12 to 27 were added to the Bill. 
 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): In Clause 28, there is 
one Amendment (No. 4) by the hon. Minister. 
 

CLAUSE 28 -- ESTABLISHMENT OF COUNCIL 
 

�ी नरेन्� िंसह तोमर :  महोदय, मैं �स्ताव करता हंू: 
 

(4) िक पृष्ठ 13,  पंि� 20  के प�ात्, िनम्निलिखत को अंत:स्थािपत िकया जाए     
अथ�त्:- 
 

"(जक) संसद के तीन सदस्यों, िजनमें से दो सदस्यों को लोक सभा के सदस्यों 
�ारा तथा एक सदस्य को राज्य सभा के सदस्यों �ारा चनुा जाएगा; 

परंतु यह िक पिरषद के सदस्य का पद �हण करने से इसका धारक संसद
 की दोनों में से िकसी भी सभा का सदस्य चुने जाने से या सदस्य होने  से 
िनर�हत नहीं हो जाएगा;" 

  
The question was put and the motion was adopted.  

 
Clause 28, as amended, was added to the Bill. 

 

[15 March, 2021] 129



 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  In Clause 29, there is 
one Amendment (No. 5) by the hon. Minister. 
 

CLAUSE 29 - TERM OF OFFICE OF, VACANCIES AMONG, AND ALLOWANCES 
PAYABLE TO MEMBERS OF COUNCIL 

 
�ी नरेन्� िंसह तोमर : महोदय, मैं �स्ताव करता हंू: 
 
5. िक  पृष्ठ 13, पंि� 28 के प�ात्, िनम्निलिखत को अतं:स्थािपत िकया जाए अथ�त्:- 
 "परंतु यह िक धारा 28 की उपधारा (2) के खंड (जक) में उल्लेख िकए गए सदस्य की 

पदाविध सदस्य के मं�ी, राज्य मं�ी या उप मं�ी या लोक सभा के अध्यक्ष या उपाध्यक्ष या 
राज्य सभा के उपसभापित बनते ही या िजस सभा से वह चुना गया था उसमें उसकी 
सदस्यता समाप्त होते ही समाप्त हो जाएगी।" 

 
The question was put and the motion was adopted. 

 
Clause 29, as amended, was added to the Bill. 

 
Clauses 30 to 41 and the Schedule were added to the Bill. 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  In Clause 1, there is one 
Amendment (No. 2) by the hon. Minister. 
 

CLAUSE 1 - SHORT TITLE AND COMMENCEMENT 
 

�ी नरेन्� िंसह तोमर :  महोदय, मैं �स्ताव करता हंू: 
 
2. िक   पृष्ठ 1, पंि� 6 में, "2019" अंक के स्थान पर "2021" अंक �ितस्थािपत िकया जाए। 

The question was put and the motion was adopted. 
Clause 1, as amended, was added to the Bill. 

 
ENACTING FORMULA 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  In the Enacting 
Formula, there is one Amendment (No. 1) by the hon. Minister. 
 
�ी नरेन्� िंसह तोमर :  महोदय, मैं �स्ताव करता हंू: 
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1. िक  पृष्ठ 1, पंि� 1 में, "स�रवें" शब्द के स्थान पर "बह�रवें" शब्द �ितस्थािपत 

िकया जाए।  
 

The question was put and the motion was adopted. 
 

The Enacting Formula, as amended, was added to the Bill. 
 

The Title was added to the Bill. 
 

�ी नरेन्� िंसह तोमर : महोदय, मैं �स्ताव करता हंू :  
 
                 "िक िवधेयक यथासंशोिधत �प में पािरत िकया जाए।" 
 

The question was put and the motion was adopted. 
 

�ी िद�ग्वजय िंसह :  माननीय उपसभाध्यक्ष महोदय, इस �कार का व्यवहार अगर तीनों कानूनों 
के संबंध में लागू होता...(व्यवधान)... 

 
 

DISCUSSION ON THE WORKING OF THE MINISTRY OF JAL SHAKTI 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Let us now take up 
discussion on the working of the Ministry of Jal Shakti.  Shri Digvijaya Singh. 
 
�ी िद�ग्वजय िंसह (मध्य �देश): माननीय उपसभाध्यक्ष महोदय, माननीय �धान मं�ी जी ने 
माननीय मं�ी जी को बहुत बड़ा िवभाग सौंपा है, उसके िलए मैं उन्हें बधाई देता हंू।  सर, जल ही 
जीवन है और दो-तीन िडपाटर्मेंट्स का समावशे करके एक नया िवभाग बनाया गया है।  िजस 
�कार से आपकी िमिनस्�ी, आपका मं�ालय काम कर रहा है, उससे तो ऐसा नहीं लगता है िक 
आपके िवभाग पर आपका िनयं�ण होगा।  आपके सामने िजस �कार से इस िवभाग की स्टैंिंडग 
कमेटी की जो िरकमंडेशन्स आई हैं, मैं उनकी तरफ आपका ध्यान आक�षत करना चाहता हंू।  
Sir, non-utilization of funds, non-availability of funds is all right, funds की आप मागं कर 
रहे हैं, but ongoing projects की monitoring नहीं हो रही है।  There are incomplete 
projects and projects cost overruns. केवल यही नहीं है।  मैं आपके सामने बताना चाहता हंू 
िक जो utilization of funds है,  यिद आप 10th report देखेंगे, तो िरकमंडेशन्स एक, तीन, पाचं, 
छह, पन्�ह, स�ह और उन्नीस जो हैं, माननीय मं�ी जी, इन सभी िरकमंडेशन्स में एक ही बात है 
िक आपके पास पूंजी होने के बाद भी आप खचर् नहीं कर पा रहे हैं।  आप इस बात पर ध्यान 
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दीिजए। यही नहीं है, �ाउंड वाटर, भजूल की समस्या को देखते हुए भी उसमें आपने जो िवभाग 
की तरफ से आवटंन िकया है, उसमें भी कमी कर दी गई है। इसी के साथ-साथ आप देखेंगे िक 
'जल जीवन िमशन' में 2018-19 में आप 2,436 करोड़ �पये खचर् नहीं कर पाए और 2019-20 में 
4,631 करोड़ �पये खचर् नहीं कर पाए।  हम रोज़ टीवी पर आपके 'स्वच्छ भारत िमशन (�ामीण)' 
के िवज्ञापन देखते हैं।  2018-19 आप 10,683 करोड़ �पये खचर् नहीं कर पाए और 2019-20 में 
10,475 करोड़ �पये खचर् नहीं कर पाए।  आिखर आप िकस �कार की सरकार चला रहे हैं, यह मैं 
नहीं समझ पा रहा हंू।  इसी के साथ-साथ 'स्वच्छ भारत िमशन (�ामीण)' में भी आपने 9,994 
करोड़ �पये से घटाकर उसको 6,000 करोड़ �पये कर िदया है।  यही नहीं है, आपकी 
committed liability भी बढ़ती जा रही है।  आपके पास पैसा रखा हुआ है और आप कजर् लेते चले 
जा रहे हैं, liability बढ़ाते जा रहे हैं।  हमारी यपूीए सरकार ने Accelerated Irrigation Benefits 
Programme के िलए �ावधान िकया था, उसको आप पूरा नहीं कर पा रहे हैं।  आप 99 �ोजेक्ट्स 
में से केवल 44 �ोजेक्ट्स ही पूरा कर पाए हैं।  यह आपकी दसवीं िरपोटर् में है।  उसमें यह भी 
िरकमंडेशन है िक बहुत poor monitoring की जा रही है।  यह मैं नहीं कह रहा हंू िक यह आपकी 
ही पाट� के माननीय अध्यक्ष महोदय की िरपोटर् है, इसे मैं आपके सामने रख रहा हंू।  Micro 
irrigation में तो 6 लाख 10 हज़ार हैक्टेयर का टारगेट था और आप िकतना पूरा कर पाए - केवल 
15 हज़ार हैक्टेयर में ही आप micro irrigation को लागू कर पाए, यह दसवीं िरपोटर् का अंग है। 
इसी के साथ-साथ 'नमािम गंगे', 'क्लीन गंगा फंड' में भी आप पैसा खचर् नहीं कर पाए।  आप यह 
समझते हैं िक water efficiency बहुत ही महत्वपूणर् है, उसके िलए भी आप िपछले तीन सालों से 
कोिशश कर रहे हैं।  यह मसला आप कैिबनेट के सामने भी नहीं ला पाए।  माननीय मं�ी महोदय, 
आपसे तो काफी उम्मीद थी, आप युवा हैं, पढ़े-िलखे हैं और भारतीय जनता पाट� को आपसे 
राजस्थान में बहुत कुछ संभावनाएं हैं, लेिकन यिद आपका इस �कार का performance होगा, तो 
माफ करेंगे िक बहुत ज्यादा उम्मीद हम लोगों को नहीं होगी, वैसे हमको तो है भी नहीं, भाजपा को 
भी नहीं होगी।  मैं िवशेष तौर से आपसे कहना चाहता हंू िक राजीव गाधंी जी 1987 में Water 
Policy लाए थे और उसके बाद 2012 में यपूीए सरकार में उसको वापस िरवाइज़ िकया गया। 
आवश्यकता इस बात की है िक नई पिर�स्थितयों में माननीय मं�ी जी, आपको Water Policy पर 
िफर से चच� करानी चािहए और उसके आधार पर अपनी नई पॉिलसी बनानी चािहए।  पेयजल की 
आवश्यकता है।  आप देखेंगे िक सबसे पहले तो पानी पर अिधकार िकसका होना चािहए?  सबसे 
पहला है - पेयजल का, उसके बाद कृिष का, िफर िबजली का, hydropower, ecology, agro-
industries, industries, navigation वगैरह बाद में हैं।  मैं इस बात के िलए आपको बधाई देता हंू 
िक आपने 2024 तक सबके घर तक नल पहंुचाने के िलए संकल्प िलया, लेिकन िजस �कार से 
आपका मं�ालय काम कर रहा है, मुझे नहीं लगता िक 60,000 करोड़ �पये का जो बजट आपको 
िमला है, उसे आप खचर् कर पाएंगे।  आप उसको तभी खचर् कर पाएंगे, जब आपके पास shelf of 
projects हो। क्या आपके पास shelf of projects है? क्या राज्यों के पास इस �कार के shelf of 
projects हैं?  आपकी जो 'नल-जल योजना' है, उसमें भी मेरी आपसे यह �ाथर्ना है िक इसमें भी 
आपको �ाथिमकता तय करनी चािहए।  सबसे पहले �ाथिमकता होनी चािहए - गरीबों के �ित, 
अनुसूिचत जाित, जनजाितयों के पिरवारों के �ित, slum areas में।  Slum areas में िवशेषकर जो 
शहरों के metro areas के slum areas हैं, वहां पानी केवल टैंकरों के माध्यम से िदया जा रहा है 
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और उसमें भी, िजस तरह से सब जगहों पर मािफया है, वैसे ही यहा ंटैंकरों का मािफया भी चलता 
है।  यिद मैं हमारे भोपाल शहर के बारे में आपको बताऊं, तो 'नल-जल योजना' में जानबूझ कर 
कमी की जाती है, तािक टैंकर मािफया काम करता रहे।  उसमें भी मैं आपसे यह यह कहना 
चाहता हंू िक िजस रेट से पानी िमल रहा है, उसमें बड़े लोगों को सस्ते में पानी िमलता है, लेिकन 
जो टैंकर से लेते हैं, उसमें कहीं ज्यादा खचर् करना पड़ता है। आपने 'नल-जल योजना' के िलए 
�ावधान तो कर िलया, लेिकन पानी सरफेस वॉटर से आएगा या भजूल से आएगा, यह पता नहीं 
है। आप भजूल की हालात देख रहे हैं। नीित आयोग ने - आपने इसे प्लािंनग कमीशन से नीित 
आयोग में पिरव�तत कर िदया, उसकी िरपोटर् है िक 2020, यानी िपछले साल तक पूरी िदल्ली में 
भजूल समाप्त हो जाएगा। यह पता नहीं है िक कहां से उनके पास यह िरपोटर् आई थी। अब यह 
िरपोटर् िरकॉडर् पर है। मैं जानना चाहता हंू िक इसके संबंध में आपकी रणनीित क्या है? मेरी आपसे 
�ाथर्ना है िक भजूल की वाकई में एक �मुख समस्या इस देश में है। हमारे भारत में अिधकाशं जो 
इिरगेशन हो रहा है, वह सरफेस इिरगेशन न होकर िलफ्ट इिरगेशन हो रहा है। इसके िलए मेरी 
आपसे �ाथर्ना है - मैं कई िदनों से इस बात के िलए कह रहा हंू, मैं जब मुख्य मं�ी था तब भी इस 
बात को कहता था िक केन्� को sub-soil aquifers का detailed survey करवाना चािहए। हमारे 
underground अनेक बड़े-बड़े cavities  हैं, बड़े-बड़े aquifers हैं, कई ऐसे इलाके हैं जहा ं पर 
surface run-off है। आज हालत यह है िक लगभग 60 �ितशत से ज्यादा पानी जो वष� से आता 
है, वह सब समु� में बहकर चला जाता है, क्योंिक एक तरफ जहा ंवनों का क्षरण हो रहा है, वहीं 
दूसरी ओर हम लोग उसकी rain water harvesting  नहीं कर पा रहे हैं। इसिलए मेरी आपसे 
�ाथर्ना है िक इसको top priority पर लेना चािहए। िवशेष तौर से �ाउंड वॉटर पर आपको ध्यान 
देने की आवश्यकता है। मैं आपसे अनुरोध करना चाहता हंू िक जब आप हमारे िकसी भी जल पर 
चच� करेंगे,  it has to be an integrated approach.  इस पर िवशेष तौर से हमें देखना पड़ेगा 
िक जहा ंपानी िगरता है, वहा ंसे उसको,  from the ridge to the Valley concept से ही डील 
करना होगा, जहा ंmajor river basins हैं। इसके अलावा आपको micro projects भी तैयार करने 
चािहए।  
 
 मुझे इस बात की �सन्नता है िक देर आए, दु�स्त आए। �धान मं�ी जी ने अब  'catch the 
water where it falls' के concept  को लाने की घोषणा की है, लेिकन अभी िकया कुछ नहीं है। 
यह काम जो व ेअभी बता रहे हैं, इनको मैं 1994 में मध्य �देश में 'पानी रोको अिभयान' के माध्यम 
से करा चुका था।  इससे काफी फ़कर्  पड़ा था और हम लोगों के यहा ं water depletion  अन्य �ातंों 
के मुकाबले काफी कम हुआ।  हमें conjunctive use of ground water with surface water की 
strategy ही लानी चािहए।  Integrated Watershed Management में मेरी आपसे यह �ाथर्ना है 
िक आप थोड़ा-बहुत देिखए, सौराष्� के िमस्टर अंताला जी थे, जो हमारा  run-off था, जब कच्छ 
में पानी की िदक्कत हुई, तो उन्होंने  surplus water को divert  करके कुओं में और �ूबवैल में 
डालकर वहा ंwater recharge िकया। उनको हम लोगों ने आमंि�त भी िकया था और मध्य �देश 
में इन्होंने काफी कुछ काम भी िकया था।  इसी �कार अन्ना हजारे जी ने  watershed 
management  में अच्छा काम िकया है। राजेन्� िंसह जी ने, िजनको 'waterman'  कहा जाता है, 
काफी हद तक जो निदया,ं नाले सूख गए थे, उनको भी बड़ी आसानी से revive िकया । इसके 
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िलए आपको watershed management  पर पूरा ध्यान देने की आवश्यकता है। वॉटर हाव��स्टग 
का काम आपके राजस्थान में होता आया है, आज से नहीं हो रहा है, यह हज़ारों साल से होता 
आया है और वहा ंवॉटर हाव��स्टग की अलग-अलग टेक्नीक्स हैं, यह बड़ी आसानी से हो जाता है। 
यह कोई रॉकेट साइंस नहीं है।  ये age-old practices हैं, इनको ही अगर आप एडॉप्ट कर लेंगे, 
तो बड़ी आसानी के साथ काम िकया जा सकता है।  
 

हम लोगों ने मध्य �देश में िजतने िब�ल्डग लॉज़ थे, उनमें mandatory कर िदया था िक 
कोई भी िब�ल्डग बनाएगा, तो उसमें वॉटर हाव��स्टग की बाध्यता होगी, लेिकन यह implement 
नहीं हो रहा है। कानून बन जाता है, लेिकन उसके िनयम नहीं बन पाते हैं। हम लोगों ने िनयम भी 
बना िदए थे। मेरी आपसे �ाथर्ना है िक लोकल बॉडीज़ के सभी मं�ी लोगों की आप बैठक बुलाइए 
और इसको mandatory कर दीिजए िक वॉटर हाव��स्टग जब तक आप नहीं करेंगे, तब तक 
आपको िब�ल्डग बनाने की परिमशन नहीं दी जाएगी। इसी के साथ-साथ पानी की जो वसे्टेज 
होती है, उस पर भी ध्यान देने की आवश्यकता है। Recycling of water  जेनेवा में और िलयोन्ज़  
में  जो सीवजे वॉटर होता है, उसको सात-बार िरसाइकल करके पीने के पानी के िलए तैयार 
िकया जा सकता है। आने वाले िदनों में पानी की समस्या वाकई में गंभीर होती जाएगी, अत: 
आपको इस पर ध्यान देने की आवश्यकता है। आप आसानी से टेक्नोलॉजी ले सकते हैं, इसको 
बड़ी आसानी से इ�म्प्लमेंट िकया जा सकता है, लेिकन इसमें political will की ज�रत है। मैं 
आपसे यह भी अनुरोध क�ंगा िक आपको हर वषर् हर जगह के ground water levels का 
assessment करना चािहए। हालािंक इसमें grey areas हैं, black areas भी बनाए गए हैं, आप 
कुछ िनयम और कानून बनाना चाहते हैं, लेिकन आप इस ground water को रीचाजर् करते रिहए। 
जैसे मटके का पानी, जो हज़ारों सालों से भ ूजल के �प में नीचे इक�ा है, यिद उसे िनकालते 
जाएंगे, िनकालते जाएंगे और अगर उसमें डालेंगे नहीं, तो काम कैसे चलेगा? इसिलए 
recharging of groundwater should be your priority. 

 
 महोदय, मैं इसी के साथ-साथ यह भी अनुरोध करना चाहता हंू िक हमारा देश भी अ�ुत 
है। जहा ँ एक तरफ बाढ़ आती रहती है, वहीं दूसरी तरफ �ाउट रहता है। आज इस बात की 
आवश्यकता है िक यिद आप सही Water management practices लागू करेंगे, सही नीितया ँ
बनाएंगे तो आवश्यकतानुसार उस पर काम िकया जा सकता है। मेरा आपसे यह अनुरोध है िक हम 
हर साल बहुत बड़े पैमाने पर देखते हैं िक जो Himalayan rivers हैं, उनमें से गंडक और कोसी में 
हर साल बाढ़ आती है।  �ी आर.सी. पी. िंसह जी यहा ँिवराजे हुए हैं, वे इस बात को जानते हैं। 
गंडक और कोसी में जो बाढ़ आती है, उसमें वह बाढ़ िवशेष तौर पर ��पु� पर आती है,  क्या 
हमने उनके  catchment areas में  -  हालािंक इसमें इंटरनेशनल बात आती है, हमें नेपाल, 
भटूान और चीन से इस पर चच� नहीं करनी चािहए? हालािंक भटूान ने पावर जेनरेशन में काफी  
अच्छा काम िकया है, नेपाल के साथ भी बैठकर करना चािहए,  य�िप चीन के साथ िकन्हीं कारणों 
से हमारे संबंध ठीक नहीं हो सकते हैं, लेिकन िफर भी आज उनसे water utilization के बारे में 
चच� करने की  आवश्यकता है। 
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  माननीय महोदय, बड़े �ोजेक्ट और छोटे �ोजेक्ट के मामले में बड़ी िडबेट चलती है। मैं 
इतना ही कहना चाहता हंू िक आज integrated approach की आवश्यकता पड़ती है। बड़े 
�ोजेक्ट में हमेशा इस बात की िशकायत होती है िक rehabilitation and resettlement के िलए 
िदक्कत आती है। दो-तीन ऐसे िवषय हैं, िजन पर यिद आप ध्यान देंगे तो आसानी से इस समस्या 
का हल िकया जा सकता है।  सर, proper advance planning होनी चािहए, पय�प्त मा�ा में रािश 
उपलब्ध करानी चािहए और िवशेषकर लोगों के रोज़गार के िलए और उनकी खेती के बदले खेत 
की ज़मीन उपलब्ध कराने के िलए आपको योजना बनानी चािहए।  महाराष्� के अंदर इसके िलए 
कानून बनाया गया था िक जब भी कोई बड़ा इिरगेशन �ोजेक्ट आएगा, तो  command area में 
सरकारी ज़मीन या लोगों को, िजनको फायदा होने वाला है, उनकी ज़मीन एक्वायर करके वहा ँ
पर लैंड आउस्टीज़ को दी जाएगी। हमने यह कानून मध्य �देश में भी लागू िकया था। मैं इस पर 
आपसे यह भी िनवदेन करना चाहता हंू िक युिटलाइज़ेशन की एक कमी रहती है। आपने �ोजेक्ट 
में जो िडज़ाइन िकया है, उसका युिटलाइज़ेशन 50-60 या 70 परसेंट से ज्यादा नहीं हो पाता है। 
क्योंिक  command area development पर िजतना ध्यान देना चािहए, उतना ध्यान नहीं हो पाता 
है। मैं इस बारे में आपसे अनुरोध क�ंगा िक command area development पर िवशेष तौर से 
ध्यान देना चािहए।  
 

सर, resettled sites पर भी पूरे तरीके से उनका infrastructure बढ़ाना चािहए। आज भी 
नमर्दा नदी पर सरदार सरोवर बाधं के लैंड आउस्टीज़ का �करण लंिबत है।  इस मामले में मेधा 
पाटकर जी काफी �यास कर रही हैं।   ∗ �ष्टाचार का उल्लेख है और �ष्टाचार की कमीशन 
िरपोटर् आज तक िवधान सभा में टेबल नहीं की गई है, क्योंिक उसमें ∗ के पूरे �करण सामने आ 
गए थे। मैं इसी के साथ यह भी कहना चाहता हंू।..(व्यवधान).. 
 
�ी जुगलिंसह माथुरजी लोखंडवाला (गुजरात): आपके टाइम पर शु� हुआ था। 
...(व्यवधान)…केशुभाई पटेल की …(व्यवधान)… थी, गुजरात की। …(व्यवधान)… 
 
�ी िद�ग्वजय िंसह : �ीमान्, मैं आपको यह बता दंू िक केशुभाई पटेल जैसे सज्जन आदमी के 
साथ मेरा समझौता हुआ था। उनके साथ समझौता होने के बाद ही सरदार सरोवर बाधँ बना था, 
उससे पहले मैंने बनने नहीं िदया था। मैं अनुरोध करना चाहता हंू ..(व्यवधान)..केशुभाई को नहीं 
जानते। व े अब केशुभाई को क्यों जानेंगे? ..(व्यवधान)..मैं आपसे अनुरोध करना चाहता हंू िक 
जल �बंध में  participatory management होना आवश्यक है। चाहे आपका इिरगेशन �ोजेक्ट 
हो, चाहे watershed management हो, उसमें जब तक िहत�ािहयों को शािमल नहीं करेंगे, 
stakeholders को शािमल नहीं करेंगे, तब तक आपका कोई �ोजेक्ट सफल नहीं हो पाएगा।  मैं 
आपसे अनुरोध करना चाहता हंू िक watershed management  के अंतगर्त हमारे झाबुआ का 
watershed management हुआ था। उसकी तारीफ हर लेवल पर, इंटरनेशनल लेवल पर हुई 

                                        
∗ Expunged as ordered by the Chair. 
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थी। उसमें कोई रॉकेट साइंस नहीं था। हमने कह िदया था िक कोई अिधकारी या कमर्चारी इसमें 
हस्तके्षप नहीं करेगा। पूरे तरीके से जो बेिनिफशरीज़ हैं, वही अपने गावं में बैठकर तय करेंगे---
कहा ंचराई बंद होगी, कहा ंकटाई बंद होगी, कहां पर पानी �केगा, कहा ं�ेनेज होगा और कहा ं
तालाब बनेगा। जहा-ंजहा ंमेरा अनुभव रहा है, जहा ंहमने अिधकािरयों और कमर्चािरयों को कायर् 
सौंपा, वहा ंपर �ष्टाचार हुआ। लेिकन जहा ंहमने स्टेकहोल्डसर् को उसमें शािमल िकया, बेहद 
अच्छे नतीजे आए।  
 
�ी जयराम रमेश (कन�टक): गुजरात के मुख्य मं�ी झाबुआ आए थे। 
 
�ी िद�ग्वजय िंसह: जी हा,ं गुजरात के मुख्यमं�ी भी उस समय जाचं करने के िलए झाबुआ आए 
थे, हमारी सफलता को देखने के िलए, हालािंक व े आज इस बात को नहीं मानेंगे। मैं अनुरोध 
करना चाहता हंू िक िंसचाई पंचायत बनाने की आवश्यकता है। िंसचाई पंचायतों का कानून हम 
लोगों ने बनाया था, उसका पालन नहीं हो रहा है। उसी के िलए, ऑपरेशन मेन्टेनेंस के िलए भी  
जो उससे सम्ब�न्धत मु�ा है, वह िंसचाई पंचायतों को िदया जाना चािहए। मैं आपसे अनुरोध करना 
चाहता हंू िक इन सारी बातों पर िडस्कशन हो िक मेजर �ोजेक्ट्स में, मीिडयम �ोजेक्ट्स में,  
स्मॉल �ोजेक्ट्स में िकस तरह से वॉटर पस�टेज बढ़े, पोटेंिशयल ि�एटेड एंड पोटेंिशयल 
यिूटलाइज़्ड में जो गैप है, इस पर िवशेष तौर पर ध्यान देने की आवश्यकता है, ridge-to-valley 
concept और इसमें लाइिंनग की भी आवश्यकता होती है। मैं आपसे इतना अनुरोध  करना चाहता 
हंू िक जो जंगलों का क्षरण हो रहा है, वह बहुत बड़ा कारण है इस देश में जल समस्या का, जो 
आज हमारे सामने आ रही है। आपने अभी देखा िक िकस तरह से ग्लेिशयसर् िपघलने से उ�राखंड 
में परेशानी हुई। आवश्यकता इस बात की है िक हमें �कृित ने जो कुछ िदया है, उसका सही तरीके 
से दोहन होना चािहए। महात्मा गाधंी जी ने ठीक कहा था - 'There is enough for everyone's 
need, but not enough for everyone's greed.' तो उस �ीड से हटकर आगे हमें काम करने 
की आवश्यकता है। वह तब सम्भव है जब हम इन टोटेिलटी इस बात को देखेंगे िक जहा ंसे पानी 
िगरता है, वहा ं जंगल न कटें। इसके अलावा बड़े-बड़े �ोजेक्ट्स में जो कैचमेंट एिरया है, वहा ं
कैचमेंट एिरया �ीटमेंट पर िवशेष तौर से ध्यान देने की आवश्यकता है।  
 
 मैं आपसे यह भी कहना चाहंूगा िक इस पूरे िवषय में आपको इस बात पर ध्यान देने की 
आवश्यकता है िक हमारे जो वॉटर एक्सपट्सर् हैं, उनसे चच� करनी चािहए। िजन लोगों ने इस पर 
काम िकया है, field channels down to the last field, इंटरनेशनली भी इस पर बहुत काम हुआ 
है, उनसे सलाह लें िक हम िकस तरह से इंटी�ेटेड वाटर यिूटलाइज़ करने का काम कर सकते 
हैं। हम देख रहे हैं िक जब तक जल का सही उपयोग करके उसका सही ढंग से बंटवारा नहीं 
करेंगे तो हालात अब धीरे-धीरे ऐसे आते जा रहे हैं िक समस्या और बढ़ती जाएगी। लोग तो यह 
कहते हैं, हालािंक prophets of doom होते हैं। वषर् 2050 तक जाते-जाते हमारे देश में पानी की 
समस्या एक गम्भीर संकट का �प ले लेगी। इसिलए माननीय मं�ी जी अपने िवभाग को कसें, ज़रा 
दम िदखाएं। 
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�ी गोपाल नारायण िंसह (िबहार): उपसभाध्यक्ष जी, सबसे पहले मैं �धान मं�ी जी को धन्यवाद 
देना चाहंूगा िक जल से सम्ब�न्धत िजतने भी अलग-अलग िवभाग काम करते थे, उन सबको 
िमलाकर एक जल शि� मं�ालय बनाया। इसिलए िकसी भी में के्ष� में िनणर्य लेने में तेजी आ रही 
है और काम कराने में भी सुिवधा हो रही है। यह पूरे देश और समाज में िदखाई भी दे रहा है।  अभी 
माननीय िद�ग्वजय बाबू अपनी बात कह रहे थे। मैंने सोचा था िक व े कुछ तुलनात्मक ढंग से 
बताएंगे िक उन्होंने 2014 से पहले क्या-क्या िकया और 2014 से लेकर आज तक �धान मं�ी जी 
के ��ष्टकोण में, हमारे जल शि� मं�ालय ने क्या-क्या िकया, तो मुझे अपनी बात कहने में थोड़ी 
सुिवधा होती। 
 

मैं एक उदाहरण देना चाहता हंू। �थम पंचवष�य योजना से लेकर आज तक िजतनी 
योजनाएं छोटी-छोटी निदयों को लेकर बनी थीं, छोटे-छोटे आहर-पोखर बने हुए थे, िपछले 60 
वष� से उन पर कोई काम नहीं हुआ। आज उन्हीं िबन्दुओं को देखते हुए �धान मं�ी जी ने �मुख 
�प से उनको priority में लेते हुए छोटे-छोटे बाधँों का जीण��ार करना, उसमें पानी के संरक्षण 
करने की व्यवस्था, छोटी-छोटी निदयों पर जो पुराने बाधँ थे, उनको रोकना, यह काम करना 
शु� िकया, िजसका ज्वलंत उदाहरण आपको िदखाई दे रहा है।  2-3 साल पहले िवदभर् में पानी 
टैंकर से भेजा जाता था।  आज उसी के चलते वहा ँिजतने टैंक और तालाब बनाए गए, उससे वहा ँ
लगभग 70 परसेंट पानी की समस्या, जल स्तर की समस्या का समाधान हो चुका है।  पुराने समय 
में, 30-35 साल पहले िजतनी बड़ी-बड़ी योजनाएँ का�ेंस ने शु� कराई थीं, जो लगभग िन�ष्�य 
हो गई थीं, आज वे योजनाएँ पूणर् होने जा रही हैं।  इनको उसका उल्लेख भी करना चािहए था।  मैं 
उदाहरण के �प में बता रहा हँू।  हमारे यहा ँ'नॉथर्-कोयल योजना' थी, वह 32-35 साल पहले से 
खड़ी है, बाधँ बना हुआ है, नहर बनी हुई है, लेिकन उसका कोई �प खड़ा नहीं होने के चलते 
उसका कोई उपयोग नहीं हो रहा था।  आज वह योजना �धान मं�ी जी और मं�ालय की पहल से 
लगभग पूरी हो रही है।  मध्य �देश में 'कनहर योजना' आज तक लंिबत है।  यह आपके कायर्काल 
में ही शु� हुई थी, लेिकन अभी तक उसका कोई �माण सामने नहीं आया है। ...(व्यवधान)... यह 
आपके समय से ही शु� हुई थी।  आप 10 साल रहे, उस समय मैं आपसे िमलने के िलए भी गया 
था।  उस समय नहीं हुआ।  इन्होंने उसका उल्लेख नहीं िकया।  मेरे कहने का मतलब यह है िक 
िजस तरह से �धान मं�ी जी ने पानी के संरक्षण से सम्ब�न्धत छोटी-छोटी योजनाओं को शु� 
िकया, िजससे पानी का व्यय न हो, िकसान के िलए छोटे-छोटे तालाब बनवाएँ।  जो 'मनरेगा' चल 
रहा है, उसका उपयोग उन्होंने तालाब बनाने में करना शु� िकया।  उसके चलते पानी का 
जलस्तर बढ़ा।  हमारे यहा ँपहाड़ों से छोटे-छोटे नदी-नाले िनकलते हैं, उस पर भी बाधँ बनना 
शु� हुआ।  यह सब िदखाई दे रहा है।  पानी के संरक्षण से सम्ब�न्धत बातें हो रही हैं।  उससे कृिष में 
भी पानी की उपलब्धता बढ़ती चली जा रही है, जो सामने िदखाई दे रहा है।   

 
 अभी इन्होंने पेयजल के सम्बन्ध में एक बात की।  आज हर कोई, चाहे वह पा�लयामेंट में हो 
या हरेक राज्य सरकार, सब वादा करते थे िक हम शु� जल की व्यवस्था करेंगे, लेिकन िकसी ने 
इसकी पहल नहीं की।  पहली बार �धान मं�ी जी अपने वादे के अनुसार पूरे देश में शु� नल जल 
के �ारा इसे पहँुचाने की कोिशश कर रहे हैं और यह सामने िदखाई दे रहा है।  आप िजतनी सड़कों 
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पर जाइएगा, आपको सामने िदखाई देगा िक हरेक गावँ में वाटर टैंक लगा हुआ है, टॉवर बना 
हुआ है, पानी लाया जा रहा है और सभी गावँ के लोगों को पहँुचाया जा रहा है।  यह िदखाई दे रहा 
है।  यह हमारे िद�ग्वजय बाबू को भी देखना चािहए।  यह मध्य �देश में भी िदखाई दे रहा है।  जब 
हम लोग रोड पर घूमते हुए जाते हैं, तो िदखाई देता है िक कोई ऐसा गावँ नहीं है, जहा ँआपको 
टॉवर न िदखाई दे।  आप गावँ में जाकर बात कीिजए, तो नल का काम हो रहा है।  यह कुछ गावँों 
में हो चुका है, कुछ गावँों में हो रहा है।  इसिलए इनका उदाहरण देना िक यह खचर् नहीं हो रहा है, 
यह ठीक नहीं है।  कम से कम ये तुलनात्मक ढंग से बताते िक िकतना काम हुआ, िकतना नहीं 
हुआ, तो ज़रा सुनने में भी अच्छा लगता।   
 

महोदय, �धान मं�ी जी ने जो 'स्वच्छता अिभयान' शु� िकया, आज वह पूरे देश में एक 
movement बन गया है।  पहले गावँों को ignore कर देते थे, गावँों पर कोई ध्यान नहीं देता था, 
लेिकन आज गावँों में भी 'स्वच्छता अिभयान' के िलए गावँों की पंचायतों में अिभयान चल रहा है।  
पंचायत का मुिखया भी गावँ में घूमता है, तो देखता है िक यहा ँपर सफाई रखो, यहा ँपर ऐसा 
करो, यहा ँपर टैंकर रखो, यहा ँपर गंदगी रखने की जगह बनाओ।  यह साफ िदखाई दे रहा है।  
यह एक अिभयान के �प में चल रहा है।  पानी की supply के िलए, storage के िलए यह गावँों में 
एक अिभयान के �प में चल रहा है।  इसिलए िसफर्  दोष देने और दोष िनकालने से ही समस्या का 
समाधान नहीं होता है।  इसिलए मैं कह रहा हँू  िक �धान मं�ी जी ने िजस सबल हाथ में मं�ालय 
िदया है, व ेइसे िजतनी सू�म ��ष्ट से देख रहे हैं, मैं इसका एक छोटा सा उदाहरण दे रहा हँू।  मैं 
�धान मं�ी जी से यह पूछने गया िक कुटकु वाले डैम का काम शु� क्यों नहीं हुआ? यह एक छोटी 
सी चीज थी।  इसके िलए झारखंड से permission लेनी है, क्योंिक वह एक naxalite belt है।  
उन्होंने अपनी पहल से दो महीने के अन्दर उसे दूर िकया, वहा ँCRPF का camp लग रहा है।  जो 
व्यि� इतनी तेजी से िकसी �ोजेक्ट को पूरा करने के िलए सोच सकता है, उस पर उँगली उठाने 
का कोई �श्न ही नहीं उठता है।   

 
 4.00 P.M. 
 
रही बात, जो सोच �धान मं�ी जी की है, आपको अगर उस सोच के ऊपर बोलना है, तो उससे 
पहले अपने को तैयार करके बोलें िक �धान मं�ी जी ने जो सोचा, जो बोला, उसको इम्प्लीमेंट 
िकया या नहीं िकया? व ेका�ेंस के जैसे नारे नहीं लगाते हैं।  चुनाव आया तो आपने नारा लगा 
िदया, िफर इम्प्लीमेंट नहीं हुआ, तो अगले चुनाव में िफर वही नारा लगा िदया। हमारे �धान मं�ी 
जी ने और हमारे मं�ालय ने जो भी योजना बनाई, उसको फलीभतू करने की पूरी कोिशश की और 
बजट भी िदया।  
 

सबसे पहले मैं आप सबका ध्यान िदलाना चाहंूगा, इस कोरोना के पीिरयड में आपने इस 
बजट को देखा होगा। इन योजनाओं को पूरा करने के िलए आपको बजट में कहीं भी कोई कमी 
िदखाई नहीं देगी। आप देिखए, 'गंगा सफाई योजना'... आपने राजीव गाधंी जी का नाम िलया, 
'गंगा पिरयोजना' उनके समय से ही चल रही है। उसका पिरणाम क्या हुआ? वह पिरयोजना अब 
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इन चार सालों में पूरी हुई।  इन चार-पाचं सालों के बीच में िजतनी भी हमारी सफाई योजनाएं शु� 
हुई हैं...(व्यवधान)... 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): No comments, 
please…(Interruption)… Jayaji, no comments, please. …(Interruption)…   
 
�ी गोपाल नारायण िंसह : आप देखें िक गंगा लगभग 70 �ितशत सफाई के स्तर पर पहंुच गई है।  
सफाई को लेकर जो 20-25 per cent योजनाएं बची हुई हैं, जब सारे sewage plants चाल ूहो 
जाएंगे, तो लगता है िक लगभग एक-दो सालों के अंदर ही गंगा पूणर् �प से स्वच्छ हो जाएगी।  
थोड़ी सी बाधाएं आती हैं। जहा-ंजहा ंपर सरकारें हमारे कं�ोल में नहीं हैं, वहा ंके लोग मनमानी 
करते हैं और उसका दोष हमारी सरकार पर लगा देते हैं। आप िदल्ली में यमुना जी को देख 
लीिजए। यमुना की सफाई के िलए िदल्ली सरकार कोई पिरयोजना नहीं चला रही है। गवनर्मेंट 
पैसा दे रही है, लेिकन आप यमुना नदी पर जाइए, आपको िकतनी गंदगी िदखाई देगी, झाग 
िदखाई देगा और भी क्या-क्या िदखाई देगा। उस पर िकसी का ध्यान नहीं जाता है। आपके मध्य 
�देश में भी देिखए। आपने 'सरदार सरोवर पिरयोजना' की तरफ इशारा िकया, वह पिरयोजना 
िकतने सालों के बाद पूरी हुई? कब पूरी हुई? का�ेंस को इसकी डेट तो बतानी 
चािहए।...(व्यवधान).. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): No comments, please. 
…(Interruption)…   
 
�ी गोपाल नारायण िंसह : उपसभाध्यक्ष महोदय, अभी िजन सबल हाथों में ये योजनाएं हैं और 
जल शि� मं�ालय चल रहा है, मैं उनको धन्यवाद देता हंू और भगवान से �ाथर्ना करता हंू िक व े
उसी तेज़ी के साथ आगे बढ़ते चलें। इस माध्यम से मैं आप सभी लोगों से यह आ�ह क�ंगा िक 
आप सब इस पर अपना समथर्न दें और इस िबल को पास होने दें। धन्यवाद।  
 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, I thank you for giving me an opportunity to 
speak on the debate on the Working of the Ministry of Jal Shakti. Water is one of the 
five components of Pancha Bootham. Water is a very important resource and some 
experts have predicted that if at all there is a world war in the future, that would be on 
the claim of water resources.   
 

I come from the State of Tamil Nadu and we are a riparian State.  Rivers flow 
from the West to East and reach the Bay of Bengal. Cauvery is one of the important 
rivers in the South and it provides irrigation and drinking water facilities to more than 
three States. Cauvery Delta in Tamil Nadu is known as granary of the South and gets 
irrigation facilities from the Cauvery river. But unfortunately, due to denying of our 
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share of water, we are suffering. Due to shortage of water and to conserve surplus 
water, we have demanded for a flood carrier canal linking river Cauvery and Gundar to 
divert surplus waters to drought-prone districts. Tamil Nadu Government has agreed 
for this and clearance from Central Water Commission is awaited. Under the project, 
water from Cauvery which receives heavy flood due to rains in the Western Ghats will 
be diverted to the South Vellar and Agniyar rivers. It is proposed to divert the flood 
water from Cauvery to deficit basins up to Gundar for the benefit of people in Karur, 
Tiruchi, Pudukottai, Sivaganga and Ramanathapuram districts for sustaining drinking 
water needs and recharging groundwater. We, on behalf of the DMK Party, urge 
upon the Central Government, particularly hon. Jal Shakti Minister to accord technical 
clearance and financial support for this project. Since people want change in Tamil 
Nadu, with the blessings of our people, Thalapathy Stalin is going to form the 
Government in Tamil Nadu after the elections. Our State is a water-deficit State and 
we are not getting the quantum of water as awarded by the Cauvery Water Dispute 
Tribunal and as modified by the Supreme Court. The Central Government has failed to 
play its role and with the result, such a scene is created that one State is fighting 
against another State. Actually, if the Central Government adhered to the guidelines 
and principles for the riparian States, the problem would not have come. 

 
   Regarding the conservation and rejuvenation of rivers, the Ministry of Jal Shakti 
is supposed to fulfil and implement the objective of rejuvenation of rivers through 
municipal sewage and industrial effluents treatment, river surface cleaning and rural 
sanitation.  But its activities are far from satisfaction.  On the water deficit, nothing 
has been done to conserve and rejuvenate the water resources.  During monsoon, 
we get very good rainfall but, unfortunately, the water is not stored either in water 
bodies or re-charged.  All the water bodies like lakes, ponds, tanks and canals are in 
dry condition and desiltation has not been done for years together.  The result is, 
water goes down the drain in sea.  Earlier, there used to be 40,000 water bodies and 
now there are hardly 4,000.  Therefore, the Government should allocate specific funds 
for desiltation and development of existing water bodies like lakes, ponds and tanks.  
  

The Central Government should come out with an effective scheme for 
rejuvenation of peninsular rivers like Vaighai, Palar, Thenpennai, Thamira Bharani etc.   
  

On the areas near sea coast, backwater comes into inland during rainy season 
and spoils the fertile land with saline water.  Therefore, canals on the sea coast 
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should be constructed so that the excess rain water will get collected in the canals 
and prevent sea water getting into the inland area.  
  

Similarly, mangrove forest should be encouraged which is environment-friendly 
and also prevent sea erosion.  During Tsunami time also, the effect and the damage 
was much reduced because of mangrove.  I would, therefore, urge upon the Minister 
to encourage planting of more mangrove plantations and also conserve them so that 
it would help them in conservation of the land. 
  

Experts have noted that India is fast moving towards a ground water crisis and 
nearly 60 per cent of all districts in the country have issues related to either availability 
of ground water or quality of ground water.  There is fast ground water depletion.  If 
you go deep and do the bore well, you get contaminated water with chemical 
substance.  Therefore, there should be a mechanism to regulate and control the 
development of ground water resources of the country, sustainable management of 
ground water resources through a strong ground water database and community 
participation in the sector.  The 15th Finance Commission has also warned about this. 

  
 The hon. Minister has announced phase II of Water Resources Abhiyan under 
the flagship programme, water conservation campaign.  You have said that 734 
districts would be covered; out of this, how many districts in Tamil Nadu would be 
covered?  Tamil Nadu being a water-deficit State, I would urge the hon. Minister to 
pay more attention to the renovation of traditional water bodies and tanks in Tamil 
Nadu. Thank you very much, Sir. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Now, Shri Subhas 
Chandra Bose Pilli, you have six minutes. 
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh):  Hon. Vice-Chairman, Sir, 
thank you for giving me the opportunity. As we all know, the Jal Shakti Ministry was 
created in 2019 by amalgamating the Ministry of Water Resources, River Development 
and Ganga Rejuvenation and the Ministry of Drinking Water and Sanitation.  I am 
giving the allocation of the Budget for this year.  In 2021-22, the Ministry of Jal Shakti 
received an allocation of Rs.69,053 crores, which is 64 per cent annual increase over 
the erstwhile expenditure of 2019-20. Sir, the focus of the increased expenditure is on 
drinking water, which is in line with the Government's agenda to provide functional 
tap water connections to all the households by 2024.  I congratulate the Government 
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on behalf of our YSR Congress Party for this as well as for the policy proposals also in 
Union Budget 2021-22.  The Jal Jeevan Mission will be launched to enable universal 
water supply and liquid waste management in urban areas.  The Urban Swachh 
Bharat Mission 2.0 will be implemented. It will focus on sludge and waste water 
management.  
 

Sir, the 15th  Finance Commission noted that the COVID-19 pandemic has 
highlighted the importance of drinking water and sanitation. It  
recommended greater emphasis on availability of safe drinking water and  
sanitation services to protect human health during infectious disease  
outbreaks. Further, it recommended that 60 per cent, that is, Rs. 1,42,084 crores of 
the total grants for rural local bodies to be spent on these sectors during 2021-26. I 
request the Government to implement this recommendation of the Finance 
Commission as it is the need of the hour.  

 
Also, Sir, the-15th  Finance Commission noted that the practice of open 

defecation is still prevalent despite access to toilets and highlighted that there is a 
need to sustain behavioural change of people for using the toilets. I congratulate the 
Government for launching the Phase II of Swachh Bharat Mission Gramin which will 
focus on ODF Plus and will be implemented from 2020-21 to 2024-25 with an outlay of 
Rs. 1,40,881 crores.  

 
Sir, I am, now, coming to  Andhra Pradesh Budget Allocation for Irrigation.  

With an ambitious goal to create 34.42 lakh acres of new ayacut in the State by 
completing the ongoing major and medium irrigation projects, and to address the 
drinking water problems, our hon. Chief Minister, Shri Y.S. Jaganmohan Reddy Garu 
Government had in the first Budget in 2019-20 allocated Rs. 13,139.23 crore to the 
Water Resources Department. Strategies to be adopted to achieve the goal of 34.42 
lakh acres of new ayacut in the State include interlinking of rivers and completion of 
the ongoing projects in a time- bound manner. 

 
The allocation for Polavaram Project in that Budget was Rs.  

5,254.84 crore of which Rs. 1,200.41 crore is earmarked for resettlement  
and rehabilitation, Rs. 1,548.72 crore for canals and distributaries and Rs.  
2,367.32 crore for dam construction work. 

  
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर):  सुभाष चन्� जी, अब आप समाप्त कीिजए।   
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SHRI SUBHAS CHANDRA BOSE PILLI: Sir, our State Government is determined to 
complete the Poola Subbaiah Veligonda Project Tunnel -1 in a year so as to provide 
irrigation water to 1.19 lakh acres.The phase-I of Galeru Nagari Sujala Sravanthi 
Project is also on-going. 

 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  सुभाष चन्� जी, अब आप समाप्त कीिजए।  
   
SHRI SUBHAS CHANDRA BOSE PILLI: Similar measures will be taken to complete 
phase-I works of Handri Niva  Sujala Sravanti Irrigation Project.  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  सुभाष चन्� जी, अब आप समाप्त कीिजए।    
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, I am concluding.  I request the Central 
Government to support the initiatives of the Andhra Pradesh Government and release 
adequate funds to support the State of Andhra Pradesh, especially, the Polavaram 
Project.  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : चौधरी सुखराम िंसह यादव जी। Four minutes. 
 
चौधरी सुखराम िंसह यादव (उ�र �देश): महोदय, मैं सबसे पहले अपने नेता �ो. राम गोपाल 
यादव जी का आभार व्य� क�ँगा, िजन्होंने मुझे आज इस महत्वपूणर् चच� में भाग लेने का अवसर 
िदया। मैं अपनी बात रहीम दास जी के दोहे से शु� कर रहा हँू : 
 

"रिहमन पानी रािखए, िबन पानी सब सून। 
पानी गए न ऊबरे, मोती, मानुष, चून।।" 

 
 जब पानी के बारे में चच� होती है और पानी के बारे में यह कहा जाता है िक पानीदार 
आदमी है, कहने मतलब यह है िक यहा ँजो लोग बैठे हैं, सारे के सारे पानीदार हैं, तभी इस चच� में 
भाग ले रहे हैं, पानीदार न होते, तो भाग गए होते।  
 
 महोदय, इस वषर् केन्�ीय बजट में 50 हज़ार करोड़ �पए पेयजल आपू�त के िलए और 10 
हज़ार करोड़ �पए स्वच्छता के िलए आविंटत िकए गए हैं। यह बहुत बड़ी धनरािश है। अगर इसका 
सही उपयोग हो जाएगा, तो मैं समझता हँू िक सारी समस्याएँ दूर हो जाएँगी। आज चाहे गावँ हो या 
शहर हो, हर व्यि� को शु�आत से पानी की आवश्यकता पड़ती है। जन्म लेने से लेकर जीवन के 
आिखरी समय तक िबना पानी के कोई संस्कार नहीं होता है। आदमी के िलए भोजन िजतना 
महत्वपूणर् है, उससे कहीं अिधक महत्वपूणर् पानी है और उससे कहीं अिधक महत्वपूणर् हवा है। 
हवा, पानी और भोजन - ये तीन ऐसी चीज़ें हैं, जो मानव जीवन के िलए सबसे आवश्यक हैं। जैसे 
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ही इनमें से िकसी की भी कमी हुई, वैसे ही मानव जीवन खत्म होने लगता है। सरकार की पहली 
priority पानी की होनी चािहए, हवा तो ईश्वर �द� है, हवा में कहीं कमी नहीं है, चारों ओर से 
हवा आ रही है, हवा शु� बनी रहे, यह काम भी सरकार का है। पानी के जो �ोत हैं, जो �कृित ने 
हमें िदए हैं, उन �ोतों को िकस �कार से सुरिक्षत िकया जाए, िकस �कार से उनके दोहन को 
रोका जाए - सरकार को इसके बारे में सोचना चािहए।  आज जगह-जगह निदयों में कब्ज़े हो रहे 
हैं। जहा-ँजहा ँनिदया ँशहरों को जोड़ती हैं, वहा ँपर भ-ूमािफया निदयों पर कब्ज़ा करते चले जा 
रहे हैं। इससे निदयों के दायरे संकुिचत होते जा रहे हैं। जब नदी संकुिचत हो जाएगी, तो अिधक 
बाढ़ आएगी।  
 
 सबसे बड़ी बात यह है िक चाहे नदी हो, चाहे तालाब हो, चाहे पोखर हो, हमारे देश में 
पहले जो व्यवस्थाएँ थीं, हर गावँ में, हर के्ष� में तालाब हुआ करते थे, हर गली में पोखर हुआ करते 
थे, लेिकन अब पोखर में मकान बन गए, तालाब भी लोगों ने  हड़प िलए। ये सारी समस्याएँ हैं, 
िजनके कारण पानी की समस्या बढ़ रही है। समाज के दूिषत वातावरण के कारण हर जगह कब्ज़ा 
होने का काम हो रहा है और इसके कारण पानी की समस्या बढ़ती चली जा रही है। 
 
 केवल बािरश का पानी ही ऐसा पानी है, िजस पर कोई रोक-टोक नहीं है। वष� के पानी का 
सबसे ज्यादा असर हमारे खेत, िकसानों पर होता है। हम वष� के पानी का उपयोग खेती में करते 
हैं। अगर सही समय पर बािरश नहीं होती है, तो खेती में समस्या आती है। पहले बािरश का जो 
समय हुआ करता था, उसमें भी पिरवतर्न हो रहा है। चूिँक जलवायु पिरवतर्न हो रहा है, इसिलए 
पहले जो बािरश का समय हुआ करता था, उसमें पिरवतर्न हो रहा है और िजतनी बािरश होनी 
चािहए, उतनी बािरश भी नहीं हो रही है, दोनों समस्याएँ पैदा हो रही हैं। आज यह ज�री है िक 
जब बािरश हो, तो हम उस पानी का संचय करें। इसके िलए सरकार को चािहए िक हर के्ष� में 
ऐसी व्यवस्था करे, तािक बािरश का पानी इक�ा हो और वह बाद में काम में आए। इसके िलए भी 
अभी से स्कीम बनाने की ज�रत है। सरकार यह िन�श्चत करे िक यह काम करना आवश्यक है 
और जो ऐसा नहीं करेगा, उसके ऊपर कानूनी कारर्वाई होगी। हमारे समाज में जब तक भय नहीं 
होगा, डर नहीं होगा, कोई मानने को तैयार नहीं होगा, चाहे पानी की कमी हो जाए, चाहे हवा की 
कमी हो जाए। इसके िलए सख्ती करनी पड़ेगी, तभी काम चलेगा, ऐसा मैं महसूस करता हँू। 
 
 मैंने जैसा पहले कहा िक जो भ-ूमािफया हैं, व ेसारी जमीनों पर कब्ज़ा कर रहे हैं। उनको 
जहा ँमौका िमलता है, वहा ँकब्ज़ा कर लेते हैं। अब तो गावँ-गावँ में plotting हो रही है, कोई जगह 
बच ही नहीं रही है। पहले जो गावँ-गावँ में छोटे-छोटे पोखर, तालाब हुआ करते थे, उन सब पर 
कब्ज़े हो गए। शहर के लोग आकर कब्ज़ा कर रहे हैं। सर, ऐसी �स्थित होती जा रही है। इस पर 
सख्त कारर्वाई होनी चािहए। मैंने स्वयं कानपुर में देखा िक ज्यादातर लोग कब्जा कर रहे हैं। 
 
 मैं एक बात और कहना चाहता हँू। माननीय लोिहया जी कहा करते थे िक निदयों को 
जोड़ने का काम होना चािहए। जब हमारे नेता, मुलायम िंसह जी मुख्य मं�ी थे, तब उन्होंने भी इसी 
बात को कहा। अगर निदयों को एक-दूसरे से जोड़ िदया जाएगा, तो पानी का लेवल कम नहीं हो 
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पाएगा। जब माननीय मुख्य मं�ी हमारे मुलायम िंसह जी थे, तब इस िदशा में काम हुआ था, लेिकन 
बाद में इस पर काम होना बदं हो गया और मामला शातं हो गया। इससे यह काम पहले से भी पीछे 
हो गया। सर, अगर कोई अच्छी योजना है, चाहे वह िकसी भी पाट� की हो, चाहे कोई भी नेता हो, 
कें � सरकार हो, उसे पूरा करना चािहए। मुझे लगता है िक सबको यह मन बनाना पड़ेगा। ऐसा 
नहीं होना चािहए िक आज बीजेपी की सरकार है, तो हम यह बात नहीं मानेंगे, कल जब सपा की 
सरकार आ जाएगी, तब मान लेंगे। यह नहीं चलेगा। सरकार चाहे िकसी भी पाट� की हो, लेिकन 
आपको जल संरक्षण के िवषय पर एक राय होकर, एक मन बनाकर काम करना पड़ेगा। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : सुखराम जी, अब आप समाप्त कीिजए। 
 
चौधरी सुखराम िंसह यादव : सर, मैंने अभी बोलना शु� िकया है। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आप समाप्त कीिजए। आपका टाइम ऑलरेडी समाप्त हो 
गया है। 
 
चौधरी सुखराम िंसह यादव : सर, ठीक है। सर, मैं दूसरी बात संके्षप में कहना चाहता हँू।  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आप एक िमनट में अपनी बात समाप्त करें। 
 
चौधरी सुखराम िंसह यादव : महोदय, सबसे बड़ी बात यह है िक शहरों में आरओ चल रहे हैं, हर 
घर में आरओ लगा हुआ है और ये आरओज़ बहुत पानी का नुकसान कर रहे हैं। इनसे िसफर्  20 
�ितशत ही अच्छा पानी िमल पाता है और बाकी 80 �ितशत पानी बेकार चला जाता है। आजकल 
हर घर में आरओ है। आप जहा ँभी देिखए, वहा ँआरओ लगा हुआ है। सरकार को इसके िलए कुछ 
व्यवस्था करनी चािहए। इसके साथ-साथ, मैं यह बताना चाहँूगा िक अभी मैं कानपुर देहात के दौरे 
पर गया था। उस दौरे पर मैंने देखा िक वहा ँऐसी �स्थित है िक जो हमारे राष्�पित जी का गावँ 
'परौख' है, वहा ँभी पानी का इंतज़ाम नहीं है। वह राष्�पित जी का गावँ है। माननीय नेताजी के 
चुनाव के्ष� कन्नौज में... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : अब आप समाप्त कीिजए। सुखराम जी, अब आप समाप्त 
किरए।  
 
चौधरी सुखराम िंसह यादव : लोिहया जी के के्ष� में भी पानी की व्यवस्था नहीं है। अिखलेश जी 
वहा ँसे सासंद रहे हैं... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : अब आप समाप्त कीिजए। अगले स्पीकर, �ी राम चन्� 
�साद िंसह। यादव जी, अब आप समाप्त कर दीिजए। आपका समय समाप्त हो गया है। 
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चौधरी सुखराम िंसह यादव : महोदय, एक िमनट और दे दीिजए। आप मेरे सुझाव सुन लीिजए। 
पहला, हमें बािरश के पानी का सं�ह करना पड़ेगा। दूसरा, जल के इस्तेमाल पर समझदारी और 
दूरद�शता से काम लेना होगा। हर पा��म में जलवायु के साथ-साथ जल कैसे बचाएं, इस बारे 
में बताना होगा। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : धन्यवाद। 
 
चौधरी सुखराम िंसह यादव : महोदय, मैं दो लाइनों के साथ अपनी बात समाप्त क�ँगा। मैं 
हिरवशं राय बच्चन जी की दो लाइन कहना चाहँूगा। 
 

"नन्ही चींटी जब दाना लेकर चलती है, 
चढ़ती दीवारों पर सौ बार िफसलती है, 

                                   आिखर उसकी मेहनत बेकार नहीं होती, 
कोिशश करने वालों की कभी हार नहीं होती।" 

 
 महोदय, पानी अ�जत करना पड़ेगा, मन बनाना पड़ेगा, तभी हम पानी बचा पाएंगे। जब 
पानी बचेगा, तभी हम बचेंगे। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : धन्यवाद। �ी राम चन्� �साद िंसह। 
 
�ी राम चन्� �साद िंसह (िबहार): उपसभाध्यक्ष महोदय, इस मं�ालय पर चच� हो रही है, तो 
सबसे पहले मैं िबहार के साथ जो ऐितहािसक अन्याय हुआ है, उसका िज़� करना चाहँूगा। आप 
जानते हैं िक हमारा उ�री िबहार �ितवषर् पूरा बाढ़ से तबाह रहता है। इससे हमारा िजतना भी 
इन्�ास्�क्चर है, वह सब बरबाद हो जाता है और फसलों का भी नुकसान हो जाता है। इससे 
�ितवषर् 30 से 40 हज़ार करोड़ का नुकसान होता है। महोदय, नेपाल के साथ एक समझौता होना 
था िक हाई डैम बनाए जाएं और हमारी बाढ़ की समस्या का िनदान िकया जाए। मेरा कें � सरकार 
से सबसे पहला अनुरोध होगा िक जब तक यह समझौता संपन्न नहीं हो जाता है और इस बाधं का 
िनम�ण नहीं हो जाता है, तब तक िबहार के िलए अलग से कम से कम 30 से 40 हज़ार करोड़ का 
एक फंड बनाया जाए, िजससे हम इस �ासदी को झेल सकें ।  
 
 हमारे सामने दूसरी सबसे बड़ी अंतरराष्�ीय समस्या क्या आई? हमने फरक्का पर 
बागं्लादेश के साथ िमलकर जो डैम बनाया, उसमें भी बहुत अन्याय हुआ। आप देिखए िक आज 
गंगा का पूरा silt भर गया है, उसकी desilting नहीं हुई है। इससे चलती गंगा का तल ऊपर हो 
गया है और इसी वजह से हमें हमेशा बाढ़ झेलनी पड़ती है। मेरा अनुरोध है िक फरक्का के डैम पर 
क्या िकया जाना चािहए, इसके िलए एक्सपट्सर् की टीम बनाई जाए। मैं आपको बताना चाहता हँू 
िक कई बार उसकी िविज़ट भी हुई है, िजससे गंगा में जो गाद जमा हो रही है, उसकी सफाई हो 
सके। हमारे िबहार में एनडीए की सरकार ने यह योजना चलाई है िक हरेक खेत को पानी देना है। 
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यह करीब साढ़े 500 करोड़ की योजना है। मैं इस मं�ालय से अनुरोध क�ँगा िक इसके िलए 
िबहार सरकार की जो नीित है, जो हमारी योजनाएं हैं, उनमें सहयोग करें। इसका एक और कारण 
है। आज सब लोग हरेक घर में जल पहंुचाने की चच� कर रहे हैं और जहा ँतक 'जल जीवन िमशन' 
की बात है, मैं आपको बताना चाहता हँू िक िबहार में 2015 में ही हमारे नेता नीतीश बाबू ने इसे 
लागू कर िदया था और 2020 तक यह योजना पूरी भी हो गई है, इसिलए इस स्कीम के तहत 
िबहार को जो पैसा िमलेगा, उससे हम अलग हो जाएंगे। इसमें हमारा पैसा बचेगा, क्योंिक हमने 
हर घर में नल का जल पहँुचाने की व्यवस्था कर रखी है।  इसिलए मेरा अनुरोध होगा िक इसका 
compensation हमको िमलना चािहए, िजससे िबहार में जल को लेकर जो और भी समस्याएँ हैं, 
उनको हम दूर कर सकें ।  आप जो घर-घर में नल का जल पहँुचा रहे हैं, तो उसमें आपको एक 
बात को सुिन�श्चत करना पड़ेगा िक उसमें आपको quality pipes भी चािहए और quality taps भी 
चािहए।  इसके िलए, िजतने भी manufacturers हैं, उनके साथ बैठक होनी चािहए, तािक इसमें 
quality भी रहे तथा साथ ही, लोगों को ये अच्छे रेट्स पर उपलब्ध हो सकें  और उनको लाभ िमल 
सके।  यह इतनी अच्छी योजना है िक इससे सबको घर पर ही नल का जल िमल जाएगा, जो एक 
बहुत बड़ी उपल�ब्ध होगी।   
 

निदयों को जोड़ने की जो योजना है, उसके बारे में अभी सुखराम जी चच� कर रहे थे।  
कोसी और मेची, जो हमारे नॉथर् िबहार की दो निदया ँहैं, उनको जोड़ने की हमारी जो पिरयोजना 
है, उसको केन्� सरकार ने मंजूरी दे दी है, इसके िलए मैं केन्� सरकार को धन्यवाद देना चाहँूगा।  
हमारे सीमाचंल के जो चार िजले िकशनगजं, अरिरया, किटहार और पू�णया हैं, इससे उनके 
2.14 लाख हेक्टेयर जमीन को िंसचाई की सुिवधा उपलब्ध होगी।  केवल यही एक योजना नहीं है, 
ब�ल्क हमारे िबहार की करीब नौ निदयों को जोड़ने की योजना स्वीकृित के िलए हमने केन्� 
सरकार के पास भेजी हुई है।  मेरा अनुरोध होगा िक इन सब को priority से देखा जाए, तािक  
िबहार में बाढ़ हमारे िलए जो एक �ासदी बन जाती है, उस जल का हम सदुपयोग कर सकें ।  
उ�र िबहार में पानी ज्यादा है, अगर आप उन निदयों को दिक्षण िबहार से जोड़ देंगे, तो उससे 
हमारे िबहार में पानी का सदुपयोग हो पाएगा और हमारा िबहार, जो िक पहले भी एक बहुत ही 
संपन्न �देश था, वह िन�श्चत �प से आगे भी संपन्न होगा।  आपका बहुत-बहुत धन्यवाद। 

 
�ो. मनोज कुमार झा (िबहार): माननीय उपसभाध्यक्ष महोदय, मेरे पूवर् के कई व�ाओं ने इस 
पिर�े�य में जो कुछ बातें रखी हैं, उनसे थोड़े सीिमत संदभर् में मैं अपनी बातें रखँूगा।  बहरहाल, मैं 
अपनी बात शु� करने से पहले बताऊँ िक पानी की जाित होती है, यह बाबा साहेब बता गए थे, 
अब पानी का धमर् भी हुआ है, यह हाल में एक बच्चे ने बता िदया। 
 
 सर, निदयों को जोड़ने वाली बात कई वष� से सुनी जा रही है, लेिकन वे कब जुड़ेंगी?  हम 
समस्याओं से कब िनजात पाएँगे, क्योंिक निदयों को जोड़ने से जो कई सालाना िदक्कतें हैं, उनसे 
हम िनजात पा सकते हैं।  अगर हम पाचँ ि�िलयन डॉलर की इकोनॉमी बनने का सपना देख रहे हैं, 
तो उसके िलए यह आवश्यक है िक इन मूलभतू चीज़ों, इन ढाचँों पर भी काम िकया जाए।   
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 सर, दूसरी बात यह है िक 60 परसेंट से ज्यादा available net annual ground water, it 
is being used, लेिकन िदल्ली, हिरयाणा, पंजाब और राजस्थान जैसे कई इलाके ऐसे हैं, जहा ँ
100 per cent surpass हो गया है।  इन राज्यों में, इन इलाकों के िलए आने वाले िदनों में हमारी 
क्या नीित होने वाली है, यह महत्वपूणर् है।  Water crisis के बारे में हमारे तमाम साथी बता चुके हैं, 
मैं इसमें कुछ जोड़ना नहीं चाहँूगा, लेिकन कहना चाहँूगा िक Finance Commission ने कुछ 
सुझाव िदए हैं।  उनमें पाचँ सुझाव बहुत महत्वपूणर् हैं, जो setting water prices on graded 
basis से लेकर reuse of grey-water तक हैं।  माननीय उपसभाध्यक्ष महोदय, मेरा और मेरे दल 
का यह मानना है िक ground water के use में जो industrial houses हैं, जो बड़े-बड़े िनजाम हैं, 
उनके िलए कुछ अलग नीित तय हो, क्योंिक अक्सर व ेकई चीज़ों का हवाला देकर एक तरह से 
इसको manipulate करते हैं, िजसका संदेश अच्छा नहीं जाता है।  
 

सर, अगर माननीय मं�ी जी होते, तो मैं contamination of ground water के िवषय में 
कुछ इलाकों के बारे में बताता।  मैं कोसी के इलाके से आता हँू, बगल में सीमाचंल है।  सीमाचंल 
और कोसी के्ष� से जो मरीज एम्स में आते हैं, अगर आप उनकी मेिडकल िहस्�ी देखेंगे, तो पता 
चलेगा िक 90 per cent of them actually carry water-borne disease.  मुझे स्मरण है िक एक 
बार नेता �ितपक्ष और 10 िवधायकों के साथ हम लोग उस के्ष� में चुनाव �चार के िलए गए थे और 
हम सब के सब िसफर्  पानी की वजह से वहा ँबीमार पड़ गए थे।  Sir, according to National 
Water Policy, climate change और इस तरह के जो disasters हो रहे हैं, उनको लेकर भी 
िसवाय rhetorical चीज़ों के कुछ concrete action plan जमीन पर नहीं आ रहा है।  उसमें कई 
सारे मसले हैं, जैसे- acquisition of project lands, legal problems.  इस तरह के इश्यज़ू 
साल-दर-साल pending रहते हैं। 

 
सर, मैं गंगा के बारे में न बोलू,ँ तो बेहतर है, क्योंिक मैं समझता हँू और िव�ाथ� जीवन से 

यह सुनता आ रहा हँू िक गंगा साफ हो रही है। हम सोचते थे िक हम कभी  िफर से वह गाना गाएंगे, 
'गंगा तेरा पानी अमृत, कल-कल बहता जाए', लेिकन ऐसा हो नहीं रहा है। सरकारें आ रही हैं, 
सरकारें जा रही हैं, गंगा मैया हाथ जोड़कर कहती रही हैं, लेिकन मैं समझता हंू िक उस पर एक 
hollow symbolism से ज्यादा बात आगे नहीं बढ़ रही है। हमारे सदन में रेवती रमन िंसह जी हैं, 
जो हर स� में गंगा को लेकर सवाल उठाते हैं। मैं समझता हंू िक यह resolve होना चािहए। 

 
 महोदय, मैंने पहले भी कहा था िक कई राज्यों में, उनमें से मेरा राज्य एक है, जहा ंबाढ़ है, 
एक पैटनर् बन गया है, बाढ़ का एक कैलेंडर बन गया है। उसमें जो सबसे खतरनाक चीज़ है, वह 
political economy of flood है। उसमें ऊपर से नीचे तक एक पूरा िंसिडकेट काम करता है। कई 
लोग बाढ़ के आने का इंतज़ार करते हैं और बाढ़ लाने का भी इंतज़ार करते हैं। उसमें यह है िक 
ब्यरूो�ेसी, political establishment - इन सबके बीच में एक nexus operative रहता है। जल 
शि� मं�ालय का यह भी दाियत्व होना चािहए िक इस तरह के political nexus, इस तरह के 
syndicate को खत्म िकया जाए।  
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मैंने इस सदन में पहले भी एक बार कहा था िक नेपाल के साथ, जो हमारी treaty का 
िहस्सा है, दोनों जगह बड़ी आलीशान िब�ल्डग्स बनी हुई हैं, उनमें लोग भी हैं, उनको तनख्वाह भी 
िमल रही है, लेिकन एक धेले का काम अब तक नहीं हुआ। केन्� की सरकार को intervene करना 
होगा और यह तय करना होगा िक ये जो तमाम चीज़ें हैं, िजन पर इतने वष� से बात हो रही है, व े
ज़मीन पर उतरें। यहां माननीय मं�ी महोदय नहीं हैं - आप हैं - मैं क्षमा चाहता हंू, असल में 
संसाधन से शि� तक की या�ा में बहुत सारी चीज़ें छूट जाती हैं, मैं िसफर्  इतना आ�ह क�ंगा िक 
अगली बार जब हम जल शि� मं�ालय पर बात करें, तो ये सारी चीज़ें दोहरायी न जाएं, उसके 
िलए आवश्यक यह है िक हमारा जो commitment है, जो एजेंडा है, उसको हम िकतने durable 
तरीके से ज़मीन पर उतारते हैं, हर घर नल का जल या शु� पेय जल आिद को देखना होगा।  

 
अंत में, मैं आिखरी िटप्पणी के साथ अपनी बात समाप्त क�ंगा। महोदय, इस सदन में 

बहुत सारे लोग, जो 55-60 साल से ज्यादा उ� के होंगे, मैं स्वयं को उनमें शुमार करता हंू। मेरा 
मानना है िक हम लोग चापाकल का पानी पीते थे, हम चापाकल का पानी पीकर बड़े हुए, िफर 
अचानक िमिनरल वॉटर आया। मैं उस दौर में िव�ाथ� था, हमने िमिनरल वॉटर के िखलाफ 
आंदोलन चलाया था, आज हम सबके हाथ में िमिनरल वॉटर आ गया है। कहीं न कहीं हमें यह भी 
सोचना होगा िक water borne disease को लेकर कहीं एक खास िकस्म का propaganda तो 
नहीं चल रहा है, तािक आरओ िबकता रहे, केन्ट िबकता रहे, अन्य िबकते रहें और शु� पेयजल 
के नाम पर ये चीज़ें िबकती रहें। मेरा गावँ एक िपछड़ा इलाका है। मुझे ताज्जुब हुआ िक मेरे गावँ में 
िबसलरी की बोतल और 5 लीटर, 10 लीटर की बोतल चल रही है। मुझे समझ में नहीं आ रहा िक 
हम िकस िदशा में आगे जा रहे हैं, धन्यवाद, जय-िहन्द। 

 
उपसभाध्यक्ष ( �ी सुरेन्� िंसह नागर) : �ी �फुल्ल पटेल। 
 
�ी �फु� पटेल (महाराष्�): उपसभाध्यक्ष महोदय, हम जल शि� मं�ालय के कायर् पर चच� कर 
रहे हैं। हम सभी इसका महत्व समझते हैं। जल ही जीवन है, यह सभी लोग मानते हैं, केवल मानव 
के िलए ही नहीं, ब�ल्क पशु हों, पौधे हों, सबको पानी की ज़�रत होती है। बहुत साल पहले 
निदयों को एक-दूसरे के साथ जोड़ने के िलए, interlinking के बारे में - खास करके अटल जी के 
समय पर इस बारे में ज्यादा चच� हो रही थी िक निदयों को जोड़ा जाए, लेिकन िपछले कुछ वष� में 
इस बारे में, इस िदशा में कुछ ऐसे महत्वपूणर् कदम उठाए गए हों, ऐसा नज़र नहीं आ रहा है। यह 
स्वाभािवक है िक सोच अच्छी है, लेिकन उस सोच को काय��न्वत करने में, पिरव�तत करने में 
कहीं न कहीं हम सब पीछे रहे हैं, कम पड़े हैं। सरकारों की बात नहीं है, सरकारें आती-जाती हैं। 
इिरगेशन के �ोजेक्ट्स और ऐसे ही जो बड़े काम हैं, उनके िलए पीिढ़या ंगुज़र जाती हैं, लेिकन 
उसमें सफलता बहुत समय के बाद िमलती है।  
 
 महोदय, निदयों को जोड़ने, interlinking और rivers के बारे में आजकल चच� बंद हो गई 
है और िकसी भी �कार से उसमें कोई काम नहीं हो रहा है, यह नज़र आ रहा है। जहा ंतक बड़े 
projects की बात है, हम लोग कई projects शु� कर देते हैं। अक्सर projects राज्य सरकारों 
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की ओर से ही होते हैं। उन projects में जो िनिध की उपलब्धता होनी चािहए, इसके िलए सभी 
राज्य सरकारें केन्� के पीछे पड़ती हैं। हम लोग केन्� से AIBP जैसी कई योजनाओं के माध्यम से 
इन projects को फंिंडग करने के िलए �ावधान करते आए हैं, लेिकन िपछले कुछ वष� में मुझे ऐसा 
लगता है िक कहीं जो एक thrust time emphasis था,   हम उसमें कम पड़ रहे हैं। मैं केवल 
महाराष्� की बात नहीं करता हंू अगर आप हर राज्य में देखेंगे, तो projects शु� हो जाते हैं, काम 
शु� हो जाता है, लेिकन उन projects को पूरा करने में  बीस साल, पच्चीस और कई बार  तो 
तीस साल भी लग जाते हैं। वह project टुकड़े-टुकड़े में पूरा होता है। जो  project cost 100 
करोड़ की होती है, वह बनते-बनते पाचं हजार करोड़ तक पहंुच जाती है।  इस वजह से हम लोगों 
को कोई  एक िनयंि�त �स्ट लेना पड़ेगा।  मैं िकसी एक राज्य की बात नहीं कर रहा हंू, सभी 
राज्यों को अपने projects पूरे करने के िलए हम  infrastructure bond िनकालते हैं,  हमें कम 
दाम पर कैसे पैसा िमल सकता है, इसके बारे में सोचते हैं। मेरा कोई criticism नहीं है, जैसे हम 
लोगों को JAICA से, जापान से 90 हजार करोड़ �पए का ऋण िमल रहा है और उसको 50 साल 
में वापस करना है, उसका एक �ितशत भी ब्याज नहीं है। अगर हम इस �कार से िकसी बड़े 
�ावधान की कोिशश करें तो मैं समझता हंू िक अिधकाशं जो इस देश के मेजर projects हैं, हम 
उनको  समयब�  तरीके से पूरा करने में सफल होंगे। आज यह समय की ज�रत है। मैं केवल एक 
उदाहरण देना चाहता हंू िक मैं महाराष्� में जहा ंसे हमेशा चुनाव लड़ता हंू, गोसीखुदर् नाम का एक 
�ोजेक्ट है, जो नागपुर, भडंारा, चं�पुर और गढ़िचरौली जैसे तीन-चार िजलों को पानी देने वाला 
है। उसको  करीब 2011-12 में राष्�ीय �कल्प घोिषत िकया गया था।  वह initially  तीन सौ करोड़ 
की लागत से शु� हुआ था।  अभी तक उस पर करीब 12-13 हज़ार करोड़ �पया खचर् हो चुका है। 
आज की तारीख में उसको 10 हज़ार करोड़ की ज�रत है। उस national project में 90 per cent  
केन्� का पैसा और 10 per cent स्टेट का पैसा लगा है। AIBP में उसको जो नेशनल �ोजेक्ट का 
दज� िमला था, अब उसको  हटा िदया गया है।  वह दज� हटा िदया गया है, मुझे इस पर भी कोई 
आपि� नहीं है, लेिकन उसके िलए पैसा कहा ं से आएगा? पैसे के मामले में हम लोगों को एक  
largest interest पर सोचना पड़ेगा, क्योंिक राज्य सरकारों की कुछ मय�दाएं होती हैं। अब आप भी 
देखते हैं, आप भी गावं से जुड़े हैं,  आप वहां जाओगे तो देखोगे िक हर गावं में िंसचाई की मागं तो 
होती है, कहीं से भी पानी लाओ। पहले तो ऐसा होता था िक बाधं बनाओ और फ्लो से  पानी आ 
गया। अब lift irrigation, बहुत सारी और टेक्नीक्स आ गईं, िजनकी वजह से खासकर िकसानों 
का एक आ�ह  इिरगेशन के �ित बढ़ता जा रहा है। इन �ोजेक्ट्स को पूरा करने के िलए जैसे कोई 
long-term सस्ते रेट में फंिंडग अगर हम �ाप्त कर सकें  तो करें- अगर राज्य उसको ले या केन्� 
ले, िजस तरह से भी हो, उसका बंटवारा करे, लेिकन यह िकए िबना जो हमारे बड़े projects हैं, व े
पूरे नहीं हो सकते।  क्योंिक हाउस में चच� होती रहती है- कभी पोलावरम की बात होती है, कभी 
हम गोसीखुदर् की बात करते हैं- ऐसे अनेक projects  की बात हम लोग हाउस में करते आए हैं। 
आजकल शहर भी बढ़ते जा रहे हैं। आप िदल्ली की आबादी को देिखए, मुम्बई की आबादी देिखए, 
चाहे हैदराबाद हो या बेंगलु� हो, चाहे कोई भी शहर हो, सभी की आबादी बढ़ती जा रही है। आज 
शहरों का दायरा इतना ज्यादा बढ़ता जा रहा  है िक  करीब-करीब हर शहर में पानी की समस्या 
अब हमें नज़र आ रही है। दूसरी ओर जो पानी के सोसर् हैं, पानी की जो मा�ा उपलब्ध होनी 
चािहए- हमारे देश में पानी waste ज्यादा होता है और use कम होता है, यह तो हम अभी भी 
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समझते हैं। यहा ंतक इिरगेशन में भी हमें पानी का िजतना सदुपयोग करना चािहए, उसमें िकसान 
भी िजम्मेदार है िक पानी waste ज्यादा होता है और उपयोग कम होता है। इसके िलए cities and 
urban areas के िलए watershed management हो,  water harvesting  हो,  बहुत सारी चीज़ें 
कई व�ाओं ने बोली हैं, इसिलए मैं हर चीज़ को नहीं कहना चाहंूगा, लेिकन हमें इसकी भी एक 
बहुत गंभीर चच� करके कोई रास्ता िनकालने की ज�रत है। जल शि� मं�ालय एक  omnibus 
मतलब सारे अलग-अलग पहलुओं को जोड़कर एक िवशाल मं�ालय बनाया गया, एक अच्छी 
सोच है। इस सोच को काय��न्वत करके सफल करने के िलए हमें इसमें बहुत काम करने की 
ज�रत है।  खासकर मेरा अंत में इतना ही कहना है िक राज्यों में projects pending हैं और 
उनकी फंिंडग का अभाव है।  आज महाराष्� जैसे बड़े राज्य की भी समस्या है, तो छोटे राज्यों के 
िलए और ज्यादा आ�थक समस्या है।   मैं पुन: एक बार यह दोहराता हंू िक िजस तरह से आज 
जापान या बहुत सारे sources से  long term funding कम रेट पर उपलब्ध हो सकती है, उसी 
तरह से हम लोगों ने जल शि� मं�ालय के िलए राज्यों को भागीदार बनाकर इस तरह की बड़ी 
फंिंडग उपलब्ध कराने की कोिशश करके िजतने भी pending projects हैं, पहले उन्हें priority 
दी।  देश के राज्यों में नए �ोजेक्ट्स चाल ूकरने से पूवर् िजतने भी पुराने �ोजेक्ट्स पैंिंडग हैं, उनको 
पूरा करने के िलए हमें कोिशश करनी चािहए।  तब मैं समझ सकता हंू िक हमारा जो मकसद है, 
जल शि� मं�ालय का जो एक स्व�प है, वह हमारे देश के िहत में हम बदल सकते हैं। 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you Sir, for 
giving me this opportunity.  Water is a natural resource bestowed to the human kind 
by nature. It is one of the very basic needs for the existence of human kind. It is also 
fundamental for livelihood, food security and sustainable development. The Ministry of 
Jal Shakti consists of two Departments, namely, Department of Water Resources, 
River Development and Ganga Rejuvenation; and Department of Drinking Water and 
Sanitation. Sir, without wasting any time I would like to draw the attention of the 
Minister to Polavaram Irrigation Project. This project was granted the status of 
National Project as per the provisions of the A.P. Reorganization Act, 2014.  The 
Polavaram Irrigation Project is aimed at augmenting the irrigation facilities in the State 
of Andhra Pradesh. The project is now in a very low pace of progress.  Since the 
assumption of office by the new Government, on the pretext of reverse tendering, the 
project was halted for some time.  After much efforts and great persuasion of the 
opposition parties and the public of the State of Andhra Pradesh, the work has 
started again. The work is not progressing at the desired speed. All the components 
in the Polavaram irrigation project are running behind schedule. Be it spillway, 
cofferdams, etc., all are running behind schedule. To one of my questions to the 
Ministry, it has been stated that the revised tentative date of completion of the project 
is April, 2022. The unnecessary delay has occurred due to the non-serious attitude of 
the present State Government and this delay has caused huge escalation of the 
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project.  Not only this, the Rehabilitation and Resettlement package is minimal and 
the State Government is not taking proper steps to give a serious thought over the 
project cost, escalation cost, splitting cost, revised estimates and technical 
estimation sanctioned. The project-affected people are running from pillar to post to 
get adequate compensation. I take this opportunity to urge upon the Government to 
expedite the early completion of Polavaram Irrigation Project and ensure that 
adequate compensation to project affected people is provided at the earliest. There 
are disputes after bifurcation between the State of Telangana and the State of Andhra 
Pradesh.  Though Apex Council is constituted under the provisions of AP 
Reorganisation Act, the Central Government has to take several steps in order to 
check the disputes between Andhra Pradesh and Telangana.  As regards sharing of 
Krishna waters between fixed time limits, the authorities have to take control and the 
Central Government has to pay attention in this regard.  Likewise, the interlinking of 
Godavari and Krishna rivers has to be completed by the Central Government.  Since 
the Godavari-Krishna link project is one of the links under Mahanadi-Godavari- 
Krishna-Pennar-Cauvery-Gundar link system, under the component, National 
Perspective plan, the National Water Development Agency had prepared the FR and 
also circulated it to the concerned States in the year 1991 itself.  Now, the Central 
Government abandoned the project on the ground that the Government of Andhra 
Pradesh has implemented the link canal according to its own planning and also stated 
that the Central Government has already released Rs. 10,848.36 crores to the 
Polavaram Project.  But, sanction and release of amount was taken as an excuse for 
linking Godavari and Krishna rivers.  I urge the concerned Ministry to take up the 
water link project of Godavari and Krishna under the National Perspective Plan. 
 
 Another thing is that the Ministry of Jal Shakti has notified guidelines for 
regulation and control of groundwater extraction in India on 24-09-2020.  These 
guidelines include mandatory provisions for conducting annual water audit by 
industries using more than 100 KLPD of groundwater which is required to reduce their 
fresh water consumption by 20 per cent over a period of three years. However, the 
water audit is to be carried out by industries using their own funds. I would like to 
know from the hon. Minister whether any mechanism has been put in place to ensure 
this.  Besides this, there are also many other issues.   
 

Due to ever-increasing population, the demand for clean and potable drinking 
water is increasing day-by-day.  Therefore, it has become very essential to find out 
new sources of water and also recharge fast depleting water table.  Under these 
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circumstances, rainwater harvesting techniques assume much importance.  So, I 
would like to know from the hon. Minister whether rainwater structures are mandatory 
or optional, whether there is any uniform policy at the national level. 

 
 With these few submissions, I request the hon. Jal Shakti Minster to ensure 
that Polavaram Project is completed in Andhra Pradesh as expeditiously as 
possible.Thank you. 
 
�ी शि�िंसह गोिहल (गुजरात):  महोदय, यह एक बड़ी िजम्मेवारी वाला िडपाटर्मेंट है और 
इसका बड़ा महत्व है।  यहा ंपर भी कहा गया है िक जल ही जीवन है।  अंतिरक्ष में जहा ंजल नहीं, 
वहा ंजीवन नहीं पाया गया है और इसी बात को समझते हुए उस व� भगवान महावीर स्वामी ने 
कहा था िक पानी का उपयोग घी की तरह करो।  इसका मतलब उस व� से यह माना गया था िक 
पानी ज�री है।  दुिनया की आबादी की 18 �ितशत आबादी हमारे देश में है, पर दुिनया में जो शु� 
जल िमलता है, उसका िसफर्  चार �ितशत जल हमारे देश में है।  इसिलए यह िंचता का िवषय है।  
िडपाटर्मेंट की िजम्मेवारी बड़ी है, लेिकन इस िडपाटर्मेंट की �ाटं में भी बड़ी कटौती होती रही है, 
यह ताज्जुब की बात है।  माननीय जल संसाधन मं�ी जी यहा ंमौजूद नहीं हैं।  यहा ंपर राज्य मं�ी 
जी हैं।  कैिबनेट मं�ी जी भारी भरकम नाम वाले हैं, व े थोड़ा भारी भरकम काम करके अपने 
िडपाटर्मेंट के पूरे पैसे लें।  महोदय, मैं यह अनुरोध आपके जिरए करना चाहता हंू।  मैं आपके जिरए 
इस सदन में यह बात रखना चाहता हंू िक गत साल 2020-21 में, इस िडपाटर्मेंट का बजट 
allocation 8,960 करोड़ �पये था।  बजट के बाद revised estimate हुआ, उसमें कटौती हो गई 
और वह 8,960 करोड़ �पये से 7,260 करोड़ �पये हो गया।  जब actual देने की बात आई, तो 
वह िसफर्  5,740 करोड़ �पये हो गया।   अब आप पैसे काटते ही रहोगे और कहोगे िक यह बड़ा 
महत्व का िडपाटर्मेंट है और बहुत िडपाटर्मेंट्स को साथ िमलाकर हमने बड़े काम कर िदया है।  
यहा ं िजस िडमाडं को लेकर आए हैं, मैं उसकी बात करना चाहता हंू।  2021-22 के बजट में 
िडपाटर्मेंट का projection 13,380 करोड़ �पये का था िक ये पैसे मुझे चािहए।  Allocation िकतना 
हुआ - 9,020 करोड़ �पये का।  आप इस िडपाटर्मेंट के इतने पैसे काटते हो और इसका नतीजा 
क्या होता है?  मैं इस सरकार की ज�र तारीफ क�ंगा िक स्लोगन और बड़े-बड़े नाम देने में इस 
सरकार का कोई जवाब नहीं है, हम उसका मुकाबला कर ही नहीं सकते हैं।  माननीय महोदय, 
'�धान मं�ी कृिष िंसचाई योजना' 2015 में announce हुई।  इसके लॉन्च होने के बाद पाचं साल हो 
गए हैं और आज 58 परसेंट projects are still listed as ongoing projects. पाचं साल के बाद 58 
परसेंट ऑनगोइंग �ोजेक्ट्स हैं। इन्हीं का dashboard  बताता है िक कम्पोनेंट्स बहुत िपछड़े हैं। 
सरकार के आंकड़ों से पता चलता है िक वॉटर मैनेजमेंट कम्पोनेंट्स िव�कीय और िफिज़कल 
�ो�ेस from zero to 10 per cent, क्या काम हो रहा है। महोदय, चार राज्यों को िमलाकर एक 
बड़ी योजना बनी, िजसमें गुजरात, राजस्थान, मध्य �देश और महाराष्� शािमल हैं और उस 
योजना का नाम 'सरदार सरोवर योजना' है। यह नमर्दा नदी पर बनी योजना है।  महोदय, अगर 
1995 तक डैम का काम देखें तो 100 �ितशत अथर् वकर्  हो गया था, चैलेंिंजग काम था, बहते हुए 
पानी में जो मु�श्कल काम करना था, वह हो गया था। �ोजेक्ट अफेक्टेड पसर्न्स (पीएपी) के िलए, 

[15 March, 2021] 153



 

पूरी दुिनया में िजसकी तारीफ हुई, ऐसा वहा ंनमर्दा के �ोजेक्ट अफेक्टेड पसर्न्स के िलए हमने 
स्कीम दी िक सामने से पीएपी आकर अपनी ज़मीन ले लें, उसके िलए हमने पूरी व्यवस्था की। मध्य 
�देश में हाई कोटर् ने संज्ञान िलया िक �ष्टाचार हो रहा है, उस गरीब के अिधकार के ऊपर हमला 
हो रहा है और ज�स्टस झा कमीशन बैठा।  वहा ंकी सरकार चली गई, यह सु�ीम कोटर् में लम्बे 
अरसे तक रहा। अभी सु�ीम कोटर् ने कह िदया है िक जब चाहे, सरकार इस िरपोटर् को साझा कर 
सकती है, िवधान सभा के अंदर, असेम्बली के अंदर टेबल कर सकती है। महोदय, मैं आपके 
जिरए से माननीय मं�ी जी से यह कहना चाहंूगा िक यह चार स्टेट्स का मामला है। आप मध्य 
�देश सरकार को किहए िक जल्द से जल्द इसको टेबल करे। �ष्टाचार करने वाला िकसी भी 
पाट� का नहीं होता, वह िकसी का नहीं होता, वह जो भी है, उसको िबल्कुल लोगों के सामने 
लाकर कड़ी से कड़ी सजा िमलनी चािहए, यह मैं मागं करता हंू। जब नमर्दा डैम की हाइट बन रही 
थी, हमने सु�ीम कोटर् तक में यह बताया िक हमें ज्यादा हाइट क्यों चािहए, क्योंिक हमें कच्छ के 
लखपत, कच्छ के अबडासा तक पानी पहंुचाना है। ...(व्यवधान)... 
 
�ी जुगलिंसह माथुरजी लोखंडवाला: आपने दरवाज़े लगवाए नहीं थे। ...(व्यवधान)... 
 
�ी शि�िंसह गोिहल: दरवाजे लगवाने के िलए पीएपी का काम मध्य �देश को करना था और 
जुगलिंसह भाई, वह नहीं हुआ, इसके न होने के िलए िजम्मेवारी आपकी थी। ...(व्यवधान).... 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर): अभी आपका नम्बर आएगा, तब आप जवाब दे दीिजएगा। 
...(व्यवधान)... नहीं, नहीं, आप इधर देिखए।  
 
�ी शि�िंसह गोिहल:  आपकी वजह से नहीं हो रहा था। राजनीित करना बहुत आसान होता 
है।...(व्यवधान)... महोदय,  मैं तो आपको ही संबोिधत करता हंू।  कभी यहा ं से गए हुए, वहा ं
जाते हैं, तो वे ज़रा ज्यादा उत्सािहत हो जाते हैं। वे नये-नये होते हैं। ऐसा होता है।  जो यहां से 
छोड़कर उधर जाते हैं, उनमें उत्साह ज्यादा होता है। ...(व्यवधान)... वह मेरा भाई है, मुझे कोई 
िदक्कत नहीं है।  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर): आप िवषय पर बोिलए। माननीय सदस्य, आप बैिठए। जब 
आपको मौका िमलेगा, तब िरप्लाई किरएगा।  
 
�ी शि�िंसह गोिहल: नमर्दा का जो कमाडं एिरया है, उस कमाडं एिरया में से आप कटौती करके 
इंड�स्�यिलस्ट को क्यों ज़मीन दे रहे हैं? क्या उस पर िकसान का पहला अिधकार नहीं है? 
िकसान को बड़ी मेहनत के बाद नमर्दा का पानी िमल रहा है, उसकी ज़मीन छीनने की ज�रत 
नहीं है। 
 
 महोदय, 'नमािम गंगे' का बड़ा नाम है।  मई , 2015 में 'नमािम गंगे' िमशन लाचँ हुआ। उस 
समय यह कहा गया िक 20 हज़ार करोड़ �पये का एलोकेशन कर िदया है। महोदय, यह कहा 
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गया िक यह पॉल्यशून रोकेगा, संरक्षण करेगा, कायाकल्प कर देगा। मैं बताना चाहता हंू िक मई, 
2015 में  20 हजार करोड़ की घोषणा हुई, मैं अभी फरवरी महीने तक की बात करता हंू, मई, 2015 
में जो 20 हजार करोड़ �पये की बात हुई थी, उसमें से िसफर्  12,324 करोड़ �पये ही िदए गए हैं। 
इसमें जो कटौती होती है, उसकी वजह मुझे पता नहीं और उसका िरजल्ट क्या होता है- आपके 
315 प्लान �ोजेक्ट्स बनने थे, उनमें से अभी तक िसफर्  132 �ोजेक्ट्स ही बन पाए हैं। महोदय, मैं 
ज�र इस बात से खुश होता अगर हमारे िबहार के बाबू साहब, माननीय सदस्य गोपाल नारायण 
िंसह जी, जो यहा ँ बात कर रहे थे, व े मेरी बात से सहमत होते। अगर वे बोलते तो मुझे अच्छा 
लगता िक िबहार में इसी �ोजेक्ट की वजह से पटना में कभी इतना पानी नहीं घुसा था। राजेन्� 
नगर में तीन-तीन िदन तक party-in-power के एक नेता को बोट से बाहर िनकालना पड़ा। यह 
क्यों हुआ? क्योंिक "नमािम गगें" �ोजेक्ट में इतना �ष्टाचार हुआ िक पटना का पानी, जो 
natural way में गंगा में जाता था..(व्यवधान).. 
 
�ी गोपाल नारायण िंसह : यह योजना ..(व्यवधान)..आपके समय में..(व्यवधान).. 
िबहार में..(व्यवधान)..िवशेषकर ..(व्यवधान).. 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आप बैिठए।..(व्यवधान)..गोपाल नारायण िंसह जी। 
..(व्यवधान)..अभी आपकी तरफ से स्पीकर हैं।..(व्यवधान)..व ेजवाब देंगे। ..(व्यवधान)..आप 
बैिठए। ..(व्यवधान).. 
 
�ी शि�िंसह गोिहल : महोदय, मैं बीच में नहीं बोला। जब मेरी टनर् आई, मैं तब बोला। 
..(व्यवधान)..मैंने सुना है। ..(व्यवधान).. 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : आपने उनका नाम ..(व्यवधान).. 
 
�ी शि�िंसह गोिहल : सर, सच सुनने की  थोड़ी-सी तो तैयारी रिखए। ..(व्यवधान).. 
पाट� पावर  में हो या अपोिज़शन में हो, हम सदस्यों का काम है लोगों की बात को यहा ँरखना और 
यह जो यहा ँहुआ, उसी की वजह से, वहा ँलोगों को..(व्यवधान).. 
 
�ी गोपाल नारायण िंसह : उपसभाध्यक्ष जी..(व्यवधान)..  
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : एक िमनट सुिनए।..(व्यवधान).. 
 
�ी िशव �ताप शु� :  उपसभाध्यक्ष जी ..(व्यवधान)..आपको सरकार की िजतनी आलोचना 
करनी है, कीिजए, लेिकन िकसी सदस्य का नाम लेकर इंिगत मत कीिजए। ..(व्यवधान)..यह 
मेरा आ�ह है। ..(व्यवधान)..करोगे तो सुनोगे भी। ..(व्यवधान).. 
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�ी शि�िंसह गोिहल : मैं तारीफ करता हंू। मैं गोपाल नारायण िंसह जी की तारीफ कर रहा हंू। 
यिद उसमें भी आपको �ॉब्लम है, तो मैं क्या क�ँ? ..(व्यवधान).. 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  आप अपनी बात कीिजए।  
 
�ी शि�िंसह गोिहल : उन्होंने िद�ग्वजय िंसह जी का नाम लेकर टीका की थी, मैंने उनका नाम 
लेकर ..(व्यवधान)..उन्होंने िद�ग्वजय िंसह जी का नाम लेकर टीका की थी..(व्यवधान).. 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) :  अगर आपने उनका नाम िलया है, तो िफर व ेअपनी बात 
कहेंगे।..(व्यवधान).. मैं िफर उनको अपनी बात कहने का मौका दंूगा। ..(व्यवधान)..अगर 
उन्होंने कहा है तो उनको बात कहने का मौका िदया जाएगा। ..(व्यवधान)..आपने नाम िलया है। 
..(व्यवधान).. 
 
�ी शि�िंसह गोिहल : ठीक है,  I have no problem; I am in your hands.    हम आपके हाथ में 
हैं, इस चेयर के हाथ में हैं। मैं तो इनकी, बाबू साहब की तारीफ करता हंू। महोदय, "स्वच्छ भारत 
िमशन" की बात क�ं, तो दावा िकया गया था िक हं�ेड परसेंट टॉयलेट्स। इसके ऊपर सेस 
लगाकर पैसे िलए गए थे - हं�ेड परसेंट टॉयलेट्स िमल गए हैं, लेिकन National Family Health 
Survey-5, यह मेरा सव� नहीं है, मैं कोई टीका करने के िलए नहीं कह रहा हंू, आप उस सव� को 
देख लीिजए, उस सव� में कहा गया है िक 25 �ितशत जनता को exclusively improved 
sanitisation  सुिवधा नहीं िमली है। सरकार जो दावा करती है, उसको  national statistical 
survey भी ख़ािरज कर रहा  है। महोदय, मैं आपके ज़िरये एक बात सदन के सामने रखने की 
इजाज़त चाहता हंू। जल शि� मं�ालय ने  guidelines to regulate and control groundwater  
जारी कीं। उसने ये गाइडलाइन्स जारी कीं।  इसकी गाइडलाइन में कहा िक  100 KLD  से ज्यादा 
जो भी पानी का उपयोग करता है, उस उ�ोग को  20 �ितशत स्वच्छ पानी का उपयोग तीन साल 
में कम करना होगा। यह बहुत अच्छा है, मैं आपको धन्यवाद देता हंू िक आपने बहुत अच्छी 
गाइडलाइन दी, बहुत अच्छा काम िकया है। मैं इसके िलए आपको धन्यवाद देता हंू, पर इसके 
िलए आपकी यह भी गाइडलाइन थी िक हर साल ऐसी इंडस्�ीज़ का ऑिडट होगा। यह हर साल 
होगा। जब कमेटी में पूछा गया िक आपने ऑिडट िकया, तो कहा गया िक हमने इसका ऑिडट ही 
नहीं िकया।  हमने तीन साल में एक साल भी इसका ऑिडट नहीं िकया। क्या ऑिडट के िलए कोई 
पैसा allocate  िकया गया? नहीं साहब,  एक �पया भी इसके ऑिडट के िलए नहीं allocate 
िकया  गया।   जो इंडस्�ी 100 KLD  से ज्यादा पानी का उपयोग करती थी, उसे तीन साल में 20 
�ितशत शु� पानी का कम उपयोग करना था। यह आपका अच्छा िनणर्य था, लेिकन उसका 
implementation नहीं हुआ क्योंिक आपने ऑिडट ही नहीं िकया, जो िक आपकी  guideline के 
मुतािबक हर साल होना ज�री था।  
 

महोदय, "�धान मं�ी कृिष िंसचाई योजना"  PMKSY, हर खेत को पानी,    HKKP,  
2015-16 में िंसचाई की क्षमता बढ़ाना, कृिष योग्य ज़मीन की बढ़ोतरी, पानी के उपयोग की क्षमता 
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बढ़ाना आिद-आिद, ये सारे उ�ेश्य थे। ये िकतने अच्छे लगते हैं, लेिकन हुआ क्या? आपने इसके 
िलए  2020-22 में  4,500 करोड़ का �ावधान िकया, लेिकन उनमें से 3,600 करोड़ �पये नाबाडर् 
को लोन में देने का �ावधान है। यह आया कहा?ँ जब आपकी स्टैंिंडग कमेटी आपकी �ाटं के ऊपर 
िडसकस कर रही थी तो िडपाटर्मेंट से पूछा गया था।  

 
5.00 P.M. 
 
जहा ंकोई एक पाट� के नहीं  ,इस सदन के सभी दलों के सदस्य बैठते हैं ,उस कमेटी ने यह नोट 
िकया िक अगर आप  80 �ितशत लोन ब्याज वापस करने के िलए पैसे दे रहे हो ,तो ओिरजनल 
स्कीम के िलए आप क्या करोगे? 'नमािम गगें' मॉ�ूल एसटीपीज़ िडसें�लाइज़्ड �ीटमेंट के 
�ोजेक्ट पर  410 करोड़ �पए खचर् करने थे। 
 
उपसभाध्यक्ष (�ी सुरेन्� िंसह नागर) : शि�िंसह जी ,आपकी पाट� का जो एलॉटेड टाइम था ,वह 
खत्म हो चुका है ,ब�ल्क एक िमनट उससे ज्यादा हो चुका है। आप जल्द ही अपनी बात पूरी करें। 
 
�ी शि�िंसह गोिहल : मैं एक िमनट में अपनी बात पूरी क�ंगा। उस �ोजेक्ट में एक �पए का काम 
नहीं हुआ। इंड�स्�यल पॉल्यशून अबेट्मेंट के िलए  1,267 करोड़ �पए से  15 �ोजेक्ट्स बनाने थे ,
लेिकन एक भी �ोजेक्ट नहीं बना। िरवर �ंट डेवलपमेंट ,िरवर �क्लीिंनग ,िरवर सरफेस �क्लीिंनग 
का एक-एक �ोजेक्ट बनना था ,लेिकन काम पूरा नहीं हुआ। गंगा मॉिनटिंरग सेंटर ,िड�स्�क्ट 
गंगा कमेटी �ोजेक्ट का एक-एक बनना था ,लेिकन  31 जनवरी  ,2021 तक एक भी नहीं हुआ। मैं 
अंत में एक बात कहकर अपनी बात खत्म क�ंगा  -  
 

जब-जब प्यास लगती है ,तब-तब यह पानी अमृत लगता है। 
न जाने क्यों लोग पैसे के पीछे पागल हैं ,जबिक असली दौलत तो पानी है। 

 
�ीमती कान्ता कदर्म (उ�र �देश) : उपसभाध्यक्ष महोदय ,मैं आपकी आभारी हंू िक आपने मुझे 
जल शि� मं�ालय पर हो रही चच� में भाग लेने का मौका िदया। यह कहा जाता है िक जल ही 
जीवन है और पानी की एक-एक बूंद कीमती है। वास्तव में पानी की एक-एक बूंद कीमती है ,यह 
हम सब जानते हैं। पानी िबना जीवन सम्भव नहीं है। अभी हमारे पूवर् व�ा उधर से बोल रहे थे। वे 
पानी पर बात कर रहे थे और बहुत सारे आंकड़े भी दे रहे थे। मैं यह जानना चाहती हंू िक जब 
आपकी सरकार थी ,उस समय आपकी सरकार ने इस पर िंचता क्यों नहीं की ,जबिक करनी 
चािहए थी। भ-ूजल का स्तर नीचे िगरता गया ,जनसंख्या बढ़ती गई और पानी घटता गया। इसकी 
िंचता कौन करता ,आप ही थे सरकार में इसिलए आपको िंचता  करनी चािहए थी। आपने तब क्या 
सोचा था िक जनसंख्या बढ़ रही है ,पानी की ज�रत हर व्यि� को पड़ती है? घर में खाना बनाने 
से लेकर कपड़े धोने तक सैकड़ों चीज़ों के िलए पानी की ज�रत पड़ती है। इसी तरह िंसचाई के 
िलए पानी की ज�रत पड़ती है। लेिकन आपकी सरकार ने इस पर ध्यान नहीं िदया। पानी का जल 
स्तर क्यों घटता गया ,क्योंिक तमाम जंगल कटते गए और ज़मीन बंजर होती गई इसिलए पानी 
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का जल स्तर भी घटता गया। क्या आपने ज�री नहीं समझा?  आप पानी का मोल बता रहे थे ,
लेिकन आपने ज�री नहीं समझा िक पानी का क्या मोल होता है। अगर आप समझ लेते तो जो 
आज आप कह रहे हैं ,शायद आज यह नौबत नहीं आती। 
 
 उधर की साइड से हमारे भाई  नीित आयोग की िरपोटर् के बारे में बता रहे थे िक ऐसे कई 
िजले हैं ,जहा ंपानी खत्म होने के कगार पर है। वास्तव में अगर इस बारे में पहले सोचा होता ,तो 
आज चेन्नई ,मुम्बई ,कोलकाता और िदल्ली जैसे शहर पानी की कमी से नहीं जूझ रहे होते। यहा ँ
बात हो रही थी िक साफ-सुथरा पानी नहीं िमल रहा है, अगर मैं िदल्ली की बात क�,ँ तो पहले से 
ही देखा गया है िक हमेशा ही यहा ँपानी पर मारा-मारी होती रही है।  ऐसे ही मध्य �देश तथा और 
भी कई �देश हो सकते हैं।  मैं िदल्ली के नजदीक रहती हँू, मैं िदल्ली के िवषय में बहुत ज्यादा 
जानती हँू, इसिलए मैं बता भी रही हँू िक कभी घरों में नलों से साफ पानी नहीं आया।  आपकी 
सरकार ने कभी ध्यान नहीं िदया।  आज भी मैं बताऊँ िक जहागँीरपुरी में िपछले 9 िदन से पानी 
नहीं है। 

(उपसभापित महोदय पीठासीन हुए) 
 

आप बताइए िक वहा ँ9 िदन से पानी नहीं है, िकतनी िदक्कत और िकतनी परेशािनयों का सामना 
लोगों को करना पड़ता है।  पानी के बगैर जीवन नहीं है, यह सभी जानते हैं, लेिकन पानी को 
बचाना भी बहुत ज�री है।  हमारे माननीय �धान मं�ी जी लगातार जल संरक्षण की िदशा में काम 
कर रहे हैं और इस काम को तेजी �दान करने के िलए ही जल शि� मं�ालय का गठन िकया 
गया।  इसकी ज�रत क्यों पड़ी?  वह इसिलए, चूिँक जनता को पानी चािहए।  इसिलए पानी 
बचाना भी बहुत ज�री है।   
 
 उपसभापित महोदय, िपछले 6 वष� में �धान मं�ी, नरेन्� मोदी जी के मागर्दशर्न में जल 
और 'स्वच्छ भारत िमशन' से जुड़ी समस्याओं को खत्म करने के िलए जल शि� मं�ालय लगातार 
�यासरत है।  आप देख भी रहे होंगे िक पानी को लेकर बहुत से नए-नए काम हो रहे हैं।  'स्वच्छ 
भारत िमशन' के तहत िकए जा रहे काय� या िफर स्वच्छ पेयजल की आपू�त, दोनों को लेकर 
आज पूरे िवश्व में भारत को एक नए नजिरए से देखा जा रहा है।  यह वाकई उभरते हुए नये भारत 
की तस्वीर है।  आप देखेंगे िक अगर मैं उ�र �देश की बात करती हँू, तो उ�र �देश में हमारे 
माननीय मुख्यमं�ी जी ने जल पर बहुत सारे नए कायर् िकए हैं।  जैसे गावँों में जो �ाम पंचायतें होती 
हैं, िपछले िदनों इन 60 सालों में जो तालाब हैं, व ेबंद होते गए, उनकी तरफ ध्यान नहीं िदया गया।  
उ�र �देश में हमारी सरकार आई।  माननीय मुख्यमं�ी जी ने उन तालाबों को खुदवा कर उनमें 
पानी भरवाने का काम िकया है।  बरसात के िदनों में गावँ भर का पानी वैसे ही बह कर चला जाता 
था।  अब सारे गावँ का पानी इक�ा होकर उस तालाब में आएगा, तो जल का �ोत भी बढ़ेगा और 
जो वहा ँके जानवर हैं, उन्हें पीने का पानी भी िमलेगा।   
 
 माननीय उपसभापित महोदय, व्यापक पिर�े�य में यिद हम जल संसाधनों का समुिचत 
उपयोग सुिन�श्चत करने की िदशा में कुछ कदम बढ़ाते हैं, तो सवर्था उपयु� हो सकता है।  अब 
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जैसे घरों में हम अपना personal private swimming pool बना लेते हैं, उससे भी पानी की बहुत 
wastage होती है।  अगर professional swimming pool बनता है, तो वह अलग बात है, लेिकन 
अगर हम अपने personal use के िलए swimming pool बनाते हैं, तो इससे पानी का दोहन होता 
है, पानी की बरबादी होती है।  चूिँक आज घरों में दो या चार ही लोग देखे जाते हैं, तो पानी की 
बरबादी को बचाने के िलए इनकी तरफ भी ध्यान देना पड़ेगा, क्योंिक हमें पानी को भी संजो कर 
रखना है और पानी से ही हमारा जीवन चलना है।  इसी बात को ध्यान में रखते हुए जल संसाधन 
का बेहतरीन उपयोग हम सबकी �ाथिमकता होनी चािहए। जल मानव सभ्यता को �भ ुके �ारा 
�दान की गई एक अमूल्य और अनमोल िवरासत है।  हमें पानी िमल रहा है, इसीिलए हमारी सासंें 
भी चल रही हैं। पानी नहीं है, तो हम भी नहीं हैं और पानी है, तो हम सब हैं।  पानी बचेगा, तभी हम 
सब बचेंगे, इसीिलए मैंने यह बात कही है।  चाहे िंसचाई हो या पेयजल हो, हमें जल की एक-एक 
बूंद को सुरिक्षत रखना चािहए।  इसी बात को ध्यान में रखते हुए 'per drop more crop' की 
अवधारणा हमारे सामने आई है। िनश्चय ही जल की एक-एक बूंद हम सबके िलए बहुत महत्वपूणर् 
है। एक िकसान के िलए िजतनी महत्वपूणर् उसकी भिूम है, उतना ही महत्वपूणर् जल संसाधन है। 
भिूम हमारे िलए तब उपयोगी है, जब जल होगा। अगर जल नहीं होगा, तो हम भिूम का क्या 
करेंगे? अगर भिूम में हमारे िलए अन्न नहीं उगेगा, तो हम सब तक कैसे पहंुचेगा? अन्न तब 
उगेगा, जब खेती को पानी िमलेगा। खेती को पानी िमलना अिनवायर् है। अगर खेती को पानी 
िमलेगा, तभी हम सब तक खाने के िलए अनाज भी पहंुचेगा।  
 

माननीय मं�ी महोदया ने िवशेष पिर�स्थित में, िवशेष बजट हम लोगों के सामने �स्तुत 
िकया है, इसके िलए मैं माननीय िव� मं�ी महोदया, �ीमती िनमर्ला सीतारमण जी को बहुत-बहुत 
धन्यवाद देती हंू।  केन्�ीय बजट 2021-22 में पेयजल आपू�त के िलए 50,000 करोड़ �पये 
आविंटत िकए गए हैं। साथ ही 10,000 करोड़ �पये स्वच्छता के िलए भी आविंटत िकए गए हैं।  
िव� मं�ी महोदया ने अपने बजट भाषण में घोषणा की है िक 2.86 करोड़ शहरी घरों में, नल से 
जल के कनेक्शन �दान करने के उ�ेश्य से, 'जल जीवन िमशन (शहरी)' की शु�आत की 
जाएगी। इसके िलए मैं माननीय मं�ी महोदया को बधाई देती हंू। उनकी इस सोच ने गरीब, दिलत 
एव ंविंचत पिरवारों को यह बजट देकर बहुत बड़ी राहत दी है, क्योंिक अब उनके घर तक नल से 
जल पहंुचेगा।  व ेइस चीज़ की कल्पना भी नहीं कर सकते थे और बरसों से पानी की िकल्लत से 
जूझ रहे थे।  इसी बजट में 9,101 करोड़ �पये जल संसाधन िवभाग, नदी िवकास िवभाग और गंगा 
संरक्षण िवभाग को आविंटत िकए गए हैं।  

 
 महोदय, यहा ं गंगा की बात हो रही थी, आप गंगा के बारे में क्या जानते हैं? आप 
उ�राखंड में जाकर देिखए, उ�र �देश में जाकर देिखए, वहा ंिकतनी अिवरल और िनमर्ल गंगा 
बह रही है। आज सैकड़ों लोग गगंा के जल में स्नान करते हैं और उसका आचमन भी करते हैं।  यह 
इसिलए संभव हुआ है, क्योंिक आज गंगा में साफ-सुथरा जल बह रहा है। आज देश की जनता को 
िवश्वास है िक हमारी गंगा में साफ-सुथरा जल बह रहा है। पहले क्या था? पहले गंगा गंदगी से 
भरी पड़ी थी।  गगंा में नालों के �ारा घरों और शहरों का गंदा पानी जा रहा था। पहले उसको क्यों 
नहीं रोका गया? पहले उसको रोकने के िलए कोई मुिहम क्यों नहीं चलाई जाती थी? आज वहा ं
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सैकड़ों लोग स्नान करते हैं और उस जल को घर पर भी लेकर जाते हैं। व ेउस जल को इसिलए 
अपने घर पर लेकर जाते हैं, तािक समय-समय पर उसका आचमन कर सकें । पहले िकतनी ही 
जगह और िकतने ही घाटों पर बहुत गंदगी होती थी, वहा ंतो नहाने में भी संकोच होता था, तो 
जल पीने में िकतना संकोच होता होगा?  
 

आज आप देख रहे हैं िक सैकड़ों की संख्या में हमारे देश में ही नहीं, िवदेशों में भी गंगा का 
जल जा रहा है। �यागराज में आप देिखए, वहा ं कुम्भ का मेला लगा और करोड़ों की संख्या में 
लोगों ने वहा ंस्नान िकया। यह इसिलए सम्भव हुआ, क्योंिक वहा ंके सारे घाट साफ-सुथरे बनाए 
गए हैं, वहा ंकी गंदगी हटाई गई है और जल को िनमर्ल और अिवरल िकया गया है। जो लोग भी 
वहा ं गए, उन सब ने बेिझझक हो कर वहां स्नान िकया।  इसी के साथ 500 शहरों में तरल 
अपिशष्ट का �बंधन िकया जाएगा। इसे 2 लाख 87 हजार करोड़ �पये के खचर् के साथ ही अगले 
पाचं वष� में पूरा िकया जाएगा। इसके अलावा 2021 और 2026 तक पाचं वषर् में 1,41,678 करोड़ 
�पये के कुल िव�ीय आवंटन के साथ ‘स्वच्छ भारत िमशन’(शहरी) को ि�या�न्वत िकया जाएगा। 
आप यह देिखये िक इस बजट में सब चीज़ों का िकतना ध्यान रखा गया है िक वातावरण साफ-
सुथरा रहे, साफ-सुथरा जल िमले - इन सब पर इसमें ध्यान रखा गया है। वायु �दूषण की गम्भीर 
समस्या से िनपटने के िलए सरकार ने इस बजट में दस लाख से अिधक की आबादी वाले 22 
शहरी केन्�ों के िलए 2,217 करोड़ �पये उपलब्ध कराने का �स्ताव रखा है। अब उन घरों में भी 
नल से पानी पहंुचेगा, जो इस आशा में बैठे थे िक हमें साफ-सुथरा पानी िमल सके, हम साफ-
सुथरा पानी पी सकें । आज इतनी बड़ी योजना के तहत इतना बड़ा बजट िदया गया है िक िजससे 
लोगों को साफ-सुथरा जल िमल सके, ‘नल से जल’ की जो योजना है, वह आम लोगों तक पहंुच 
सके।   

 
 उपसभापित महोदय, मुझे सदन को यह बताते हुए हषर् हो रहा है िक �धान मं�ी, �ी 
नरेन्� मोदी जी ने िजस ल�य को लेकर जल शि� मं�ालय का गठन िकया था, उसमें बड़ी 
सफलता िमल रही है। जल संरक्षण और स्वच्छ जलापू�त के साथ ही जल से सम्ब� राष्�ीय और 
अंतर�ष्�ीय िवषयों पर गम्भीरतापूवर्क कायर् िकये जा रहे हैं। आप यह जगह-जगह देख सकते हैं, 
यह बोलने की बात नहीं है, आप सब जानते भी हैं, समझते भी हैं, परंतु कहना नहीं चाहते हैं। पहले 
की सरकारों ने अगर पानी के महत्व को समझा होता तो उन 70 वष� में केवल 17 �ितशत घरों तक 
ही नल से जल की पू�त नहीं होती। आप यह देिखये िक आपने 17 �ितशत जल की आपू�त की, 
अपने देश में इतनी बड़ी आबादी है और केवल इतना जल ही आप लोग पहंुचा पाये, इससे आगे 
नहीं बढ़ पाये, आपने इस तरफ कभी ध्यान ही नहीं िदया िक उन गरीबों का क्या होगा, जो गरीब 
इस आशा में बैठे हैं िक हमारे यहा ंभी पाइप लाइन आएगी और हमें भी साफ-सुथरा पानी िमलेगा। 
पता नहीं कहां-कहा ंसे हमारी बहनें िसर पर मटका रखकर कई-कई िकलोमीटर से जल लेकर 
आती थीं और व ेउस जल को यज़ू करती थीं। चूंिक सारी समस्या बहनों पर ही आती है, बहनें 
िकतनी दूर तक जाती हैं और बहुत दूर से व ेजल लेकर आती थीं और उनका सारा समय इसी में 
बरबाद हो जाता था और व ेअपने घरों में भी समय नहीं दे पाती थीं।  
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 महोदय, �धान मं�ी जी ने 15 अगस्त, 2019 को ‘जल जीवन िमशन’ की घोषणा की और 
इसी िमशन की घोषणा के बाद करीब साढ़े 18 महीने में ही हमारी सरकार ने 3,70,93,555 से 
अिधक घरों में नल से जल कनेक्शंस उपलब्ध कराये।  
 
 महोदय, वै�श्वक आपदा कोरोना महामारी के बावजूद वषर् 2020 में देश के एक करोड़ से 
अिधक घरों को जल कनेक्शंस उपलब्ध कराये गये। अनलॉक-एक की शु�आत से जल शि� 
मं�ालय �ारा �ितिदन 1 लाख 50 हजार से अिधक घरों को नल कनेक्शंस िदये गये। 
 
�ी उपसभापित: माननीय कान्ता जी, अब आप कन्क्लडू करें।  
 
�ीमती कान्ता कदर्म: सर, मुझे बताया गया था िक थोड़ा समय ज्यादा है... 
 
�ी उपसभापित: नहीं समय हो गया, उस समय दो िमनट जोड़कर मैंने कहा था, अब आप 
कन्क्लडू करें। 
 
�ीमती कान्ता कदर्म: अगर मैं इस मं�ालय के िवषय में, इसके कामों के िवषय में चार घंटे भी 
बताऊं तो व ेभी कम हैं, िजस तरह से मं�ालय ने काम िकया है और काम को जो गित दी है, इसी 
मं�ालय के भली-भािंत संचािलत कायर्�मों पर ही देश का भिवष्य िनभर्र करता है। हमारे माननीय 
जल शि� मं�ी जी, �ी गजेन्� शेखावत जी ने इस मं�ालय के कायर्�म को ती� गित दी है, िजस 
कुशलता से उन्होंने इस मं�ालय के काय� को संभाला है, वह कािबले-तारीफ है। वे राजस्थान से 
आते हैं, उन्होंने जल �बंधन पर बहुत िवशेषता से काम िकया है। िन�श्चत ही हमारे देश में... 
 
�ी उपसभापित: धन्यवाद, अब मैं दूसरे स्पीकर को बुलाऊंगा। प्लीज़, यह आपका अंितम वाक्य 
होना चािहए। 
 
�ीमती कान्ता कदर्म: मैं माननीय �धान मं�ी, �ी नरेन्� मोदी जी का भी आभार �कट करती हंू 
और कहना चाहती हंू िक उन्होंने जल संबंधों को लेकर अपने अ�ुत िवचार हमारे समक्ष रखे, 
िनश्चय ही उनसे हम अपने के्ष� को जल शि� से पिरपूणर् बनाने में समथर् हो सकें गे तथा पूरा भारत 
जल के मामले में आत्मिनभर्र हो सकेगा, बहुत-बहुत धन्यवाद।  
 
�ी उपसभापित: माननीय हषर्वधर्न िंसह डंुगरपुर। 
 
SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Sir, to address the 
issues relating to water in a holistic manner, a need was felt for  the formation of 
Ministry of Jal Shakti.  The Ministry was formed by integrating the erstwhile Ministry of 
Water Resources, River Development and Ganga Rejuvenation, and, the Ministry of 
Drinking Water and Sanitation.  Sir, the National River Conservation Directorate from 
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the Ministry of Environment, Forest and Climate Change, of which I am also a 
Member, was transferred to the Ministry of Water Resources, River Development and 
Ganga Rejuvenation.  One department was transferred from the Ministry of 
Environment and Forests to the Ministry of Water Resources.   
 

Sir, this Ministry is very important for India.  The main focus of our hon. Prime 
Minister is to provide tap water to every household.  Sir, just like other flagship 
programmes for providing electricity, gas, housing under the Pradhan Mantri Awas 
Yojana, or, construction of roads under the Pradhan Mantri Grameen Sadak Yojana, 
this is now the main focus of the hon. Prime Minister for the near future to come.  

  
 Sir, the Department of Drinking Water and Sanitation has mainly two aspects.  
One is Jal Jeevan Mission and the other is Swachh Bharat Mission (Grameen) for 
sanitation, about which I will talk in detail later.  Sir, the recent policy initiatives of this 
Ministry have been also to converse or interact with States.  So, it is like  Centre and 
State partnership.  The Ministry of Jal Shakti issued an advisory to the States to 
ensure availability of safe potable water for all citizens during the lockdown.  
 

Sir, the Water Resources Management Policy has some key features.  One is 
the enhancement, water for available use, water harvesting, which is very important 
and which should be made compulsory for all the households, demand management, 
water pricing, targets vs. achievements, irrigation, flood management, conservation 
and rejuvenation of rivers.  Sir, another important part of this Ministry is relating to 
inter-State river water disputes.  Sir, the Inter-State River Water Disputes 
(Amendment) Bill, 2019 was introduced in Lok Sabha. This contained mainly a 
Disputes Resolution Committee.  Under the Bill, when a State puts in a request 
regarding a dispute, the Central Government will set up a Disputes Resolution 
Committee to resolve the dispute.  Secondly, the Central Government will set up 
inter-State River Water Dispute Tribunal for the adjudication of water disputes.  The 
Tribunal can have multiple benches.  Sir, another important feature is the timeframe 
given under the Act.  The Tribunal must give its decision within a period of three 
years, which may be extended by another two years.  This is very important aspect.  
There are a lot of river water disputes between States, especially in the South.  

  
 Sir, another important area is groundwater contamination, which is a big issue 
in India.  Looking at the geogenic contaminants, there are mainly four types of 
contaminants, namely, arsenic, fluoride, nitrates and iron.   Sir, in India, 21 States 
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and 152 Districts are affected due to arsenic.   This is as per a report of 2020.  Sir, 
fluoride affects 23 States and 370 Districts.  I come from South Rajasthan, and, my 
area, Dungarpur, has also got a lot of fluoride contamination.  Nitrate affects 23 
States and 423 Districts, and, iron affects 27 States and 341 Districts.   
 
 Sir, the 15th Finance Commission noted that the number of water quality 
affected habitations may increase as deeper drilling of drinking water sources may 
lead to contamination of groundwater. Sir, another important feature is the Swachh 
Bharat Mission(Gramin).  The cost of construction of individual household toilets has 
been increased from Rs. 10,000 to Rs. 12,000.  Now, the Government is mainly 
focussing on declaring ODF villages as ODF Plus.  Sir, ODF Plus is a village which 
sustains its Open Defecation Free status.  Which can be declared an ODF Plus 
village?  All households in a village, all schools, anganwadi centres, Panchayat Ghar 
have access to a functional and separate toilet for male and female and where all 
public places have minimal litter, minimal stagnant water and no plastic waste is 
found.  This is an important feature, Sir.  At least 80 per cent households and all 
schools, anganwadis, Panchayat Ghar should have arrangements for managing liquid 
waste.  The village should have plastic segregation and collection system.  These are 
some of the main features of an ODF Plus village.   
 

Another important feature of the Ministry is Jal Jeevan Mission.  Jal Jeevan 
Mission means 'har ghar jal'.  Functional household tap connection for every rural 
home is its main feature.  To improve lives of people in rural areas and enhance the 
ease of living, Jal Jeevan Mission was announced by the hon. Prime Minister on 15th 
August, 2019, to be implemented in partnership with States to provide tap water.  
Total estimated outflow is 3.6 lakh crores.  Under the Jal Jeevan Mission, the aim is to 
ensure that every family, irrespective of its socio-economic condition has piped water 
supply to their home.  The principle is no one should be left out.  That is a very 
important feature.  No one should be left out.  The poorest of the poor, weaker and 
marginalised sections of the society should get this.  Under the Jal Jeevan Mission, 
the focus is on service delivery rather than metered water supply.  For long term water 
security and assured water supply to every home, every village is to prepare a Village 
Action Plan which is known as VAP.  When the scheme was announced, 3.23 crore 
families in villages, that is, 17 per cent of the population of India, had tap water 
supply.  In the last 18 months, 2.70 crore more families have been added, bringing the 
total to 5.90 crore families and 31 per cent of the population of India.  Potable water 
supply to quality-affected habitation is a top priority under the Jal Jeevan Mission.  
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Another important feature is that the children are affected by the poor water supply.  
So, it should be taken care of to provide clean drinking water.   

 
There is also an important feature regarding rivers -- Ganga rejuvenation and 

development of ghats.  We also have some important things regarding the Ganga, 
namely, the Farakka Barrage Project, Dam Rehabilitation Programme, Namami 
Gange, including Ganga Plan, River Conservation Plan about which a lot of speakers 
before me have spoken.  The whole approach of this Ministry is bottoms up.  Every 
village, every house must get tap water.  There are some water sector issues related 
to this -- over exploitation of ground water, declining water tables in most parts of 
India, sub-optimal use of water, impact of climate change on rainfall, etc.   

 
Another important feature is that we have to improve the end destination of 

every sewage waste, liquid or solid waste.  There is a need to set up sewage 
treatment plants in all villages.   

 
I conclude by saying that the hon. Minister, Shri Gajendra Singh Shekhawat, 

has a very important mission on his hands, and I am sure that he will complete the 
mission very efficiently.  I end by a message from our Prime Minister to all the 
doubting Thomases who have spoken from various sides. I quote him. "But now the 
question is - whatever we have achieved is that enough? The answer is simple and 
clear. What we have achieved today is just one stage, only one level. Our journey 
towards clean India continues unabated."  I congratulate him on that.  Thank you 
very much, Sir. 

 
SHRI SUBHASH CHANDRA SINGH: Sir, this is my maiden speech.   
 
�ी उपसभापित : आपको मेडन स्पीच का मौका बाद में िमलेगा। 
 
�ी सुभाष चं� िंसह (ओिडशा): िडप्टी चेयरमैन सर, water के बारे में throughout the world 
कहा जा रहा है िक if there will be third world war, it will be fought over water. There will 
be a huge water crisis in the coming days, इसीिलए यह इतना बड़ा िडपाटर्मेंट है। मैं आपको 
बताना चाहता हँू िक मैं Water Resources की Standing Committee का मेम्बर भी हँू। अभी तक 
िजतनी भी किमटी मीिंटग्स हुई हैं, मैंने उन सबको attend िकया है। मैं मुख्य �प से दो-तीन बातें 
बोलना चाहता हँू। पहला, rainwater harvesting system को कैसे मजबूत िकया जाए? India 
receives 4,000 billion cubic metre rainwater annually.  But we utilise 1,137 billion cubic 
metre and the rest flows into the river. यह एक बड़ा crisis है, इसे कैसे रोका जाए? सर, 
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इस िवषय पर मेरे कुछ सुझाव हैं। मैं िडपाटर्मेंट की स्टैंिंडग किमटी में भी हर बार यही सुझाव रख 
रहा हँू। Small dam projects may be taken into consideration by the hon. Minister and 
his Ministry. इसमें पैसे का जो भी expenditure होगा, उसमें मेजर शेयर सें�ल गवनर्मेंट का 
होना चािहए। इसका मेजर शेयर सें�ल गवनर्मेंट को bear करना चािहए। स्टेट गवनर्मेंट के हाथ में 
इतना पैसा नहीं है। ओिडशा जैसा छोटा स्टेट, जो िक स्पेशल स्टेटस के िलए फाइट कर रहा है, 
फोकस्ड स्टेट के िलए फाइट कर रहा है, इस स्टेट में sharing pattern को 90:10 रखना ज�री 
है, जैसा िक नॉथर्-ईस्टनर् स्टेट्स में रखा गया है। मैं कहना चाहता हँू िक छोटा dam बनाने के िलए 
िडपाटर्मेंट को बड़ी कोिशश को priority देना ज�री होता है, इसिलए Budget allotment में इसे 
भी बढ़ाया जाना चािहए। मैं यह बहुत important बात कह रहा हँू। 
 
 मैं एक और बात कहना चाहता हँू। इसे कोरोना पीिरयड में भी देखा गया और मैंने Zero 
Hour में भी two-three lines में place िकया है और कर रहा हँू। जो 'मनरेगा' के अंतगर्त वकर्  चल 
रहा है, उसमें ओिडशा गवनर्मेंट के माननीय मुख्य मं�ी नवीन पटनायक जी is giving it a top 
priority with Rs.500 crore of corpus fund. इसमें Nuapada, Bargarh and Bolangir, ये 
तीन िड�स्�क्ट्स हैं। Out of 365 days, जो 100 working days हैं, इन्हें और 50 िदन के िलए 
बढ़ाना बहुत ज�री हो गया है। इन्हें water reserve के काम में लगाना ज�री है। इससे unskilled 
workers को भी काम िमल जाएगा, इसिलए बजट को revise करना बहुत ज�री हो गया है। मुझे 
िरप्लाई में िडपाटर्मेंट ने एक लैटर भी भेजा है। व ेबोल रहे हैं िक यह स्टेट गवनर्मेंट कर सकती है। 
बजट में एलॉट करने के िलए सें�ल गवनर्मेंट के पास अभी पैसा नहीं है। मैं कहना चाहता हँू िक 
यह िडपाटर्मेंट बहुत important है। सर, Rainwater harvesting system को मजबूत करने के 
िलए affected State में मनरेगा mandays को और 50 िदन बढ़ाना बहुत ज�री है।  
 

उपसभापित महोदय, मैं दूसरी बात यह कहना चाहता हँू िक आप सभी अबर्न एिरयाज़ में 
देख सकते हैं िक waterlogging बहुत बड़ी �ॉब्लम हो गई है। आप यह मुम्बई में भी देख सकते हैं। 
We are also facing it in our State of Odisha.  Waterlogging is a big problem in urban 
areas. जो तालाब हैं, िजन्हें pond भी बोलते हैं, पोखर भी बोलते हैं, सु�ीम कोटर् के डायरेक्शन 
के बावजूद भी िबल्डसर् इन्हें नहीं छोड़ते हैं। मुझे लगता है िक इसके िलए कड़े कानून होने चािहए। 
इस पर Water Resources Department को ध्यान देना ज�री है।  

 
सर, मैं आपके सामने एक और प्वाइंट रखना चाहता हँू। मैं 'स्वच्छ भारत िमशन' के िवषय 

में कुछ कहना चाहता हँू। अभी िजन माननीय सदस्य ने अपनी बात रखी, व ेस्टैंिंडग किमटी के भी 
मेम्बर थे। सर, �रल एिरया में टॉयलेट बनाने के िलए 12,000 �पए का �ावधान है और अबर्न 
एिरया में 22,000 �पए का �ावधान है। सर, इसमें इतना गैप क्यों है? गवनर्मेंट के िडपाटर्मेंट की 
तरफ से जो स्टैंिंडग किमटी की िरपोटर् आई है, वह अभी पाचँ साल की आई है। SBMG, िजसको 
'स्वच्छ भारत िमशन (�ामीण)' कहते हैं, उसमें वषर् 2015-16 में 1,26,14,065 और वषर् 2019-20 
तक 10,11,64,935 latrines बनाए गए हैं।  उसमें operational part िकतना है, यह effect इसमें 
नहीं आ पाया, जबिक मैं इसको स्टैंिंडग किमटी में बार-बार उठाता आ रहा हँू।  अभी तक िकतने 

[15 March, 2021] 165



 

functional हैं?  िकस कारण से व ेfunctional नहीं हो पाए?  सर, मैं आपके माध्यम से यह बोल 
रहा हँू िक िकसी में भी water supply connection नहीं है, इसके िलए बजट में �ावधान नहीं है।  
मेरा कहना है िक इसमें water supply connection को  in addition करने के िलए बजट �ावधान 
होना ज�री होता है।  Then, we can have functional toilets.   अभी तक functional नहीं हो 
पाया है, जबिक 10 करोड़ ...(व्यवधान) ... 

 
�ी उपसभापित : माननीय सदस्यगण, कृपया आपस में बैठकर बात न करें।  प्लीज़, आपस में 
चच� न करें। ...(व्यवधान) ... 
 
�ी सुभाष चं� िंसह : उपसभापित महोदय, मैं आपके माध्यम से ऑनरेबल िमिनस्टर साहब को 
बोल रहा हँू िक जो latrines बनाए जा रहे हैं, उनको water supply से link करना बहुत ज�री है, 
इसिलए इसका Budget allotment बढ़ाना चािहए।  मैं बताना चाहता हँू िक ओिडशा जैसे छोटे 
स्टेट में इसका जो 60:40 ratio है, उसमें administrative cost जुड़ जाने के बाद यह रेश्यो 50:50 
पर आ जाता है।  इसमें  बड़े States से हमारा comparison होता है, जबिक weaker States, like 
Odisha िपछले 40-50 सालों से यह demand कर रहा है।  Our veteran national figure, late 
Biju Patnaikji भी बोलते थे िक आप टैक्स में relaxation दीिजए, हम ओिडशा को नए तरीके से 
बना देंगे।  मेरा कहना है िक sharing pattern में इस तरीके से change होना चािहए, यह बहुत 
ज�री है।  इसके साथ ही, मैं एक और बात बोल रहा हँू।  िजन्हें हम Aspirational Districts,  यानी 
Naxal-prone districts कहते हैं, उन 100 districts में से 18 districts ओिडशा में भी हैं।  इस 
basis पर भी ओिडशा को sharing pattern में थोड़ी राहत देनी चािहए, जो िक 90:10 होना बहुत 
ज�री है, तभी यह �ोजेक्ट अच्छी तरह से implement हो सकता है।   
 

सर, मैं एक और बात, groundwater के बारे में बोल रहा हँू।  अभी तक ऐसे हालात बन रहे 
हैं िक कल क्या होगा, परसों क्या होगा, in future क्या होगा?  मेरे भाई, �ोफेसर साहब भी बोल 
रहे थे। Groundwater के बारे में India tops the list of groundwater-extracting countries 
and is the largest user of groundwater. Nation exhausted 62 per cent groundwater...  

 
�ी उपसभापित : माननीय सुभाष चं� जी, अब आप conclude करें। 
 
SHRI SUBHASH CHANDRA SINGH: The nation exhausted 62 per cent groundwater 
reserve annually. Groundwater availability has decreased by 70 per cent within the last 
50 years.  यह िरपोटर् 'Deccan Herald' में आई है।   
 

सर, लास्ट में मेरा यही कहना है िक जो 'हर घर जल िमशन' है, इसमें भी लास्ट बजट में, 
वषर् 2019-20 में ओिडशा को 100 परसेंट coverage िदया गया है।  मेरा कहना है िक अभी तक 
rural में 83.06 lakh households हैं, िजनमें से 15 lakh को water supply connection के िलए 
coverage िदया गया है और जो बाकी हैं, उनमें sharing pattern may be changed 

166 [RAJYA SABHA]



 

accordingly.  मैं जो 90:10 पैटनर् की बात कर रहा हँू, इसी तरीके से rural में 100 परसेंट water 
supply हो सकती है।  ओिडशा जैसा छोटा स्टेट, जो िक बैकवडर् है और जो financial status चाह 
रहा है, उसको इसी तरीके से सहायता देनी चािहए, धन्यवाद। 

 
DR. BANDA PRAKASH (Telangana): Sir, thank you very much.  The Ministry of Jal 
Shakti is responsible for the development and maintenance of efficient water 
resources in the country and for coordination of drinking water and sanitation 
programme in the rural areas. The main thrust areas of this Ministry are water 
resources, river development and Ganga rejuvenation. The second one is drinking 
water and sanitation. For Drinking Water, they have allotted only Rs.60,030.45 crores 
budget, this is the Budget estimation.  For Water Resources and River Development, 
they have only put up Rs.9,022.57 crores.  The other schemes are there, that is, Atal 
Bhujal Yojana, strengthening the institutional framework for the participatory ground 
level water management. There is another Scheme: Pradhan Mantri Krishi Sinchayee 
Yojana (PMKSY) - 'Har Khet ko pani' and Department of Drinking Water and 
Sanitation programme also, they are taking it up.  I, particularly, wish to bring to the 
notice of this House that 52 per cent of unirrigated areas in the country depend upon 
the rain water. What is the action programme of the Ministry of Jal Shakti and how 
many years will they take to give the irrigation water resources to all agriculture lands 
in the country?  There is no action, orientation or programme in this Budget.  Even for 
drinking water also, they have covered only 3.32 crore rural households.  Another 30 
per cent they have covered and they are saying that by 2024, they would complete 
the total programme.  In this regard, I wish to bring it to the kind notice of our hon. 
Minister.  तेलंगाना का जल शि� से बहुत गहरा िरश्ता है।  Telangana is also working 
particularly on water resources areas. The terrain of Telangana is geographically such 
that major rivers like Godavari, Krishna flow deep below the ground level and, 
therefore, irrigation is possible only with the multistage lift irrigation scheme.  It 
requires large capital investment as well as prioritization for operational and 
maintenance and power consumption. The lift irrigation is very crucial for 
improvement of farmers' income and growth in the agriculture.  The Telangana 
Government has already taken Kaleshwaram Project which lifts the water from 611 
metres height.  We successfully completed it within three years.  A number of times 
our officials from the Irrigation Ministry visited our place and appreciated the Project's 
construction.  Ministers also appreciate it but we never get any finance from the 
Government of India. A number of times, they appreciate us.  If you take rewards in 
the Jal Shakti Mission or 'हर घर को पानी' or Water Resources or Mission Kakatiya, 
how many appreciations Telangana got, the Government should tell.  What is the 

[15 March, 2021] 167



 

financial assistance which the Government of India extended so far for the particular 
projects, that is also very questionable.  Wherever the State is working on, 
particularly, water; the formation of Telangana is based only on "Neelu, Nidhulu, 
Niyamakalu"  Based on these three issues only, we have started our Telangana 
movement. Now, we are completing the irrigation projects.  We request the hon. 
Minister to please provide some cushion, to grant some amount to the Kaleshwaram 
Project and Palamuru Rangareddy Lift Irrigation Scheme and other lift irrigation 
schemes.  Actually, in the world history, it is one of the best projects.  The 
Kaleshwaram Project was completed within three years from the foundation day.  I 
once again request the hon. Minister to give some thought to the irrigation projects of 
Telangana.  We have taken another project, that is, Mission Kakatiya.  This is a 
programme for restoring all the minor irrigation tanks and lakes in Telangana.  The 
programme helped in rejuvenating 46,531 tanks and lakes storing 265 TMC water 
across the State for five years.  Sir, a number of times we hear from the Minister's 
table.  They always support whatever the NITI Aayog says.   
 
MR. DEPUTY CHAIRMAN:  Please conclude now.   
 
DR. BANDA PRAKASH: Just two points and I would conclude.  Recently, on the NITI 
Aayog annual meeting also, hon. Prime Minister said that whatever the NITI Aayog 
recommends, we would follow that. But, Sir, NITI Aayog recommended Rs. 5,000 
crores of grants for this Mission Kakatiya.  It was recommended three years back, but 
as on today, we are not getting money for that one.  Another one is 'हर घर को पानी' 
that Mission Bhagiratha we have started.  The hon. Prime Minister inaugurated that 
programme three years back at Siddipet District.  We have completed it now.  The 
Government of India announced that 98.75 per cent of households of Telangana are 
given water tap connections.  It is not only a water tap but it is filtered water.  More 
than 70 filter-beds are working and more than 700 staff is working, day and night, for 
giving purified water to the public.  
  
MR. DEPUTY CHAIRMAN: Please conclude now.  Please conclude.  
…(Interruptions)… 
 
DR. BANDA PRAKASH: I am just concluding.   
 
MR. DEPUTY CHAIRMAN:  I am calling the other speaker now.  Please. 
…(Interruptions)… Your time is already over.  …(Interruptions)… 
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DR. BANDA PRAKASH: Sir, I have one more point.  The NITI Aayog recommended 
Rs. 19,500 crores of grants.  Even under 'हर घर को पानी' Scheme, they are supposed 
to give some money.   
 
MR. DEPUTY CHAIRMAN: Thank you, Dr. Banda Prakash.  …(Interruptions)… Thank 
you.  
 
DR. BANDA PRAKASH: It is about Telangana.  Just one minute.  
 
MR. DEPUTY CHAIRMAN:  Not one minute.  …(Interruptions)… Last sentence, 
please. …(Interruptions)… 
 
DR. BANDA PRAKASH: They are supposed to pay some money to Telangana State 
also under the Mission Bhagiratha.  We request, at least, them to pay the 
maintenance grant for five years.   
 
MR. DEPUTY CHAIRMAN: Thank you. Now, I call Shri Ram Shakal. राम शकल जी,  
आपके पास केवल आठ िमनट हैं।  
 
�ी राम शकल  (नाम िनद�िशत) : उपसभापित जी, मैं सबसे पहले  तो आपका धन्यवाद करना 
चाहंूगा िक आपने मुझे जल शि� मं�ालय के कायर्करण पर चच� में भाग लेने का मौका िदया। 
दुिनया की िनगाह में होगा िक भारत कोई जमीन का टुकड़ा होगा, लेिकन हमारे मनीिषयों ने इसे 
देवभिूम, पुण्यभिूम,रत्नगभ�, वसंुधरा कहा है। हमें अपने देश पर गवर् है। भारत एक ऐसा देश है, 
जहा ं6 ऋतुएं होती हैं। यहा ं वष�, जाड़ा और गम� भी होती है। इस देश में अपार खिनज सम्पदा भी 
है। इस देश में निदयों का जाल िबछा है। ये जो हमारी निदया ंहैं, ये िन�श्चत �प से भारत देश की 
जीवन-रेखा हैं।  हमारे पूवर् �धान मं�ी स्वग�य अटल िबहारी वाजपेयी जी कहा करते थे, िजस 
िदन हम इन निदयों को जोड़ लेंगे, हम पूरी दुिनया को िखलाएंगे। आज जब हम नेशनल हाईव ेपर 
चलते हैं, तो हमें अटल िबहारी वाजपेयी जी याद आते हैं।  आज उनके कायर्काल के िकतने वषर् 
बीत गए,  शायद इस पर पहल हुई होती तो आज हम बहुत आगे बढ़कर अपने देश के िकसानों के 
खेतों तक पानी पहंुचाने में सफल होते।  
 
 महोदय, मैं बेिसकली गावं से आता हंू। पहले िजस गावं में जाने का रास्ता नहीं था, आज 
वहा ंसे िनकलकर मैं इस उच्च सदन में पहंुचा हंू।  हम लोग गावं में रहते थे। पहले गावं में पानी पीने 
के िलए कुआं हुआ करता था। लगभग 50-60 फीट नीचे पानी होता था और हम रस्सी से पानी 
िनकालते थे। वहा ंपर मोहल्ले के सभी लोग इक�े होते थे और उसी कुएं पर अपना हालचाल पूछते 
थे और पूरे सुख-दुख की बातें होती थीं। उस कुएं का पानी गम� के िदनों में भी बहुत ठंडा होता था।  
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अगर िकसी को वहा ंचार बा�ल्टयों से स्नान करा दें, तो आदमी ठंड से कापंने लगता था,  इतना 
शु� और ठंडा पानी होता था, लेिकन आज धीरे-धीरे  हर गावं में कुआं खत्म होता जा रहा है। 
पहले गावं में पशुओं और पिक्षयों के  पानी पीने के िलए तालाब होता था, आज धीरे-धीरे बड़े पैमाने 
पर वह भी खत्म होता जा रहा है। आज मैं कहना चाहंूगा िक आज िजतनी भी समस्याएं हैं, चाहे वह 
पानी की समस्या है, चाहे �दूषण की समस्या है, इनके िलए कौन िजम्मेदार है?  हमने अपनी 
सुख-सुिवधा के िलए �कृित के साथ िखलवाड़ िकया है,  उसका शोषण िकया है, �कृित का 
दोहन िकया है।  हमने अपनी सुख-सुिवधा के िलए निदयों पर बाधं बनाकर बड़े-बड़े  पावर 
�ोजेक्ट खड़े कर िदए, िजसके चलते आज हम इन समस्याओं से जूझ रहे हैं और इनको झेल रहे 
हैं।   
  महोदय, जल एक �ाकृितक संसाधन है, जो जीवन आजीिवका, खा� सुरक्षा  और सतत 
िवकास के िलए मूलभतू संसाधन है। यह संसाधन इसिलए  भी है िक भारत जैसे िवकासशील देश 
की अथर्व्यवस्था के िलए, शहरीकरण और औ�ोगीकरण के कारण जल संसाधन की मागं तेजी से 
बढ़ी है। इसिलए इसका संरक्षण और �बंधन अिधक महत्व का िवषय है। जल संसाधन, नदी 
िवकास और गंगा संरक्षण िवभाग,  राष्�ीय संसाधन के �प में जल के संरक्षण, �बंधन और 
िवकास, जल के िविभन्न उपयोगों के िलए, जल में जल आयोजन और समन्वय के सम� राष्�ीय 
पिर�े�य में, समान नीित तकनीकी सहायता अनुसंधान, िवकास, �िशक्षण और िंसचाई, 
बहुउ�ेश्यी पिरयोजनाओं के संबंिधत मामले, भजूल �बंधन सिहत भजूल के संयु� उपयोग, गंगा 
नदी के संरक्षण से संबंधी कायर्.... जल िनकास, बाढ़, जल और अटल जी कहा करते थे िक बाढ़ 
से जो बरबादी होती है, िजस िदन हम निदयों को जोड़ देंगे, उस िदन हम सूखे की मार से भी बच 
जाएंगे।  इस तरह से हम पूरे देश को एक �कार से िंसचाई उपलब्ध करा सकें गे।  '�धानमं�ी 
िंसचाई योजना' के माध्यम से हमारी सरकार ने िकसानों को खेतों तक पानी देने का जो �बधं 
िकया है, उसके िलए मैं बधाई देना चाहंूगा।  िन�श्चत �प से अगर फसल को उिचत मा�ा में पानी 
नहीं िमलेगा, तो वह खराब हो जाती है, िजससे िकसानों को भी बहुत नुकसान उठाना पड़ता है।  
भारत एक कृिष �धान देश है और देश के सभी िकसान कृिष पर िनभर्र करते हैं, लेिकन देश के 
िकसानों को ज़मीन पर खेती करने की समस्या को देखते हुए सरकार नए-नए कदम उठा रही है।  
इस योजना के तहत देश के हर खेत को पानी पहंुचाना है।  '�धानमं�ी कृिष िंसचाई योजना', 
2020-21 के माध्यम से ज्यादा बल जल संसाधनों के अिधकतम उपयोग पर ही है, तािक बाढ़ और 
सूखे से होने वाले नुकसान को रोका जा सके।  ऐसा करने से उपलब्ध संसाधनों का कुशल उपयोग 
हो सकेगा।  इसके साथ ही िकसानों को अिधक पैदावार िमलने के िलए पय�प्त मा�ा में िंसचाई 
िमल सकेगी।  इस योजना के तहत देश के खेती करने वाले िकसानों को अपने खेतों में िंसचाई 
करने के िलए उिचत मा�ा में पानी उपलब्ध होगा।  पानी उपलब्ध कराना और िंसचाई उपकरण के 
िलए स�ब्सडी उपलब्ध की जाएगी। पानी की इसी कमी को दूर करने के िलए '�धानमं�ी कृिष 
िंसचाई योजना' शु� की गई है।  जो ज़मीन कृिष योग्य होगी, उस ज़मीन तक इस योजना का 
लाभ पहंुचेगा। योजना के िलए केन्� सरकार �ारा 75 �ितशत अनुदान िदया जाता है तथा 25 
�ितशत राज्य सरकारें वहन करती हैं।  इससे ि�प/�स्�कलर जैसी िंसचाई योजना का भी फायदा 
िमलेगा।  इस योजना के लाभाथ� देश के सभी िकसान होंगे।   
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महोदय, आंकड़ों के मुतािबक देश में करीब 19 लाख करोड़ �ामीण घर हैं।  �धान मं�ी जी 
ने 'जल जीवन िमशन' का एलान िकया।  इस समय करीब 15 करोड़, 80 लाख, यानी 81 फीसदी 
घरों तक पीने के पानी की सुिवधा नहीं थी।  शहरी  इलाकों में करीब 50 फीसदी घरों में यही हाल 
था।  इस समस्या को ध्यान में रखते हुए 'जल िमशन' की शु�आत की गई।  केन्� सरकार ने इस 
योजना के अंतगर्त 2024 तक सभी घरों में पाइप के जिरए पानी पहंुचाने का ल�य व्य� िकया है।  
उपसभापित महोदय, मैं कहना चाहंूगा िक इसके पहले भी 'समूह पेयजल योजना' शहरी इलाकों 
में तो काफी successful रही, लेिकन �ामीण इलाकों में 'समूह पेयजल योजना' पूरी तरह से 
सफल नहीं रही।  उसका कारण यह था िक ठीक से रख-रखाव और �बन्धन न होने के कारण वह 
योजना flop रही।  हमारे �धान मं�ी जी ने जो योजना शु� की है, उसके संबंध में, मैं कहना 
चाहंूगा िक इसके रख-रखाव, देख-रेख और कम से कम जो कंपिनया ंइसको बना रही हैं, उनको 
दस साल तक गावं में पानी पहंुचाने का एक काम हो, तािक गावं के आदमी को शु� पेयजल िमल 
सके।  जल शि� मं�ालय देश में जल संसाधन के िवकास, रख-रखाव, कुशल उपयोग और 
�ामीण के्ष�ों में पेयजल स्वच्छता कायर्�म के समन्वय के िलए िजम्मेदार है।  इस मं�ालय का 
गठन 2019 में िकया गया था।  जल संसाधन, नदी िवकास और गंगा संरक्षण िवभाग �ारा बजट 
िव� वषर् 2021 में 7 हज़ार, 262 करोड़ �पये और िव� वषर् 2021-22 में 9 हज़ार 22 करोड़ �पये हो 
गए।  इसके अलावा 5 हज़ार 131 करोड़ �पये िंसचाई की महत्वपूणर् योजनाओं के िलए �दान िकये 
जा रहे हैं।  �धान मं�ी �ारा 2019 में 'अटल भजूल योजना' की शु�आत की गई, िजसमें सहभागी 
भतूल �बंधन संस्थान के ढाचें को मजबूत करने और स्थायी भजूल �बंधन के िलए सामुदाियक 
स्तर पर बदलाव लाने की योजना चलाई गई। 

   
�ी उपसभापित:  माननीय राम शकल जी, आप समाप्त करें।  आपका समय पूरा हो चुका है,  
प्लीज़ खत्म कीिजए। स्वच्छता अिभयान के िलए आवटंन 9,954 करोड़ �पये के अलावा 15वें 
िव�ीय आयोग ने वषर् 2021-22 के िलए �ामीण और शहरी िनकायों को स्वच्छता के िलए 
1,03,470 करोड़ का अनुदान िदया गया है।  हमारे �धान मं�ी जी की सोच थी - देवालय से पहले 
शौचालय।  िन�श्चत �प से चाहे िजतना भी अच्छा कोई मकान हो, अगर उसमें शौचालय नहीं हो, 
तो वह िकसी काम का नहीं है।  मैं इन सब काय� के िलए अपनी सरकार को और �धान मं�ी जी 
को बधाई देना चाहंूगा।  
 
ले. जनरल (डा.) डी.पी. वत्स (िरटा.) (हिरयाणा):  माननीय उपसभापित जी, आपका बहुत-बहुत 
शुि�या िक आपने मुझे एक ज्वलंत मु�े पर बोलने का चासं िदया।  जल शि� मं�ालय का बजट 
60,000 करोड़ �पये से ज्यादा है और उसमें 81 परसेंट 'जल जीवन िमशन' और सेिनटेशन के 
िनिम� है और 10 परसेंट water resources पर भी है।  वैसे तो िंहदुस्तान एक water stressed 
country है, दुिनया की 17 per cent population को हमें जल मुहैया करना होता है, जबिक हमारे 
पास fresh water resources 4 per cent ही हैं।  मैं repetition न करते हुए, अपने स्टेट के मु�े 
पर आपका ध्यान आक�षत करना चाहता हंू।  1966 में पंजाब से हिरयाणा अलग हुआ।  पंजाब का 
मतलब होता है - पाचं निदयों का देश।  वैसे असली पंजाब तो तब था, जब उसकी राजधानी 
लाहौर थी और िंसध से लेकर यमुना तक उसकी बाउं�ीज़ थी।  मगर कटते-कटते, चाहे उसका 
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कोई भी कारण हो, अब स्टेटस यह है िक जो मेरी      matriculation तक पंजाब था, उसके भी 
तीन िहस्से हो गए हैं - िहमाचल, पंजाब और हिरयाणा।  मगर असिलयत यह है िक पंजाब और 
हिरयाणा के बहुत से मु�े लटके हुए हैं, यानी पूणर्तया वे स्टेट्स एक-दूसरे के बगैर रह ही नहीं 
सके, उनकी कैिपटल अभी तक कॉमन है और Secretariat का तो यह हाल है िक एक फ्लोर 
हिरयाणा के पास है और एक फ्लोर पंजाब के पास है।  इसी तरह से हाई कोटर् है।  मगर जो 
contentious मु�ा है, जो बहुत ही तशवीशनाक मु�ा है, वह पानी का बंटवारा है।  पाचं निदयों का 
देश तो था, उसके बाद तीन निदया ंभी रहीं, यानी रावी, ब्यास और सतलुज, मगर हिरयाणा के 
पास पूणर्तया कोई नदी नहीं आई।  हिरयाणा को पानी का बंटवारा करके कोटर् ने भी िदया।  बार-
बार कमीशन बैठे -  Eradi Commission और Rajiv-Longowal Accord भी हुआ, मगर present 
status यह है िक Supreme Court �ारा awarded 3.5 MAF, जो हमारा हक बनता है, वह सालों 
से समु� में बहकर जा रहा है, हमें बहुत कम िहस्सा िमल रहा है।  िदल्ली के दरवाजे पर पंजाब 
और हिरयाणा के िकसान बैठे हैं, इनका िज� भी हुआ और िज� होते-होते, इसको जय जवान, 
जय िकसान से जोड़ िदया गया।  बाजवा साहब ने भी बताया और हिरयाणा से भी एक एमपी ने 
बताया िक िकसान की condolence meeting में जब मैं गया, तो उसका भाई चाइना बॉडर्र पर 
था।  मैं आपके माध्यम से पूरे स्टेट का और पंजाब सरकार का ध्यान आक�षत करना चाहता हंू िक 
जो SYL Canal, िजसका 3.5 MAF पानी जाएगा, वह Southern Haryana में जाएगा।  
  
�ी उपसभापित:  माननीय वत्स जी, 6 बज चुके हैं।  अगर सदन की सहमित हो, तो माननीय 
सदस्य अपनी बात पूरी करेंगे और अभी-अभी माननीय रामजी का नाम आया है, चूंिक वे नए 
सासंद हैं, इसिलए मैं उनसे अनुरोध क�ंगा िक िनयम यह है िक बहस शु� होने के आधे घंटे 
पहले नाम दें, लेिकन आपको भी हम लोग मौका दे सकते हैं।  हम दोनों सदस्यों की बातों को पूरा 
कर सकते हैं।  इसके िलए िसफर्  10 िमनट बैठने की सहमित चािहए।   
 
6.00 P.M. 
 
ले. जनरल (डा.) डी.पी. वत्स (िरटा.): सर, मैं 'जय जवान, जय िकसान' की बात कह रहा था। 
जो Southern हिरयाणा, Northern राजस्थान है, यानी चु�, झुझुंनू िजला, सीकर िजला, 
हिरयाणा का रेवाड़ी, महेन्�गढ़, नारनौल, झज्जर, िभवानी और गु��ाम के िजले हैं, ये दुिनया में 
सबसे ज्यादा  ex-servicemen concentration के िजले हैं।   
 

सर, मैं आपके माध्यम से पंजाब सरकार का ध्यान आक�षत करना चाहंूगा िक पंजाब के 
मुख्य मं�ी भी war-veteran  हैं और war-veteran का, फौजी दिरयािदल होता है, इसिलए मैं 
कहंूगा िक वे अपनी दिरयािदली से हिरयाणा को दिरया का पानी मुहैया कराएं, तािक वह पानी 
िहन्दुस्तान के िलए लड़ाई लड़ने वाले फौिजयों की ज़मीन पर जाए। मैं िफर आपके माध्यम से 
सदन को याद िदलाना चाहंूगा िक  Rezang La की मशहूर लड़ाई, जहा ं पर Major Shaitan 
Singh जो जोधपुर के थे, जहा ंके हमारे जल शि� मं�ी भी हैं, उनकी command में  13 कुमाऊं, 
यानी वैसे तो कुमाऊं रेिजमेंट है, मगर उसमें आधे हिरयाणा के अहीर होते हैं, यानी 261 रेवाड़ी के, 
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नारनौल के, महेन्�गढ़ के सैिनक शैतान िंसह की कमाडं में 1962 में शहीद हुए थे। हालत यह है 
िक चाहे 1962 हो, चाहे 1965 हो, चाहे 1971 हो और चाहे insurgency हो, हफ्ते में एक बॉडी ितरंगे 
में िलपटकर हिरयाणा में आ ही जाती है। इसिलए मैं यह कहंूगा िक SYL का पानी देने से देश का 
बहुत बड़ा भला होगा और वह भी खासकर एक ऐसी सरकार, which is being headed by a 
war-veteran, मतलब एक बात और मैं कहना चाहंूगा िक िदल्ली के दरवाज़े पर, चाहे 
आंदोलनजीवी लेकर आए हों, चाहे अपने आप आए हों, मगर हैं व ेिकसान। िदल्ली वाले भी कह 
रहे हैं िक हमें पीने के पानी की िकल्लत है। व ेपीने के पानी की कमी के िलए हिरयाणा को blame 
कर रहे हैं। एक िकसान agitationist ने भी बोला िक 26 जनवरी को जो वाकया हुआ, उसे 
हिरयाणा वालों ने खराब िकया। मैं वह भाषा तो नहीं बोलना चाहता, जो उन्होंने बोली। हिरयाणा के 
लड़के वहा ं घूम रहे हैं और पंजाब वाले तो िनकल आए। यह बात तो मैं मानता हंू िक Delhi is 
made in Haryana. िदल्ली की 25 per cent population में तो हिरयाणा बसता है और  25 per 
cent population यहां रोजगार करने के िलए रोज़ाना आती है। यहा ंका मुख्यमं�ी भी हिरयाणा 
का है। जो मेरे साथी हैं, व ेअब तो उठकर चले गए, जो यहा ंपर तीन एम.पीज़ राज्य सभा में उसी 
पाट� के हैं, उनमें से दो हिरयाणा के हैं और अभी एक सदस्य हिरयाणा की पैरवी भी करके गए हैं।  

 
MR. DEPUTY CHAIRMAN: Please conclude. आप conclude किरए। 
 
LT. GEN. (DR.) D.P. VATS (RETD.): Sir, only one minute.सर, व े पंजाब में जाकर 
इलेक्शन के टाइम पर कहते हैं िक हिरयाणा का SYL पर कोई अिधकार नहीं है। 
 
MR. DEPUTY CHAIRMAN: Your concluding sentence, please. 
 
ले. जनरल (डा.) डी.पी. वत्स (िरटा.):  व ेयहा ंआकर कहते हैं िक हिरयाणा हमें पानी नहीं दे रहा 
है। यह तो वही बात है, 

"क्यों न हँसी आए हमको हज़रत-ए-इंसान पर, 
फ़ेल-ए-बद ख़ुद ही करें लानत धरे शैतान पर।" 

 
�ी उपसभापित: धन्यवाद।  
 
ले. जनरल (डा.) डी.पी. वत्स (िरटा.):  सर, जब आपका हुक्म है, तो I finish it here.  
 
�ी उपसभापित: माननीय रामजी। आप दो िमनट बोल लीिजए। 
 
�ी रामजी (उ�र �देश): उपसभापित महोदय, आपका धन्यवाद। आज देश में दिलतों, िपछड़ों, 
शोिषतों को जगाने वाले बामसेफ, बीएस-4, बहुजन समाज पाट� के संस्थापक मान्यवर �ी 
काशंीराम जी के जन्म िदवस पर मैं उनको ��ा सुमन अ�पत करता हंू और अपनी पाट� की 
मुिखया बहन कुमारी मायावती जी का आभार �कट करता हंू िक उन्होंने मुझे इस मु�े पर बोलने के 
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िलए अिधकृत िकया है। मान्यवर, जल शि� का महत्व बहुजन समाज के लोग बेहतर समझते हैं, 
िफर व ेचाहे इधर बैठे हों, चाहे उधर बैठे हों। जल का जो महत्व है, उसको हम इस बात से बताना 
चाहते हैं िक बाबा साहेब  डा. भीमराव अंबेडकर ने दिलतों को पीने का अिधकार महाड सत्या�ह 
से िदलाया। उन्होंने महाड सत्या�ह चलाया और उसके बाद बाबासाहेब ने इस देश में संिवधान 
बनाकर दिलतों और िपछड़ों को बराबरी का हक भी िदया, लेिकन आज भी इस देश के अंदर 
दिलतों, िपछड़ों और तमाम आिदवासी ब�स्तयों में, चाहे शहर में मिलन ब�स्तया ँहों, वहा ँपर भी 
पानी पीने की उिचत व्यवस्था नहीं है। कई जगह पर ऐसा भी होता है िक पानी के िलए दिलतों और 
आिदवािसयों की हत्या भी की जाती है। मैं आपको इसका एक ताजा उदाहरण देता हंू। �ीमान् जी, 
यह 16 फरवरी, 2020 की घटना है। मध्य �देश के अंदर िशवपुरी िजला है। वहा ँपर करैरा िवधान 
सभा है। वहा ँपर एक मदन बाल्मीिक व्यि� था। वह पानी पीने के िलए िकसी के हैंड पम्प पर गया 
है। जब वहा ँएक उच्च वगर् के व्यि� ने इस बात को जाना िक यह एक बाल्मीिक समाज का व्यि� 
है और इसने इस हैंड पम्प को छू िलया है, तो उसने उसको गोली मार दी। ऐसी तमाम घटनाएं 
होती हैं, इसिलए मेरा आपसे िनवदेन है और मैं आपके माध्यम से सरकार से यह कहना चाहता हंू  
िक तमाम दिलतों की ब�स्तयों में, आिदवािसयों की ब�स्तयों में, मिलन ब�स्तयों में आज भी पीने के 
पानी  की  उिचत व्यवस्था नहीं है। इसकी कोई उिचत व्यवस्था नहीं है, इसिलए इस व्यवस्था को 
बनाया जाए।  
 

महोदय, मैं इसके साथ-साथ अभी यह भी बताना चाहता हंू िक एक और िरपोटर् आई थी। 
यह 12 फरवरी, 2016 की िरपोटर् है। मध्य �देश के अंदर 92 परसेंट दिलतों को स्कूल में पानी पीने 
का अिधकार नहीं है, िफर वह चाहे िनमाड़ हो, चाहे महाकौशल हो, चाहे बुंदेलखंड हो, अत: 
सदन के संज्ञान में इसको भी लाया जाए।  

 
�ीमान् जी, मैं आपसे ज्यादा बात न करते हुए एक और छोटी सी �ॉब्लम, जो हमारे गृह 

जनपद लखीमपुर खीरी की है, उसके बारे में बताना चाहता हंू। वहा ँपर शारदा नदी है, िजसका 
पानी नेपाल से आता है। वहा ँहर साल भयंकर बाढ़ आती है, िजसकी वजह से वहा ँकी हज़ारों 
एकड़ फसल बरबाद हो जाती है। लोग बेघर हो जाते हैं। कई लोगों के तो खाने-पीने के लाले पड़ 
जाते हैं। �ीमान् जी, मैं आपके माध्यम से सरकार से अनुरोध करना चाहता हंू िक कम से कम 
हमारे िजले में उस बाढ़ का जो भयानक �प है, उसको कम िकया जाए। मैं जानता हंू िक आप बाढ़ 
को रोक नहीं सकते हैं, लेिकन कम से कम उसका जो भयानक �प आता है, उसको रोकने के 
िलए कुछ ठोस कदम उठाये जाएं, िजससे हज़ारों लोग बेघर न हों। मैं आपके माध्यम से यह बात 
कहना चाहता हंू। आपने मुझे यहा ँ बोलने का अवसर िदया है, इसके िलए आपका बहुत-बहुत 
धन्यवाद।  

 
�ी उपसभापित : धन्यवाद। माननीय �दीप टम्टा जी, आपका स्पेशल मेंशन है।  
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SPECIAL MENTIONS -contd. 
 

Demand for opening of SBI Branch in Ghindwara in Pauri Garhwal, Uttarakhand 
 

�ी �दीप टम्टा (उ�राखंड): महोदय, मैं िव� मं�ी जी का ध्यान िंघडवाड़ा के्ष� में एसबीआई की 
शाखा खुलवाने की ओर िदलाना चाहता हंू।  इस सम्पूणर् के्ष� की जनता िवगत दस वष� से 
िंघडवाड़ा के्ष� में एसबीआई की शाखा खोलने हेतु �यासरत है।  इस संबंध में िरज़वर् बैंक ऑफ 
इंिडया का लाइसेंस लेकर एसबीआई की एक शाखा िंघडवाड़ा, िवकासखण्ड कोट, पौडी-
गढ़वाल उ�राखंड में स्वीकृत हुई थी, िजसके िलए सभी औपचािरकताएं पूरी कर बैंक ने भवन हेतु 
िनिवदायें भी आमंि�त कर दी थीं और मकान मािलकों �ारा टेंडर भी भर िदए गए थे, लेिकन �ाचं 
का काम इसिलए रोक िदया गया, क्योंिक सड़क का डामरीकरण नहीं हो पाया था। 
 
 सरकार ने अब सड़क का डामरीकरण कर िदया है तथा सड़क पर पक्के आर.सी. के 
स्तम्भों सिहत मकान बने हुए हैं।  साथ ही के्ष� के 60 गावंों की पंचायतों का �स्ताव के्ष�ीय जन 
कल्याण सिमित के माध्यम से भारतीय स्टेट बैंक की शाखा हेतु �स्तुत भी िकया गया है।   
 
 अत: िनवदेन है िक उ� �ाचं का मामला पुन: अवलोकन करने की कृपा करें, तािक 
िंघडवाड़ा के्ष� में एसबीआई की शाखा खोलने का काम जल्दी से पूरा हो सके।  इस शाखा के 
खुलने से के्ष�ीय जनता को बहुत सुिवधा होगी और वह हमेशा आपकी ऋणी रहेगी,  धन्यवाद। 
      
�ी उपसभापित : माननीय �दीप टम्टा जी, आपका धन्यवाद। माननीय सदस्यगण, माननीय 
सदस्यों ने जल शि� मं�ालय पर अपनी बात पूरी कर ली है। इस पर माननीय मं�ी, जल शि� 
मं�ालय कल जवाब देंगे। The House stands adjourned to meet at 11.00 hours on 
Tuesday, the 16th March, 2021. 
 
The House then adjourned at ten minutes past six of the clock till eleven on the clock 

on Tuesday, the 16th March, 2021. 
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